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LOK SABHA DEBATES 

LOK SABHA 

Monday, July 20, 1998/Asadha 29, 1920 (Saka) 

(The Lok Sabha me' at Eleven 0/ the Clock) 

IMR. SPEAKER in the Chair) 

(Eng/ish] 

SHRI VAlKO : Mr. Speaker, Sir, it is high time, the 
Govemment 01 India should notify the scheme on Cauvery 
and submit it before the Supreme Court . ... (Interruptions) 

MR. SPEAKER : Shri Vaiko, you can raise it after 
Question Hour please. 

ORAL ANSWERS TO QUESTIONS 

{English] 

Women In Anganwedl Centre. 

*462. SHRI CHINMAVANAND SWAMI : Will the 
Minister 01 HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of women working in the Anganwadi 
Centres and facilities being provided by the Government 
to them; 

(b) whether the Government are contemplating tu 
regularise the services of these women; and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOU~CE 

DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) As 
per intormation available with us approximately 8.28 lakh 
women are working as honorary Anganwadi Workers 
and Helpers in Anganwadi Centres in the country. 
Anganwadi Workers are given an honorarium between 
Rs. 438-563/· per month and helpers Rs. 2601· per month. 
Besides, they are entitled to matemity leave two times, 
Casual leave Of 20 days per year, Travelling Allowancel 
Dally Allowance for meetings etc. 

(b) No, Sir. 

(c) Does not arise. 

SHRI CHINMAVANAND SWAMI : Mr. Speaker, Sir, 
the amount of honorarium mentioned In the reply is quite 
meagre. In the present price rise It is almost Impossible 
to make them work for such a trIvial amount of 
honorarium. I would like to know from the hon'ble Minister 
whether the Government would like to raise the 
honorarium, daily allowances and travelling allowances 01 
the Anganwadi workers? I would also like to know the 
amount of money being spent on Anganwadl Programme 
every year? 

{Eng/ish] 

MR. SPEAKER : This question relates to women. 
Today I am going to allow only the women members. 

... (Interruptions) 

SHRI MOTILAL VOHRA : You must allow male 
members aisG. 

MR. SPEAKER : After women members, I will allow 
male members also. 

{Translation] 

DR. MURLI MANOHAR JOSHI : The condition 01 
Anganwadi workers is quite deplorable and the honorarium 
being given to them is meagra. We are in contact with 
various State Govemments on this issue. States of 
Tamilnadu, Haryana and Maharashtra, have already 
Increased the amount of honorarium. In Tamilnadu it has 
been revised to Rs. 842 and Rs. 400, that is Rs. 400 for 
the helpers and Rs. 842 for the Anganwadi workers. 
Similarly in Maharashtra, the honorarium 01 the Anganwadi 
workers and the helpers haa' been Increaaed by Rs. 175 
and Rs. 125 respectively. In Himachal Pradesh and 

. Haryana also It has been increased by more than Rs. 
100. On 22nd and 23rd July, we have caned a conference 
01 the Ministers of all the States who are looking after 
the department of women and chAd welfare. We are going 
to hold a discussion with them In this regard and then 
we will work in this direction according to the consensus 
evolved in the conference. 

SHRI CHINMAVANAND SWAMI: Mr. Speaker, Sir, 
my question has not been answered completely. I wanted 
to know the amount being spent on this scheme every 
year? 

DR. MURLI MANOHAR JOSHI : In aY As. 544.8 
crores are being spent on It every year. 

SHRI CHINMAVANAND SWAMI: Mr .. Speaker, Sir, 
this scheme is working effectively in some Statee tM.!tJn 
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some States it has just proved to be a white elephant, 
it just tumed out to be ineffective there, nothing has yet 
been done there. I would like to know from the Minister 
whether the Govemment will review the mode of working 
of this scheme and would like to Introduce some changea 
in order to improve it? Will the Govemrnent implement 
some action plan to make the present system of 
Anganwadi more objective? 

DR. MURLI MANOHAR JOSHI : The question of 
improvement in the programmes operating under this plan 
and in their working is quite a comprehensive one. These 
workers do a variety of work but work relating to education 
and health are the main items of work. These "domen 
perform various important work like providing knowledge 
about complete nutritional diet, ante-natal and post-natal 
care, inoculation, child care programmes etc. This 
organisation, was started as a voluntary organisation but 
now work load is increllSing gradually on these workers 
and there is a need to form an Integrated plan in 
consolation with the Minlster8 concerned because their 
field of work also includes medicines, education and it 
also includes the work related to the development. 
Therefore, it Is necessary that aU the concerned Ministries 
should sit together and decide to take some stepa to 
make it more effective. 

We have received many suggestions in this regard. 
Some suggestions were also given by the leaders of 
opposition and I have already told you that we have 
decided to hold a meeting of the concerned ministers of 
all the State Governments Incharge of theee programmes, 
on 22nd and 23rd of July. We will take steps on the 
basis of the consensus evolved in that meeting. 

{English} 

DR. SAROJA V. : Hon Speaker Sir, Anganwadl 
workers are the grass root-level functionaries for 
Implementing the ICD Scheme. I appreciate and 
understand that durtng the Ninth FIve Year Plan, much 
emphasis has been laid on the social, economic, legal 
and political arena of women. I also understand that during 
the Eighth Five Year Plan, there was a ban on increasing 
the honorarium for the Anganwedi workers. This is a 
very important programme for the benefit of 8.2 lakh 
women workers, in three hundred centres throughout the 
country. 

I would Uke to know from the hon. Minister that during 
the Ninth Five Year Plan, whether a uniform policy would 
be adopted throughout the country, because the payment 
of honourarium and the quality of work differ from State 
to State. During the meeting on 22nd and 23rd, would 
the hon. Minister consider increasing the honourarlum and 
also adopting a uniform policy throughout the country for 
Anganwacl workers? 

DR. MURLI MANOHAR JOSHI : As I have alreedy 
indicated that on the basis of the discussion In that 
meeting, we would consider all aepects of this programme 
and the way how we could upgrade and increase their 
honourarium. All these Issues would be discussed. On 
the basis of the opinion formulated In that meeting, we 
will form the next policy. 

As regards Ninth Plan, when the final document 
cornea, then only I could say what would be the position 
of this programme in the Ninth Plan. 

SHRIMATI JAYANTI PATNAIK : Sir, It was proposed 
to expand the scope of ICDS. Of course, some States 
have decided to Include adolescent girls in this, that Is, 
girls of the age group of 11 to 18 years, that too, In two 
phases. That would be done in order to improve the 
nutritional and heath status of girls of this age group, 
and to provide them the required literacy numarally skills 
and other skills for earning income. 

I would like to know from the hon. Minister, how 
many Blocks have been covered and how many 
adolescant girts have been conferred 80 far. In view of 
the fact that the Anganwadl workers have take the extra 
burden of these adolescent girls, along with chUdren of 
the age group of ()..6 years, and as the hon. Minister has 
just now stated that they get honourarium because they 
are not employed staff, I would like to know from the 
hon. Minister, would he consider the case of these 
Anganwadi workers for enhancing the honorarium at par 
with the minimum wage. 

If they are not going to Increase it at par with the 
Minimum Wages Ad. then will not the Govemment deviate 
the minimum wage Act. 

MR. SPEAKER : Mr. Minister, have you understood 
her supplementary? 

DR. MURLI MANOHAR JOSHI : I can understand 
what she Is telling. You see, there Is a freeze on ICDS 
projects. There are only 4,200 blocks in the country. 

SHRIMATI JAYANTI PATNAIK : Only for adolescent 
girls? 

DR. MURU MANOHAR JOSHI : I am coming to 
that. Then, we are planning to expand this scheme In 
the Ninth Plan. Aa regards, Adolescent Girls Scheme, It 
is presently covering 507 blocks in the country. As 
regards, your other part of the question, I have alrsady 
answered it. 

PROF. P.J. KURIEN : Sir; you are giving chance 
only to the women Members. 
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MR. SPEAKER : Yes, I am giving chance only to 
the women Members. After that, I will give chance to the 
male Members. 

... (Interruptions) 

MR. SPEAKER : Your support ahodd always be there 
for them. 

SHRI CHAMAN LAL GUPTA: Their target Is only 
for 33 per cent reservation. But you have given them 
hundred per cent reservation. 

MR. SPEAKER : At least, some repl'8l8l1tatlon should 
be given in the Question Hour also for the women 
Members. 

[Translation} 

SHRIMATI BHAVNA DEVRAJBHAI CHIKHALIA : t,.4r. 
Speaker, Sir, I thank you for allowing women to put 
forward their views on the iIIue related to them. The 
plans made earfier were quite luring but retum was not 
much. Same is the case with this plan. as everybody 
has said, and I too hold the same view that the salary 
given for this job is quite meagre and that is why two or 
three years ago representatives of all the women's 
organisations had come to Delhi and met the hon'ble 
Minister. In view of that I would like to know whether the 
hon. Minister would consider their case for enhancing 
their salary so that they are not compelled to come here 
again and again. The hon. Minister haS just stated that 
he Is going to hold a meeting. Will the IlSue of increasing 
their salaries be the main agenda of that meeting? My 
second question is that matemity leave given to these 
women is not adequate. Will the Government consider to 
increase the period of matemity leave. 

DR. MURLI MANOHAR JOSHI : These are two 
separate questions. We will dlsculS the problem of 
Anganwadi workers In the meeting to be held on 22nd 
and 23rd. I would like to make It clear that the term 
salary is not applicable to them. This scheme has been 
started voluntarily, they are not treated as employees or 
wage-eamers. Ves, If their honorarium has to be increased 
we will discuss the matter in that meeting. We would 
also discuss as to how could we bring about improvement 
in the next five year plan. We would formulate our policy 
on the basis of the views exprelSed In the meeting 

(English] 

SHRIMATI GEETA MUKHERJEE: Hon. Speaker, Sir, 
I thank you for giving me the opportunity. Our Minister 
for Human Resource has said about the minimum wage 
in answer to Shrfmati Jayanti Patnalk's question. I want 

to know whether it Is a wage or an allowance. Are you 
going to give that minimum un or not? AU the Mamball, 
both men and women, want to know about that. It Is 
because the question came from Shrl Chlnmayanand 
Swami. So, all the male Mernbell aIeo w.m to know 
about thaI. This Is Part (a) of my question. The part (b) 
of my question la, whether the Government has any 
Intention of prlvatlslng Anganwadi. If eo, how do you think 
that their interests will be protected? 

DR. MURLI MANOHAR JOSHI : There Is no intention 
to privatise Anganwadl. As regards honorarium, we are 
going to discuss It with all the State Govemments in our 
next meeting on 22nd and 23rd. Only after taking their 
views, whatever opinion Is filtered there, we will come 
and frame a policy regarding that. 

[Translation} 

KUMAR I VIMALA VERMA: Mr. Speakar, Hon. 
Minister has admitted that honorarium Ia very meagre 
.•• (Intenuptlons) 

(English} 

SHRI AJIT JOGI : Wa supported the Women's 
Reservation Bill. 

MR. SPEAKER : Now you allow her to ask her 
supplementary. 

... (Interruptions) 

MR. SPEAKER : Thay can raise It; there II no 
objection. 

[Translation} 

KUMARI VIMLA VERMA : Mr. Speaker Sir, hon. 
Minister himself has admitted that honorarium Is very 
meagre and they have to perform many other functions 
such as the work related to the Deptt. of Health. I would 
like to ask from the hon. Minister whether ha would try 
to contact the Department of Health and the other 
departments with which they are concerned and ask them 
to give them honorarium, so that they may get honorarium 
at least as per the minimum wages. 

DR. MURLI MANOHAR JOSHI : Sir, so far as first 
part of your suggestion Is concerned, I will discuss with 
all those Ministries that they should co-operate in this 
matter. As regards question of honorarium is concemed, 
decision can be taken only after dlscusaing it with all the 
State Govemments. ... (Interruptions) 

SHRI JAGAT VIR SINGH ORONA : Mr. Speaker, 
Sir, hon. Minister has told that they get honorarium per 
month and twenty casual leaves every year but the 
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position is not clear about the maternity leave. I presume 
that they get maternity leave twice in their service period. 
But if they need maternity leave for more than two timu, 
bacIIuse there is a no legal control over it what does the 
Govemment do in such cases? Second part of my 
question is that the Government I'es decided to close 
some Anganwadls. The workers In thase Anganwadis are 
trained. I would like to know 'rom the hon. Minister 
whether there is any scheme for these workers so as to 
adjust them somewhere else? 

DR. MURLI MANOHAR JOSHI : Sir, so far as 
matemity leave is concemed, it is granted twice for a 
period of three months during service period,. We do not 
intend to give it for the third time. 

SHRI JAGAT VIR SINGH ORONA: What will they 
do in such circumstances? 

DR. MURLI MANOHAR JOSHI : Leave would not be 
given to them. 

SHRI JAGAT VIR SINGH ORONA: It is not proper. 

DR. MURLI MANOHAR JOSHI : The other thing Is 
that the honorarium is not given according to the Govt. 
Service. But with regard to your question regarding thair 
future prospects, I would like to teli that in April 1995 
Government have decided that 25% vacancies in 
Government services would be filled up by the women 
who were working lIS supervisors. It is written there. Some 
State Govemments have taken Initiative. in this regard. 
So far es the future of other Hterate Anganwadl wor!(ers 
is concerned, we are going to discuss with the State 
Governments on 22nd and 23rd In this regard. 

SHRI JAGAT VIR SINGH ORONA: But, what 
decision will you take about granting maternity leave for 
the third time? 

DR. MURLI MANOHAR JOSHI : Why you are taking 
so much interest for the third maternity leave. 

SHRI JAGAT VIR SINGH ORONA : What you will 
do in such a situation. 

DR. MURLI MANOHAR JOSHI 
circumstances are not under your control. 

But the 

SHRI JAGAT VIR SINGH ORONA: But there Is no 
legal bar also. 

MR. SPEAKER : No, not like this. Prof. Kurien. 

[English] 

PROF. P.J. KURIEN : Mr. Speaker, Sir, I thank you 
for giving so much Importance to this question. In fact, 
you allowed at least 20 minutes for it. I am sorry to say 
that the Govemment Is not giving that much Importance 
to this issue. . 

Look at the reply which the hon. Minister, Dr. Murli 
Manohar Joshi, a senior Minister, has given to part (b) of 
the question. part (b) of the question is, "Whether the 
Govemment are contemplating to regularise the services 
of these women" and the answer given is an emphatic 
'No'. 'This shows the callous attitude of the Govemment 
towards such an Important issue. Anganwadi wor!(era are 
more than eight lakhs in number. What is their condition? 
It is most pathetic. They all come from the below poverty 
line rural background. And they are doing the most 
Important national reconstruction wor!(, In that they are 
giving training to the pre-primary children. Let us not 
gloss over this issue. This is an important issue. So lar 
he has replied to so many supplementaries, but he has 
not come forward with any action plan from the 
Govemment's side. 

MR. SPEAKER : You put your supplementary. 

PROF. P.J. KURIEN : I am just formulating my 
question. 

He Is simply'seylng that there is some-meeting and 
in that they will decide. I am aaIdng a pointed question: 
Whether the Govemment(_,got an actIOn· plan with 
regard 'to these Bngahwiici wOrtcer.; If not,' Iri'the MInister 
prepared to appoint a Committee to look into the 
concfrtions of these poorest of the poor womers of the 
country, our sisters? 

If you are prepared to appoint a Committee, please 
say in this House and give a specific answer. 

[Translation] 

DR. MURLI MANOHAR JOSHI : You have raised a 
question with regard 10 the plight of women workers but 
our Govemment is not responsible for It. Thill·· situation 
has arisen during last 15-16 years . ... (Interruptlons) 

{Eng/Ish] 

SHRI BHUBANESWAR KALlTA: Please talk like a 
Minister. ... (Interruptions) 

MR. SPEAKER : Let him complete. 

. .. (Interrup;ions) 
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DR. MURLI MANOHAR JOSHI : I am not yielding. 
... (Interruptions) Shrl Vora, I am not yielding. 
... (Interruptions) 

(TranslatIon] 

This situation emerged as a result of the policy 
framed by you . ... (Interruptions) As soon as I started 
getting representations and the leader of opposition talked 
to me. I immediately decided to hold a meeting and I am 
going to talk with the State Govemments about their plight. 
What did you do? You did nothing, I have taken initiatives. 
... (Interruptions) You are responsible for the present 
position . ... (Interruptions) You should introspect yourself. 
... (Interruptions) We are discussing and also preparing 
for discussion . ... (Interruptions) we are going to hold a 
meeting. . .. (Interruptions) we are thinking over it We have 
talked with their delegation and the leader of opposition. 
but you are saying that we are doing nothing. What 'were 
you doing? 

!\Iorma for Selection of Artists for TV " Radio 

'463 DR. MADAN PRASAD JAISWAL : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the eligibility norms for selection of artists for 
T.v. and RadiO; 

(b) whether opportunities for the selection of artists 
are generally cornered by the urban people; and 

(c) if so, the measures proposed to be taken by the 
Government to ensure that artists !rom the rural and 
backward areas also get the opportunities to refine their 
talents? ' 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHAMA SWARAJ) : 
(a) to (c) A statement is laid on the Table of the House. 

Statement 

(a) The artists' posts in Aakashvani & Doordarshan 
which include categories such as Instrumentalists, Music 
Composers, Announcers, News readers-cum-Translators, 
Translators-cum-Announcers etc. are filled up in 
accordance with the approved/notified Recruitment Rules 
and instructions issued from time to time. 

(b) and (c) Suitability of the candidate is assessed 
by the duly constituted Selection Committee on the basis 
of performance of the candidates in the written testJ 

interview/audition test irreapectlve of their rural or urban 
background, After the' ·10rmatlon of Presar 8harall 
(Braodcasting Corporation of India), these matters are 
attended to by the Parasar Bharati in accordance with 
relevant recruitment rules on the subject. 

DR. MADAN PRASAD JAISWAL : Mr. Speaker. Sir, 
the Hon'ble Minister Is an outstanding pal1lamentarfan and 
an able administrator. I haven' got reply to the main 
point 01 my question. My question was what MIre the 
measures proposed to be taken by the Govemment to 
ensure that artists from rural and backWard areas also 
get the opportunities to reline thair talents? The reply In 
this regard is far from satisfactory because after the 
implementation of Prasar Bharall the artists from rural 
areas are not getting 'Clue share In the programmes of 
Akashwani and, Doordarshan. I will cite an example in 
this regard. Shrl Bhikharl Thakur a great artist of this 
country, hailed from rural areas of Bihar, He was an 
illiterate person. But he was an artist of great calibre, 
There is not dearth of artists in the rural and baclcward 
areas of the country today. I would like to know from the 
hon. Minister the steps that have been taken to encourage. 
the talented artists from the backward areas of the country 
and the total number 01 centres set up In order to select 
the folk and tribal music for Akashwani and Doordarahan 
and also whether any fee is being charged from the folk 
singers belonging to rural areas? This Is my question. 

SHRIMATI SUSHMA SWARAJ : Hon'ble Speaker, Sir, 
the hon'ble member wanted to know whether theo talented 
persons of urban background only are given opportunities 
to appear on Doordarshan and the people belonging to 
rural areas are being neglected. I have made it very 
clear in the reply given that in the selection' process 
suitability of the t:andidate Is assessed on the basis of 
only written and audition tests, irrespective of their rural 
or urban background. But. when selection is made in 
differant centres for producing local programmes then their 
background is definitely considered because local flavour 
is more in local artists, and, therefore they certainly get 
selected. Your question was about eligibility norms. 
.,. (Interruptions) 

SHRI MANORANJAN BHAKTA: The guidelines are 
silent in this regard. 

SHRIMATI SUSHMA SWARAJ : There are no 
guidelines which distinguish between rural and uman 
background. The hon. Member's question was regarding 
the eligibility norms and he wanted to know whether 
opportunities are only accorded to urban talent and rural 
talent gets neglected. I have given a factual answer to 
that and stated that guidelines have not been formulated 
on the basis of either rural or urban background, Selection 
procedure is' such that sunabillty of the candidate Is 
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aeeeesed on the basIa of Written test and Interview and 
not on the basIa of his background whether It Is rural or 
urban. 

DR. MADAN PRASAD JAISWAL : I once again 
extend my thanks to the hon. Minister. I would like to 
know from the hen. lady Minister who Is endowed with 
sharp Intellect as to why injustice is being done to women 
In Praser Bharati because news readera, Sairna Sultan, 
Mlnu, Gitanjali Ny., Usha Albuquraq, Manjrl Joshi and 
Kavery Mookherjee, were removed from news reading 
simply because the Chief Executive Officer. 
... (Interruptions) 

MR. SPEAKER : The question is not related to the 
newsreader, it is regarding the artists. 

DR. MADAN PRASAD J~ISWAL : Mr. Speaker, Sir, 
this question is related to artists. He has said that people 
are fed up with their faces. On the one hand we are 
seeking 33 percent reservation for women and on the 
other hand women news reader lire being sacked on the 
ground that people are fed up with thair faces. I want to 
know from the minister whether justice will be done to 
these women news readers? They were very good news 
readers. It is difficult to find substitutee of their calibre. It 
doee not BOund proper to say that the people are fed 
up. The Chief Executive OffIcer 5.5. Gill has sacked 
them. 

MR. SPEAKER : No, no Please ask supplementary. 

DR. MADAN PRASAD JAISWAL : I withdraw the 
name 

MR. SPEAKER: Otherwise I will disallow. You Please 
ask supplementary. 

DR. MADAN PRASAD JAISWAL : I want to know 
from the Minister wh9ther those news reader will be 
reinstated? 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, 
the hon'ble Member would be eware that the Prasar 
Bharati, after the passage of the Bin has become an 
autonomous body. The Ministry has no role in salacting 
or rejecting any news reader or who Is to be allotted 
prime time news reading. Therefore, so far as their 
reinstatement is concemed, my answer is In the negative 
because I and my ministry have no role to play in It. 
This comes under Prasad Bharati Board. The women-
news-readers whose names have been mentioned had. 
gone to National Commission for Women with their 
grievance and the commiulon has given Its comment In 
the form of a fact finding report. We too have received 
the comments and they are under consideration. But 

before a decIaion could be taken on the matter, two 
news readers among them moved ~e Supreme Court. 
The matter Is sub-Judice. Therefore It will not be 
appropriate for me to make a comment on It at this 
stage. 

DR. MADAN PRASAD JAISWAL : You may exercise 
your rights. 

SHRIMATI SUSHMA SWARAJ : Now It Is net under 
my jurisdiction. 

SHRI LALU PRASAD : I would like to ten the hon'ble 
Minister even after being assured by the Govemment 
that the talents of rural India and artists of dfferent regions 
of the country partlcularty from Bihar, Uttar Pradesh and 
Bhojpur; would be encouraged and various form of folk 
songs such as Virha, Lurkayan, Alhe-Udal or the Battle 
of Mahoba, or Cheta would be promoted our traditional 
art and culture Is losing ground. In Bihar our ancestors 
usad to call the artists to perform Chata, Lurkayan, 
Bhojpurl and folk dances atc. on marriage ceremonies 
etc. and people used to honour them. But now, when I 
invite them to perform thesa arts, It Is treated as a sin. 
When I tried to patronise them at the Chief Minister's 
residence the media all over the country covered this 
news In a tenor which had a tinge of sarcasm and it 
was stated that Laloo Yadav Is having a dance at his 
residence. I would like to ask from the Hon'ble Minister 
has she ever pondered over since she is in charge of 
the concerned department of Govemment of India or shaH 
we allow our cultural heritage to be sant into oblivion. I 
know that hon'ble Jaiswalji is a doctor. He was asking . 
... (Interruptions) 

MR. SPEAKER: You ask the question. 

SHRI LAl.U PRASAD : Mr. Speaker, Sir, I am coming 
to the question. Today vulgar scenes are shown on 
Doordarshan and in films. Jaiswaljl had Invited the 
orchestra party and dancers on the marriage of his son. 
... (Interruptlons) I am asking a quesllon • .•• (Interruptlons) 

SHRI ANAND RATNA MAURYA : Mr. Speaker, Sir, 
Laloo ji plays dholak very Well. At the time of answering 
this question It must also be kept In view . ... (lnterruptJons) 

SHRI LALU PRASAD : I don't need your 
recommendation . ..• (Interruptions) You need not support 
Sushma ji also, she will reply this question herseH. 
... (Interruptions) 

MR. SPEAKER : LaIoo jl, time Is short. Please ask 
your supplementary. 

... (Interruptions) 

SHRI ANAND RATNA MAURYA You.. being 
praised. 
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SHRI LALU PRASAD: Today the westem countries 
have monopoly over electronic media. What steps have 
you taken to tum it towards our own country? What 
programmes have you drawn to bring Swadeshl Lok 
Katha, songs, orchestra and artists to the national level 
and honour them? 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, 
the folk songs like cheta, Alha Udal etc. mentioned by 
Shri Lalu Ii, are different fonna of folk culture. If folk 
culture is preserved and promoted by the States it 
flourished. I may not agree with Laluli on other Issues 
but I fully agree with him on the issue of preservation 
and promotion of folk culture. 

SHRI LALU PRASAD : Then It Is all right. 

SHRIMATI SUSHMA SWARAJ : As far as chalking 
out of programme Is concemed, I can convey my views 
to the Prasar Bharati Board, but for such programmes 
final decisior. is taken by the Prasar Bharati Board only 
because Prasar Bharati is an autonomous institution. As 
regards your suggestion that more and more programmes 
based on rural and folk culture should be telecast and 
less coverage should be given to film based programmes, 
I regularly keep on briefing them. They will come to know 
today the views of the Parliament that programmes baaed 
on rural culture should definitely be telecast more. As I 
have already stated in such matters final authority in the 
matter is the Prasar Bharati Board only. 

[English] 

DR. RAVI MALLU : Hon. Speaker, Sir, I aln happy 
that the hon. Minister has agreed about the rural culture 
and the encouragement 01 rural culture, but she has left 
the whole responsibility on the Prasad Bharati. I would 
like to know from the hon. Minister, when the whole 
House agrees on certain things and if these things are 
not accepted by the Prasar Bharatl, whether those things 
will be left like that to Prasar Bharati or the Minister has 
any say in the matter. 

[Trans/ation] 

SHRIMATI SUSHMA SWARAJ : I have not named 
the Prasar Bharati to give any evasive reply or to get rid 
of my responsibility. It is a factual position. A bUi was 
passed in this Parliament and Prasar Bharati was 
constituted as an autonomous corporation. They have to 
take decision in this regard. Ministry has a very small 
role In formulating the basis of the programme. 

SHRI SHARAO PAWAR : Mr. Speaker, Sir, I would 
like to thank the hon'ble Minister for raising the iaaue 
regarding the steps taken for Folk culture. It Is essential 

to take necessary steps to nourish other cultu.... aIao. 
Though It is a different thing that there Is a Lalu culture 
also which is difficult to find. Do you feel the need to 
take some atepII in this direction also? 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, I 
would like to assure Shrl SharedJI that all the written 
suggestions that would be given to me for Improvement 
of Lalu culture will be Implemented as It Is. 

SHRI LALU PRASAD : Hon'ble leader of the 
OpposItIon may be appointed as conveyor of it so that 
ils details can be worked out. 

[English} 

SHRI K. YERRANNAIDU : Mr. Speaker, Sir, for 
everything the Govemmenfs reply In that the Praser 
Bharall Is an autonomous body and the Govemment has 
no say In it. The House Is supreme. If the Government 
has no say in it, why are we discuaaing this subject 
here? What is the remedy for it? We are talking about 
the rural background and everything. But if the views 
expressed by !he hon. Members of this House are not 
implemented by the Prasar Bharatl, then what Is the role 
of this House? With regard to the Judiciary also, there is 
an impeachment provision in the Constitution. If any judge 
does anything wrong, we can discuss In this House and 
we can Impeach him. It Is not that this House has no 
power if an organisation Is autonomous. So, I would like 
to know what steps have been taken by the Govemmdnl 
In this regard? 

{Translation} 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir as 
far as factual position Is concemed, it is the same as 
stated. As our colleagues are saying "you passed this 
Bill.· This Bill was passed by the House but not Head of 
the Govemment or organisation is empowered to ignore 
the sentiments expressed in this august House. Therefore, 
Sir, the views expressed here will be conveyed to them 
through you. I hope that Prasar Bharati will definitely 
consider the proceedings of the House and also the views 
expressed by the Members of the House and will work 
accordingly. 

SHRI VIRENDRA SINGH : Mr. Speaker, Sir, India is 
a land of villages. This House has expressed Its concern 
many a times for safeguarding the culture of the country. 
Many a times it has been discussed here that rural 
culture, and traditions are vanishing. Multi-national 
companies are coming into our country . ... (Interruptions) 
These companies are posing a threat to our culture, 
tradition and civilization. Mr. Speaker, Sir, even such type 
of mentality Is also a danger to our COl,lntry. Just now, 
hon'ble Minlater has stated that Prasar Bharatl is a 
voluntary organisation and is responsible for any decision 
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taken by it. An hon'Ne Member has expressed his anger 
over it. I alSo support him. There is no organisation which 
could take decision against its country and the 
Government will remain silent for such actions. 

Mr. Speaker, Sir, through you, I would like to ask 
the Government that we are concerned not only about 
singers and the artists but are also worried about 
sportsmen living in villages. Village sportsmen in the field 
of wrestling. kabbadi. ... (lnterruptioll6) I am presenting 
my views correctly. Mr. Speaker, Sir, it is a very important 
issue which I would like to raise in the House. 

MR. CHAIRMAN : Ask the supplementary question. 

SHRI VIRENORA SINGH : Mr. Speaker, Sir, now-a-
days many social evils are creeping in the society. One 
of the reasons is that our young generation is hesitant to 
get into the field of games. Moreover, facilities are not 
being provided. There is no place for casteism in the 
field of sports. Mr. Speaker, Sir, through you, I would 
like to state that social evils like casteism, etc. can be 
removed to some extent if we promote the games. Mr. 
Speaker, Sir. I would like to know from the Government 
whether Members of interview board in the Prasad Sharati 
are well conversant with the rural culture, sports etc. 
who could choose the vUlage folk artists I would also like 
to know whether it has been ensured that the people 
having knowledge of rural subjects are on Prasad Sharati 
Board? At present, no such person is there and only 
urban people are there who are unaware of the rural 
culture but they are the people who take decision for 
them. Therefore. through you, I would like to know from 
the Hon'bla Minister for Communications as to how those 
artists wUI be selected in the Prasar Bherati througtl written 
test when they are illiterate but have adequate knowledge 
of their field? Have you made any arrangement for that? 

SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, 
first of all. I would like to inform the hon'ble Member that 
I have termed there Prasar Bharati as an autonomous 
body not as a voluntary organisation. It is not a voluntary 
organisation. 

SHRI VIR EN ORA SINGH : If I have said so, I take 
my words back and terms it as an autonomous body. 

SHRIMATI SUSHMA SWARAJ : It is an autonomous 
corporation. Prasar Sharati has not taken any decision 
against the sentiments of the pubic or the Members of 
the House or which is in favour 01 multi-national 
companies. So far as the question 01 rural based 
programmes is concerned. I have stated while replying to 
Shri Laluji and Shri Jaiswal that the Government Itself Is 
of the view that the agricultural and rural folk cuHure 
based programmes shown on 'Ooordarshan' which Is an 
national broad caster, should be increased. As you' have 

stated, programmes related to local art, could not be 
parformed by the urban people. Only those local folk 
artists get selected. . .. (Interruptions) You must have 
noticed that highly talented artists though Ullterate, present 
their programmes on Ooordarshan and Akashvani. Only 
study related programmes are not presented by them. 
... (Interruptions) They get selected by the educated 
persons. ... (Interruptions) 

SHRI VIRENORA SINGH : Even educated persona 
behaves like uneducated there. These artists are not just 
illiterate. 

SHRIMATI SUSHMA SWARAJ : Sut it is not a 
solution that to recognise the art of illiterate people or for 
presenting their programmes on Ooordarshan, the 
selection board should comprise illiterate people. 

SHRI VIRENORA SINGH : I am not saying so. 

SHRIMATI SUSHMA SWARAJ : It is not true that 
illiterate but good and talented rural artists are not being 
selected ,by the Selection Soard. As per our findings, a 
good number of rural based programmes arC' being 
broadcast on Ooordarshan and Akashvani. Although 
Akashvanl authorities have stated that there are so many 
rural based programmes presented on Akashvani but I 
am not satisfied with this reply. I am also with you. 
Therefore, I have stated time and again that I am not 
satisfied with the reply that the rural paol'le have got 
enough representation and nothing more is required. I 
agree with you that on the point that if we continue to 
impress on Prasar Sharati, the rural culture will get more 
encouragement. We have no difference of opinion on 
this point and I do express this concern before Praser 
Sharati. 

PROF. JOGENORA KAWAOE : Mr. Speaker, Sir, 
Hon'ble Member has said that no discrimination Is made 
between urban and rural artists. In this regard I have to 
say that discrimination Is definitely made belWeenurban 
and rural artists and as far as Question of Prasar Sharatl 
Is concerned, inspite of being an autonomous body, on 
what basis it chooses programmes? When we see 
Ooordarshan Programme we feel that these programmes 
are meant only for some High-fi and special classes. 
. .. (Interruptions) 

MR. SPEAKER : This question is not concerned with 
Prasar Sharati. 

PROF. JOGENORA KAWAOE : I would Hke to .. 
the Hon'bie Minister that if discrimination il not made 
between rural and urban artists then what arrangements 
Hon'ble MInister can make through Pnuar Bharatl to 
provide mont and mora oppodunlties to rural ertIats for 
Ihowing their talent? 
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SHRIMATI SUSHMA SWARAJ : Mr. Speaker, Sir, I 
did not say that there is no discrimination, rather I said 
that urban and rural background is not the basis of 
selection. Therefore, it is not correct to say that 
discrimination is being done. But the thing which you 
have said that whether I will convey this to Prasar Bharati, 
I will certainly say this and the Govemment will convey 
the sentiments of the House. 

Power Generation 

·464. SHRI SURESH CHANDEL : 
SHRI NARENDRA BUDANIA : 

Will the Minister of POWER be pleased to state: 

(a) the targets fixed for power generation in MWs in 
the country during the Ninth Five Year Plan, State-wise; 

(b) whether adequate allocation has been made to 
achieve the said targets; 

(c) if so, the details thereof, State-wise: 

(d) whether the Govemment have sought any external 
assistance in this regard; 

(e) if so, the details thereof; 

(f) whether the Government propose to promote 
captive power plants In the counb'y 'or the betterment of 
power supply in the Industrial sector;- and 

(g) if so, the details thereof? 

(English) 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (g) : A statement Is laid 
on the Table of the House. 

surement 

(a) to (c) The physical and financial targets for the 
Ninth Plan have as yet not been ftnall8ed. 

(d) and (e) Negotiations for extemal assistance for 
schemes in power sector Is an ongoing proceea. Details 
of the major new schemes to be undertaken in the Ninth 
Plan for which negotiations are being held are as follows: 

Projects under consideration by World Bank and Asian Development Bank 

SI. No. Name of the Project Executing Agency 

World Bank 

1. Time slice loan for trans network POWERGRID 
(NE Sasaram HVDC link, CEPA etc.) 

2. 2nd Tranche of time slice loan NTPC 
(Talcher II) 

3. Loan for reforms and restructuring RSEB 
Rajasthan State Electricity Board 

4. Loar, for reforms and restructuring APSEB 
of Andhra Pradesh State Electricity 
Board 

5. Loan for relorms and restructuring I<EB 
of Karnataka Electricity Board 

6. Line of Credit for PFC PFC 

ADB 

1. Reforms & Restructuring assistance M.P. 
for M.P. 

2. ' Reforms & Restructuring assistance Gularat 
for Gujarat 

3. Loan for Powergrid POWERGRID 
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Projects short·listed for OECF. Jspan under 1~·99 ·Iosn package. 

SI. No. Name of the Project 

1. Bakreshwar Thermal Project 
Units 1 &. 2 (III Tranche) 

2. Bakreshwar Thermal Project 
Unit 3 (II Tranche) 

3. Faridabad Gas Based project 
II Tranche 

4. Simhadri Thermal Project II Tranche 

5. Westem Vamuna Hydro Electric Project 

6. Haryana Transmission Line Project 

7. Talcher II HVDC project 

(I) and (g) The State Governments have been advised 
to create appropriate institutional mechanisms which allow 
captive power units an easy and automatic entry, by 
quickly clearing captive power applications and giving such 
units a rational tariff for purchase of power by the grid 
and third party access for direct sale of power to other 
industrial units. 

{Translation] 

SHRI SURESH CHANDEL : Hon'ble Speaker, Sir, 
through you I would like to know from Hon'bIe Minister 
the time by which annual and financial targets of the 
Ninth Five Vear Plan will be finalised? 

Sir, second thing which I want to say is that many 
States are reeling under power crisis. Even today 25% 
of total power is generated through hydro-electricity. There 
is tremendous potential for hydro-electricity in States like 
Himachal Pradesh. About 22,000 MW of electricity can 
be generated there. But due to paucity of funds this 
coult' not be achieved. I would like to know from Hon'ble 
Minister whether in the Ninth Five Vear Plan Government 
is considaring to give liberal assistance to Himachal 
Pradesh for· the production of hydro-electricity. 

[English] 

SHRI P.R. KUMARAMANGALAM : Mr. Speaker, Sir, 
the Ninth Plan would be finalised only after a Plan 
meeting takes place. At the moment, we are moving on 
what is called 'working assumptions'. Under the working 

Executing Agency 

WBPDCL 

WBPDCL 

NTPC 

NTPC 

HSEB 

HSEB 

POWERGRID 

assumptions, It Is our plan that there should be an 
additional capacity generation of 40,222 MW added in 
the Ninth Plan. 

With regard to the situation of the imbalances 
between the thermal and hydel power, It is true that the 
hydel capacity today is only 25 per cent of the capacity 
being produced. Normally, it is said that to have a proper 
balance, we should have 40 per cent hydel capacity 
because hydel capacity provides the peaking power. 
Himachal Pradesh does have a tremendous potential of 
hydel. . We will be soon coming out with a hydel policy 
which, I shall assure the hon. Member, would be targeted 
towards encouraging hydel generation projects to come 
up. 

MR. SPEAKER : The hon. Member is not putting his 
second supplementary question. Now, Shri Narendra 
Budanla. 

{Translation] 

SHRI NARENDRA BUDANIA : Mr. Speaker, Sir, 
Hon'ble Minister has laid that in Ninth Five Vear Plan, 
new power generation schemes will be launched. 
Improvement and restructuring of Rajasthan State 
Electricity Board Is mentioned In the PrQjects under 
consideration by World Bank and Asian Bank. I would 
like to know how much loan is proposed for this 
ir.1provement end restructuring? What items of work have 
been included in the improvem~nt of Rajasthan S1ate 
Electricity Board and what beneflta are Hkely to be accrued 
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after the proposed Improvement and restructuring. What 
will be the effect on consum81S after the loans are 
received and improvement made? I have heard that the 
retes of electricity are going to be increased due to which 
specially farmers will not be able to use electricity. I 
would like to know from the Hon'ble Minister whether 
any way-out has been found for providing electricity at 
cheaper rates to the farmers? 

{English1 

SHRI P.R. KUMARAMANGALAM : Sir, his question 
covers a number of areas. I would like to inform him that 
the total amount of mega-wattage of additional capacity 
that we have planned In the working assumptions of Ninth 
Plan for Rajasthan is 1930 of which, coal is 500 MW 
and liquid fuel is 1430 MW. There are 18 projects in 
total. 

With regard to the second part of his question, that 
is, the price of power going up, it is a natural phenomenon 
if one looks at a couple of things put together. 

One of them is the exchange rate which is changing. 

Second, the cost of fuel is going up. That is t!le 
major problem that we are facing is thet of thermal power. 
With thermal power, our major problem is that the cost 
of fuel goes up and, therefore, the cost of power goes 
up. But it is my belief that it will not go up to the extent 
as predicted often. It would be very much in ratio with 
Increase in the exchange rate and the normal inflation. 

(Trans/ation1 

SHRI NARENDRA BUDANIA : Mr. Speaker, Sir, I 
had asked my question in three parts but the Hon'ble 
Minister has given partial reply of one part. The Hon'ble 
Minister has not uttered a single word about the most 
important part of my question with regard to Rajasthan 
State Electricity Boerd. I want that Hon'ble Minister should 
give complete reply to all my Questions? 

{English1 

MR. SPEAKER : Would you like to respond, Mr. 
Minister? 

SHRI P.R. KUMARAMANGALAM : There are three 
parts of his question. The first part was RSEB which I 
have skipped. I will ask the hon. member to forgive me 
for that. There is a reform programme whic!l the RSEB 
is going through, with the type of restructurisation, 
bicorporatlon, and commercialisation. They are aJao going 
in for privatisation partly by competitive methods in 
generation. They are also !laving plans for distribution 

and privatl8ation. They have decided to go In for 
independent regulation of transmission and distribution. It 
18 my confirmed belief that an Independent regulator would 
en8ure that the consumers' point of view of cost of poWer 
is maintained and I can assure him that these steps 
have been taken. In fact, a new company by the name 
of Rajasthan State EIactrIcity Corporation was Incorporated 
on the 24th January, 1997 and RSEB will be a vertically 
integrated power utility discharging the functionl of 
generation, distribution and 8upply. They have taken 
various steps, and the World Bank has proposed a loan 
assistance of US dollars of 600 million over a period of 
five years, and the loan may be disbursed In four phasea, 
8ubject to the Govemment of Rajsthan fulfilling the varloua 
conditionalities. 

SHRI ARIF MOHAMMED KHAN : The hon. Minister 
has stated that physical and financial targets for the 9th 
Plan have not been find as yet. Win the hen. Mlnistar 
be pleased. to state the projections of the Power Survey 
Committee about the requirement for additional capacity 
during the 9th Plan, and the kind of shortage8 which we 
are facing. In view of the shortages, I would like to know 
whether there i8 any proposel to reserve the entire gas 
which 18 being generated and which is available In the 
country, for power generation? 

SHRI P.R. KUMARAMANGALAM : The working 
assumptions that have been made for the periods 
1997-98 to 2001-02, that is the 9th Plan, envisage a 
capacity addition of 40,225 MW as stated by me earlier. 
This comprises about 11,000 MW In Central sector, 17,_ 
MW In private sector, and about 10,747 MW in State 
sector. It 18 expected that if we achieve these targets 
only by capacity addition, we should be able to reduce 
the gap of 8hortages to 1.4 per cent on account of base 
load and about 11.6 per cent on account of peak 
shortages which, I am confident, will be up by improving 
efficiency both in transmission as well _ plant Joad factor. 

SHRI ARIF MOHAMMFD KHAN : 18 there any 
proposal with regard to available ga8? 

SHRI P.R. KUMARAMANGALAM : With regerd to 
g88, I want to as8ure the hon. member that the power 
projects are receiving the fir8t priority In 80 far a8 
allocation of g88 is concemad. 

[Translation] 

SHRI MAHESHWAR SINGH : Mr. Speaker, Sir, It is 
a matter of regret that the country il facing acute power 
shortage though we have capacity to generate electricity 
through hydel electricity projact8 In hilly States of the 
country. For instance, Hon'bla M.P. Shrl Buresh Chandeljl 
has 8ald that Himachal Pradesh alone Is capable of 
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producing 20,000 MW of electricity. But due to !imited 
means and paucity of funds full capacity is not being 
exploited. Through you, I would Uke to know from Hon'ble 
Minister whether the Government would provide more 
financial assistance for the purpose of generation more 
electricity through hydro-electric projects in such hilly 
states? Has the Government of India formulated any plan 
for this purpose and what are the names of hydel power 
projects for which the Government of Himachal Pradesh 
have requested to provide financial assistance arid the 
projects for which the Government of India have accorded 
its approval? 

(English) 

SHRI P.R. KUMARAMANGALAM : ! think I should 
inform my hon. friend that this year, we have increased 
1111:1 net budti8tary support for the Central PSUs for Hydro 
Projects to Rs. 4211 crore. The Central Plan Assistance 
to the State Sector Projects is Rs. 4000 crore. It is not 
only that we ha'.e given additional PFC loan at subsidised 
interest. The subsidy alone works out to Rs. 200 crore 
this year. We are starting Advance Action Plan for the 
Tenth Plan also. Actually we have now cleared 13 projects 
at the CEA level which amount to about 5051 megawatt. 
We are updating the DPRs and obtaining clearances for 
another 10,000 megawatt. The truth is that we are also 
Initiating an idea of National Hydro Development Fund. 
We are encouraging Inter-State Projects. 

Recently, I had been to Hirnachal Pradesh and had 
discussions with the officers and the Chief Minister. Along 
with me, an Inter-Ministerial Group of officers went We 
had very satisfactory discussions. In fact, with regard to 
the long-pending projects which the Hirnachal Pradesh 
Government could not take up due 10 financial constraints, 
the Central Government has agreed, through the National 
Hydro Power Corporation, to take them up starting from 
Chamera-II to Parvali. In fact, in regard to Kol Dam, 
discussions are teking place. If the existing private bidder 
does not agree, the NHPC will take up that also. I can 
assure the hon. Member that by the Tenth Plan, we 
should be able to exploit substantially the resources of 
hydro power in Himachal Pradash. 

SHRI A.C. JOS : If you go through the List of 
Projects for which the Government have sought external 
assistance. it is very difficult to get. I would like to know 
from the hon. Minister one thing. 

Kerala State is a State which is deficits In power 
and really it is crying for power. We are making all-out 
efforta for generating power and making our transmission 
much more streamlined. I would Uke to know from the 
Government whether the State Government 01 Kerala has 
submitted any scheme which is capable of receiving 

external assistance. If not, will the Government be pl8888'i 
to consider augmentation of the Kayamkulam Thermal 
Project for which an application has been submitted by 
the Kerala Government? 

SHRI P.R. KUMARAMANGALAM : With regard to 
the State 01 Kerala, I must go on record to say that the 
Kerala State Electricity Board is one of the quite 
professionally-run Electricity Boards. Even with regard to 
subsidies, in fact, it is one of the most Interesting case 
studies. They give the subsidy directly to the consumers 
and the consumers pay the fair rate for power-whether 
it is agriculture or otherwise. We have decided to Increase 
the capacity of the Kayamkulam Project to 2000 
megawatts. I think the hon. Member will be pleased to 
hear that. ... (Interruptions) 

SHRI A.C. JOS : About external assistance, I would 
like to know whether any application has been submitted 
by the State Government or not. ... (Interruptlons) 

MR. SPEAKER : There Is no time. 

SHRI P.R. KUMARAMANGALAM : At the moment, I 
do not have that information, According to my knowledge, 
it is not there. ... (Interruptions) 

MR. SPEAKER : Shri Basu Deb Acharie, you have 
to put only a pointed supplementary. 

. .. (Interruptions) 

SHRI BASU DEB ACHARIA : The total capacity of 
power generated today in the country is only to the extent 
of 86,000 megawatt. After fifty years of Independence, 
only 30 per cent of the population is convered. I would 
like to know from the hon. Minister one thing. In order to 
equipment rural electrification, there was a proposal to 
set up a National Aural Energy Corporation. 

12.00 hr •• 

I would like to know whether the Government is 
actively considering to constitute a National Rural Energy 
Corporation. There was a hydel project also namely, 
Telpur Project in the Damodar Valley Corporation which 
was stopped in the year 1996 by spending Rs. 12 crore. 
May I know from the hon. Minister whether the 
Government is considering restarting the Project by 
spending another Rs. 50 crore to generate 40 megawatt 
of power? 

MR. SPEAKER : Mr. Minister, only pointed reply is 
allOWed. 

SHRI P.R. KUMARAMANGALAM : Sir, what he IMIIy 
wants to hear Is about the Telpur Dam. I wiIh to.sure 
the hon. Member that the earlier decision of the Expert 

• 



25 Written AnswelS ASADHA 29, 1920 (Saka) to Questions 26 

. Committee not to go ahead has been revised. The DVC 
actually belongS to the partner·State Governments. In the 
event if the partner-State Govemments are unwilling to 
finance It, we will finance it. But at least, the partner-
State Governments must be willing to sign the PPA. That 
is the only condition which I really impose on them. 

WRITTEN ANSWERS TO QUESTIONS 

Loan from ADS for Syatem Improvement .Scheme 

°465 .SHRI NARESH PUGLIA : Will the Minister of 
POWER be pleaaed to slate : 

(a) whether the Power Grid Corporation has sought 
sectoral loan from the Asian Development Bank· to 
undertake the system improvement schemes; 

(b) H so, the total loan required for the upgradation 
of the system; 

(c) whether the modalities have been worked out in 
this regard and discussions held with the offICials of Asian 
Development Bank; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): Ves, Sir, Powergrid 
Corporation has sought a sectoral loan of US $ 350 million 
from ADB to undertake various System Improvement 
Schemes and Associated Transmission Systems. 

(c) and (d), A fact finding mission from ADB held 
discussions with Powergrid Corporation In May, 199B. The 
ADB is likely to send an appraisal misSion. After the 
appraisal of the Project and conclusion of negotiation, 
the ADB Board will take decision regarding funding of 
the project. 

Indian TV Channels to Uplink from India 

°466. SHRI K.P. NAIDU : Will the Minister of 
INFORMATION & BROADCASTING be pleased to state: 

(a) whether the Government have recently allowed 
upllnking faollilies to the Indian T.V. Channels from India; 

(b) if so, whether the Ministry of Law, Justice and 
Company Affairs have raised objections in this regard; 

(c) if so, the details therefor; and 

(d) the steps Govemment proposed to take in this 
regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF COMMUNICATIONS 
(SHRIMATI SUSHMA SWARAJ) : (a) Ves, Sir. 

(b) No, Sir. 

(c) and (d) Do not arise. 

[Tnms'ation] 

Improvement In the Quality of Technical Education 

°467. SHRIMATI SURVAKANTA PATIL : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have taken any speciElI 
initiative for making Improvement in the quality of 
Technical education' 

(b) if so, the details thereof; 

(c) the steps taken for the restructuringlstrengthening 
of the Technical Education Board; 

(d) the number of proposals received from the 
Governments of Maharashtra and Gujarat and the 
proposals cleared and pending with the Buard out of 
them; 

(e) whether the Govemment have formulated any 
comprehensive scheme for the expansion of the Technical 
education in the country; and 

(f) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGV (DR. MURLI MANOHAR JOSHI) : (a) to 
(c) : The All India Coonen for Technical Education (AICTE) 
was given statutory status under the AICTE Act 1987 for 
making improvement in the quality of Technical Education. 
The AICTE ensures continuous improvement of planned 
and coordinated development of Technical Education 
through various Boards of Studies and the National Board 
of Accreditation. The AlCTE has been made fully 
functional with its own Secretariat and autonomous status. 
There is no separate Technical Education Board in the 
Central Government. 

(d) 168 proposals from Maharashtra and 45 proposals 
from Gujarat have been received by the AICTE, the 
consideration and approval of which would be contingent 
upon fulfilment of the prescribed procedures, norms and 
formalities, as .Iaid down in the AICTE Regulations. 

(e) and (f) The expansion of Technical Education 
facilities is considered and regulated by AICTE through 
its Regulations and guidelines. 
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[English} 

Surplua Power In Eaatern Stat.a 

*468. SHRI K. YERRANNAIDU : 
SHRI R. SAMBAS IVA RAO : 

Will the Minister of POWER be please to state: 

(a) whether the Central Electnclly Authority in 
consultatiar. with the various State Electricity Boards has 
put In place agreemente envisaging seiling of 800 MW 
power from the surplus Eastem region to electricity deficit 
States; 

(b) if so, the details thereof, 

(c) the quantum of surplus In power in the Eastem 
States;-

(d) whether some of the Eastem States propose to 
sell power to the Statas deficient in power; and 

(e) the steps taken by the Govemment in the matter? 

THE MINISTER .OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (c): The Eastem Region 
is having a surplus of about 1000 MW during peak hours 
and about 2500 MW during off-peak hours. The following 
diversion of surplus power from NTPC stations in the 
Eastem Region to the extent of available transmission 
capacity, has been made. The details of allocations as 
on 4.6.1998 are :-

StateIR~oOn Allocation of power from 
Eastem Region (MW) 

Tamil Nadu 279 

Madhya Pradesh 92.5 

Gujarat 74 

Daman & Diu and 
Dadra & Nagar Haveli 18.6 

Manipur 30 (During peak hours) 

Andhra Pradesh 185 

Assam 124 

Total 803 

The agreement between NTPC and the State 
Electricity Boards are baaed on this allocation. 

(d) Damodar Valley Corporation had propoeed to _II 
power to Andhra Pradesh and Assam. GRIDCO of Oriaaa 
had lllso propoeeel to sell power to Madhya Pradesh. 
However, these proposals could not materialise mainly 
on account of non-availability of spara Inter-regional 
capacity. 

(e) The following steps have been taken for felicitating 
export of surplus power from the Eastern Region: 

(1) Technical and commercial arrangements have 
been finalised for inter-regional transfer of power by 
Central Electricity Authority including formulation of 
guidelines for generation tariff. transmlsalonlwheeling 
charges and transmission and distribution Ioeses for export 
-of power from Eastem Regicn. 

(2) Efforts have been made to enhance export of 
power from Eastern Region to other regions by 
augmenting inter-regional transfer links. The following inter-
regional links are under construction : 

(I) Korba-Budhipadar 220 KV SIC line between 
Eastem Region and Westem Region. 

(ii) Dehri-Sahupuri 132 KV SIC line between 
Eastem Region and Northem Region. 

(ill) Gazuwaka HVDC back-to-back link between 
Eastem Region and Southem Region. 400 
KV AC link between Gazuwaka (AP) and 
Jeypore (Orissa) has already been 
commlaaioned by POWERGRID. The HVDC 
back-to-back station of 500 MW capacity at 
Gazuwaka Ie scheduled to be commissioned 
by March, 1999. 

(iv) A new HVDC back-to-back link of 600 MW 
capacity at Sasaram in Bihar has been 
planned between Eastern Region and 
Northam Region. 

The links will enhance the transfer capacity for export 
of power from Eastem Region by about 1200 MW. 

Construction of BrtdgnlNtdlol1lll Hlghway8 

*469. PROF. CHAMAN LAL GUPTA: Wli the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) the bridges and_ National Highways constructed 
In different states, particularly In Jammu and Kashmir 
during Eighth Five Year Plan and to be constnIc:ted during -
NInth-Pian; 
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(b) whether the work undertaken on many of these 
bridges and National Highways is behind scheduled time; 

(c) if so, the reMonS therefor; and 

(d) the corrective measures taken in this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) The details of bridges 
and improvement schemes cumpleted State-wise during 
the Eighth Plan are given In Statement enclosed. The 
Ninth Plan is yet to be finalised. 

(b) and (c) Some of the improvement works have 
suffered time and cost overrun due to delay in land 
acqUisition, shifting of utilities, getting environmental 
clearances, lack of resources, poor performance of 
contractors, etc. 

(d) The following corrective measures have been 
taken:-

(i) The National Highwevs Act, 1956 has been 

sr.,,,,,,,,,,, 

amended to make the procedure of land 
acquisition fast and smooth. 

(II) Projects for four laning the existing National 
Highways, the environmental clearance is 
deemed to be accorded provided twice the 
number of trees cut are planted afresh. 

(iii) FIDIC model construction contract 
agreements are being adopted .. in National 
Highways projects, which are equitable. 

(Iv) Prequalification of COntractolB before Invitation 
of tenders. 

(v) Efforts are being made to get enhanced 
al/ocation for the development and 
maintenance of National Highways. 

(vi) National Highways Authority ·01 India has 
been created to take up development works 
on a selective basis. 

Details of Bridges and Improvement Schemes During Eighth Plan 

51. Narne of State 
No. 

2 

1. Andhra Pradesh 

2. Anlnachal Pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal PradeSh 

Widening 
to two 
lanes 

3 

80.3 

8.26 

41.59 

12 

7.25 

36.2 

109.65 

Strengthening 
of (km) 

4 

230.12 

4 

148.98 

181.39 

3 

5.4 

15.95 

221.3 

200.65 

46.81 

Widening 
to 4 lanes 
(km) 

5 

17.76 

7 

100.65 

0.5 

Bypass 
(Nos) 

6 

2 

3 

Major 
bridge 
(Nos) 

7 

5 

2 

Minor 
Bridges 
(Nos ) 

8 

15 

17 

11 

2 

9 

11 
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.... 
2 3 4 "&- 8 7 8 

11. Jammu & Kashmir' 110 

12. Kamataka 83.2 188.7 2 10 

13. Karala 7.95 N.9 5 

14. ~P"""" 142 •• 189.98 8 34 

15. Maharashtra 13 284 •• 8.54 8 43 

18. Manipur 34.1 33.42 

17. Meghalaya 21.94 34 5 

18. NagaJand 

19. Orissa 184 171 2 23 

20. Pondicherry 9 2 

21. Punjab 6.4 307.23 52.81 4 4 

22. Rajasthan 131 279.5 89 '3 14 

23. Tamil Nadu 2.1 534.85 2.2 15 

24. Uttar Pradesh 18.08 593.68 21 3 11 

25. Wast Bengal 128:7 2 18 

Total 1027.7 3832.06 277.28 9 37 250 

• Worils on National highways In Jammu and KashmIr ... baing executed by Border Roads OIlJllllllaIion except .IaIr.mu and 
Srinagar bypaIHS which are with State PublIc Works Daparlmant. 

Deforestation due to Jhum cultlvatton (c) if so, the detalla thereof according to the latest 

'470. SHRIMATI JAYANTI PATNAIK : Will the 
study, State-wise; and 

Minister of ENVIRONMENT AND FORESTS be pleased 
(d) the steps taken by the Government to prevent 

to state: 
the Jhum cultivation? 

(a) the names 01 the States where Jhum cultivation 
THE MINISTER FOR ENVIRONMENT AND is taking place; 

FORESTS (SHRI SURESH PRABHU) : (a) to (e): A task 
(b) whether the Gov .. rnment have made any force in 1983 has .... 1IHd annual area under shifting 

assessment on the destruction of for .... In different Statas cultivation in the country and Forest SUrvey 0' India 
annually due to Jhum cultivation; has estimated shifting cultivation In HYef1 North-Eastem 
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State in the peflOd 1993 to t995. The details are as follows: 

51. Name of the State Annual area under Shifting cultivation 
No. shifting cultivation estimated by Forest 

estimated. by Talk Survey of -India in the 
Force in 1983 (eq.km) period lWJ3-1995 (sq.km) 

1. Andhra Pradesh 

2. Bihar 

3. Madhya Pradeah 

4. Oriasa 

5. Arunachal Pradesh 

6. Assam 

7. .. Manipur 

8. Meghalaya 

9. Mizoram 

10. Nagaland 

1,. Tripura 

Total 

(d) Central Assistance is provided to the State 
GoVernments to improve socio-economic statUs of tribal 
families and to protect the hill slopes of Jhum areas 
through soil and water conservation measuraa. 

Po.t. and Telecom Facllltle. 

'471. SHRI TATHAGATA SATPATHY : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(iI) whether the Government are aware of the 
inadequate post and telecommunication facilities in the 
country, particularly in Orissa; 

(b) If so, the targets fixed and achievements made 
so far for the expansion and upgradation of Posts and 
Telecommunications network in the country during the 
Eighth Five Year Plan, State-wise; 

500 

162 

125 

5298 

700 

696 

900 

530 

630' 

192 

223 

9956 

75 

275 

603 

75 

292 

573 

1875 

(c) the amount IIpent in this direction so far in the' 
country during the said period, State-wise; 

(d) whether the Government have any proposal for 
the upgradation and expansion of post and 
telecommunication network in the country during Ninth 
Five Year Plan; and 

(e) if so. the details thereof. State-wile? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
The Postal Network in the country, which is the largest 
in the WOrld, comprises more than 153021 Post Offices 
which cover the entire country. The average population 
served by a Post Office is 5518 while the average area 
served is 21.48 Sq. Kms. Orissa is served by a network 
of 8108 Post Offices and the average population served 
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per Post Office is 3887 while the average area served Is 
19.20 Sq. Kms. The State, therefore. compares favoul'lbly 
with the National average. 

Status 0' telacome 'acilities in the country 8fICI that 
of Orissa as on 31.3.98 area as per Statement-I encIoaed. 

(b) State-wise targets are not set in Plan proposale 
of the Department of Posts, however, Postal Circle-wise 
targets are fixed under several Plan programmes, on the 
basis of proposals received from the Postal CircIea, when 
Annual Plans are implemented. The Poetal Circle-wI8e 
targets fixed and achievements made In re.pect 0' 
expansion and upgradation of the postal network during 
the 8th Five Year Plan period are avaUlIbIe Statement-II 
enclosed. 

Targets and achlavements in respect of Net switching 
capacity. telephone connections, and Village Public 
Telephones State-wise during the 8th Five Year Plan, 
are as per Statement-III enclosed. 

(c) A total amount of Rs. 36790 lakhs was spent in 
this direction during the 8th Plan period. Available Postal 

Circle-wise detaUs of expenditure during the Eighth Five 
Year PI.., period are given in Statement-IV. 

Details with regard to telecommunication. sector are 
given in Statement-V. 

(d) Yes, Sir. 

(e) Details of proposals for tJW8dIItIon and expanaIon 
of the postal network under the Draft Ninth Plan of the 
Department of Posts are given in Statement-VI Circle-
wise targets and achievements under such programmes 
during 1997-98, the first year ot the 9th Plan period, are 
available at Statement-II. OataUs of Annual Plan 1998-99 
are available at Statement-VIII. Circle-wise targets already 
allocated, for opening poet offices in 1989-99 are at 
Statement-VIII. 

The Ninth Plan proposals for the Department of 
Telecommunication envisage upgradatlon and expansion 
of telecommunication network. Details are ,given in 
Statement IX. State-wise Plans are worked out after 
approval of the Plan proposals. 

Stafwnent I 

Status of Telecom Services (As on 31.3.90) 

All India Orissa 

2 3 

Number of Telephone Exchanges 23, 406 759 

Net Switching Capacity (Lakh Unes) 212.61 3.04 

Direct Exchange Lines (Lakhs) 178.02 2.66 

Village Public Telephone ( .... os.) 310637 18575 

(Total Number of Villages) (604374) (46989) 

TAX Capacity (Lakh lines) 12.62 0.26 

Public Call Officos 427940 12041 

Transmission Systems : 

CoaXial Cable Rkms 30968 
------ -----------------------------------
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Microwave 

UHF 

Optical Fibre 

STD Facility Provided : 

District Head Quarters 

Sub-divisional Hqrs. 

Tehsil Headquarters 

Short Distance Charging 
Centres 

Rkm ] 

Rkm 

Rkma 

Total 

2 

135282 

76281 

2~491 

547 out of 547 All (30) 

1182 out of 1230 AI (58) 

2564 out of 2886 All (170) 

2478 out of 2650 An (120) 

Information relating to Major Plan Programmes-AII India 

SI. No. Plan Programme Eighth Plan 
Target/AchYl. 

2 3 

,. Opening of· Extra Departmental Post Oinces. 144011546 

2. Opening of Departmental Sub Post OffIces. 6501466 

3. Opening of Panchayat Senchar Sewa Kendra. 7501670 

4. Installation of Multi Purpose Counler Machines. NT12628 

5. Installation of Local Area Networks. NT/100 
for Savings Bank work 

6. SavIngs Bank Control Organisation 1991259 
Computerisation 

7. Modernisation of Post Offices 8661900 

to Questions 

1997·98 
TargetlAchvt. 

4 

5001402 

50152 

Nil • 

9001479· 

1801146· 

1241124 

3 

38 
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2 3 4' 

8. Installation of Very Small 75174 1/1 
Aperture Terminals 

9. Installation of ESMOs NTJ283 3501300 

10. Computerisation of mail offices NTI15 NT121 

11. Modemisation of mail offices NT/48 20120 

12. Constructions of Operative NT/414 84154 
Ollice Building 

13. Construction of Administrative NT/19 414 
Ollice Buildings 

14. Construction of Staff Quarters NT/1264 26S1275 

15. Computerisation of PLI Achieved NT 

16 . Computerisation of RPLI in Regions NT 6117 
. _-----

NT No targets fixeo Circle wise. 
# Scheme being reviewed. not included under Ninth Plan. 

Shortfall due to inability 01 vendor to fuRy Implement the order. 

I"formstion relsting to Major Pisn Programmes-Andhra Pradesh CItr:Ie 

SI.No. Plan Programme Eighth Plan 1997·98 
TargetlAchvt. T argetl-"1hvt. 

2 3 4 

1. Opening of Extra Departmental Post Offices 42126 10110 

2. Opening of Departmental Sub Post Offices 25128 213 

3. Opening of Panchayal Sanchar Sew. Kendras 010 Nil' 

4. Installation of Multi Purpose NTJ206 6510·' 
C)unter Machines. 

5. Installation of Local Area Networks. NT/10 10110 
For Savings Bank Work 
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2 3 4 

6. Savings Bank Control Organisation 55179 12112 
Computerisation 

7. Modernisation of Post OffIces 60164 10110 

8. Installation of Very SmaH SIS 010 
Aperture Terminals 

9. Installation of ESMOs NTI20 NTI10 

10 Computerisation of mail offices NTI3 NTI6 

11. Modernisation of mall offices NTI3 NTI1 

12. Constructions of Operative Office NTI34 NT/I 
Building 

13. Construction of Administrative NTI2 NTIO 
Office Buildings 

14. Construction of Staff Quarters NT/I46 NT/41 

15. Computerisation of PLI Achieved NT 

16. Computerisation of RPLI in Regions NT 213 

NT No targets fixed elrelewlse. 
# Scheme being relliewed, not included under Nlnltl Plan 

Shortfall qu~. to inability of vendor to fully Implement the Older. 

Information relating to Major Plan Programmes- Assam Circle 

SI.No. Plan Programme Eighth Plan 1997-98 
TargetlAchvt. TargetlAchvt. 

2 3 4 

1. Opening of Extra Departmental Post Offices 631145 25118 

<' Opening 01 Departmental Sub-Poet Offices 18115 213 

3. Opening of Panchayat Sanchar Sewa Kendras 010 Nil fI 

4. Installation 01 Multi Purpose Counter Machines NT/SO 50150 

5. Installation of Local Area Networks NTI2 13113 
For Savings Bank work 
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2 .3 4 

6. Savings Bank Control Organisation 16118 010 
Computerisation 

7. Modernisation of Post Offices 21122 30131 

8. Installation of Very Small Aperture Terminals 414 010 

9. Installation of ESMOs NT/15 NT/10 

10. Computerisation of mall offices NT/l NT/3 

11. Modernisation' of mail offices NT/4 NT/4 

12. Constructions of Operative Office Building NT/l0 NT/4 

13. Construction of Administrative Office Buildings NT/O NTIO 

14. Construction of Staff Quarters NTI29 NT121 

15. Computerisation of PLI Achieved NT 

16. Cornpute(isation of RPLI in Regions NT 010 

NT No targets fixed Clrelewise. 
Plan Scheme being reviewed, not Included under Ninth Plan 

Information relating to Major Plan programmes-Bihar Circle 

SI.No. Plan Programme Eighth Plan 1987-88 
Target/Achvt. TergetlAchvL 

2 3 4 

1. Opening of Extra Departmental Post Offices 1931184 40131 

2. Opening of Departmental Sub-Post Offices 49/25 614 

3. Opening of Panchayat Sanchar Sewa Kendras 7519 Nil" 

4. Installation of Multi Purpose Counter Machines NTI92 3010. 

5. Installation of Local Area Networks NT/6 816 
For Savings Bank Work 

6. Savings Bank Control Organisation 010 RI2 
Compularisalion 
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2 3 4 

7. Modemisation of Post Offices 23121 13110 

8. Installation of Very Small Aperture Terminals 616 010 

9. Installation of ESMOs NT/15 NTI30 

10. Computerisation of mail offlcel NT NT 

11. Modemisation of mail offices NT/3 NTI2 

12. Construction of Operative Office Building NTI20 NTI2 

13. Construction of AdministratiVe Office Buildings NTI2 NTIO 

14. Construction of Staff Quarters NT167 NT124 

15. Computerisation of PLI AchIeved NT 

16. Computerisation of RPLI in Regions NT M 

NT No targets IIxed Clrcle·wise. 

• Scheme being reviewed. not Included under Ninth Plan 
@ Shortfall due to inability of vendor to fully Implements the order. 

Informalionrelaling to M8jor Plant ProgtlItI'IfMS--

SI.No. Plan Programme Eighth Plan 1997·98 / 
TargetlAchvt. TargetlAchvt. 

2 3 4 

1. Opening 01 Extra Departmental Post Offices 010 515 

2. Opening of Departmental Sub·Post Offices 4112S 212 

3. Opening of Panchayat Sanchar Sewa Kendras 010 Nil • 

4. Installation of Muni Purpose Countf" Machines NTI203 55156 

5. Installation of Local Area Networt<s NTIS 9/9 
For Savings Bank Work 

6. Savings Bank Control Organisation 414 313 
Computerisation 

7. Modemlsation of Post Offices 76178 10113 
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8. Ins~allation _of Ve,y Sma" Aperture Terminals 

9_ Installation of ESMOs 

10. Cnmputerisation of mail offices 

11. Modernisation of mail offices 

12. Constructions of Operative Office Building 

13. Construction ot Administrative Office Buildings 

14. Construction of Staff Quarters 

15. Computerisation 01 PLI 

16. Computerisation of RPLI in Regions 

NT No targets fixed Clrcle-wl.e. 
Scheme being reviewed, not Inctuded under Ninth Plan. 

3 

212 

NTJ9 

NTI2 

NTI2 

NTIS 

NTfO 

NT/3 

Achieved 
before 8th 
plan 

NT 

Information relating to Major Plan Programntes-Gujarat 

SLNo. Plan Programme Eighth Plan 
TorgetJAchvt. 

2 3 

1. Opening of Extra Departmental Post Offices 59/59 

2. Opening 01 Departmental Sub· Post Offices 49132 

3. Opening 01 Panchayat Sanchar Sewa Kendras 65157 

4. Insta"ation of Muni Purpose Counter Machines NT/189 

5. Insta"ation 01 Local Area Networks NTI7 
For Savings Bank Work 

6. Savings Bank Control Organisation 8/8 
Computerisation 

48 

4 

010 

NTI20 

NTIO 

NT/o 

NTI1 

NT/O 

NT/o 

NT 

010 

1997·98 
TargetJAchvt. 

4 

25118 

213 

NIL" 

55155 

10110 

818 
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2 3 4 

7. Modemisation of Post OffIces 53163 22134 

B. Installation of Very Small Aperture Terminals 414 010 

9. Installation of ESMOs NTI20 NTI30 

10. Computerisation of mall offices NTI1 NT/O 

11. Modemlsatlon of mail offices NT/4 NT/O 

12. Construction of Operative OffIce Building NTI68 NTI3 

13. Construction of Administrative Office Buildings NTI1 NTIO 

14. Construction of Staff Quarters NT191 NT/13 

15. Computerisation of Pli Achieved NT 
before Bth 
Plan 

16. Computerisation of RPLI in Regions NT 010 

NT No targets IIxed Circle-wile. 
SCheme being reviewed. not Included under Ninth. Plan 

Information ,.,.ttng to Major Plan Progrsmmes-Haryana 

SI.No Plan Programme Eighth Plan 1997-98 
TargetlAchvt. TargetlAchvt. 

2 S 4 

1. Opening of Extra Departmental Post Offices ·28135 15113 

2. Opening of Departmental Sub-Post Offices 40124 212 

3. Opening of Panchayat Sanchar Sewa Kendras 016 Nil • 

4. Installation of MuHi Purpose Counter Machines NTI96 20120 

5. Instaflation of Local Area Networks NTI2 615 
For Savings Bank Work 

6. Savings Bank Control Orgr.nisatlon 210 616 
Computerisation 
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.... _---_ .... 
2 3 

7. Modernisation of Post Offices 19120 

8. Installation of Very Small Aperture Terminals 212 

9. Installation of ESMOs NTI10 

10. Computerisation of mail offices NTIO 

11. Modernisation of mail offices NT/1 

12. Construction of Operative Office Building NT/17 

13. Construction of Administrative 0HIce Buildings NTIO 

14. Construction of Stafl auarters NT/41 

15. Computerisation of PLI Achieved. 

16. Computcrisation of RPLI in Regions NT 

NT No targets fixed Circle-wise. 
Scheme being reviewed, not included under Ninth Plan. 

Information relating to Major Plan Programme--Himachal Pradesh 

51. No. Plan Programme Eighth Plan 
TargetlAchvt. 

2 3 

1. Opening of Extre Departmental Post Offices 531128 

2. Opening of Departmental Sub-Poet Offices 2M 

3. Opening of Panchayat Sanchar Sewa Kendra 99f98 

4. InslaHatlon of Mufti Purpose Counter Machines NTI92 

5. Install,. II '" of Local Area Networks NTI2 
For S.wlngs Bank Work 

6. Savin'.;c; Bank Control Organisation 515 
COlnl'! ~risation 

7. MocV;, "'sation of Post Offices 31131 

to au-,.. 

.. 
517 

010 

010 

NTIO 

NT/1 

NT/1 

NTIO 

Nlr.!1S 

NT 

010 

1997·98 
TargetlActwl 

1014 

210 

Nil • 

30/30 

5/5 

413 

52 
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2 3 4 

8. Instollation of Very Small Aperture Terminals 3f.i 0/0 

9. InstallatIOn of ESMOs NTI15 

10. Computerisation of mail offices NTIO NTIO 

11. Modernisation of mail ofticea NTI3 

12. Construction of Operative Office Building NTI14 NT/l1 

13. Construction of Administrative Office Buildings NT/4 NT/I 

14. Construction of Staff QuartelS NT/173 NT/4' 

15. Computerisation of PLI Achieved NT 

16. Ccmputerisation of RPLI in Regions NT 0/0 

NT No targets fixed Circle-wise. 
Scheme being reviewed. not included under Ninth Plan. 

Information relating to Major Plan Programmes-Jammu & Kashmir 

SI. No. Plan Programme Eighth Plan 1997·98 
Target/AchY!. TargetlAchvt. 

2 3 4 

,. Opening of Extra Departmental Post Offices 12128 15/11 

2. Opening of Departmental Sub-Post Offices 813 111 

3. Opening of Panchayat Sanchar Sewa Kendras 010 Nil· 

4. hlstallation of Multi Purpose Counter Machines NT/38 10110 

5. Installation of Local Area Networks NT/1 414 
For Savings Bank work 

8. Savings Bank Control Organisation 515 
Computerisatlon 

7. Modernisation of Post Offices 411 
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.... -.-~ .... --- ... ---- ... --_._. 
2 a 4 

.--------. 
8. Installation of Very Small Aperture Terminals 1/1 

9. Installation of ESMOs NT/4 

10. Computerisation of mail offices NTIO NTIO 

11. Modemisatlon of mail offices NTIO NTIO 

12. Construction of Operative OffIce Building NT/4 NTIO 

13. Construction of Administrative' QHIce Buildings NTIO NTIO 

14. Construction of StaH Quaners NTI1 NTIO 

15. Computerisation of PLI AchIeved NT 

16. Computerisation of RPLI in Regions NT 010 

NT No targets fixed Circle-wile. 
Scheme being reviewed, not Included uncIer Ninth Plan 

Information relating to Major Plan Progl'lll7llTlfJS-lamatakll 

SI. No. Plan Programme Eighth Plan 1997·98 
Target/AchY!. Target/AchY!. 

2 3 4 

,. Opening of Extra Departmental Post Offices 34139 30124 

2. Opening of Departmental Sub-Post OffIces 42140 515 

3. Opening of Panchayat Sanchar Sewa Kendra 50135 Nil. 

4. Installation of Multi PurpoM Counter Machines NT/18S 60/0' 

5. Installation of Local Area Networks. NTIS 1410' 
For Savings Bank work 

6. Savings Bank Control Organisation 24134 12112 
Computerisation 

7. Modernisation of Post OffIces 56160 819 
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2 3 4 -------_ ... _ .. - - . 

8. Installation of Very Small Aperture Terminals 

9. InEtaliation of ESMOs 

10. Cornputerisation of mail offices 

11. Modemisation of mail offices 

12. Construction of Operative Office Building 

13. . Construction of Administrative Office Buildings 

14. Construction 01 Staff Quarters 

15. Computerisation of PLI 

16. Compulerisation of RPLI in Regions 

NT No targets lixed Clrcte·wlse. 
/I Scheme being revieweo, not Included under Nlnlh Plan. 

Shortfall due to inability 01 vendor to fuMy ImpIerr.ent the order. 

NTIS 

NT121 

NTI1 

NTI1 

NT127 

NT(2 

NTm 

Achieved 
before 8th 
Plan 

NT 

Infonnation IfIIating to Major PIMI Programmes-Kerala 

51. No. Plan Programme 

2 

1 . Opening 01 Extra Departmental Post Offices 

2. Opening of Departmental Sub-Post OffIces 

3. Opening of Panchayat Sanchar Sewa Kendras 

4. Installation of Multi Purpoee Counter Machines 

5. Installation 01 Local Area Networks 
For Savings Bank work 

6. Savings Bank Control Organisatl~ 
Computerisation 

Eighth Plan 
TargetlAchvt. 

3 

35146 

36144 

NT/lS0 

NT/44 

818 

0:0 

NTil0 

NT/4 

NT/1 

NTI2 

NTIO 

NT/11 

NT 

010 

le97-98 
TargetlAchvt. 

4 

1017 

010 

NU #I 

50110· 

10110 

11/11 
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---.. -
2 3 4 

7. Modernisation of Post 0IIIces 43143 11/11 

8. Installation of Very Small Aperture Tenninals 414 010 

9. Installation of ESMOs NT/10 NT/10 

10. Computerisation of mail officea NT/O NT/1 

11. Modernisation of mail offices NTI2 NT/1 

12. Construction of Operative OffIce Building NTI28 NTI2 

13. Construction of Administrative OffIce BuUdings NT/3 NTIO 

14. Construction of Staff Quartera NTI38 NT/1 

15. Computerisation of PL!. Achieved NT 

16. Computerisation of RPLI in Regions NT 010 

NT No lorgets fixed Circle-wile. 

" Scheme being revIeMd, not Included under Ninth Plan. 
Shortfall due to IIlIIbIIlty of yendor to fuly Implement the order. 

Information relating to Major Plan PI'O(JflI~dhya PradeIIh 

SI. No. Plan Programme Eighth Plan 1997·98 
TargetlAchvt. TargetiAchYt. 

2 3 4 

,. Opening of Ext.a Departmental Post OffICeS 1131102 37/41 

2. Opening of Departmental Sub-Post Offices 37128 212 

3. Opening of Panchayat Sanchar Sewa Kendras 15115 Nil' 

4. Installation 01 Multi Purpose Counter Machines NT/118 80/80 

5. InataHation of local Area Networks NT/6 14114 
For Savings Bank Work 

6. SaYings Bank Control Organiution 18152 010 
Computerisation 

7. Modernisation of Post Offices 46144 1519 

8. InataDation of Very Small Aperture Terminals 515 010 

9. Installation of ESMOs NT/18 NT/10 

10. Computeriaation of mail offic .. NTIO NTI1 
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2 3 4 

11. Modemisation of mail offices NTI2 NTI2 

12. Construction of Operative OffIce Building NT/13 NT/4 

13. Construction of Administrative Office Buildings NTnO NT/30 

14. Construction of Staff Quarters NT127 NT/3 

15. Computerisation of PLI Achieved NT 

16. ComputerisatJon of RPLI In Regions NT 012 

NT No targets lixed Circle·wise. 
1/ Scheme being reviewed. not Included under Ninth Plan. 

@ Shortfall due to Inability 01 vendor to fully Implement the order. 

Information relating to Major Plan Programmes-Maharashtra 

SI. No. Plan Programme Eighth Plan 1997·98 
TargetlAchvt. TargetlAchvt. 

2 3 4 

1. Opening of Extra Departmental Post Offices 1631172 35134 

2. Opening of Departmental Sub-Post Offices 51/62 314 

3. Opening of Panchayat Sanchar Sewa Kendras 20117 Nil # 

4. Installation of Multi P!Jrpose Counter Machines NT1318 75149 

5. Installation of Local Area Networks NTI10 15115 
For Savings Bank work 

6. Savings Bank Control Organisation 614 10110 
Computerisatlon 

7. Modemisation of Post Offices 1331139 20127 

8. Installation of Very Sma!1 Aperture Terminals 616 010 

9. Installation of ESMOs NTI27 NT/30 

10. Computerisation of mail offices Nl'/4 NT/O 

11. Modemisation of mail offices NT/1 NT/1 

12. Construction of Operative Office Building NT/35 NT/6 

13. Construction of Administrative Office Buildings NT/O NTIO 

14. Construction 01 Staff Quarters NTI93 NT/43 
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2 3 4 

15. Computerisation of PLI Achieved NT 
before 8th Plan 

16. Computeri8ation of RPLI in Regions NT 214 

NT No targets Ibced Circle-wise. 

• Scheme being reviewed, not included under Ninth Plan . 

Information Relation to Major Plan Prog,..~orth East 

51. No. Plan Programme Eighth Plan 1997·98 
TargetlAchvt. T..-getIAchvt. 

2 3 4 

1. Opening of Extnl Departmental Post Offices 82/79 25118 

2. Opening of Departmental Sub-Post Offices 1617 313 

3. Opening of Panchayat sanchar Sewa Kendra 010 NIHt 

4. Installation of Local Area Networks for Savings NTI1 717 
Bank wcrk 

5. Installation of Multi Purpose Counter Machines NTI30 40/0" 

6. 5avings Bank Control Oranisation Computerisation 212 7/1 

7. Modernisation of Post Offices 23135 011 

8. Installation of Very Small Aperture Terminals 414 010 

9. Installation of ESMOs 010 NTI10 

10. CO"'J)uterisation of mail or-ices NTIO NT/1 

11. Modernisation of mail offices NTIO NTI2 

12. Construction of Operative Office Building NT/12 NT/4 

13. Construction of Administrative Office Buildings NTI2 NT/O 

14. Construction of Staff Quarters NT/49 NT/4 

15. Computerisation of PLI Achieved NT 

16. Computerisation of RPLI in Regions NT 010 

NT No targets fixed Clrcle-wi.e. 
Scheme being reviewed. nol Inclueled under Ninth Plan. 
Shortfall due to Ina' lIity 01 vendor to fully i...,plement the order, 
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Intorm.tion _ling to Major Plan Programmes--Orisss 

·81. No. Plan Programme Eighth Plan 1997-98 
TargetlAchvt. TargeVAchvt. 

1. Opening of Extra Departmental Post Offices 87194 27/21 

2. Opening of Departmental Sub-Post Offices NT/12 213 

3. Opening of Panchayat Sanchar Sewa Kendras 69/35 Nil # 

4. lnatallallon of Multi Purpoee ~nter Machines NTI98 5WO" 

5. IMtaIIation of Local Area Networks NTI2 10110" 
For SaYings Bank Work 

6. SavIngs Bank Control Organisation 16118 6/6 
Computerisation 

7. Modemlsation of Post 0ffIcea 21122 11/14 

8. InItaIIaIion of Very Small Apertura Terminals 313 010 

9. lnatallation of ESMOs NT/13 NT/10 

10. Computerisation of mail offices NTI1 NT/1 

11. Modernisation of mail omc. NTI2 NT/1 

12. Construction of Operative Office Building NTI19 NT/6 

13. Construction of Administrative Office Buildings NTIO NTI1 

14. Construction of Staff Quarters NTI94 NT128 

15. Computerisation of PLI Achieved NT 

18. Computerisation of RPLI In Regions NT 0/0 

NT No targets Ibced Circle-wise. 

" Scheme being reviewed. not Included under Ninth Plan. 
Shortfall due 10 Inability of vendor to fully Implement the order. 

'''' .. 
Information ",'ating to Major Plan Programmes-Puniab 

SI. No. Plan Programme Eighth Plan 1997-98 
TargetlAcIwt. TargetlAchvt. 

2 3 4 

1. Opening of Extra Departl1*1tal Post Offices 27125 17/12 

2. Opening of Departmental Sub-Post Offices 19/18 212 

3. Opening of Panchayat Sanchar Sewa Kendres 1010 Nil # 
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2 3 

4. InstaHation of MuHi Purpose Counter Machines NTI130 40140 

5. Installation of local Area Networks NT/4 816 
For Savings Bank work 

6. Savings Bank Control Organisation 18/8 7n 
Computerisation 

7. Modemisation of Post 0ffIcw 23/27 14114 

8. Installation of Very Small Aperture Terminals 2f2 010 

9. Installation of ESMOs NTI10 NT120 

10. Comput,risation of mail offices NTIO NTll 

11. Modemisation of mail offices NTI2 NT11 

12. Construction of Operative OffICe Building NTI9 NTIO 

13. Construction of Administrative Office BUildings NT/O NTIO 

14. Construction of Staff Quarters NTI8 NTIO 

15. Computerisation of Pli Achieved NT 

16. Computerisation of RPLI In Regions ~T 010 

NT No targets fixed Clrcle-wlH. 

" Scheme baing reviewed. not Inc:Iuded under NInth Plan. 

Information _'ing to Major Plan Programmes-Raja~n 

SI. No. Plan Programme Eighth Plan 1997·98 
TargatlAchvt. TargetlAchvt. 

2 3 4 

1. Opening of Extra Departmental Post Offices 1051104 33/33 

2. Opening of Departmental Sub·Post OffIces 43/26 211 

3. Opening of Panchayat Sanchar Sewa Kendraa 15115 Nil " 

4. Installation of Multi Purposa CO'Jnler Machines NTI10S 45145 

5. Installation of local Area Networks NTI8 10110 
For Savings Bank Work 

6. Savings Bank Control Organisation 0/0 m 
Computerisation 
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2 3 4 

7, Modernisation of Post Office8 28138 319 

S. In,atallation of Very Small Aperture Terminals 414 BIO 

9. Installation of ESMOs NTI20 NT/10 

10. Computerisation of mail offices NTIO NTI1 

'11. Modemiaation of mail offices NTI3 NT/1 

12. Constructions of Operative Office Building NT/45 NTI2 

13. COl\Blruction of Administrative OffIce BuIldings NTIO NT/1 

14. Construction of Staff Quarters NT/107 NT/" 

15. Computerisation of PLI Achieved NT 

16, Computerisation of RPLI in Regions NT 010 

NT No targets fixed Clrcle·wise. 
I Scheme being reviewed. not Included under Ninth Plan. 

Information relllling to ~ P/lJn Programmes-TamHnadu 

SI. No. Plan Programme Eighth Plan 1997·98 
TargeUAchvt. TargeUAchvt. 

1 " 2 3 " 
1. Opening of Extra Departmental Post Offices 30124 21121 

2. Opening of Departmental Sub-Post OffICes 24119 213 

3. Opaning of Panchayat S'.nchar Sewa Kendrea QfO Nil II 

4. Installation of MuHi Purpose Countar Machines NT/~98 SOlO· 

5. Installation of Local Area Networks NTn 11/11 
For Savings Bank Work 

6. Savings Bank Control Organil8tion 919 10110 
Computerisation 
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2 3 4 

7. Modernisation of Post Offices 6&73 2CWO 

tI. Installation of Very Small Aperture Tenninals 414 CW 

9. Installation of ESMOs NTflO NTfJO 

10. Computerisation of mall offices NTH NT!1 

11. Modernisation of mail offices NTI8 NTJO 

12. Constructions of Operative OffIce Building NT!18 NTI2 

13. Construction of Administrative Office Buildings NTIO NTJO 

14. Construction of Staff Quarters NT125 NTJO 

15. Computerisation of PLI Achieved NT 
before 8th Plan 

i6. Computerisation of RPLI in Regions NT 213 

NT No targets fixed Circle-wise. 
/I Scheme being reviewed. not included under Ninth Plan. 

Shortfall due to inablUty of vendor to My IrnpIeIMnt lie order. 

Information relating to IMjor Pt.n prrJspamtrlflS--Uttar PradtIMI 

51. No. Plan Programme Eighth Plan 1997-88 
Target/Achvt. TargetlAchvt. 

2 3 4 
----------

,. Opening of Extra Departmental Post Offices 2081244 7OIti7 

2. Opening of Departmental Sub-Post Offices 73140 818 

.' 
3. Opening of Panchayat Sanchar Sewa Kendras 3401323 NH. 

4 Installation of Mulli Purpose Counter Machines NT!184 5Of00 

5. Installation of Local Area Networks NT!10 1V11 
For Savings Bank Work 
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2 3 4 

6. Savings Bank Control Organisation 918 BI8 
Computerisation 

7. Modemisation of Post Offices 79177 42158 

8. InstaHation of Very Small Aperture Terminals 7n 010 

9. Installation of ESMOs NT128 NT/30 

10. Computerisation of mail offices NTI1 NTIO 

11. Modernisation of mail offices NT/6 NTI2 

12. Construction of Operative Office Building NTI20 NT" 

13. Construction of Administrative Office Buildings NTIO NTIO 

14. Construction of Staff Quarters NTI93 NTIO 

15. Computerisation of PLI Achieved NT 

16. Computerisation of RPLI in Regions NT 013 

NT No targets fixed Circle-wise. 
It Scheme being reviewed, not included under Ninth Plan. 

Shortfall due to inability of vendor to fuRy implement the order. 

Info"""tion relating to Major Plan Prog18mmes-West Bengal 

SI. No. Plan Programme Eiihth Plan 1987·98 
TargetJAchvt. Terget/Achvt. 

2 3 4 

1. Oplming of Extra Departmental Post Offices 117193 50124 .. 
2. Opening of Departmental Sub· Post Offices 2719 314 

3. Opening of Panchayat Sancher Sewa Kendras 010 Nil It 

4. Installation of Multi Purpose Counter Machines NTI92 45145 

s.~ Installation of Local Area Networks NT/4 1010" 
For Savings Bank Work 
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2 3 4 

6. Savings Bank Control Organisation 616 414 
Computerisation 

7. Modernisation of Post Offices 50147 16117 

8. Installation of Very Small Aperture Tenninals 413 011 

9. Installation of ESMOs NTIS NTI20 

10. Computerisation of mail offices NTll NTI1 

11. Modernisation of mail offices NTll NTIO 

12. Construction of Operative Office Building NT/18 NTI2 

13. Construction of Administrative Office Buildings NTI2 NTll 

14. Construction of Staff Quarters NT/l11 NTIO 

15. Computerisation of PLI Achieved NT 

16. Computerisation of RPLI in Regions NT 010 

NT No targets fixed Circle-wise. 
# Scheme being reviewed, not included under Ninth Plan. 

Shortfall due to inability 01 vendor to fuNy implement the order. 

Statement III 

State-wise Targets and Achievements .. of Eighth Five Year PlBn 

51. State Net SW. Telephone VlUage Public 
No. Capacity Connections Telephones 

Targets Achvt. Target Achvt. Target Achvt. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 648284 732807 514300 571040 16650 10635 

2. Assam 74547 95952 59100 76312 7170 61186 

3. Bihar 127368 265904 101000 201121 251M 8S58 

4. Gujarat 794566 711837 630400 581854 1&500 1Q807 
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2 3 4 5 6 7 8 

"'5. : Haryana 290612 307206 230600 225430 6162 5285 . 
6. Himachal Pradesh 71110 138800 56400 101052 3950 3265 

7. J & K 53214 65855 42300 36734 2205 1668 

8. Kamataka 599556 724362 475700 598262 13700 15029 

9. Kerala 492341 717662 390800· 548404 18 18 

10. Madhya Pradesh 402767 587063 319600 419336 34456 27075 

11. Maharashtra 2038556 1998069 1670700 1660723 27000 21006 

12. North East 31635 85052 25100 61067 4317 2883 

13. Orissa 61574 149331 48900 116261 16300 12998 

14. Punjab 499997 578792 396700 490699 12550 10077 

15. Rajasthan 417947 528412 331600 424029 19900 14877 

16. Tamil Nadu m358 1007214 634200 804844 12700 9196 

17. Uttar Pradesh 530707 827829 421000 636450 74158 29155 

18. West Bengal 220015 512518 181800 411592 17800 9241 

19. Delhi 1141800 927480 970000 764898 Ii 9 

Notes:-

1. Gujara! Includes Oader. Diu. Daman and Nagar Havell. 
2. Kerlla includes Lakshadweep-U.T. 
3. Maharashtra Includes Goa and Mumbal M.T.N.L. 
4. North East includes Arunachal Pradesh. Manipur, Meghelaya. Mizorarn, NagaJand and Trlpura. 
5. PU~b includes Chandigarh-U.T. 
6. Tamil Naclu Includes Pondlche~.T. 
7. West Bengal Includes SlIddm a"d AndamIn IIId Nicobar. 
8. Targets lor VPTs are the 10IIII of Annual Iarg8111 lor the Eighth Plan. 
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StaNmentlV 2 3 

Cln:le-wise E1tpendItuffl during tile 8th Five Year Plan 
for Opening of Poet 0ffIctts 9. Karnataka 107.12 

S.No. Name of Circle Funds Spent 10. Kerala 81.11 
(Amount In l...akhs) 

11. Madhya Pradeeh 94.84 
2 3 

12. Maharuhtra 75.92 
1. Andhra Pradesh 42.12 

13. NOfth.Eut 38.73 
2. Allum 128.19 

14. Ortssa 67.95 

44.25 
3. BIhar 480.15 

15. Punjab 

4. DeIhl 29.19 1e. Rajasthan 106.25 

5. Gujarat 33.54 17. Tamil Nadu 31.91 

6. Haryana 35.42 18. Uttar Pradesh 211.25 

7. Himachal Pra_h 70.38 19. West Bengal 95.80 

8. Jammu & Kashmir 8.60 Total 1781.38 

o.t.IIs of eJtpfII'JdIIure Incuned on Modemisation of Post OffIces 
during tile 8th FIve Y.r Plan in the period 19tU--S7 

(In, Re. Lakha) 

ExpendIture 

S.No. Circle 1994-95 1995-96 1996-97 Total 

2 3 4 5 6 

1. Andhre Pradesh 84.51 115.26 147.92 407.69 

2. Aaaam 
~ 

6.51 43.01 55.35 104.87 

3. Bihar 4.81 37.71 47.78 90.30 

4. Delhi 67.46 141.55 119.74 328.n 

5. Gujarat 27.50 96.74 117.97 242.21 

6. Haryana 16.85 23.52 21.1-5 68.32 
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2 3 4 5 6 

7. Himachal Pradesh 24.50 51.72 25.70 101.92 

8. Jammu & Kashmir 3.78 13.27 14.03 31.08 

9. Kamataka 22.09 133.55 135.06 270.70 

10. Kerala 6.50 96.99 116.63 220.12 

11. Madhya Pradesh 30.30 106.22 76.12 214.64 

12. Maharashtra 85.96 257.99 235.03 578.98 

13. North-East 9.36 6.80 14.95 31.21 

14. Orissa 32.77 95.56 49.25 117.58 

15. Punjab 13.03 43.96 73.52 130.61 

16. Rajasthan 20.08 93.85 83.00 196.93 

17. Tamil Nadu 82.52 144.95 156.52 383.99 

18. Uttar Pradesh 65.74 180.70 208.79 485.23 

19. West Bengal 25.65 107.25 128.82 261.72 

Total 609.74 1882.70 1134.33 4308.77 

SIlt,.",.,., V 2 3 

Statement showing Actual Expenditure for 
8th Five Year Plan 1992-97 4. Bihar 886.93 

(Rs. in Crores) 5. GuJarat 1981.38 

SI. No. Name 01 Circle AcIuII Expendi\ur8 
8. Hary8nll 790.14 

2 :3 
7. Himachal PrMesh 577.08 

1. Andsman & Nicobar 10.24 8. Jammu • Kashmir 187.15 

2. Andhra Pradesh 2040.95 9. Kamataka 1 •• 14 

3. Assam 332.01 10. Kera\a 2242.77 
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2 3 

11. Madhya Pradesh 1752.32 

12. Maharashtra 2822.08 

13. North-East 296.72 

14. Orissa 538.13 

15. Punjab 1456.27 

16. Rajasthan 1336.78 

17. Tamil Nadu 2817.34 

18. U.P (E) 1887.65 

19. U.P (W) 596.00 

20. West Bengal 1171.81 

21. Other Ancillary Units 4007.20 

. Total 29222.88 

The above figures do not include COOT and petty 
works. 

Stlttement VI 

Brief Not. on Targets Included in the Draft Ninth 
Five Year Plan (1997-2002) Proposal of the 

Department of Posts 

The Ninth Five Year Plan of the Departm&nt seeks 
to expand the scope and coverage of the programmes of 
modemisation through induction of new technology initiated 
during the Eighth Plan period alongwith provision of basic 
postal facilities in areas where these are not available. 
Development and marketing of new services specially for 
the business/professional sectors and modemisation of 
specific agency functions are priority areas identified with 
the objective of increasing revenue generation. Human 
resource development through appropriate training for skiD 
upgradation, Streamlining of managelT'ent functions, 
development and maintenance of appropriate buildings 
for the modemised systems and provision of staff quarters 
for the employees are among the identmed priorities of 
the plan. 

Scherne-wiaa details of targets proposed under the 
Ninth Plan in order to achieve the stated objectives of 
the 9th Plan are given below. 

Scheme 1 .' Expansion of Postal Network 

1. Opening of 2500 Extra Departmental Branch Post 
Offices 

2. Opening of 250 Departmental Sub Post Offices 

3. Infrastructural equipment for 24000 Extra 
Departmental branch Post Offices 

Scheme 2 .' Upgradation of Technology 

1. Installation of 4000 computer based multi-purpose 
counter machines including 2100 machines for 
Local Area Networks for Savings work 
computerisation. 

2. Upgradation of existing facilities and extension of 
Satellite Money Order Service. 

(a) Setting up of one HUB 

(b) Selting up 2000 Extended Satellite Money 
Order Centres 

(c) Upgradation of all the existing 75 Very Small 
Aperture Terminals (VSATs) 

(d) Installation of 200 VSATs 

(e) Modemisation of money transfer system in 
50 offices 

3. Supply of mechanical equipment to Poat Offices 

(a) 10000 hand chancellers 

(b) 100 stamp canoeIIIng machines 

(c) 500 electronic fraltkingmachines 

(d) 30 tying and bundling machines 

4. Modemisation of 500 Post Offices and 5 major 
Head Post OffIces. 

5. Materials Management. 

(a) Supply of 4 diesel fork lift trolleys 

(b) Computerisation of the remaining 15 Postal 
Stores Depots and networking of all 46 PSDs 
with the Directorata. 

(c) Training in systems operation to 150 officials. 
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Scheme 3 .' Human q )source development. 

1. In-service trairing for 250 Grp. 'A' Officers 

2. In-servic3 tra'r 'ng fot 15,750 supervisors 

3. Computer trair;'ng to 12,000 officials 

4. Refresher trait ling lor Savings work to 20,000 
officials 

5. Decentralised training for 1,00,000 Extra 
Departmental Branch Post Masters. 

Scheme 4 .' Modemisation of Mail Processing. 

1. Modemisation of 100 mail offices 

2. Upgradation of Operational Equipment lor Sorting 

(a) Selting up 3 Automated Mail Processing 
Centres (AMPOs) 

(b) Provision of Optical Character Reader lacllity 
in the existing AMPC's 

(c) Supply 01 culling, lacing and cancelling 
machines in the existing AMPCs 

3. Supply 01 500 mopeds lor delivery of malls 

4. Computerisation of 25 Transit Mail offices 

5. Computerisation 01 69 Head Record Offices 

6. Modernisation of registration sorting work in 
22 offices 

7. Modernisation 01 the delivery system for 
registered mails in 50 offices. 

8, Upgradation and expansion 01 Mailnet sy:;tem at 
40 centres 

9. Railwp.y Mail service Vans 

(a) Fabrication 01 28 RMS Vans 

(b) Modification 01 existing RMS Vans 

10. Purchase of 30 Mail Motor Service Vehicles 
Modernisation of Foreign Mail Processing 

(a) Computerisation and networking of the 
Directorate and Head Record Offices for 
international mail 

(b) Implementation 01 the Universal Postal Union 
Project for installation of the intemational 
track ,and trace system. 

Scheme 5 .' Business OtIve/opment and Marlcet1ng. 

1. Computerisation of 40 Premium Product Cells 
in nodal offices and networking 

2. Computerisation of 50 Speed Post Concentration 
Centres 

3. Modemlsation of 5 business offices for Speed 
Post 

4. Mail Networks between the 'Business 
Development Directorate and units In the Circlea 

5. Mechanisation of pick up aAd delivery at 40 
centres 

6. Bagginglcontaineriaation in 5 metros 

7. Refreaher training for 500 employees workin~ 
with premium products. 

8. M8118 mailing, Inserting and sealing equipment 
for 3 centru 

9. Customer care cent... in all Postal Divisions 

Scheme 6 .' Computerisation of Savings in Post Offices 

1. Savings Bank Control Organisation 
computerisation In SOO Head Post CHices 

2. Computerlsation of savings work In 700 
Important Post OffIces 

3. l'rainlng of 950 offICials in systems operation 

Scheme 7 .' Postal Life Insurance 

1. Computerisation of rural PLI work In 
30 Regions 

2. Upgradation of computer system in all Circles 

3. Training in compute,. to 200 official., 

4. Training in marketing to 100 offICials 

S. Training In Insurance to Extra Departmental 
Agents and Departmental officials 

6. One market survey. 
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Scheme 8 : Philately 

1. Computerisation of 52 existing and 200 new 
Buraux 

2. Training of 500 officials in promotion of 
philately 

Scheme 9 : Postll/ Buildings and Stalf quarters 

1. Completion of operative office buildings 

(a) 400 Post Offices 

(b) 20 Mail Offices 

2. C"mpletion of 7 administrative office buildings 

3. Completion of 950 8tIdf quarters 

Scheme 10 : Streamlining of AdministraM and F"1fIIIIJCMI 
Management. 

1. Development of MIS intellinldnG ... RegionIII 
and Circle Head-quarters with the Oirec:tonde 

2. Computerisation of accounting/budget 
functions in al\ Circles 

3. Computerisation of administrative branches 
in the Directorate. 

..,.",.", VII 

Tatpets Under Annual Plan 1998-99 

Scheme 1- EXPANSION OF POSTAL NETWORK-
Outlay Rs. 5.03 crore. 

(i) Opening of post offices 500 Extra 
Departmental Branch offices (EDBOs) and 
50 Departmental Sub Post Offices (OS08). 

(ii) Infrastructural equipment for EOBOs for 2700 
EDBOs. 

Scheme II - UPGRADATION OF TECHNOlOGY 
- Outlay Rs. 20.03 erore. 

(i) PC based Country Machines - 500 Multi 
Purpou Counter Machin .. and 100 Local 
Area Netw0rtc8 for laving work. 

(ii) Satellite Money Order Service. 

1. Installation of 250 Extended SatellIte Money 
Order Centres 

2. Instaltation of 20 Very Small Aperture 
Terminals (VSATs) 

3. Upgradation of 30 VSATs 

(ill) ModemiIation of 50 post offices 

(iv) Mechanical equipment 

1. 10000 machine engraved hand canceIIera 

2. 20 atamp ~ ~ 

3. 150 electronic franking rnachIMa 

4. 30 tying & bundling machines 

(v) NetwotIdng of PoataJ Stores Depot. 

SC ....... - HUMAN RESOURCES DEVELOPMENT 
- Outlay Rs. 2.94 erore. 

(I) In-aervice Training for 300 officials 

(II) Computer training for 1500 officIaII 

(iii) Management Development Programma for 25 
offIcets 

(Iv) Ref ........ Training for Saving BankICertIficaI 
YJo!k for 4000 officials 

Scheme IV - MODERNISATION OF MAIL 
PROCESSING - 0UIIay Rs. 12.72 crore 

(i) Computerisation of 5 TrMSIt MeII 0IfIces 

(ii) Registration Sorting CompuIerisatIon in 5 
offices 

(Iii) Computeriaatlon of 10 HNd Record 0fIIces 

(Iv) Modernisation of 20 metl offices 
modemisation 

(v) Modernisation of Registration delivery system 
in 10 offices 

\vi) Upgradatlon of MaHnet at 15 centres 

(vi) Fabrication of 12 Railway MIll ServIce (AMS) 
Vans 

(viii) ModIfIcation of 20 exlsllng RMS Vans 

(ix) Supply of 8 t.4aH Motor Service Vehicles 

(x) Supply of 75 mopeds for delivery work 
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Scheme V-BUSINESS DEVELOPMENT & 
MARKETING-oullay Rs. 4.25 crore. 

(i) Computerisation of Premium Product Cells 
in nodal offices at 8 centres and networking 

(ii) Computerisation of 10 Speed Post 
Concentration Centres 

(iii) Setting up 40 computerised Customer Care 
Centres 

(iv) Mechanisation of pick up and delivery at 
5 centres 

(v) Refresher training for 100 officials working 
in premiurn products 

(vi) Setting up 1 mass mailing, inserting and 
sealing centres 

Scheme VI- COMPUTERISATION OF SAVINGS BANK 
IN POST OFFICES - Outlay Rs. 1.25 Crore. 

(i) Savings Bank Control Organisation 
computerisation in 100 offices 

(ii) Training of 250 officials in systems operation 

Scheme VII - POSTAL LIFE INSURANCE - Outlay 
Rs. 4.35 Crore. 

(i) Computerisalion of Rural PLI work in 
24, Regions 

(ii) Upgradation 01 computer !ystems for PLI in 
4 Circles 

(iU) Training In ';omputers to 25 departmental 
staH/officers 

(iv) Training in mal'lcetlJVsales prornoCIoWpubIc 
to 25 officials 

(v) Training In insurance to 10000 offIc:iaII 

Scheme VIM - MODERNISATION AND DEVELOPMENT 
OF PHILATELY - Outiay Rs. 0.85 crore. 

(I) Computeriaatlon of 20 Philatelic 

(ii) Tools and equipment for 25 Bureaux 

(iii) Training of 125 officIaIa 

Scheme IX - POSTAL BUILDING AND STAFF 
OUARTERS - Outlay Re. 39.80 crorw. 

(i) Complete construction of 28 opendMt offtce 
buildings 

(ii) Complete construction of 185 staff quarters 

(iii) Complete construction of 3 administrative 
office buildings 

Scheme X - STREAMLINING OF ADMINISTRATIVE 
AND FINANCIAL MANAGEMENT - Outlay Ra. 3.78 
crorea. 

(i). Computeriaatlon of .x:ount.lbudget WOlle In 
Circles 

Cii) Computerisatlon of 4 Adminlalrallve tnnct. 
in the Directonlle 

TOTAL OUTlAY - RS. 95.00 Crorea 

s,.,."..",· VIII 

Circle-wise Allotment of Targets Under Annual Pllln 1998-99 

SI. Name 01 Circle Targets Allotted Total Targets Allocated Total 
No. for EDBOs' for 0508'· 

opening Tribal opening TrI)aJ 
other Areas other Areas 
Areas Areas 

2 3 4 5 6 7 8 

1. Andhra Pradesh 7 3 10 2 

2. Assam 40 10 50 2 
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2 3 4 6 6 7 8 

3. Bihar 42 18 60 2 3 

4. Delhi 20 20 3 3 

5. Gujarat 32 8 40 2 2 

6. Haryana 15 15 3 3 

7. Himachal Pradesh 7 3 10 2 

8. Jammu & KashmIr 20 10 30 

9. Kamataka 8 2 10 5 5 

10. Kerala 10 10 2 2 

11. Madhya Pradesh 30 20 50 2 

12. Maharashtra 46 14 60 3 3 

13. North-East 31 19 50 2 3 

14. Orisaa 6 4 10 2 

15. Punjab 15 15 2 2 

16. Rajasthan 16 14 30 2 

17. Tamil Nadu 7 3 10 2 2 

18. Uttar Pradesh 66 12 78 6 6 

19. West Bengal 32 8 40 3 3 

Total 450 148 598 41 9 50 

• Extra Departmental Branch POll Oft\cel 
•• Departmental Sub POit 0fIIcn 
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"""""t I1C 

Propoals in the 9th P"" ('997-2002) 
for Upgnm.tion and expansion of TfII«:om N.twortc 
(SalIent Points from the ObjectIves of the Proposals) 

A. UPGRADATION 

Replace life expired and unserviceable analogue 
systems and Technologically obeoIet. switches 
with digital switches. 

Manual TrI.Ilk Services in SSA Headquarters to 
be computerised. 

Computerised billing and accounting, Commercial 
activities, records of cable networt.; and Directory 
Enquiry Services. 

Modernise Fault Repair Service. 

Introduce Wireless In local loop. H.D.S.L., 
A.D.S.L. and OptICal Fibre technologies -viii be 
grsdually in the local networl<. 

Introduction 0' better and reliable technologies 
'or providing Village PublIC Telephones. 

Provide all exchanges with reliable media., 

Provide diversity in tranImiseIon networl< between 
Trunk Automatic Exchanges. 

Introduce Networl< Management System for 
control and managemant of networl<. 

Provide single window customer service centres. 

B. EXPANSION PLANS 

Net Switching Capacity CLakh lines) 230 

Direct Exchange Unes (Lakh lines) 185 

TAX (Lakh lines) 18 

Village PublIC Telephones (Thousands) 239 

Transmission Systems 

Microwave Rkm ] 90,000 
UHF Rkm 

OptICal Fibre Rkm 1,40,000 

Total : 2,30,000 

P ... NMlllon of ConII Reef 

*472. SHRI K.C. KONDAIAH : WUI the Miniater of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether United Nations Development Programme 
(UNDP) has agreed to provide financial aui81ance to 
preserve the coral reef In Andarnan and Nicobar Islands; 

(b) if so, the total aulstance proposed to be provided 
for the purpoee; and 

(c) the details of such coral reef found in other parts 
of country and .... atance provided for their p .... rvation? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
CSHRI SURESH PRABHU) : Ca): No, Sir. United Nations 
Development Programme (UNDP) as an Implementing 
agitncy of Global Environmental Facility (GEF) has acted 
as a fecilitator in securing financial assistance from GEF 
for a project to develop a management plan for selected 
sites of coral reefs In Andarnan and Nlcobar lalands. 

(b) The total aulatance pi'opoaad to be provided for 
this project is US $ 345,000. 

(c) A statement enclosed. 

StlItwnnt 

The mIljor coral reef formations in India ara located 
In the Gulf of Manner, Palk Bay, Gulf of Kutch, Andaman 
and NlCobar Islands and Lakshdweep Islands. 

The Ministry of Environment and Forests provides 
financial assistance to management action plans of State 
Government and Union Territory Administration concerned 
for conservation and management of coral reefs under 
the scheme entitled "Conservation and Management of 
Mangroves and Coral ReefII" 

The financial BI8Istance provided for management 
. action pan 0' coral reefs under the scheme In the eighth 
Plan and 1997-98 ia as under 

Coral reel 

1. Gulf of Kutch 

2. Andaman and Nicobar 

4. Gulf of Mannar 

(Ra. in lakha) 

Assistanc:e provided cklrtng 
Eighth Plan and 

1997-98 

11.33 

24.39 

31.50 

10.51 
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Hike In DU Fen 

'473. SHAI MOHAN RAWALE : 
SHRI AJIT JOGI : 

Will the Minister of HUMAN RESOURCE 
9EVELOPMENT be pleased to state: 

(a) whether &everal Delhi University collages have 
resorted to an increase of fees under various heads, 
some of which have been introduced this year Itself; 

(b) if so, the details thereof; 

(c) the reasons therefor; 

(d) whether the mOV3 has been opposed by the 
public; 

(e) if so, the reaction of the Government thereto; 

(I) whether any relief against these enhanced fees is 
to be given to students from the weaker sections and 
reserved categories; 

(g) if so, the details thereof;. and 

(h) If not. the reason therelor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY CDR. MURLI MANOHAR JOSHI) : Ca) to 
(h): According to the information furnished by the 
University of Delhi some colleges of the University have 
increased the charges like Developrroent charge, Science 
charge, Sports charge, Maintenance charge, Students 
Union fund, etc., to improve the infrastructural facilities. A 
couple ·of colleges have, however, introduced a new 
charge also named Establishment fee to meet the 
additional cost of staff salary as a result 01 revision of 
their pay scales. There is no inIon nation on opposition 01 
the fee hikes by the public. However. the charge on 
Establishment has been opposed by the students. The 
Delhi University authorities are also not in favour of 
charging any amount Irom the students lor the purpose 
of payment of enhanced salaries 01 the staff and have 
taken up this issue with the concerned colleges. The 
colleges have agreed to review their ecclsion and have 
assured that no amount 01 stude"t&' fund would be spent 
on salaries 01 the staff. Tho University has also made a 
request to ~ college tha! increase in the fee shGuld be 
combined with more and more lreeshlps and scholarships 
to alleviate the hardship ., poor and .teservin! students. 

Counter Guarant .. s to Thermal Power Projects 

'474. SHRI LAKSHMAN CHANOPO\ SETH: Will the 
Minister of POWER be please 10 stale: 

(a) whether the Government has given counter 
guarantees to MIs. Hinduja in connection with their 
Thetmal Power Project; 

,b) If so, the dalalla thereof; 

(c) whether the Government are also giving similar 
guarantees to the pUblic sector undertakings;. and 

(d) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (d): The Government has 
recenUy approved extension 01 counter-guarantee in the 
CBSe 01 the Visakhapatnam Thermal Power Projecf(1040 
MW) 01 MIs. Hinduja National Power Company Limited 
(HNPCL) in Andhra Pradesh through a revised procedure. 
H has, inter-s/ia, been decided that counter-guaranlee will 
be given only lor the event of termination and will be 
limited til the outstanding foreign debt only. 

There are alternative security mechanisms for the 
central. public sector undertaklnga in the power sector. 

Pension for Outatlndlng Sport. Pereons 

'475 SHRI P. UPENDRA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government heve Introduced a 
scheme of pension for the outstanding sports pe~ons of 
the Olympian standard; 

(b) the number of persons benefited under the 
system; and 

(c) whether there is any proposal to increase the 
quantum of ponsion and the number of beneficiaries under 
the said scheme? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) Yes, 
Sir, A plan scheme entilled 'Sports Fund for Pension to 
Meritorious Sports Persons' is being implemented by the 
Government. Under the saheme, pension is provided to 
1he medalists in Olympic Games, World Cup, World 
Championship In Olympic and Asian Games disclillines 
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and in the Asian games at the following rate : 

'(I) Medalists at the Olympic Games 
Rs. 2000/-p.m. 

(ii) Gold Medalists at the World CupslWorid 
Champiol1$hips in v. JITlpic and Asian Games 
disciplines Rs. 2000/- p.m. 

(iii) Silver and Bronze MedaHats at the Worid 
CupsIWorid Championships in Olympic and 
Asian Games disciplines Rs. 15001- p.m. 

(iv) Gold Medalists at the Asian Games 
Rs. 1500/- p.m. 

(b) 20 sports-persons are being provided pensio,n 
under the existing scheme. 

(e) No, Sir. There is no propos;~1 to increase the 
quantum of pension. As and when medal winners of the 
above mentioned categories emerge, the number of 
beneficiaries will increase. 

Enforcing of Model Code of Conduct during 
Election 

-476. SHRI ARJUN SETHI : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to sta~e: 

(a) whether the model code 01 conduct announced 
by the Election Commission of India Is enforceable after 
the programme of election is made available to the 
Govemment; and 

(b) if so, the mechanism evolved by the Govemment 
to make the model code of conduct binding on State 
Govemments and enforceable in its true sense? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MI~ISTER OF SURFACE TRANSPORT 

(DR. M. THAMBI DUriA!) : (a) and (b): The issue of 
legal enforceability of Model Code of Conduct is sub 
judice before the Supreme Court of India. . 

Adult Education Scheme 

·477. SHRI MADHAV RAO PATIL : 
SHRI D.S. AHIRE : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the States where Adult Education Scheme is being 
Implemented at present: 

(b) the expenditure incurred under the Scheme during 
each of the last five years, State-wise; 

(c) the number of persOr:lS benefited by it, State-wise 
and year-wtse; 

(d) whether In many States the funds m~a", ,fRr 
scheme are> being mlsutllized; and .' 

(e) if· so, the action taken/proposed to be taken 
against the quality persons? 

THE MINISTER OF HUMAN RESOUf\CE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY. (DR. MURLI MANOHAR JOSHI) : (., 
and (b): The particulars of States where the National 
Literacy Mission Is Implementing various schemes und.er 
Adult Education and the amounts released during the 
last five years are enclosed as Statement-I. 

(c) A statement Is (Inclosed as Statement-II. 

(d) and (e) The Schemes are implemented by State/ 
UT Govemments. As and when complaints are received. 
they a" passed on to them for taking appropriate action 
at tlleir end. 

St.tement I 

Funds Released IQ. States for Adult EfjuctJtion 

(Rs. in Lakhs) 

State/UT 1993-94 1994-95 1~5-~ 1996-97 1997-9B 

2 3 4 5 6 

Andhra Pradesh lB46.70 1370.68 BB4.21 1Q81.06 922.2!: 

Arunachal Pradesh 28.73 71.56 25.63 20.72 3.67 
-.--... -.--. 
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2 3 4 5 6 

'Aaam 125.21 1159.04 361.09 194.29 86.97 

Bhr 1109.93 1626.87 1977.84 1062.52 446.98 

Goa 15.37 11.59 5.95 3.32 0.58 

G"!tarat 1079.70 884.50 262.98 458.78 112.34 ., 

Haryana 181.05 243.01 175.31 57.12 n.50 

Hilllachal Pradesh 80.07 109.15 26.43 49.18 112.62 

Jammu & Kashmir 
'. ~~ ... 

84.47 190.40 132.70 50.47 . 38.02 

. '. :r 1683.84 1041.84 319.58 350.16 303.29 ..... 122.71 57.32 7.00 537.97 15.35 

Madhya Pradesh 1455.12 2621.52 9n.67 548.58 459.47 

Maharashlra 1453.16 1024.55 1153.63 432.83 746.29 

Manipur 28.18 72.67 17.62 20.63 17.94 

Meghalaya 19.47 29.08 127.74 112.45 16.85 

'-""'m 2.66 16.42 2.29 0.57 34.23 

.... and 26.31 39.73 47.81 56.90 32.34 
.":-.. 

O.a 
.{~. 

614.12 806.36 801.36 310.13 196.62 

Punjab 25.00 2n.61 370.34 135.00 211.14 

Rajasthan 784.58 1745.00 1681.76 1304.62 620.35 

Sikkim 5.25 11.22 11.22 

Tamil Nadu 1200.00 1594.58 1212.48 261.21 554.00 

Tripura 224.18 6.n 0.10 4.73 27.00 
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2 3 4 5 6 

Uttar Pradesh 2555.48 2805.58 1886.01 943.27 537.23. 
" 

West Bengal 719.86 1583.69 308.40 728.11 502.82 

Chandigarh 28.66 25.82 20.12 41.37 20.00 

Delhi 117.17 12O.n 322.58 158.57 171.17 

Pondicherry 18.24 

Daman & Diu 1.96 0.66 0.50 

A & N Islands 9.81 12.15 8.12 12.56 

Dadra & Nagar Haveli 0.84 0.83 

Lakshdweep 1.57 7.41 1.82 4.32 

Total 15630.96 19570.08 13120.87 8952.66 6488.44 

Sta,.".ent 1/ 2 3 

Number of PelSons Made Literate since the Launchlnll 
of National Literacy Mission 8. Himachal Pradesh 5,39,421 

S. No. State/UT Persona made literate 9. Jammu & Kashmir 1.83," 

2 3 
10. Kamalalea 40,08,810 

1. Andhra Pradesh 81,14,950 
11. Kerala 15,60.152 

2. Arunachal Pradesh 59,612 
12. Madhya Pradesh 53,82,572 

3. Assam 10,76,090 13. Maharashtra 54,26,_ 

4. Bihar 50,96,209 14. Manipur 67,371 

5. Goa 71,237 15. Meghaiaya 84,420 

6. Gujarat 60,92,278 16. Mizoram 81,'1' 

7. Haryana 3,27.272 17. Nagaland 83,123 
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.~cientific and Technological Reaearch 

SHRI ANANT GANGARAM GEETE : 
SHRI MADHUKAR SIRPOTDAR : 

. Wili tile Minister of SCIENCE & TECHNOLOGY be 
pl.::ascd to state: 

Ca) whether there has been a decline in the basic 
scientific and technological research during the last few 
years; 

(b) if so, whether the Govemment have made any 
assessment about It and Its impact on the quality of 
research in the country; 

(c) the extent to which the private sector is Involved 
in furtherance of the basic research in India; and 

(d) the steps taken/proposed to be taken to 
strengthen the research components in the universities, 
national laboratories and other research organisations? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) to 
(d): Views have been expressed at different 'oruma 
Indicating that there has been a decline in the basic 
scientific and technological research during the lui few 
years. There are a few private sector organisations 
devoted to lIasic scientific and technological reparch In 
the country. These are engaged in areas like medical 
research, pharmaceuticals, agricultural rosearch, agro-
chemicals. genetic research. etc. 

Taking note of these views, a set of initiatives have 
been taken by the Govemment to strengthen research 
components in Universities, National Laboratories and 
other research organisations. Some IlUch measures are : 
R&D project support to scientists including special 
opportunities to young scientists; Introduction of the 
Swamajayanti Fellowships In Basic research; Fund for 
improvement of infras':-ucture for S& T in Universities and 
related institutions; doubling of post and pre-doctoral 
research fellowships; encouraging active scientists through 
Visiting Fellowships schemes; encouMge .aive scientl8tB 
through Visiting Fellowships Scheme; Opportunities at 
graduate/post graduate levels to have contacts with 
eminent scientists at reputed institutions/national labs 
within the country to get a first hand exposure to the 
latest advances in the area: opportunities for industry to 
promote basic research e.g. in Drugs and Pharmaceuticals, 
Instrument Development: and recognition of in-house R&D 
units in industry, recognition te private bodies as Scientific 
and Industrial Research Organisations (SIROs) etc. 

Report of the EnquIry CommIttee on 
Kandla Port Tragedy 

·479. PROF. P.J. KURIEN : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Govemment have received report of 
the Enquiry Committee which was asked to go Into the 
Kandla Port tragedy: 
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(0) If so, tile outcome of the enquiry; and

(c) the action taken to implement the suggestions
made by the Committee?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SURFACE TRANSPORT
(OR. M. THAMBI DURAl) : (a) and (b): No Enquiry
Committee was set up to go into Kandla Port tragedy. A
High Level Fact Findinq Team was asked to look into
the sequence of events and find out how such a high
loss of life took place in Kandla area of Gujarat on
account of the recent cyclone. The Report of the Team

is awaited.

(c) Does not arise.

Projects in Communication Sector

*480. SHRIMATI LAKSHMI PANABAKA :
SHFlI A.C. JOS :

WIJf the Minister of COMMUNICATIONS be pleased

to state:

(a) whether the American Sanctions and the Moody's
grading of India's credit rating has severely hit the projects
in the communication sector;

(b) if so, the details thereof;

(c) whether there is a flow of 19.36% of foreign
direct investment in the communications sector in the
country;

(d) if so, whether in this sector the major players,
the US based companies and the EXIM Bank and OPIC
have suspended the credit guarantees; and

(e) if so. the steps the Government propose to take
to meet the fate of the communication projects?

THE MINISTER OF INFORMATION .AND
BROADCASTING AND MINISTER OF COMMUNICATIONS
(SHRI SLJSHMA SWARAJ) : (a) and (b): The impact of
American Sanctions on the Communication Sector, in
general, is expected to be marginal.

As regards downgrading of India by Moody's tile likely
adverse impact of Increase In cost of borrowing will be
felt only by those projects wruch seek project funding
from external sources.

to Questions

(c) The total FDI approved for Telecommunication

Sector upto the end of March, 1998 is Rs. 30,725.34

crores which is 19.36% of the total FDI approved.

However, the actual inflow for the period for

Telecommunications Sector is Rs. 2,508.60 crores, which

is 7.05% of the total inflow.

(d) So far a few cases of denial of crediUguarantee

on part of U.S. based financial institutions have come to

notice.

(e) The general approach of the Government in

countering the effect of sanctions is to try to get a better

understanding of our position on the part of the other

countries and also to encourage private capital flows to

substitute for whatever reduction takes place in flows

affected by sanctions.

Social forestry Projects

'481. SHRI A.F. GOLAM OSMAN I : Wil~ the Minister

of ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of social projects started during the

last three years in each State:

(b) the financial assistance provided for the purpose,

State-wise; and

(c) the achievements made under these projects in

each State?

THE MINISTER OF ENVIRONMENT AND FORESTS

(SHRI SURESH PRABHU) : (a) Annual targets are fixed

for afforestation and tree planting activities under the 20-

Point Programme in two parts: the first is for seedling

distribution for planting on private lands and the second

is in terms of afforestation on public lands, including forest

lands. Plantations undertaken as part of social forestry

are included therein.

(b) The total financial assistance provided to each of

the States during the last three years under the

afforestation schemes of the Ministry of Environment &

Forests is given in Statement-I enclosed.

(c) The State-wise targets and achievements for the

last three years under the 20-Point Programme are given

in Statement-II enclosed.
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Statement I 2 3 
Statement showing the FlnandaJ Assistance provided 

to the StateslUTs during f!l95-96 to 1997·98 
13. Maharuhtra 500.75 

S. No. Name of State Financial Assistance 
Provided 

(Rs. in Lakhs) 14. Manipur 1208 •• 

2 3 

15. Maghalaya 181.86 
1. Andhra Pradesh 1022.59 

2. Arunachal Pradesh 333.51 
16. Mizoram 1135.83. 

3. Assam 531.47 17. Nagaland 57.46 

4. Bihar 311.25 18. Orissa 575.84 

5. Goa 49.09 19. Punjab 989.01 

6. Gujarat 810.74 20. Rajasthan 1942.86 

7. Haryana 1321.92· 21. Sikkim 1017.46 

8. Himachal Pradesh 961.47 22. TamH Nadu 488.48 

9. Jammu & Kashmir 1555.51 23. Trlpura 397.24 

10. Karnataka 1508.72 24. Uttar Pradesh 2845 .• 

11. Kerala 504.72 25. West Bengal 842.61 

12 Madhya Pradesh 2029.72 Total 22925.30 
-_ .• _-_ .. _." 
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sa,.",."t " 

StatewlselYufWiN Targets and Achievements for AfIoremtionlT,.. Planting ActivIties Under 
20 Point Progra""". during 1995·96 to 1997·98 

Area In Hecla .... 
Seedling in laiche 

1995·96 1996-97 1997·98 

sa. Name 01 StIIrIUT TIIIgIII ~ TIfIIIII At:III-* TafVIII AI:tIIMnMI 
No. 

SeedIngI Area SIICIIngI AlIa SIIcIingI ArIa SaecIIngI AlIa IIIdngI ArIa SIecIIngI ArIa 

DiIIrtbu- (PubIc DIIIIrtbu- (PublIc DIIIIrtbu- (PubIc DIIIIrtbu- (Public DiIIIIIu- (Public DIIIrtbu- (NIle 
IIan (For linda 1Ian(For linda IIan(For linda lion (For linda 1Ian(For IIndI !Ian (For IInII 
pIdIg IncIudng planting Inc:Iudng pIInIiIg Inc:IucIng pIInIi1g inducing pIanIIng IncIudng pIIIIIIng inducing 
on pvt. IoraII onpvt. IoraII on pvt. IcnsI on pvt. IcnsI on pII. IoreII on pII. IorIII 
linda) IIndI 1IndI) IInII linda) linda lands) IIndI 1IndI) IandI linda) linda 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. AncI1I1 Pradesh 1100.00 45000.00 1436.40 75762.00 1100.00 50000.00 1425.30 114667.00 1100.00 50000 2027.29 135185.00 

2. Arunac:hII Pradllh 7.00 9078.00 7.00 9078.00 6.00 9500.00 6.00 6613.00 7.00 10000 18.00 8317.00 

3. Auam 27.50 27500.00 27.09 16497.00 25.00 27500.00 48.68 18517.70 25.00 27000 25.00 3642.00 

4. llllar 825.00 55000.00 161.20 5423.00 500.00 40000.00 78.50 9296.00 500.00 40000 110.33 14222.00 

5. Goa 38.50 2080.00 25.72 1327.00 30.00 1800.00 23.00 1351.00 30.00 1800 13.74 1123.30 

S. Gujalll ll1!iO.OO 59400.00 1101.85 87101.73 1808.00 11&597.00 2110.20 l1li393.00 1800.00 65000 1919.1M _00 

7. HI/YIfIII 250.00 29700.00 51.84 38438.00 200.00 3l!OOO.00 73.73 23235.00 200.00 3l!OOO 33.57 17931.00 

8. HknIlChal Pradesh 22.00 26200.00 35.74 29976.00 20.00 28000.00 26.98 27503.00 20.00 30000 30.38 28000.00 

9. Jammu & Kllhmlr 60.00 22000.00 60.51 23000.00 60.00 24000.00 59.85 24927.00 60.00 24000 60.00 22125.00 

10. Kamllllca 495.00 52800.00 310.88 85712.00 400.00 65000.00 235.75 60637.00 400.00 65000 258.35 52423.05 

11. K .. 330.00 17600.00 45.60 15302.48 180.00 laooo.OO 45.48 15168.00 180.00 18000 10.88 3350.00 

12. Macllya PIIdIIh 495.00 148500.00 599.22 158553.45 450.00 150000.00 11111.68 117823.00 450.00 150000 457.73 138211.00 
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--------------~-----------------------------------------------------------
2 3 6 7 B 9 10 11 12 13 

13. Mahar.shlra llC<l'lQ 133K, IJO 1017.98 120138.00 1150.00 lZ6000.00 1IIC.16 10781.00 1150.00 l26GOO 938.02 91810.23 

Ie. ~r 33.00 11000.00 11.85 9105.00 25.00 12000.00 15.50 12230.00 25.00 12000 7.06 4403.00 

15. Meghalaya 82.50 22000.00 87.98 327e.OO 40.00 18000.00 47.80 1622.00 40.00 18000 71.33 3878.00 

16 ........ 22.00 19800.00 22.49 12205.00 22.00 19800.00 87.58 1827.00 1Il800 10.117 .... 00 

17. NIgaIInd' 82.50 IIIISO.OO 74.70 44.00 60.00 8000.00 eo.oo 8000 

lB. 0Iissa 331.00 79200.00 578.02 12110.00 300.00 71000.00 811.88 93371.00 300.00 7BOOO C36.70 831125.00 

19. I'IIIjab 49.50 18700.00 80.1. 10526.00 52.00 20000.00 88.56 8825.00 52.00 20000 65.88 5046.00 

20. Rajasthan 330.00 B69OO.oo 388.32 95280.00 380.00 76550.00 3119.41 83440.00 COO.OO UlOO 370.64 51188.00 

21. SiIkim 22.00 10120.00 25.00 10120.00 22.00 110000.00 22.00 11516.00 22.00 11000 22.51 11986.86 

22. Tami Nadu 1100.00 82500.00 1112.10 9220B.00 1100.00 85000.00 1104.64 73501.00 1100.00 85000 1141.10 !M325.00 

23. Tripura 23.65 8500.00 21.72 12078.511 23.00 100lI0.00 41.19 9034.00 40.00 10000 78.51 8850.00 

2000.00 101200.00 2285.43 8432U7 2200.00 110000.00 2121.24 927110.00 2200.00 110000 1877.70 88052.00 

25. West Bengal 833.80 41mOO 881.18 311508.00 825.00 44000.00 556.00 21soo.00 825.00 44000 228.00 18285.00 

28. A & N IIIIndI 5.00 3300.00 5.40 3831.00 5.00 3300.00 5.05 4018.88 5.00 4500 1.38 3462.00 

27. CIIIIIIigIIh 0.00 4116.00 0.00 140.00 0.10 IICIO.OO 0.19 188.00 0.10 500 0.56 111.00 

28. Dadra & Nagar HMI 15.95 1100.00 13.15 1180.00 16.00 100.00 10.00 300.00 ... 00 1000 7.00 310.00 

211. o.n.n & DIu 1.10 165.00 1.113 41.00 2.00 100.00 3.18 3.00 2.00 50 0.40 138.00 

30. Delhi' 15.00 500.00 26.81 1072.00 25.00 1100.00 23.42 1136.00 25.00 1000 3.64 

31. l.akIhlweep 4.51 18.00 4.62 . 68.00 5.00 72.00 4.22 62.00 5.00 75 1.87 22.00 

32. Pondidwry 4.40 220.00 5.71 182.00 5.00 7B.00 5.15 78.33 5.00 75 8.73 51.71 

TOIII 11354.81 1123714.00 10111.. 11C15431.23 111.18.10 1137717.00 1000.Sl "'002. 11118.10 114UOO 10335.83 1165838.15 

• Campi." prog .... Reporta lrom N-aaillnd and DelhI lor '"7-1111 he .. not been ~. 
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Setting up of University Campus 

4598. DR. JAYANTA RONGPI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any provision in the relevant act 
lor opening University campus in Karbi Anglong and North 
Cachar Hill areas under Assam University. Silchar; 

(b) if so, the details of such provisions alongwith 
lormalities and procedures required to be fulfilled lor 
opening such campus; and 

(c) the stand of the GoYemment to eel up such a 
University campus in the Hill areas of Assam for rapid 
and q"ality growth 01 higher education there? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b) There is a provision under sub-clause (2) of the clause 
(3) of the Assam University Act to establish campuses at 
such other pl!lces within its jurisdiction as the University 
may deem fit. The jurisdiction as mentioned in clause (6) 
of the Act extends to the Cachero Karimganj. North Cachar 
Hills. Karbi Anglong. and Hailakandi Districts of the State 
of Assam. 

(e) Assam University being an autonomous body is 
empowered to set-up campuses in the Hill areas as the 
University may deem lit. 

Rural Electrification 

4599. SHRI GIRIDHAR GAMANG : 
SHRt RANJIB DISWAL : • 
SHRI RAMA CHANDRA MALLICK : 

Will the Minister of POWER be pleaaed to state: 

(s) the number of villages electrified In Orissa till the 
end of June 1998; 

(b) the number of villages brought under electrification 
in other States till then; 

(e) the targets lixed for electrifying the remaining 
villages in every State; 

(d) the projection made by Rural Electrification 
Corporation (REC) for the electrification of viUaqes during 
the Ninth Plan; and 

(e) the details thereof. State-Wise? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) In Orissa, 33625 vUlages have 
been electrified till March. 1998. (Figures are provisional). 

(b) 468235 villages have been reported electrified in 
other States (excluding Orissa) arid Union Territories till 
March. 1998 (Provisional) according to available 
information. The State-wise achievements are given in 
Statement-I 

(c) Targets for electrification of villages under the 
Rural Electrification Corporation programme for 1998-99 
are given in Statement-II. 

(d) and (e) The Planning Commission Is yet to finalize 
the programme for rural electrification for the 9th Five 
Year Plan. Rural Electrification is a continuing process 
and the remaining villages in the country wlU be electrified 
in the 9th and lIubsequent Five Year Plans depending 
upon generation capacity, the transmission and distribution 
facilities in the States and other relevant inputs. 

Stlltement I 

Progress in electrification 'of villages upto March. 1998 

S. No. States Total No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

of villages 
(1991 Census) 

2 3 

Andhra Pradesh 26586 

Arunachal Pradeeh 3649 

Assam 24685 

Bihar 67513 

Goa 360 

Gujarat 18028 

Haryana 6759 

Himachal Pradesh 16997 

Jammu & Kashmir 64n 

Karnataka 2708& 

Kerala 1384 

Achievements 
as on 31.3.98 

(Prov.) 

4 

26586 

2112 

18999 

47839 

360 

17936 

6759 

16835 

8301 

26448 

1384 
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2 3 4 2 3 4 

12. Madhya Pradesh 71526 67959 4. Bihar 500 

13. Maharashtra 40412 40412 5. Goa· 0 

14. Manipur 2182 1940 6. Gujarat· 0 

15. Meghalaya 5484 2494 7. Haryana· 0 

16. Mizoram 698 682 
8. Himachal Pradesh· 0 

9. Jammu & Kashmir 10 
17. Nagaland 1216 1193 

10. Kamataka· 0 
18. Orissa 48989 33625 

11. Karals· '0 
19. Punjab 12428 12428 

12. Madhya Prades~ 350 

20. Rajasthan 37889 35252 
13. Maharashtra· 0 

21. Sikkim 4n 405 14. Manipur 40 

22. Tamil Nadu 15822 15822 15. Meghalaya 40 

23. Tripura 855 803 16. Mizoram 15 

24. Uttar Pradesh 112803 87079 
17. Nagaland· 0 

18. Orissa 500 
25. Wea1 Bengal 37910 29319 

19. Punjab· 0 
Total 586165 5OOnO 
UTa 1093 1090 20. Rajasthan 500 
G. Total 587258 501880 

21. Slkkim· 0 
SWMnent" 

Electrification of vil"'f18B proposed under Rural 
22. Tamil Nadu· 0 

Elllctrification COlpOration Programme for 23. Tripura 20 ,he )'fIIIr 1996-99 

24. Uttar Pradesh 500 
S. No. States No. of Villages 

2 3 
25. West Bengal 175 

1. Andhra Pradesh· 0 
26. Delhi· 0 

2. Arunachal Pradesh 100 Total 2800 

3. Assam 50 • States which have dscIarad cent percent YHlage electrtflc:atlon 
level 
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Power Reforma In A,P 

4600. DR. T. SUBBARAMI REDDY: 
SHRIMATI LAKSHMI PANABAKA : 

Will the Minister of POWER be pleased 10 state: 

(a) whether th,e Government have agreed to assist 
Andhra Pradesh in Power reforms initiated by the State 
Government; 

(b) if so, the details thereof; 

(c) the names of the projects which the Union 
Government have agreed to provide financial assistance; 

(d) whether the State had planned to generate 
additional 16,000 MWs of power during the Eighth plan 
but could not achieve the same; and 

(e) if so, the reasons therefor and the proposed plan 
of the State Government during the Ninth Plan period? 

THE MINISTER OF POWER (SHRI P.R. 
KliMARAMANGALAM) : (a) and (b) The Government of 
Andhra Pradesh has sought Worfd Bank assistance for 
undertaking reforms and restructuring of its power sector 
and has also passed. The Andhra Pradesh Electricity 
Reforms Bill. 1998 which is awaiting Presidential aaaent. 
The BUI provides for estabiiehment of Electricily Regulatory 
Commi88ion in the State and unbundling of the SEa Into 
separate entities for generation, transmission and 
distribution. Government of India have aupported the 
reforms in the power sector initiated by the State 
Govemment. 

(c) Details of on-golng extemally aided projects in 
Andhra Pradesh as on 31.5.1998 are given in the 
enclosed Statement. 

(d) and (e) As against a capacity addition target of 
1303.6 MW for the Eighth Plan the Achievement was 
1482.4 MW. Capacity addition programme for the Ninth 
Plan has not been finalized. 

List of Ongoing fIKtfJ",."'/ Aided Projects in Andhra Pradesh as on 31.5.1998 

All figures In million in donor currency 

Name of Project Loan Donor Terminal BE for Disbur . Cumu- Undrawn 
amount date the year eament latlve balance 

(Apr. 98 dIab- (as on 
to burs. May, 98) 

May, 98) ment 
upto 

May, '98 

2 3 4 5 e 7 8 

400 KV Srisailam 3806 OECF 19.04.00 2695 51.677 559 3247 
Left Bank Trans. 
Scheme 

400 KV Srisailam 9546 OECF 12.04.01 2000 133.487 470.892 9075.108 
Left Bank Power 
House Trans. 
Scheme 

Srisailam Left Bank 26101 OECF 31.12.98 18.170 25675.579 425.421 
Power Sin. Proj. 

Srisailam Left 22567 OECF 1~.04.01 9752.326 799.269 16984.436 5582.585 
Bank Power Stn. Project. 
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2 3 

Srisailam Left 144999 OECF 
Bank Ppwer Stn. Project.· 

Kathagudam 'A' Th. 5092 OECF 
Power Stn. Proj. 

Simhadri & V1zag 10629 OECF 
Trans .. System. 

AP Energy 42.7 U.K 
Efficiency Project. 

[Translation] 

Forest Area In U.P 

4601. SHRI HARIKEWAL PRASAD : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) tt, details of forest area in Uttar Pradesh, dlstrict-
wise; 

(b) whether the existing foreat area conforms to the 
Intemational Standards; 

(c) if not, the stel's taken to increase the forest area 
in Eighth Five Y.ear Plan; and 

(d) the achievements made in this regard at the end 
of. E~hth FIV8 Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) As per the State of Forest Report 1997, 
the recorded foreat area in Uttar Pradesh is 51,663 sq.km 
which is 17.54% of the total geographical area of the 
State and the forest cover is 33,994 aq.km which is 11.5% 
of the total geographical area. The district-wise forest 
cover in Uttar Pradesh is given in the Annexure. 

(b) No intemational standard has been prescribed 
about the forest area. However, the National Forest Policy, 
1988 envisages that the national goal should be to have 

4 5 6 7 8 

16.02.03 3.215 692.109 13806.89 

12.04.02 891.00 3191.253 1900.747 

19.02.03 594 10629.000 

31.12.98 2.684 .. ~ 4.50 38.200 

a minimum of one-third of the totel land area of the 
country under forest/tree cover. 

(c) The major steps taken to increase forest cover 
during the Eighth Five Yepr Plan are as under: 

(I) Afforestation programmes were undertaken 
by the State Govemme'ht from their ow!'! 
resources as well as with financial assistance 
from Govemment of India and World Bank. 

(ii) Village communities were involved in 
protection and regeneration of de!,redeci 
forests as per Joint Forest Management 
guidelines. 

(iii) Forest (Conservation) Act, 1980 is being 
implemented to regulate the diversion of 
forest land. 

(iv) The network of protected areas hes been 
established. 

(d) During the Eighth Five Year Plan period, State 
Govp.r"ment has taken up plantations over an area of 
72,025 ha. of public lands including forest lands and have 
distributed 3015 lakhs seedlings for planting on private 
lands. The State Government has constituted 4021 
Villages Forest Committees for protection and regeneration 
of degraded forest as - per Joint Forest Management 
Guidelines. An area of 13,487.57 sq.km has been brought 
under protected area network. 
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St.'ement 
./. 

Distnct·Wise Forest Cover in. Uttar Praoe';h as 
per 1997 Assessment 

District 

i. 

". 1 
.1. 

Agra 

Aligarh 

Allahabad 

Alrnora 

Azamgarh 

Beh3raich 

Ballia 

Banda 

Barabanki 

Bareilly 

Basti 

Bijnore 

Budaun 

Bulandsl1ahar 

Charnoil 

Dehradun 

Deoria 

Etah 

Etawah 

FaizSbad 

Geographic 
Are.' 

2 

4,027 

5,019 

7,261 

5,385 

4,234 

6,877 

2,982 

7.624 

4.401 

4,120 

3,733 

4,561 

5,168 

4,352 

9,125 

3,088 

5,446 

4,445 

4,328 

4,511 

(If! sq.krn) 

Forest 
"Cover 

3 

179 

2 

51 

2,537 

3 

bJ3 

603 

22 

12 

10 . 

22 

3,152 

1,570 

8 

8 

142 

4 

---~.-----------

• 

Farrukhabad 

Fatehpur 

Firozabad 

Garhwal 

Ghaziabad 

Ghazipur 

Gonda 

Gorakhpur 

Ha",:rpur 

Hardui 

Hardwar 

Jalaun 

Jaunpur 

Jhansi 

Kanpur-Nagar 

Kanpur-Dehat 

Khari 

Lalltpur 

Lucknow 

Mainpuri 

Mathura 

Mau 

Meerut 

Mirzapur 

·to Question,· 122 

2 3 

4,274 7 

4,;52 3 

2,361 29 

5,440 3,116 

2,590 11 

3,377 

7.352 602 

, 
6.272 469 

7,165 181 

5,986 18 

2,360' 585 

4,565 132 

4,038 6 

5,024 

1,065 5 

5,111 5 

7,680 1,310 

5,039 536 

2.528 29 
.;;. 

2.760 

~811 16 

1,713 4 

3.911 28 

4,522 738 
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Moradabad 5,967 21 

Nalnltal 6,794 3,568 

Plllbhlt 3,499 706 

Pithoragarh 8,856 2,996 

Pratapgarh 3,717 2 

Rai Bantli 4,609 13 

Rampur 2,367 36 

~aharanpur 3,689 325 

Shahjahanpur 4,575 97 

Siddharthnagar 3,495 24 

Sltapur 5,743 13 

Sonbhadra 6,788 2,450 

Sultanpur 4,436 13 

Tehri Garhwal 4,421 2,560 

Uttar Kashi 8,016 3,099 

Unnao 4,558 14 

Varanaal 5,091 524 

Total 2,94,411 33,994 

[English] .. 
YLPTalLPT. In A.N ..... 

4602. SHRI MANORANJAN BHAKTA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether VLPT and LPT centres in A & N Islanda 
are not functioning propetty and frequent breakdown of 
transrniaalon of Doordarahan occurs; 

(b) If 80, the steps taken to set right the centraa; 

• (c) whether satellite earth stations In A & N IBlanda 
do not function well and authorities are not prompt to 
repair such stations; and 

(d) If 80, the action the Goverrvnent propoee to take 
in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ): (.) 
and (b): All the LPTslVLPTs in A&N Island are raporl8d 
to be funcllonlng normally, at present. 

(e) There Is no earth station in A&N laland. 

(d) Does not arise. 

[Trans/stton} 

LPT.ln G ........ 

4603. SHRI MAHESH KANODIA : WI. the Minister 
of INFORMATION AND BROADCASTING be pIeaaed to 
stete: 

(a) the number of Low Power Transmitters not 
functioning satisfactorily in Gujarat at present; 

(b) the details of their present tianamIuion I'IIftg88 
and capacity thereof; 

(e) whether the Govemment propoee to Increaae the 
transmission range of thosa transmitters; and 

(d) If 80, the details thereof and H not, the reaaona 
therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ); (a) 
All the Low Power Transmitters In Gujarat have been 
reported to be functioning normally. 

(b) Does not arise. 

(e) and (d) The scheme for setting up of High Power 
Transmitters at Surat and Vadodra in replacement of the 
existing Low Power Transmitters, are presently under 
implementation. 

[English] 

Opening of Po.t OffIce. In Karala 

4604. SHRI G.M. BANATWALLA : Will the Mlnlst.r 
of COMMUNICATIONS be pleased to state: 

(a) the number of new post offIcea, branchlaub-poat . 
offices proposed to be opened In Kerala particularly ·In 
POManl region during 1998-99, dIat~·wIH; and 
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(b) the steps 1akenlproposed to be taken by the 
Gowmmant for the improVement of postal services 
including modernlsa1lon of post and mall offices in the 
SI*? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) In 1998-99 the target for opening 01 Post OffIc .. in 
Kerala Circle is as follows: 

2 Sub Offices, 10 branch Offio ... 

In Ponnani Region (Tirur p()staI Division) there Is no 
justified proposal pending for Opening of Post Offices. 

(b) 54 Post Offices, 3 mail offices and 1 foreign 
Post have been· modernised In Kerala· as shown below: 

Region Mail Office POs Foreign Post 

Southem 17 

Central 20 1 

Northem 17 

Steps Ptoposed : 

This Circle proposes to extend the modemisation 
scheme so u to cover the entire postal network. 
However, this wiH be taken up in a phased maMet' 
depending upon .the funds and resources made available 
each year. 

AIR/Doordarahen Kendras damaged 
due to Cyclone In Gula .... 

4605. SHRI KRISHAN LAL SHARMA : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the installations of AIR and Doordarshan 
Kendras in Gujarat State have been damaged by recent 
cyclone; and 

(b, If so, the details thenlof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHAIMATI SUSHMA SWARAJ): (a) 
Yes, Sir. 

(b) Cyclone caused extensive damage to All India 
Radio Transmitter at Bhuj and TV Transmitters at 
Jamnagar. Versavel. Porbandar. Mangrol. Morbi. Rapar 

and Dwarf<a. At All India Radio: Bhul. power supply was 
disrupted, FM Hnk antenna and radio netWorking dish were 
damaged and water entered Indl .. el foom and; 
transmitting equipment. Staff qUdrtel"8we .. also affected; 
At various TV Transmitters. masts were uprootedlbroken, 
direct Rec~tIoh 8etadM'lagect' '''''roOftop of diesel 
generator rooms blown away. 

Construction of b'p .... under BOT In· A.P. 

4608. SHRI S.S. OWAISI. : Wjll the Minieter of 
SURFACE TRANSPORT be please to state:· 

(a) .' the "lIotai length of bypaseee oonatruc:ted during 
th~ last three years under Built o,erate and TraneIe(. 
Scheme in Andhra Pradesh; 

(b) the number of proposals pending with the.,.' 
Govemment at present from ·Andhra Pled .. ,,; and . ':' 

(c) the time by which these ~III are. likely to 
be cleared? 

THE MINISTER OF . STATE IN THI;! MINISTRY OF:" 
SURFACE TRANSPORT (CR. DEBENDRA PRADHAN) : \ 
(a) Nil 

(b) Nil. 

(c) Does not arise. 

Sources of Power Supply 11'1 Chandlgam' 

4607. SHRI SATYA PAL JAIN: Will the Minister of 
POWEI=I be pleased to state: 

(a) whether the Goverh;fient are aware that the Union 
Territory of Chandigarh is not having any source of its 
own for getting electricity as a result of which it has to 
purchase power from different sources; 

(b) if so, the details thereof; 

(c) whether there Is any proposal to set up power 
project in Chandigarh and for giving the Union Territory 
Its share In various power plants in the neighbouring 
states; and 

(d) if so the details thereof? 

THE MINISTER O'F POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): Chandigarh Is 
meeting its energy requirement from Its allocated share 
of 83.8 MIN from the Central'generation stations In the 
Northern Region from Bhakra Beas Management Soard 
and assistance from neighbouring Stat6s1region. During 
the period April-June. 1998. the energy shortage in 
Chandigarh was 1.1 % and there was no peak deficit. 
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(c) and (d) At present there is no propoaal 0' the 
Govemment to set up any power project in Chandigarh. 
However, Chandigarh will get its due share 'rom the 
central sector projects. 

Lo .. of Foodgralna at Kand .. Port 

4608. SHRI A. GANESHAMURTHI : Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

<a) the quantum of total 1088 of 'oocigrains at Kanda 
Port in the recent storm; 

(b) the compeneatlon paldlto be paid to the owners! 
exporters of 'oodgralna; 

(c) whether the rice belonging to private parties were 
insured against damage/natural calamitylloss during 
storageltransit at the port; and 

(d) if so, the details thereo'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) In the recent storm, a total 0' 32958 tonnes of 
foodgrains were damaged at the Kandla Port. 

(b) to (d): The settlement of claims/compensation 'or 
the damagelloss during storageltransit at the Port is 
generally made between the owners/exporters of the 
'oodgrains and the concerned insurance companies. The 
representatives 0' the Insurance Companies are 
negotiating the claims 'or damage to the 'oodgralns with 
the exporters/owners at Kandla. 

Anganwadl Worker. 

4609. SHRI MOTILAL VORA : Will the Minister 0' 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(al the rate 0' honouraium paid to Anganwadi 
Workers and their helpers at present: 

(b) whether they are seeking the status 0' 
Govemment employees and had given a memorandum 
to the Govemment in this regard; 

(c) if so, the reaction 0' the Govemment thereto and 
the time by which they would be declared Govemment 
employees; 

(d) whether the Govemment would also 'ix working 
hours for them; and 

(el if so, the likely date by which a decision will be 
taken in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) 
Anganwadi Workers are given an honorarium between 
Rs. 438-563/- per month and anganwadi helpers are paid 
fixed amount 0' honorarium of Rs. 2601- per month. 

(b) Yes, Sir. 

(c) The Scheme provides that Anganwadi Workers 
and Helpers will be honorary workers. 

(d) and (el Does not arise. 

[Translation} 

National Action Plan tor Pollution 

46tO. SHRI SANDIPAN THORAT : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have finalised a time 
bound National Action Plan for implementation and control 
measures; 

(b) if so, the details thereo': 

(c) the details 0' lacunae identified during review of 
performance of the State Governments in implementation 0' the schemes: and 

(d) the details of measures proposed to ensure better 
performance and effiCient execution 0' the programmasl 
schemes to deal with the environmental problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) and (b): The Government have formulated 
a time bound National programme for abatement of 
Pollution In respect of certain core activities posing 
pollution problems. The salient features of the Action 
Programme include the following: 

Ensuring pollution control In respect of highfy 
polluting Industries; 

Installation of adequate pollution control facllllles 
in respect of industries discharging waste water 
into rivers and lakes; 

Restoration of environmental quality In crttically 
polluted areas; 

Implementation of vehicular pollution control 
programme in the mega cities In a phased 
manner: 
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Sector specific pollution control programmes for 
thermal power plants; 

Adoption of cleaner technologies/waste 
minimisation In small scale industries; 

Assessment and control of noise pollution. 

The Government have recently formulated a 
comprehensive and time bound National Programme fw 
Control of Pollution (NPCP) covering various activities 
relating to Industrial, vehicular, air, water and noise 
pollution. management of municipal solid waste, 
preparation of standards, environmental epidemiological 
studies, hazardous and biOomedical waste management, 
highly poHuting industries and thermal power plants. NPCP 
was circulated in .the Conference of the Chairmen and 
Member-Secretaries of State Pollution Control Boards held 
on 14.7.1998 in New Delhi. The National Programme for 
Control of Pollution would be finali&ed soon after receiving 
the commentslviews of the State Pollution Control Boards. 

(c) and (d) The pollution control activities/programmes 
are being reviewed periodically by the State Govemments 
and the Central Govemment through the Central Pollution 
Control Board. The review of the schemes has identified 
certain lacunae which include lack of infrastructural 
facilities, constraint of resources, shortage of professional 
manpower and absence of comprehensive pollution control 
programme. The Government is providing financial 
assistance to the State Pollution Control Boards and 
Pollution Control Committees for strengthening their 
laboratories to enhance the analytical and monitoring 
capabilities including training of officials. 

Public Telephone In Rural Areas 

4611. SHRI SUSHIL CHANDRA VARMA: Will thlt 
Minister of COMMUNICATIONS be pleased to state: 

(a) the number of Panchayat Headquarters in Madhya 
Pradesh where telephone facility is not available; 

(b) the number of Panchayat Headquarters where 
telephone facility has been provided connected by tower 
system and cable lines, separately; and 

(c) the time by which the work of laying cables is 
likely to be completed in those Panchayat Headquarters 
which have been connected by tower system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Total 9,128 Panchayat Headquarters in Madhya 
Pradesh are without telephone facility. 

(b) The' telephone facility on tower, cables and 
Overhead Lines are as under : 

Tower 11,052 

Cable Nil 

OIH Une 10,496 

(c) There Is no such plan. 

Lac~ of School Building. and Teache,. 

4612. SHRI KIRTI VARDHAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there are no buDdlngs for Government 
primary schools in most of the rural areas In Uttar 
Pradesh and students are taught In the open and there 
is also acute shortage of teachers; and 

(b) If 80, the steps proposed to be !aken in this 
regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b): According to the 6th All India Educational Survey 
1993 (AlES), there are 2404 Primary schools In Uttar 
Pradesh as on 30.9.1993, where classes are being held 
In open spaces. . 

33283 class rooms in primary schools have been 
constructed under the scheme of Operation Blackboard. 
Funds for construction of primary school buildings under 
the scheme are provided on a sharing basis by the State 
and Central Govemments. 

Under the scheme of Operation Blackboard, 8891 
posts of teach,rs have been sanctioned In single teacher 
primary schoolS to make them double teacher school •. 
11800 posts of third teacher have also been sanctioned 
in primary schools with enrolment exceeding 100. 

Appointment of teachers and construction of primary 
school buildings has also been taken up under the Uttar 
Pradesh Basic Education Project and District Primary 
Education Programme. 

{Eng/ish} 

Engineering College. 

4613. DR. RAMVILAS VEDANTI : WUI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) the total number cit Government and Private 
Engineering colleges in the country; 

(b) the total number of students admiltedeach year 
in all these colleges; and 

(c) the number of applications pending with AICTE 
for approval till dale, State-wise? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT .AND MINISTER OF SC.IENCE AND 
TECHNOLOGY cDR. MURlI MANOHAR JOSHI) : (a) and 
(b): Total numbels of Government and Private Engineering 
Colleges In .the country and the saOctioned intake are as 
under: 

Government 

Priwle 

EngIneering 
Colleges 

207 

361 

&1nctioned 
intake 

47202 

38522 

(~ Number of cases pending final approval after 
conside,.tlon of the viability of the propouls is given 
below, State-wise: . 

1. Madhya Pradesh 

2. Ori'l!la 

3. Uttar Pnildash 4 

4. Delhi 

5. Haryana 

6 Punjab 

7. Tamil Nadu 

8. Andhra Pradesh 9 

9. Kerala 3 

Violation of Aul .. 

4614 .. SHRI T. GOVINDAN : Will the M,inlster of 
HUMAN RESOURCE DEVELOPMENT be pIeqed,to refer 
to the reply given to Unstarred Question No. 849 dated 
June 1, 1998 and state: 

Ca) Whether the Kendriya Vidyalaya No: 1 Kasatagod. 
Kerela ,h- violated the decision of, 'the Govemment by 
stoppi'lg a~misaion from the currant academic year 
onwards; and 

(b) If 50, the action taken 91nal those found. 
responsible for it? 

THE MINtSTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE NIID 
TECHNOlOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b): Kendrlya Vidyalaya No.1, Kasarap IS a project 
sector school funded by Cenlral Plantation Crops 
Research Institute (CPCRI). The admissions for Class-I 
have been stopped by the Principal of the School, on.a 
requeeI from Project Authorities. Hon'bIa KeraJa High Cou&t 
has directed the Ministry of HUMAN Resource 
Development to consider this issue and take a deciIion 
within three months i.e. latest by 11.9.98. UHnYA1IIe, the 
matter has been co,lsidered in the Ministry and admissions 
to Class-I are being restored for the present. 

Complaints ag:linst Office,. of Kendrlya 
Vldyalays Sangathan 

4615. SHRI B.M. MENSINKAI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleaeed to teler 
to the reply given 10 the Unslarred Question No. 789 
dated November 24. 1997 and stale: 

(a) whether Ihe requisite informalion has since been 
collected; 

(b) il so, the details Ihereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 

10. 
0"' • 

11. 

Maharashlra 

Guiarat 

8 DEVELOPMENT AND MINISTER OF SCIENCE· ;AND 
TECHNOlOGY (DR. MURLI MANOHAR JOSHI} : (apo ' 
(c): A stalement containing the requlsltelnformiltlOnlc:MaJle 
is attached. '.: " 
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No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8 •. , 

9, 
, ,', 

10. 

,. 

Name and d88ign.tion 
• 01 Officer 

2 

Sh. Puran Chand. 
Jt. Commissioner 
(Acad.) 

Dr. P.C. Sharma, 
Education Officer 

Sh. V.K. Gupta, 
Asst!. Commissioner, 
(Admn.) 

Sh. K.K. Bhatt, Ex-
Asan .. Commissioner 
(Delhi Region) 

StL C, Bheernanna, Ex-
Jt. Commissioner (Admn.) 

Dr. T.N. Goswami, Dy. 
Commlssibner (Admn.) 

Sh. A.K. Sax.,.. Exe. 
Engineer. KVS 

-/ih. -PUla!): Chand •. Jt. 
Commissioner. (Acad.) 

.Sh.S.D. Sharn:la, Ex-
'edueation'bfficer 

. Or. (Sint.) S.Crover, 
Principal. 

ASADHA 21. 1920. (&tka) . i to OueefioIIs t34 

Statement 

3 

Delay in finaDsation.' 
of report of _ up-grade-
tion upto XII level 
u~r +2 in respect of 
RockWood School. 
NaIda. (+2 Scheme). 

Harrassment with the 
family of Sh. T.S. Giri. 
Tech. ·Officer. 

Undue favour of candida-
tes in appearing Dep .... • 
mental Exam of Supdl. 
(Admn.) 

Irragularity in transfer. 

undue lavour and misuse 0' his position 

Irregular admissions 
and appointments of his 
foUr daughters 

MlsbGbavlour with senior 
.QIfIcer 

Regarding purch ... of 
co~ters on higher 
rates. 

Financial irregularities 
etc. 

,,',', 

IrregUlar purchase and 
. 1'flOr . administration 

Action taken . 

4 
'j, 

Baaed on detailed reply of Sh. Puran 
Ch!md. the matter was closed. 

'Based on parawise comments on the 
complaints, the matter was closed. 

In lack of evidence the matter was 
not regarded for lnveatIgatian_ 
Accordingly the matter was cIoeed; 

Being pseudonymous complaint the matter 
w,as closed. 

Case referred to the Vigilanc!'Depll. 
of Ministry of H.R.D. for feillow up 
action. 

Based on Inquiry Report the irregular 
admissions has been cancell8d.' Regard-
Ing lnegular appointments the, matter 
... enquired Into by the Asatt. 
Commissioner concemed being the 
competent authority. 

B8Ied on explanation of Shri Saxena, 
the matter was closed . 

Preliminary Enquiry. Report received 
from C.B.I and the same is unde.r 
investigation by C.B.I. 

Asst. Commissioner (Delhi Region) 
has been asked to sett1ethe. pointS where ever 
Pc;ssitile and forward the paras having vigilance 
angle. for processing the case. 

R8flOI'I received and SUbmitted 'or 
closure of case as the charges· are not .proved . 
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2 3 4 

11. Smt. S.S. Sampson, Irregular purchase. Oetalled inquiry ordered. 
Principal (Retd.) 

12. Dr. V.P. Garg, Irregularity in Bank Detailed enquiry is under proceaa. 
Principal. operation and admission 

on fake Transfer CertI-
fICates 

13. Sh. N.N. Mishra, Regularisation of Fabricated complaint. May be 
Principal period of absence treated as closed. 

of Smt. S.L Trivedi 
TGT (Mathe.) 

14. Smt. S. Malhotra, Harrassment to Group Action Taken by Asatt. Commllsloner 
P;;ncipal (Retd.) '0' employee hence to be treated as closed. 

15. Smt. Usha Swamy, Illegal activities such Matter is sub Judice. 
Principal as not allowing subject 

teachers for checking 
C.B.S.E. papers. 

16. Dr. Niharlka, Harrassment to group 'D' Inquiry conducted by Asst. Comml8aloner 
Principal and two group 'D's have been transferred. 

17. Or. Niharlka, Harrassment to a Reply has been sent to SCIST Commluion . 
Principal student, Pawan on 28.1.1997 

Bhatia (SC) 

18. Smt. S. Gangal, Non-attending the VIdy- Inquiry Report receiVed. AaItt. Comml-
Principal (Retd.) alaya during summer 88Ioner has recommended for cIoeure of 

vacation and passing out case. File is submitted to the higher 
the failed students. authority. 

19. Sh. S.S. Sehrawat, Misconduct sale of Comments received from Principal and 
Principal. book written by him are being examined by Asstt. Comml-

.. ioner (Delhi). 

20. Srnt. A.N. Siddiqui, Commission and Omiaalon Report awaited from Autt. Comrnluloner, 
Principal. and Irregularities in Oelhi Region. 

purchase. 

21. Sh. R.S. Ram, Irregularities in Report received and case cloeed. Action 
Principal National Open School has been taken against teacher concerned 

Funds by Asatt. Commissioner, Delhi R~on. 

22. Sh. R.P. Saini, Extn. of bus route Report from Asst. Commieaioner, Delhi 
Principal is awaited. 
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2 3 4 

23. .8h. 8.S. Tomer, Unsatisfaclory studies Report received. Asslt. Commiasloner 
Principal in school. has recommended for closure of cue as 

no charge is proved. File submitted. 

24. 8h. Anil Kumar Harrassment 10 teacher. Report from Asslt. Commlsaioner, Delhi 
Upadhyaya, Principal and students and Hiegal awaited. 

admissions. 

25. 8mt. Rekha Kumar, Harrassment and torture Report from Asslt. Commlseloner, Deihl 
Principal to Sh. RK Goal, PGT (Hindi) awaited. 

26. Sh. R. Kumar, Principal Sexual harrassment to ~ 

teachers and unhygenic 
lavoralories. 

27. Smt. Nimal Gopal, Locking of Vidyalaya Report is under proceas. 
Principal telephone and Principal 

Room. 

28. 8h. R.K. Choudhary, Irregularities in Case Is under investigation by 
Principal. admissions. Asstt. Commissioner, Delhi. 

29. Smt. Rekha Kumar, Result of a student of Uatter is under investigation. 
Principal. Class-IX. 

30. Smt. S. Kapoor, Misuse of Vidyalaya tele-
Principal phone by the office bearer 

of AIKVTA 

31. Mias. S. Malhotra, Issue of Chargeaheet to Clarification has been sought from 
Principal (Retd.) Group '0' while on extern- KVS (Hqrs.) on the issue whether 

sion period as Principal she was competent to eX8lClle such power. .. 

32. 8mt. Usha Swamy, Tempering of 'Library Comments called for by AuIt. 
Principal Record. Commissioner Deihl Region. The matter • 

pending in Ihe Court as intimated by Delhi 
Region. 

33. 8h. C.D. Dhingra, Corrupt practices Report from Asstt. Commlasioner, Delhi 

Principal Region is awailed. 

34. 8h. S.M. Ghosh, Financial Irregula- Report & Comments of AasIt. Commi88ioner, 

Principal (Reid.) rilies. Dehi received recently which being examined. 

35. Sh. V.P. Gard, Financial irregularities AasIt. Commissioner, Delhi Region has been 

Principal and embezzlement etc. asked to give his comments on the report. 
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36. ·S". P:L'Uhingril,' .: '~.r~iP~i~ . 
37. . .. ~h .. G.t;.Y~day, 

Principal 

38. Sh. R.K. Gautam, 

39. 

40. 

41. 

42. 

43, 

44. ,.; . 

. . 'Principal :.: . 

Sh. K.K. Jhingran, 
Principal (Retd.) 

Sh. G.H. Yadav, 
Principal·, 

SIl. D.L Kapoor, 
Principal,' ' 

Dr. P.L. Dhingra, 
Principal 

Dr. (Smt.) Niharika, 
Principal 

,s~. ~~~,.Gho!Jdhary, 
Principal 

45, .. ,. Sh. ,z.S. Chikara, 
~rinc~. 

46. Smt. Asha Mohan, 
Principal 

47, Sh, M.L. Sharma, 
Principjil 

48',' :Sh: 'R. Kumar, 
,;rincipal 

.M::V 20, 1998 

3 

Harrassment etc 

IJ~rities in 
adrniuion. 

Irregular purchases, out 
of tilni allotment of . 
'CO.trer, and' lakit' erillY 
in Transfer Certificate. 

ot 

Irregular purchases, out 
of tum allotment of 
Quartar, and fake entry, 
in Transfer Certificate. 

Irregularity in admission 

Atrocities on the 
student. 

Poor administration 
etc. 

Indiscipline 

. P~rtiality in annual., 
Exam. Result. 

Partiality in annual 
Exam, Result. 

Poor administration 

Shortcomings in the 
admIeslon list of 1st 
Clus. 

IndiscIpline in 
Vldyalaya. 

4 

Report from Asstt. Commissioner, pelhi 
Region Is awaited. 

Report from Asstt. Commissioner, Deihl 
_eel by Estt. 2 SectIon 18 awaited. 

140 

Report from Asstt. Commissioner, Delhi 
asked by Estt. 2 Section Is awaited. 

Related record is awaited from Asstt. 
Convnissioner, Delhi by Acad. Branch. 

Comments of concerned officer awaited 
by Acad. Branch 

Comments of concerned officer awaited 
by Acad. Branch. 

-do-

-do-

No substance W88 found in the cibmplalnt. 
Matter closed. . 
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Name and Dasignation 
of the Officer 

Smt. Lizzie Jacob, 
Ex-Commissioner 

ASACHA 29, 1920 (Saka) 

SpecifIC Complaints 

2 

Manipulating official trips outside 
Delhi with husband who is J.S. in Ihe 
Department of Animal Husbandary, Ministry 
of Agriculture. 

False T.A. claims. 

Misuse of official vehicle. 

False certificate regarding air jourruty 

Extension of Consultants' tenure 
against rules. 

Submission of false medical certificate. 

Unauthorised tripe outside Delhi. 

Irregular purchase of Air Condition.r 
for office room. 

Bungling of CLASS Project and swindling 
of funds. 

Unjustified and Irregular appointment of 
consultants. 

Fraudulent purchase of computers. 

Appointment of insurance agency without 
fdllowing the extent procedure of getting 
competitive rates. 

Waiting Ust for Telephone Connection. 

to au.t#dns 142 

Action Taken 

3 

• Original files/documents 
received from Kendriya 
VidyaJaya Sangathan being 
examined in the 
Department of Educ8~tlon, 
Ministry of Human 
Resource Deveiopment. 

StII,.",.", I 

4616. DR. SUBRAMANIAN SWAf.Irf : wnl the Minister 
of COMMUNtCA"ONS be pleased to state: 

W.mng Ust as on 30-06-1998 

(a) the number of persons on the waiting list of 
telephone connections in Tamil Nadu at plUent, district-
wise, 

(b) the number of telephone connections allotted 
during the last three years, district-wise: and 

(c) the steps Govemment propose to take to clear 
the waiting list in the State? . 

THE MINISTER OF· STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Details of waiting list as on 30.6.1998, districtwise 
are given as per Statement-I enclosed. 

(b) Details are given as per Statement-r enclosed. 

(c) 3.95 lakh new telephone oonnection a~ ~d 
to be provided during 1998-99 to clNr the waiting liat In 
Tamil Nac:lu. 

Name of SSAlDistrict 

Chlngleput 

Colrnbatore 

Cuddalore 

Dharmapurl 

Erode 

Karaikudi 

Madurai 

Waiting Ust as on 
30-06-1998 

2 

9199 

40sn 

13432 

11118 

10158 

10554 

26316 
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2 

Nagercoll 10298 

Nilgiris 4412 

Pondlcherry 5537 

Salem 26127 

Thanjavur 17656 

Kumbakunam (CRDA) 13707 

Tinmelveli 7112 

Tiruchy 30934 

Toticorin 7284 

Vellore 20887 

Virudhunagar 8671 

Chennai 75254 

Stlltement " 

(b) Telephone connections allotted during last 
"'188 years. 

Name 01 SSAi 
DiItrIc:t 

Chlngleput 

Coimbatore 

CoddaIore 

Dharmapuri 

Erode 

Karalkudl 

Madural 

Net OEL Net DEL Net OEL 
Achievement Achievement Achievement 

95-96 96-97 97·98 

2 3 4 

5no 10306 14014 

31286 37770 39101 

6266 10120 1n08 

2050 6061 10548 

11216 19815 16740 

3660 9207 9335 

13341 21800 31234 

2 3 4 

Nagercoil 4503 6008 12010 

Nllgiris 2415 4115 4047 

Pondicherry 4250 6580 6345 

Salem 19296 17017 31234 

Thanjavur 9837 8738 10005 

Kumbakunam (CRDA) - 53CM 7943 

Tirunelveli 9405 11031 11045 

Tirochy 10400 15559 32788 

Toticorin 3884 5918 8875 

Vellore 6175 10940 15853 

Virudhunager 3300 5729 5555 

Chennai 80348 80068 80160 

Power Genemlon 

4617. SHRI AJAY CHAKRABORTY: WUI the Minister 
of POWER be pleased to state: 

(a) whether China propose to extend auietance to 
some State Govemments in power generation as raported 
In the Statesmen dated May 8, 1998; 

(b) if so, the details thereof; 

(c) whether the Govemment propoae to seek any 
technical assistence from the developed countries to 
overcome the power shortage; and 

(d) if so, the details in this regard? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): The Govemment of 
KeralalKerala State Electricity Board (KSEB) has signed· 
two MOUs with the International Network on 8m .. Hydro 
Power (IN·SHP), an international organisation for the 
promotion of small hydro power worldwide, with Ita 
headquarters in China, for the demonstration of the 
Chlne58 methodology of integrated development of amall 
hydro power in Kerala. IN·SHP hlis offered to mobI:1se 
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export credit for equipment. The Chinese National 
Machinery Import and Export Corporation (a Chinese 
Govemment undertaking under the Ministry of Foreign 
Trade) have offered to implement Tenughat Stage-II 
(2X210 MW) In Bihar on tum-key basis through long term 
CAldIt facility from Chinese Government. A similar offer 
has been made for Implementation of Ib Valley Stage-II 
(2)<210 MW) to Government of Orissa. 

(c) and (d) As a part of the ongoing economic 
cooperation, technical assistance is received from various 
developed countries such as U.S.A., Canada Japan, 
Sweden, Australia. U.K. etc. in the fields of training, 
consultancy and Institutional capacity building. 

District Advisory Committees In Kerela 

4618. SHRI S. AJAYA KUMAR: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether a number of district telephone advisory 
committees in Kerala units have not been reconstituted 
even after the expiry of their respective period; 

(b) if so, the names of the districts where these 
have not been constituted; and 

(c) the time by which these are likely to be 
reconstituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b). Out of eleven Telephone Advisory Committees 

• (TAC) in Kerala Telecom Circle only one TAC namely 
Canannore TAC has not been constituted so far. 

(c) The TAC Is likely to be formed as soon as the 
recommendations of CGM and Hon'ble M.Ps/Union 
Miniaters are received and examined. 

Movament ot Timber 

4619. SHRI SOMJIBHAI DAMOR : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether attention of the Government has been 
drewn to the para 34-A of interim orders dated January 
15, 1998 passed by the Supreme Court of India in Writ 
Petition No. 202 of 1995: 

(b) if so, whether the order/direction also applied to 
timber released prior to issuing of the above order: and 

(c) if not, the reasons for detaining the movement of 
such released timber? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABULAL 
MARANDI) : (a) No, Sir, there is no para 34A in the 
order of Supreme Court dated 15.1.1998 in Writ Petition 
No. 202195. 

(b) and (c) Do not ariae. 

RI .. In PrIces of Newapapera 

4620. SHRI D.S. AHIRE : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether ameli and medium newspepers are under 
tremendous economic strain in view of the unpreoadented 
rise in the prices of newsprint; and 

(b) if so, the steps taken by the Government to 
ct'ntrol newsprint prices? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
There has not been any rise in newsprint prices produced 
by domestic milia during the last three years. 

(b) Does not arise. 

NOC's Role tor Working Women Hostels In Bihar 

4621. PROF. AJIT KUMAR MEHTA : 
SHRI PITAMBER PASWAN : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of working women hostels set up with 
the active participation of NGOs as well 88 with the State 
Government of Bihar so far; 

(b) the amount of grant given to NGOs during the 
last three years In tllil regard; 

(c) whether any request ia still pending with the 
Government grant for setting up more such hostels in 
the State; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) 8 
Working Women's Hostels have been sanctioned in BIhar 
to Non-Governmental Organisations under the Department 
of Women & Child Developmental Scheme of AaaIstance 
for ConstNctionlExpansion of Hostel Building for Working 
Women with Day Care Centre for Children. Details are 
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enclosed .. atatement. N:l hostel has been sanctioned 
under the Scheme to tho Govemment of Bihar. 

(b) Only non-recurring grant is payable under the 
above Scheme towards cost of building construction and 
land. The Scheme does not involve payment of recurring 
or annual granIa. An Amount of Rs. 79,387/- was released 
to one of the NGOs during 1995-96 as the final Instalment 
of t:18 approved non-recurring construction-grant under the 
Scheme. 

Further, a total amount of Rs. 37,333/- was 
sa.lCIioned to 3 NGOs in Bihar during 1997-98 under the 

8Cherne of grant-in-aid for runn~ of woding 
women's hostels being Implemented by the CentnII SoCial 
Welfare Board, New Deihl. 

(c) to (e) No propoeal is pending under .. Scbeme 
Of Assistance for ConItructiorVExpenelon '" HOIIII BUIldIng 
for Working Women wItJ1 Day Care Centre for OhIIdntn 
from Bihar. . 

Central Social Welfare Board, NeW DelhI ..... received 
3 proposals under Its lIChemeof provldlllg grenI8 for 
runnln9'maintenance of working women'1 hoeteI8. The 
Board is collecting the requisite Information for 
consideration of these proposals. 

Details o( Wotfcing Women's Hostels Sanctioned In Bihar 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of Organisation 

Working Women's 
Hostel, Patna. 

Sulabh Shauchalaya 
Sansthan, Patna. 

Tilothu Mahila Mandai, 
Rohtas, Bihar. 

Self-Employed Women's 
Association (SEWA), Mithila. 

Vanavasi Seva Kendra, 
Rohtas. 

SI. Joseph's College, 
Torpa. Ranchi 

S.P.S. Women's College, 
Munger, Bihar. 

Rajendra Shiksha Ewm 
Samaj Kalvan Sanathan. 
Sitamari, Bihar. 

Year of 
sanction. 

1974-75 

1979-80 

1988-89 

1988-89 

1989-90 

1990-91 

1990-91 

Location 
of Hostel 

Palna 

Ranch 

TUothu 
Vllago 
Rohtaa. 

Nawhatta 
Rohtu. 

Torpa, 
Ranchi. 

Jamui, 
MWtger. 

Sitamari. 

Total : 

WW DCC 

21 

98 

40 

30 

48 

120 30 

40 15 

87 30 

482 105 
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U .. of Electronic Voting Meehln .. 

4622. DR. SAROJA V. : 
SHRI MOHAN RAWALE : 

Will the Minister of LAW JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) the total number of electronic voting machine. 
purchased by the Election Commission with the date of 
purchase and cost thereof; 

(b) the -humber of electronic voting machines out of 
them put to use and the number of. times these were put 
to use; 

(c) the amount so far spent on their storage and 
maintenance; and 

(d) the manner In which the Govemment propose to 
use these machines? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : ca) 1.5 lakh electronic 
voting machines at the cost of about Rs. 75 era .... 
were acquire.d by the Election CommiNion in the year 
1989·90. 444 machines were earlier acquired by the 
Election CommiNion at a cost of around rupees Twenty 
five lakhs during the period 1982·1984. 

(b) Electronic voting mllChin .. were tried for the first 
time in 50 polling stations of Parur Assembly conatituency 
in Kerala in May. 1982 and subsequently In 10 more 
constituencies In different States as per detalia given 
in the Statement enclosed. The machlnae acquired In 
1989·90. however, have not been eo far, put to use. 

(c) The information is being collected and will be 
laid on the Table of the House. 

(d) The Election Commission have informed that It is 
making all efforts to use the electronic voting machinea 
in a few selIK.1ed constituencies for the As8embIy elections 
with would be due towards the end of the year. 

,-~onstltu.ncl.. where Electronic Voting Machines were used 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of the 
State 

Kerala 

Nagaland 

Andhra Pradesh 

Karnataka 

Tripura 

Delhi 

Delhi 

Delhi 

Nature 
of 

Election 

2 

General 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

No. & Name of Constituency 
where Voting Machines 

we,. Used. 

3 

7o-Parur A.C. 

lo-Northem Angarni A.C. 

191-Shadnagar (SC) A.C. 

84-Shanthinagar (SC) A.C. 

9-Banamalipur A.C. 

l-Sarojini Nagar M.C. 

3-Gole Market (SC) M.C. 

5·Delhi Cant!. M.e. 

Month & Number of 
Year of Machines 
Election Uaed. 

4 5 

May, 1982 50 

Nov. 1982 12 

Jan. 1983 126 

Jan., 1983 75· 

Jan., 1983 12· 

Feb, 1983 26* 

Feb, 1983 27" 

Feb, 1983 25· 
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2 3 4 5 

9. Arun8cha1 Pradesh Bye 22-R.oing A.C. April, 1983 25 
election 

10. Bihar -do- 199-Chandi A.C. June, 1983 159 

11. Tripura -do- 18-Charilam A.C. Nov., 1983 19 

A.C.. AI8ImbIy ConIlltuency, M.e. • Metropolitan CouncIl 
One conman machina was used In two poling station 
located In 1he same premises. 

Security Amlngements- on National Highways 

4623. SHRI TH. CHAOBA SINGH : WHI the Minister 
of SURFACE TRANSPORT be pleased to slate: 

(a) whether the Govemment are aware that a number 
of vehicles have been ambushed, goods looted and many 
lives lost on National Highways in Manipur due to lack of 
proper security arrangements; 

(b) if so, the Govemment propose to constitute a 
National Highway, Protection Force on the linas simiiar to 
that of Railway Protection Force in Manlpur area as 
Manipur is not connected with any rail-link to ensure the 
l8fe movement of· goodslpaasengers in the State; and 

(c) if not, the other measures proposed to be taken 
by the Goverrvnent to safeguard the lives and goods of 
commuters in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Maintenance of law order is a State subject. 

(b) There is no such proposal with Ministry of Surface 
Transport. 

(c) This is a state Subject. 

CooperatIon on Navigation between india • Nepal 

4624. SHRIMATI RANI CHITRALEKHA BHONSLE : 
Will the Minister of SURFACE TRANSPORT be pleased 
10 state: 

(a) whether the Government of India and Nepal have 
any proposal to establish co-operation on the navigation 
aspects of river system of both the countries; 

(b) If so, whether the Govemment have any propoaal 
to aet up a Joint Committee to look Into the matter; and 

(c) if so, the steps taken by the Govemment in thie 
regard? 

THE MINISTER OF STATE IN "HE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Tenn. of Reference and constitution of the 
joint study team to study navigational JSo88lbllitie. in 
Gandak and Kamali rivers are being finalised by both 
countries jOintly. 

[Translation) . 

Cyclone Fcncaat 

4625. SHRI BIKRAM KESHARI DEO : 
SHRI PANKAJ CHOUDHARY : 

Will the Mlniater of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether there i. any scheme to extend the range 
of existing radars on the Westem Coast In view of the 
heavy loss caused recently by the cyclone In Sauraatra 
and the Kutch ani.. so that weather related information 
and forecast could be made effectivelY; 

(b) if 10, the details thereof; and 

(c) the amount likely to be epent thereon? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) to 
(c): The range of the existing "cyclone detection radars 
on the western coast Is 500 kme. However, the detection 
of meteorological targote by luch radars Is limited to 400 
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kma. range because of the earth's effective curvature. 
This is a physical limitation which cannot be overcome 
by technical upgradation. The India Meteorological 
Department makes full use of Weather Satellite imagery 
for detection & tracking of cyclonic storms in the Indian 
seas beyond the radar range for providing wamings and 
forecasts. 

{English] 

AgI'II Bench of Income Tax Appellate Tribunal 

4626. SHRI BHAGWAN SHANKAR RAWAT : Will 
the Minister of LAW JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether Agra Bench of the Income Tax Appellate 
Tribunal has been constituted to hear and determine 
appeals w.e.f 1.10.1997; 

(b) H so, whether it has become functional; 

(e) if not, whether its entire work is stand-still; and 

(d) if so, the steps proposed to be taken by 
Government to make Agra Bench functional? 

THE MiNISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (e) to (d): The Agra bench of 
the Tribunal, which is recently constituted has not become 
functional so far for want of suitable office accommodation. 
Under the standing instructions of the Tribunal the appeals 
and applications pertaining to the Agra Bench which have 
become due for hearing and also other urgent matters 
like stay petition etc. can be hard and disposed of by 
the Delhi Benches of the rribunal. Therefore, there is no 
stand-still in the work of the Bench. The Agra bench will 
become fully functional as soon as necessary office 
accommodation is finalised. 

(Translation) 

Direct Local Call Facility 

4627. SHRI JAGAT VIR SINGH DRONA : Will the 
Minister of COMMUNICATIONS be pleased 10 state: 

(a) whether the direct telephone service between 
Unnao-Kanpur-Suklaganj has been converted into S.T.D. 
service over looking the interest of the subscribers; 

(b) if so, the reasons therefor; 

(c) whether the Government have received any 
representation in this regard; and 

(d) the steps taken by the Government in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA) 
: (a) No, Sir. Only change In acceI8 code has bHn 
made from 8 to 910 for Kanpur and 918 for UnnaG & 
Suklaganj for both STDlNon-STD subscribe,.. However, 
there is no change in the pulse are of 90 seconc:lll for 
calls between Kanpur-Unnao & Kanpur-8uklaganJ. 

(b) Not applicable. 

(c) No, Sir. 

(d) Does not arise in view of (a) above. However, • 
per the revised policy for defining local ..... to be eIfecIIve 
from 15.8.99, calls between Unnao & SuIdIIganj to KMpur 
and vice versa will be charged at basic puIH rate of 1 eo 
seconds instead of existing pulse rate of 90 uconda. 

Power Projects In Raj ...... 

{English] 

4628. COL. SONA RAM CHOUDHARY WHI the 
Minister of POWER be pleased to state: 

(a) whether Rajasthan Govemment has submHted 
some new power projects to the Union Government for 
approvai; 

(b) if so, the datails thereof; and 

(c) the number of power projects cleared during the 
current year and the time by which the remaining Power 
Projects are likely to be cleared? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): Details of new power 
projects in Rajasthan which are under examination In CEA 
are given below: 

Project Capacity Est. Coat Date of Racelpt 

Ramgarh COGT 71 
(RSFB) 

Mathiana 140 
Integrated 
Solar CCPP 
(Rajasthan Energy 
Development agency) 

(Rs. Cra.) In CEA 

341.9 5/98 

958.6 6/98 

(c) Two projects namely Baralngsar lignite baMd 
scheme of 500 MW and Dholpur CCGT of 702.7 MW 
have been cteared by CEA during the CImNt year. The 
two schemel referred to in part (8) & (b) of the qIMItion 



155 JULY 20, 1998 158 

would bit r./HnICI by CEA after due appraisal and subject 
to tyiflg up ef Inputs 8IACh ufuel linkage, compliance of 
aecIion 28 of Bectricity (Supply) Act elc. by the project 
proponera. 

(T~J 

Setting up of TV TransmlHer at Mirzapur, U.P. 

4629. SHRI RAMSHAKAL : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

... {a)wh8ttIer the Government propose to aet up a TV 
t~ at ,Uirzapurin Uttar Pradesh; 

(b) if .0, the. time by which it is likely to be set up; 
and 

(c) if not, the reasons therefor; 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
No, Sir. 

(b) Does not arise. 

(c) Mirzapur lies in the coverage range of the High 
Power TV " ,Ilnsmitter at Varanasi. 

I.ImIt for IPFI In Power Projects 

4630. SHRI DINSHA PATEL: Wili the Minister of 
POWER be please to state: 

(a) whether the Government have fixed limit of 40% 
for the Indian Pubic Finance Institutes in Power Projects, 
baaed on indigenous equiprnents; 

(b) if 80, the details thereof; 

(c) whether the Government of Guj:1rat has sent a 
repreeentation 'or relaxation of the limit and also to 
exclude the funding from Indian Commercial Banks while 
calculating aggregate exposures of IPFls; 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be taken by the 
Union Government in this regard? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): The private power 
policy Jnter-a/la stipulates tl$t an amount of exceeding 
40% 0' the loIal outlay may come 'rom Indian public 
financial instIMionI, but the remaining amount should be 
met from other sources. . 

(c) to (e) Government 0' Gujarat has raqueetecI thII 
Independent Power ProducelS eowcIng equipment from 
indigenous euppJJera should be exempted from the 40% 
limit and· alao that Indian Commercial BankI be excluded 
from this IinIL ThIa request Ie under ooneideratJon. 

Four Lane Highway between Deihl to H ...... 

4631. SHRI SOHANVEER SINGH: Will the M!nJater 
of SURFACE TRANSPORT be pleasad to state: 

(a) whether the Government have plan to conetruct 
four lane Highway b8tween DelhI and Harldwllr; 

(b) if 80, the details thereof; and 

(c) if nOl, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) to (c): Deihl to GhazlabatJ portion ofNallonal Highway 
No. 24 is already four-Ianod. There Is no proposal to 
four-lane the Ghaziabad-Harldwar portion which hu 
recently been _IJred as a National Highway. 

Doordarahan Kendra Gulbarga 

4632. SHRI BASWARAJ PATIL SEDAM : WUI the 
Minister of INFORMATION AND BROADCAsTING be 
pleased to state: 

(a) the date on which Gulbarga DoordalShan Kendra 
was commissioned; 

(b) whether the said DoordalShanKendra ja.provIr.IIr>g 
any independent programme for Hyderabad Kamataka 
region; 

(cl if 80, the details thereof; 

(d) whether Gulbarga Doordarshan Kendra Is 
functioning as per the requirement of the prasent kendraa 
to conduct different programmes; 

(e) if not, the action proposed to be taken by the 
Government to rebuild the Kendra according to present 
needs; and 

(I) the number of sanctioned posls existing there and 
the number of vacancies not filled so far? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SHUSHMA SWARAJ) : 
(a): Studio facility at DDK, Gulbarga has recently been 
commissioned on 1.6.1998 in place of the HPT (1KW) 
which was functioning w.e.!. 3;9.1997. 
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(b) and (e) V .. , Sir. DDK, Gubarga which is situated 
In . Hyderabad-Karnataka region, provides 30 mts. 
Independent programmes ftlr this region every Monday. 

(d) The Kendra Ie functioning for the purpose It has 
been eel up. 

(e) Does not arise. 

(f) There are 95 eanctloned posts out of which 81 
are filled and 14 are vacant. 

(Translation) 

Introduction of B,Ed. Course InlGNOU 

4633. DR. LAXMINARAVAN PANDEY: 
SHRI PANKAJ CHOUDHARY : 

Will the Mlnlst.r of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Indira Gandhi National Open 
University proposes to introduce the B.Ed. course from 
the next year; and 

(b) H so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGV (DR. MURLI MANOHAR JOSHI) : (a) and 
(b): According to Information fumished by the Indira 
Gandhi National Open University, the University is 
considering to launch Bachelor of Education (B.Ed.) 
Programme from the year 1999 subject to clearance from 
Distanco Education Council and National Council for 
Teachers Education. 

{English} 

Internet Policy 

4634. SHRI SUSHIL KUMAR SINGH : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the present status of the Government's Intemet 
Policy; and 

(b) whether the Govemment have taken any steps 
to formulate a new policy for this purpose in the light of 
the Telecom Regulatory Authority of India's ruling 
regarding the eartler policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) A poRcy decision has been taken by the Government 
to privatlse the provision of Intemet Services. Detailed 

guidelines and licensing conditione for Intemet 9aI'IIIce 
Providers were announced on 15.1.98. Howe\.w, the TAAI 
(Telecom Regulatory .IU1thority. of JndIe) vide,; ita order 
dated 17.2.98 invalidated the Intemet licensing Policy on 
the ground Ihat prior recommendations Of mAl regarclng 
terms and conditions of Licenses were not obtained. The 
Department of Teleconvnunlcationa had filed an ,appeal 
against the decision of TRAI in the Hon'ble High Court 
of Oelhi and 1he Court has pronounc8dile Judgement on 
the issue on 18-7·98 and set1aside .... ordei' of· TRAt 
The full text of the judgement is 8walted. The Gowmment 
willtak. further action in the light of the Court's 
Judgement. 

(b) No. Sir, Does not arise in view ·of (a) eave. 

(Translation) 

Opening 'Of ·Poat OtIIces 

4635. SHRI SHANKER PRASAD JAISWAL : wm the 
Minister of COMMUNICATIO!"S be pleased to state: 

(a) whether the Government have received any 
representation regarding the opening of Post Office and 
making adequate arrangements for distribution of Post in 
Uttar Pradesh particularly in district Varenasl; 

(b) H so, whether Govemment propose to open post 
offices in the State and particularly In the diatrict Varanasl; 

(c) if so, the details thereof; and 

(d) the 8Ieps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): 
(a) to (d): The information is being collected and will b. 
laid on the table of the House. 

Ancient Monuments Under A,I 

4636. SHRI SURENDRA PRASAD YADAV 
(JAHANABAD) : WII the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of the ancient monuments and places 
of worship under the contrul of the ArcheeoIogical Survey 
of India at p ..... nt and the location thereof, Stat.wise; 

(b) whether in many cases the boundaries of such 
places have been extended beyond their prescribed limits 
and such extended areas are being utilised for other 
purposes; 

(c) If 80, the details of such ca .. s; 
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Cd) wheller hi Govemrnant propose to free such 
I8nd f!om ~ and put • ban on Ita mIau8e; 

(e) If 10, hi lime by which hi same would b done 
end 

(f) If not, the ..... therefor? 

THE MINISTER FOR HUMAN RESOURCE 
DEVELOPMENT AND MINtSTER OF SCIENCE AND 
TECHNOLOGY (DR. MURU MANOHAR JOsHI) : (a) A 
list 01 such monumenIII Ia given In the statement attached. 

(b) No, Sir. 

(c) eo.. not ..... 

(d) to (f): eo.. not arise. 

SI. No. Name of Monument Location 

2 J 

2. VIIInI daI 

4. SMIaI 

s. SMIaI 

8. Sri IkIjyIpftr 

8. GnIh Temple 

9. Pn.i MaIqua 

10. _. PriIrt 

Beghri\li1g 
. 0isII. Dergaon 

DevasIhaII 
Dis1I. GoIIIpII8 

~ 
DisII. SonoIpur 

KamakhyaHi 
DisIt. ~ 

Panbari 
Disil. DIUri 

Panbari 
DisII. DIUIt 

Udaipur 
DisIt. SdI Tripura 

2 '3 

Nl 

Andhra PradIIh 

4 ....... TempIe 

8. Clilall:4-'1IIIY Temple T.,.r; __ 
DiII:id 

7. Almllwl:pl1IIIY Temple TadpaI:I. AnnIpIK 
IlIsIrIct 

8. V .......... ViSImJ Tem~1e MIngIpImI. ChIIIoor 
DiIIrIcI 

9. SivekaaaVlSWlii1J Temple Pushpagiri, Cuddapeh 
DisI:icI 

10. TrIIIi:IwI:a Swamy T~e ~. CUdIIIJ*I 
D'ollrid 

11. VIidyanIcIIeswa: Temple PuIhpagiIt. CuddepM 
DisIrid 

13. Old VISInI TIfI1lIe Peddlllllli:m, CuddIr*t 
DisIrid 

14. NIrI8inN Temple PeddaIdiIn, CuddIpeh 
DiIIricI 
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IS. KodIndnIIIIwImy T" VanIImIIIa, CuIIdIipM 29. ThaIad PIIItd Tempill HIIwIIIIIondI. WIIIngII 
DiIIricI DisIrict 

16. ViMnIIIIIMaIr T .. ~ CuIIdIipM • 30. IIMIappI T_ ~Wn1gII 

IliIR:I DiIIIId 

17. ~T" ~, CudIII!*I BIIIr 

DiIIIId Nl 

18. JIgIdIInbe T_ in 1t,<dIIIIIId, It,<dIIIIIId DIIIII 
Gr.Iconda fait IliIIIric:I 

1. BIbar'I ..... II PUn 

18. ttihIIingeIWIII ~ 2. SINIwi MIIjid .. Red FOIl 
01 Temples 

3. CudlilMilld .. I.S.B.T. (KIIhmii Gall) 
20. 8hinIswIra Temple s.naIIIIIII. GodMri 

IliIR:I 4. SIIdIrp.g Tomb near SaIdaJjII1g AiIporI 

21. I!hirneIwaraInI Temple S. Kalla F'noz SIWI .... Arnbectar SIIdIIn 

8. I<haiIU MnziI MoIqut .. PInnI CIa 

22. GoIingeswaIa GIaup 1!icc:aw*I, Ell! 
01 Tempill GodMri DiIIricI 

7. AIawIJHi.MoIque II Hllnayun'. Tomb, NzmnnuIdin. 

8. NIl ..... , Hauz KhII. 
23. UrnamIIIIIWIIIIWIIIIY T_ V.,.., KIInoaI 

IliIR:I GujInI 

24. BaIabmna Temple -.",....,. 1. AdrtI Wi ..... AhmedIbId 

(Navabrml gRqI ~ .. DiIIricI 
TemjIIea) 2. AIIIIId SIWI' ... -do-

ChIjIIII, GIIIIIr 
3. BIba LU's Uaaqua -do-

25. KapoIIaswIIUWamy T_ 
DiIIricI 4. IIIIIfI MIIId -do-

26 RamaliIjjllWRlWllllY VtIpIr, GIIIU S. AlII Hlli'l Uaaqua -do-
T _ (on anc:ienI IIIOIIId) DiIIricI 

8. 0IIIur 101M's Uaaqua ... 
2i. Bhavnrayanaswamy T" ilIpIII, GIlD 

I*iIcI 
7. .... 101M'. Moacp -do-

8. JImi MIIjid -do-
28. RImIIIngIIwIrI gRqI 01 SIIyIdI. Gdr 

Temples DiIIricI 9. M AlllllUaaqua .. 



t83 Wmten· An.tWe1S JULY ~O. 1988, .. kI.Q" 1:64 

2 3 ~ 3 

10 .. MIbatiz._ .... ,.... 33. ~T_ Deur, 
",' 

II. 0Iab ShIh' ....... -do- 34. Mahad8v Temple Bavb 

12. Rani~I" -do- 35. • ViIIIwnIIIt T...., ~iL 

13. Rani Sipri Masque -do- 36. Jain T .... Talaji 
~. J '"I.,' .. , 

14. ShIh AIam's MaIque -do-
37. GaIIeswar MIbIdIv Temple SamaI 

I . I_~ 
38. DwIIkacIiIh ,T....,. Dwarka 

15. ShIh K/qIIi'a MoIque -do- .. ~: 

39. RIMini TIIIII* Dwarb . ~ J, R 

16. Kaji Chisti's Moaque -dO-
40. KaIika Mata Temple HIM 0IIrt¥a* ,. 

17. Sid Saiyed Ma&que -do-
41. NIIcdIeIwar IlIIhadev SInk 

18. Smal Slane MaIque PaIacI, Ahmedabad T~. .: .. ..,. 

"";",, 42. .IIIrnaNIhiji ·TIIIIpIe Asoda 
1 •. SIIIaII Slane Ma&que ..... 

43. .,*.,.T1qIIe DeImaI 
20. Glial Mosque SrihIj 

44. Arwdeswar Temple Anandpur 
21. Saiyed Usman's Mosque Ahmedabad 

45. Sill TIII.,te Than 
22. Jami Masjid MandaI 

46. SInderimaIa T ample Sander 
23. Kazi Masjid MandaI 

·47 . .,....MINdev RIN¥i 

24. Saiyed Ma;d MIndaI 
Temple 

48. ShIIiIfItI; T.., !bIIII" \ "i· 
25. Jami MIIjid DhIIIrI 

49. Some RIined Hindul's T •• PavagdI HI 
26. IIeNaIlIn GIzi Ma&que DhoIIa 

SO. ~1~ p~ 
": ,..:~. 

, 
27. Jami MaIjid c.nbIy 

51. Holy JuuI Ct.m:h Mati o.nan 
28. Jami Masjid Bharuch 

52. ehaperor o..Udy of .."'.u.n. 
29. RaIInaI Bibi Masjd 

RosarioI 
Mqrd,'. 

53. CIuqI. 01 OIIl..aI!Y 01 Mati Dam .. 
30. Ravel MaIjid MIngraI R.a . ,"" I : I ~ 

31. Jami Mujid MangroI 54. JII11i Masjid DIu 

32. RI1neIhwar MabIdev Temple AIIInN. 55. SainI PaY QudI Diu 
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2 

Nil 

Himachal prIdesh 

1. Gnsh Temple 

2. Lakshmi (lakhna Oevi Temple) 

3. Mani Mahesh Temple 

4. Narsin~,lqIIe 

5 Shri Brijreshwan Temple 

6. Shri Bansi GopII Temple 

. ,.: 
7. Shri Chamlllda Devi T ample 

8. Shri lakshrlll firaiI 
Group 01 Temple 

9. Shri Sill fIim:iJ'empie 

10. Shri .• RliJanpIe 

11 Shn Shakti Devi'T ample 

3 

: .~ t·, 

8hardialh. 
Chamba Pi&tricl. 

Chamba. 
Di$I.~ba 

Chamba 

ChaIIIri, "~:' 
DisIt. ChambI., . 

12. Asha PurI:;JtaipJI . ~ .. 
13. Temples 01 BaijnaIh and Sict1a1h 

14. Rode CuI T'" with Wplures 
lying in inc! Outside 

Did. Klngra 
" ,', ' 

Bai;IaIh, 
QjstI. ~. ;.;. 

Ma&rur ...... 
DistI. Kangra 

15. NartJh!ineshwar Temple including ~;;p;. 
oaitIIinas. IherIin u wei 1& subsiciary" ti 
=~ h compound wall . 

2 3 

16. Temple , GIIuIi Shar*ar with DasaIf, Oillt 
SIUpUas '" In II1d ouIside KuIu 

17. Temple 0/ BIIhIIhwar Mahedeo HIlI, DajaIn. 
0istI. Kilu 

18. MiiIIIn 1klIIt·. Temple ~ 
Dill. KuIu 

19. Temple 01 Gauri Shankar willi its Nagar. ....... DiaII. Kqra 

.,.ll!l. '~Devi.T_ MnIi. KMgra . 
KuIu 

21. Panchvaktra T eniPle MInd, . Dist!. 
Mandi 

22. TriGIdnIIh T...,. -do-

23 . AIdIrIaraIhwIra T_ -do: 

24. BudcIist *-J Teo.DiIII, 
l.ahm & SpiIi 

25. Phoo GIIIIpha do 

26. Millua Devi Temple. Udaipur Oiatrid LnI 
&SpI 

......... a KIIhmIr 

1. Calha MIndIt 

3. Ancient Temple 

4. TriochanniIII Temple 

5. Rock Cid ScUPtura 

6. BuddhisI.~ 

7. BudcIiII,~ '1J!Ur,Dilll!k:lKI* 

AIdi. *'" KhalIl 

188 
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9. BudcIHII GoI.,a Di Ptr,wIg. DiIIrid Leh ICInIIIIIrI 

10. Ancient Palace Leh, DiIIrid Leh 1. Old .IIina T'" BeIgun Fall 

". Old Castle -do-
(I.ocIIr CIIId KMIIiIIIIIIIIl Dill. IIIIgun 

12. ArIc:iR PIIace ..a SIlly. DiIIrid Ladakh 2. TempIIIrnoIn • IIIIIIi DqIan 

Sharine Gulli. 

13. Hemi& Gonpa Hamis. Di&tric:t L.adaIch • 3, Old T"" III WIwIrI DnIMIi . 
(1511 CftIrl. 

14. Ancient GtqJha ThikIey, DiIbId lIdIIIh 
4. T_ III PI1Id111iIOdrt. IU. 

IS. Shrine of FlU Lords T8IIIIO, HI DiIIrid lIdIIIh 
5. Old .IIina T_ iI .. ---16. Pa\har Mas;d SrinagIr. 0istric:I SrinIgIr JqIa. 

17.' KhanQuah 01 Shah -do- 6 . JIinI T", III WIIIIuId. ...... 
Of " ShankrachaJya -do-

7. K-... SInmy T.,.. AmbIIi 
Oendrelhan T ample -do- Dill. 1IIIIIy. 

Dev, Bhawati T ernpIe ThIIorI 8. KIIIIIwIII s-ny T",. ~ 
KIIIII 9. KIIIIwIrI s...n, TeqIIe. BIgIIi 

Ko"~sana1ha T ernpIe ThrisIII' 
10. KaIeIwara ...., TIqIIe. ~ 

2. 5,.;, Temple PenNanIm 
11. K-... SInmy TIIIII*. ' .......... 

3. Sova Temple ChernmdiIIa 
12. KIIIIwIrI S1IIlIy TIIIII*. HaowiNdIgII 

4. Siva TtmpIe PIiIIIIDI 
13. PIMIIi & KIINIIyt s.ar 

5. Rama Temple Tnwanc:hIIIUIm T,-. 

6. Vishnu Temple T",ayar 14. ...... T .... KIIIMIII 

7. Siva Temple KadavaIU 15. ...... 
8. Siva T ample II NebirnIngIIIm 

Pattambi 
18. ~s.nyT"", MIIIIr 

9 Jain Temple KiIanganIm 17. BI1inIwrIII fIgandI 

10. Parasurama Teo1lple 'T1IWIIam 18. ~TIIIII* RqIpInm. 

11 St. Franas Church Cochin 19. ",TIIIII* SingInIN ..... 
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20. Gopaialmshna swamy Temple. Thimmakptr 39. Temple 01 PIpnb PIIIadIrII 

21. Shiva Temple ThirnmaIIpIr 40. -do-
Di&ll. Salary 

Greal Mosque in Gulbalga 
41. TIIIIdIv T'" ... ill 1cN!GI. 

22. caqIOIIId' III Gulbarga Foil. Di&II. Gullarga. 

42- AInriIaR T_ Amrilhlpll' 
23. Mosque in Madarasa of Bider. Di&II. Bidar. DiIII. 

Md. Gawan. . CII1cIInag*. 

24. Raneshwar Temple Bevoor. 
43. V.....,..T_ Wavad. 

25. Ancienl·Hindu Temple 
44. 5mgeIt 

26. Tank with Colonnodas at 45. ~T_ Disa. QIIraUga 
Banashanhari HIrtIIr. 

27. Old Jaina Temple on lop HaIIur. 46. AIIkIIIIIgI T_ • AlalIa SidcIIpw. 
of Hil (Melgudi) ~an~ Dill. ..,...,. CItracbgI . 

28. Viswaswara Temple wilh Haflur 
two big SWIIIIJIIIs & main 47. BnIhriIri 0,.; T_ AIuIgaI 
enlrance 10 the countryard. Dill. DhnId. 

29. Nagnalh T empfe. 46. ShriIrIIngI -do-

30. Shankarfing T eqJfe. NinUI 41. AmIIIaIwn Temple ArIigIri 

31. Chandrashekar Tempfe near PaIIadkII. SO. I<--.T_ IIIIImbId 
Sangameswara Tempfe 

51. NIgnIIMIII TIqIIrI 1IIItIIU· 
32. Gafaganalh Temple Palladkal AIIVIIlI KMIbIIIIfd· 

33. Great Temple of Virupakaha -do- 52. ......... T_ ~ 

-do- 53. IlodbII!JpI T_ DImbII 
34. Jaina T ample Induding 

misSion area 54. ~T_ DImbII 

35. Jambulinga Temple -do- 55. SIIIMIIi T_ Gag 

36. Kadastuddeshwara Temple -do- 56. GIIIgIIaI T_ GIIIgInIII. 

37. KsNviswaswara Tempi -do- 57. ~T_ GIdag 

56. T ...... T ... HIngII 
38. Temple of Malikaqllla -do-
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59. Old Ruined T eqIIe HqII 81. IIurMwIIa T'" KInvqIII 

60. Someswara Temple HaIIIIhIII 82. NagIIwa ,a....va MollIe. T'" 61. Sideshwara Temple .... " 

DisII. DhaIwad. 83. lIIIDi......,. T'" ,..... 
.. -!~ ':,," 

62. Jaina Basil I..aIdud 84. SIdIIIiva T'" -do-

63. Kashiviswaswara Temple -do-
AIckana IIasIi a.. .... ;.t.,:,.;" 85. 

64. Kumbargen Ishwara Temple -do-
• r,lt~::.' I}. 86 . ChanIIrIMII bill -do-

65 Mankeshwara Temple at -do-
MusIirti1IWI 8? Chuldnya bII!I -do-

66, MuslunbhaVi T ample -do- 88. GOIIIlIIIIIIWIrI ... -do-

67, Naganatha near the 89. P8IMIIIIa bIIIi -do-
Jaina Temple 

68, Naneshwara T ample 
90. Sri ChamIIcaI T'" ,.... 

Temple of Sarveswara 91. RImIIingeMII T'" A\WIi • 
69. 

DIll. KoIIr 

70. Kadambeswara T ample RaItihaIIi 
KoIaIIIII T"" KIU " ~"-I';. 92. 

71, Basavanna dev Temple Tambur 
93. ~T_ •• 

72, Chandramuleshwara T ample UrNI 
',' 94. 1I/logII ...... T'" HIndi 

73. Ishwara Temple 
~I ~ 

85. ....... r_ IIIIInII 
74. Kesava Temple Bekr DIll. ..... 

75, Lakshmidevi Temple DoddagaddaVai 96. P.dIIIi1g_ nT'" 

76. Adinatha basIi HaIebid fT. 1.akII1n* .... T'" HaIIIIcIIMI 

71. Hoysaleswara Temple HaIabid 98. Naraya_tlllft T_ ..... 
78. Kedareswara Temple -do- 99. ... T_ ...... 
79. Parswanatha basti -do- 100. PIIICIIIIIU I11III KIInIIIdnI. 

80, Santhinatha basti -do- 101. LlkllIIIi.~ny T"" ....... . 



173 Written AnswetS ASADHA 29, 1920 (Saka) to Questions 174 

2 3 2 3 

102. l..IchhntInyn T. SincIIIgaIII 123. VanNnn IIwInIy Temple MI, Dill/. 1dIr. 

103. Sri Kan1hInIva ... iI 124. VI8IIbhIdra Temple 
NarIIinN Temple. 

125. KIdIJIIwn Temple IIIIIgavI 
104. Sri RqiI'.a-ny Temple 1liIII. SInoga 

106. twnbinD)WII T_ Tcmr 129. Fcm. & ReIUca T_ ~ 

. 106. SickJ MaIikaJpN Temple . 81111d1pw. 127. BIaIi&& -.. HIInc:ha 
Dill. .... 

107. Sri V.1l)'II arayana TIfI1lIe ~ 
128. A;IorIInrI T"" IICIiIIIrI 

108. Alakeswall T ample .... 129 . Ram8MII T_ J<-. 

109. Sltknshnra Temple ~ 130. KIi1IbheawIII Temple Kabr 

110. ~_T_ TaIbd 131. PIIIVIIIIIIa bMI .. 
III. Vllidyemra T_ do 132. RImeIwIra Temple .. 
112. GowrigwaIa TtmpIe do 133. Rlmllhwara Temple KId 

113. MaclWlwnT8II1pIe NaIll KIna 134. TempIeI&~ K&..,aaedda 
Sana¥IIIi 

135. MaIIrIJjrIa & ~ NadIkIIII 
114. Joati Shankar Narayana IIhIIkII Temples. 

DeVlIIIIIIan 

136 . ~TtmpIe KIIkIIa 
115. KaIpaI Narayn DevaaIhan .. will nIenI dIIIn', IUiII 1liIII. ScUh 

IJIIIIId ......... KaI 
116. P8I8WIIIIIIawaIa bill! .. c:IwIdrII* bIug. 

117. NnIinN DMIIwI .. 137 . ChIIumUcha TIfI1lIe .. 
116. ~DMftn .. 138 . JainI IIIU ~ Gomma1eIwaIB .. 
119. Slnlappa Naill TIIIII1II .. 139. MqaIIdni T"" MqaIcn 

DevaIthIn. 

SI9 140. ChnIIgnya T"" AIIIIrMIPI 
120. V88ft4IIkaha Temple 0isII. TIII1Iar. 

121. IIuti CIIIrIdIwWhI [)eva HIlMI 
141. ChnIIIIIasa T"" NagaIapIa'. 

122. Ahmed N WIIHr-Rallllln', MI,DiII. 111*. 
KIdnnIIT .... * & SyId ShWI KJIIm Tamb 142. 
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143. Ttne SlOne bIiII Jaina T. ... 163. JIInma MIIjId. ~ 
51 .... in. CGII\yIId an .. Dill. CooIg 81 ..... 
south 01 lie _, irInInI 
~f lie cmr.I IImpIII is I 164. 
l:uge inscibed &lib me.IIing 

... MIIjId. TIIIIu, SIra 

3.6' x 2.7. 185. M AeIWI _ -do-

144. JIIIIIIIMII;d ..... ....,."... 
Dill. IIIgun. 

t. JllnT_ DImah DIIII. 
145. AIUIwI' ... Iamb&. IIijIpIr ~ 

DIlL IIIjIpII' 
2. Slcl-.T_ NImIww, DewII 

148. Aiftid pi's MIIjd. ... Dill. 

3. NIIbItIIIII.- Temple MInclJ, DIIII. Char 
147. _MnI ... 

4. T_ 01 GOIII h1kar I!hnpI 
148. An*I MII;d. «- J .... 1listric:I 

148. tihIri MIIjid ... 5. IInIIIIwicII Rock ~ Temple DhImnIr, 
MIIndIu 

150. ChaIi ,. MIhal 1IIjIpII'. II1II. 1IijIpIr. 1liIII. 

1St. DIIdwi IdgIh • I. AMhMII ClntaIIIIrtw 
NnIIIMWTempIe DiIII. KhnIwa 

152. Joel GIIIiIIz • 7. Siva T. 1IIIaiu, DiIIl ...... 
153. JIIIIIII MIIjid ... 

8. ,*,-T_ lJcIIipw, VIdiIha 
Dill. 

154. AIdIwI'. CnIaph • 
9. ....... T_ KhIjInho. DiIII . 

155. Mali o.ga ... ChhIiIaIpIr 

156. ...... Klwl'1 MahaI. • 10 . ....... KIIIIII DhIr, DiIIl DhIr 
....... 1IIOIqIII 

157. M.,. -do- It. lit 10 MIIIjId Ihr. DiIIl DIw 

158. Tomb No. 22 -do- 12. .... MIIjId ChMderi. Dill . 
GIN 

159. Yuals ad Jami Maajid. -do-

13. Tomb 01 Mohd. IJIIUS GwaIoI', DiIII. 
160. Kanjiri 01 MaIit Jahan do GwIIior 

Begam', Tomb. 
14. Tomb & MoIque 0/ ~ 1Jwnoni. DIIII. 

161. MauaoIeum 01 Hyder Ali father Kolar, DiIIl Kolar. Sh!h Sagar 

162. Gubbaz containing lomb 01 Mntya, 15. ChaIIIUdI Hath Temple Nad1na, DIstt. 
TIjIpU SdIan S!iIngIIpaN I'Inna 
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.......... 21. TIne MahImrnecWI Tambs ThIIInIr. IlIUa 

1. CMIIId T ..... HINnchgI. 22- TempIe~"""" GaIIwI. 1lIIII. 
NInIengIr NImecIIIIm 

2. T .... '" AnIIiIIIIIwIr RIInIII. 23. Temple '" DIVi KIIniIIId. DiIII. 
~ AIInedIbId 

3. T .... "' ........ T .... AIInd1IgIr MIl ....... 
DisII. IIombIy 

4. T .... Shrined T .... KIIjaI. A/InecNgIr u.OIIIII. 

5. T .... '" 11M Karjat. AhmecDgar 25. Iotahadeo Temple JIIgIan 

6. CI! T .... '" MIIIIdeo KakInIIwI. 26. MacIIII DIM T .... W .... DiIIt. 

AIInechIgIr JIIpan 

7. DIIIIIi MIIjid A/mdIIgIr 27. SicIdeIhw.- Temple -do-

DIVi T .... Tau. Ahmengar 
28. T .... ~QIqdeo CIwIgdIo. DisII. 

8. JIIpan 

9. IiddIIhwIr MIhIdIo Temple Taka. AhmectIIgIr 29. Shrine 01 BIIM'Ii AIbIg. DiIII. RIigId 

10. ~CMI Dhaka. A/meINgIr 30. Temple 01 ~ PInchayIt AIbag. Dill. RIigId 

11. T .... 01 11M PImer. A/InecNgIr 31. KoIIbI Fort -do-

12. .......... T_ Bamii. NInIchgIr ~) T .... 01 KInhobe 

GaIIwI .... 
(i) Temple 01 Mahadev 

13. Jain" fil) Shrine 01 MaMi 

14. 0..... Temple PIdgIDn. A/InengIr (IV) Tomb 01 MINmmIdan SeIrf 

(y) PadmlYaIis Shrine 
15. JogeshwIri ... Ca_ ..... 1IOmbIY (Vll Shrine ~ YIIIhwInI DIri &W. 

16. Temple 01 ChqdIo ChIngdeo. JIIgIan 32. KoIIIi foil AIIIIMI 

W",. JIIgIan 33. EIapIIIIIII CMI AmIIiMIIi 
17. ~ ... 

34. FoIl BiIwIIdi 
18. T .... 01 Devi & s.nbha 1l9i. JIgaon 

35. Gheraupd or Surgad Fort GheIaIged 

19. MahadIv T .... 
36. GhoIaIgad foil GhouIa 

20. Sewn McNmmIdrII Tombs lhINt'. 0IUe 37. Awdilgad MecIIe 
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38. KIipIIhwIr MaIIIdIv TIInjIIe Khkhpur, 59. foil AlMa, DIIIII. lhn 
DIll. DIIIpr , .,.' 

10. Villi Falfa 'PoItugees VMII, Dill. 1hn 
39. ~MdesIInr Lodge, DiaII. NasI< 

MnIiIv ,.,. ShrinId T. 01 61. Saner hi McUId Gla,DiII. ~ 
Mahadev 

82 . IIII!Id KIll MoInI ~ 40. Hindu Temple WIIgIlIn . ,..... . 

63. T.oI.~ AnIbImIIh. 0iIII. 
41. PIIIIUena Caves AmbId ThIne 

42. TIqIIe 01 Gondeshwar Mndev sa- M. IIhIVIIi Temple BntIIII, DiIII. 
AIIIII 

43. Temple 01 ,.", Siller 

65. OIdTempIe Dhoft, III*Ihn 
44. Caves AIUi 

66. MahadeY Temple 
45. HirGI T. AIM DeoIIIhm 

67 . BIIgaon Temple BIIgaon 
46. SIivneri Gnahilna Caves .IImIr, DiIII. PIrIe 

aliAulw" IIId Mnnodi 68. S*IgIan Temple SIIregIan 
T-. Caves 

47. HabIIi GIInbIj -do- 69. DIIIyI SIIIan Temple 
·r', 

48. SInaI DaIga l18li' BIbIIII -do- 10. Mali s.naIIi DeoIgaon Raja 

49. P ...... CMs PIrIe 71. ..... RaItihed" . 

SO. SheIarwad Caves -do-
72. Oflelllll MIbIIIIr· 

73. UadIm.r .... 01 JIgIINth 
51. DiIawarkhan's Tomb RajpngIr 

74. AnI:iIn BudcIiIt IIIIIIinI ...., KhIiri, 
52. Karla Cavu Kada DIll ... 

53. Fort Lohogad 75. A portion 01 paIdl 01 • temple RMIIek, DiIIt ... 

54. Fort V ... 76. ~TempIe Ghc9n. DIIIII." 

55. BhuIeaiIwlr Mahadav Temple Y- (MaIIIiras) 77. ....... T. Her I'IIIapm 
DIIII. Yealmll 

56. Maaque II. DIbhoI 0Ibh0I, IliIII. 
RIInagiri 78. MnIIvT ..... RHli,DiIIL 

YeoImII 
57. J. Mahadaa Temple DhIIboI 

711. ..... :r_ T .... DilL 
58. KrishnadIai Temple 0Id~ . YIOImII 
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st: 'MahacJio T~:' 

62. MIiIIacieOf1'1I11jf8 

83. AchaIuhwar T ample 

84. MahakaIi Temple 
~ ... ',:r' . 

85. RamcIgi TempII ',' 

66. RamcIgi Temple 

87. KII8hvnaIh Temple 
;,1": 

68 .. Old Mndeo T_ 

89. Temple of Mahadeo 

90. Old Temple 

91. ChIncIbde\'i T ample 

92. Bhandanlshwar Temple 

93. GIOI4I Temple of Markandi 

94. Two T..., .. 

95. Old Temple 

96. Old Mahadeo Temple 

:':'," 

ASADH~" 29, .1920 (Sakal 

3 2 
.' 

Yelbare, DiIIt. 
Yeotmal 

97. T-. 01 Begami 

RlIlS'awingi . 18. SkIieIIIwnIr't_ 

oiaIdIIpur, ." 
DiaII. ChMdrapur 99. TampIt d MIIIIdIo 

-do-
(i) TIqIIe 01 VIhIbI 

-do-
''',. ~. (ill . MIhan Stones 

~Fort, 
riil TIqIIe 01 Devi CV-l Di&II. ChanchpIr 

Neri, Di&II. ChandnIpIr 
100. Old T"" wiI\.VirIgaI Stones 

Old IlcdIIe Shrinad tempIII 

CIIN,DiaIl 
OIdT_V .... 

QIftnIpw 101. Gt.rillhollllhwlr Temple 

RajIgIIII; 1M,." 
ChnhIpIr 

102. TIqIIe 01 UIdcIdIahwIr 

Mndwari, 0rI1 .. 
Dis\!. Chandraplr 

1. Durga Temple 
PalebarlS, 
1lisII. Chandrapur 2. PanchIpIndava Temple 

GIIdkIIa, 
1lisII. a..dIpIr 3. ~.-vTempIe 

WIiragarh, 4. Gqa/I1IIIwanIy. TIqIIe 
DisIt GadchIroi 

5. GagadiswaIlWIIIIY T ample 
MarUnda. DiIII. 
Gadc;hiRIIi . 6. Shima Temple 

. 11IQgIGII. 
KIni Temple DiIII. Gadc:hi1Vl 7. 

Annori, 
Dial GaddliAlii. 8. VucIiIIir TIIIIpIt 

WanIla. DIsII. 
9. JaglmalhTempIe ChlndIlPll 

to questions 

3 

Elora, 1liIII. AInngIbId 

U'Khad Pinori, 
0IIII. Bald 
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2 3 2 3 

10. SirmnMI TeqIIe ~,IlIIIIIcI~ 30. IIIiIII* TIIIIpIe ..... 1IIIdcI .... 

11. IIIdInIwar MIhIdev ... DiaIct ....... 31. ,..,..T_ ....DiIdI:I .... 

12. llhasllanlswar T 8fI'4IIe ......, 32. KIll MIIIIIIIv T .... s.u, IIIIdcI .... 
DiIR:I ICIudI 

33. IIItdI T"" ts-II ICIInd. IIIIdcI .... 
13. Brahrneswar Temple --- 34. MndIvT_ P", 0IIIIIcI .... 
14. MepswarTeqIIe --- 35. IIItdI T_ ........,., 0IIIIIcI 

15. Rameswar T ample --- KlllllVT_ .... 
16. AIaIt VauIe¥ T ample --- 36. ,......T_ .....,IIIIdcI ..... 

11. T_" DiIdI:I .... 
17. Vaital Oeut --- 36. IWnIdShlT_ DIIIIIadI. IlIIIIIcI DIIg 
18. I..ir9I'Ii Tample -40-

38. MIIIIIIIv T'" NIniIIIpu', DiIIIIcI .... 
19. Mllkaneswar T ample -40-

40. ..,.....T_ NIIIqu, DiIIrid .... 
20. Sisire!:war T ample -40-

41. AIjIv T_ IIId AIjIIn, IIIIdcI _ 

21. ttiIeswar Temple --- _clT_ 

22. 64 Jogini T_ 1tnIpur, DiIIricI ICIudI 42. .1IIIroIIM1Ib T ... ,*, 1IIIdcI_ 
23. DIbhI I'nIIII*I Temple 1InpIr, DIIIIIcI PIli 43. 0III81111T_ Glndll,ftIrji ...... 

24. Twin Temples 01 Sidchtawar GmIndI DiIIdc:I BoucII 
I'll !leba", 

and NkiIamacIlav 
1. UaaIII......,T'" ...... 

25. GnqI 01 Siva T .... IIaIdI, !MId BoucII 
2. UllwlMT_ .......... 

26. Lord J ...... Temple PIli. IlIIIIIcI PIli 
3. 1'111_11" •• T_ ,........ 

27. Varahi Temple ChuIi, DiIIIId PIli 
4. YIIIIIIrIjI PInIIIII T_ 1lMIIunI 

28. Ancin SaIfpUt Shad in BIIIDor, DiIIIIcI BIII!Ir 
Danleswari T_ 5. ~T_ ,...., 

29. Mahadev T ample BIIIIr, DiIbId .... 8. EIIImbII-. T_ .... 



185 Wntten AnswelS ASADHA 29, 1920 (Saka) to Questions 186 

. 1 2 3 2 3 

RIjaIIhIn 19. HarunIn Temple, BhIInIr FOIl: HlrunqllII, 
DiIIII .......... 

1. Harunan Temple. Ar:Iu1a TehIiI GIrIi, 1liaII. IInwara 
20. KIiIIIIII Temple, Ihn' FIlII -do-

2. SomnaIh T ample Deoaomnath, 
DisIt. DIIlgerpIr. 21. Sliva TIqIIe, BhInr FOI\. -do-

3. Hmnan 1 emple. Deeg Bhawan. Deeg. Ilis1I. BhaIaIpur. 22. !levi ka MInir. -do-

4. Usha Temple. Bayana FOIl Bayana, DiS1I. Bllaratpur. 23. !NIl Pir (SIMI Pi) -do-

5. Jagll Shiromani T ample Amber, DisIt. Jaipur. 
..... FOI\. 

6. Laxmi Naralll Temple Amber, DiIII. Jaipur. 24. ~ ., fIIIIL...,. 

7. Ancient Temples at Jaisalmer Jaisakner. Distt. Jaiaalmer. 25. Jama Masjid, Amber. Amber. DiIII. •. 

Flirt 
26. DargM II RlnVlambhor Foil Rdwnbhor, DiIII. 

8. Harshnath T ample Sikar. Distt. Sikar SIRi ......... . . 

9. Ganesh Temple. R8111hambhor. DisII. Sawai 27. Temple II Abu Abu, Dill. KGII 
Ralthambhor i"t MarIlapur. 

28. hT_81Knwa KIllIn. Dill. KalIl. 
to. Kalka Mata T ample ChitIorgarh, DisIt. Chittorgarh 

Chittorgarh Fort 211. SIva T_ CIaI:hamI a.dIaInI. Di8II. KIlL 

tl. Samdeshwar Mahadeo T ample 30. Old Temple near CIwIdnIbhI JhIh PIIM, Dial 
Chittorgarh Fort. '*' ....... 

12. Mira Temple. Chittorgarh Fort -do- 31. Temples II KumbhaIgIIII FOIl KIunbhIIgIIh, DiIII. 
RajInInI. 

13. Sat Sis Devri. Chittorgarh -do-
Fort 32. AnI:ienI Sc:UpUes. ~, Dill. UdIipw. 

~. 

14. Adinalh Jain Temple -do-
Chittorgarh Fort. 33. Harunq Temple II IhnIpII' FOIl, 

JneJw Buq. Dill. bIIpIr. 

15. T utcha Mata Temple. 
Chinorgam Fort. 34. VIRha,Noh. Noh. DiIII. 1I1IraIpIr. 

16. Jayamal Kalla ki Chhatri 110- SMIm 

Chinorgarh Fort 
1. DImdI DiIIIrid SNdIn, 

17. Neelkantheswar MahadeO -do- SiIddm. 
Temple. Chittaurgam Fort 

TrIpIn 

18. Annapuma Mala T ample 
Chinaurgarh Fort. 

~Il-
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T.nII NIdu 24- JMI"'- ....... Dill TIUCIi 

1. "_-.T"",, TMidInIIi ~.DiItL 25. ~bldtl Fall ~ -do-

2. GnshT""" ........... ..... 16- IIIInIIIdMI ..... VIIIpInm -do-

3. T ..... T""" V.,. -do- fT. SI. MIIfi audI IIIhs IIiIlIIIIhI 

4. ........... T ... P1111111d11a111u 21. ........T. VIIn lilt NaIll M:aI 
~IM (MWrIr Dill 

5. SivaT""" TIInIi ..- 29. Dd ..... iIIdIr Filii -do- -do-

6. KdIIII' .T"" -do- ....... 30. s.ft!IIllJ •• 1IIIJ T""" VIIIIIIi -do-

7. a-T""" MIIi ..... -do- 31. ac.IIIIT"" ... -do-

8. 'IIianIpInIIW T""" .... -do- 32. _T'" TIOIIIIIi TIIWIINIIIIIi-
s.ocuvny. Dill!. 

9. V ............. T .. TNIdIuIII -do-
33. IlactIUT""_ .... -do-

10. KaiIsIIIIa T. KIni:hIIpIM -do- .. 
11. YIIIuIIiopMII T_ -do- -do-

34. ~T"" NnIIdIII s.mlllll. 

12.· ......... r .. -do- ..... 35. IIII ........ T_ -do- -do-

13. .u..nT_ -do- -do-
36. a.riIIMr ... ~ -do-

14. IrIvIIIiIaa T.,. -do- -do-
'11. ~T. ""..iIIaIIIi IIImpIIi Did. 

IS. P'rMIIIIa T. -do-
31. ~T. ...... Pe¥r Dill!. 

-do- ,.,... 
II. ..... T. -do- -*'" .. ... T"" -- Peot,w 

Dill. 
17. IIrIoIdIiIIIn T"" n.;.w Dill ~ 

40. MIugnIoIIIoIIIIIf ...... CoIMn 
1 .. ffiMIIIIn T_ Oann lilt ,.,. T"" Dill 

19. SchMDudI ""-' -do- 41. SivaT. MInftIicIi, till PuIUdiDIi 

20. RInIpIda .... I!IiIIiIIWI -do- 42- SInMjIpnIII T" ~ -do-

21. BnIiIeInT"" G K C P\nm, lNNGIl 43. IIact IU Sifa T"" DMmIIi -do-

22. SNaT.,.. VIIIiarUpImI -do- 44. ~T"" KInu -do-

23. EnroMnT.,.. TIIWIIIIIDr 1M ThIdi 45. w..~r. ~ -do-
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10. JImi MIIjid. BInda DiIII. BInda 30. NllirolJd.llin HIideI'I KIIbIII 1liIII. I..udInGw 

11. HIIIiIIhIna ... or HIIIgaan, 0isIt. F .... 3t. Tomb 01 GhIzioIJd.cIn HIlder DIll LudInow 
JIichandi Masque 

32. Tomb 01 \.alan sa;. DiIII. l.udInow 
12. Old NawIIbi Masque AIIbIqu, Dill. FIizIbad 

13. Tomb and Masque 01 HIji tcpI Dill FIizIbId 
33. Tomb 01 MINnIIIId M ShIh Dill. I..udInGw 

14. Jami MIIjid. MahabI, DiIt1. MIiIoba 34. Tomb 01 ClIaRBI MohMNI IIqIr Mau, Dill IJmID 

15. MoIque .. Oni DiIII. JaIui WIll III"" 

1. MadInmahIn, MIdIngDpII IIiIIIqu 
16. .lima MIIjid DiIII. I..ucknow 

2. RIIIIuIIyam BiIIIqu 
17. .lama Masjid DiIII. I.udInow 

3. RdIIbiIad «>-
18. MIIIIjid c:omected will IliIII. l.udInow 4. RIII1ImIchb ... 

AIII-ud-DauIa 

5. l.IIji • 19. Tahsil M's Masque DIII1. I..ucknow 

6. ...... T .... . ... 
~. Tomb 01 BIiII. Begn FIiDbad, DistI. FaizIbad 

7. AI1ne&war Temple ........... 
21. Tombol~ FaizIbId, Dis11. FaizIbId 

8. flIIJananIar T ample ~ 

22. Tomb 01 HawaII SadIr Jahain PiIIni. DiIII1. Hardoi 9. Ancia Temple ...... 
23. MIIPra 01 Nawab Iller KhM ShRIaI DiIII. HanIoi 10. SIiIeswar DIIIr DiI1l ann 

24. Iblahim Cl1IS1i's Tomb DiIII. l.udInow 11. s..w. «>-

12. JaIInIU JI1a In DiIII. 
25. KaIbIIa I..ucknow SdlM PIIgnI 

211. InwnbIIa AnIrHJd.I)Ua DiIII. LudInow 13. RIIIIabRId TeqJIe ~ 

27. ImImbaIa 01 AII!.1Jd.!lM Dill!. l.udInow 14. Temple 01 BasuI NInoor In 0IIII. 
8iIbIun 

26. Kaz·main building DiIII. Luda10w 15. G~ 01 Five Ta. KaIna 

29. MaIka Jahan', KarbM Dill I..uduIow 16. Seven oIher Templel KlIne 
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2 3 

II. _ « br AncIIIf T ...... Begn 

It RedllMrl'" IIamIIwa 

18. Tomb IIIIIIIImIIIdcI Burdwln 

til. ... BurdW4II 

21. ,..., IUuIdin Burdwlll 

~ ~ClwldraM G~ 

23. *-I en.iII SIIine 

""""'11 Hydel 

4637. DR. MAHADEEPAK SINGH SHAKYA Will 
the MIMter of POWER be pleased 10 state: 

(a) the date on which the work on the Manermali 
Hyde! Electric Power Project was started In U.P.; 

(b) the phase-wise details of its schedule of 
completion; 

(c) the measu .... being adopted by the Govemment 
for "its completion and the time by which this project is 
likely to be completed; 

(d) whether the Govemment have taken any iniliative 
to remove the obetacles coming in the way of its 
completion; and 

(e) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): The work on the 
Manert Bhall Stage-II Hydro-electric Power Project In Uttar 
Pradesh was started durtng the year 1979-80 and was 
lICheduled to be completed In 8 years. Due to paucity of 
funds with the State Govemment, the progress was slow 
Md worIca were stopped In the year 1993-94. The project 
is being revived by the State Govemment and expected 
to be completed In 2002. 

2 3 

24. IIIuIev T. IInbIIIa 

25. .... « ZDtdwI GazI lIMn! DiIII. 
ttac9ItI 

26. CharbqaIa GIIqI (1/ T..- BI/ngIr 

27. I!habnwIr TMJpIt 8nIIgrr 

28. DIIgM « ShIh Ala GIngnnpIr 
Dill. DiNpr 

29. CoronIIion Thrane y.aan Nd 
Mar-.y 

(c) to (e): The various measures being taken by the 
Govemment of Uttar Pradesh for completing the project, 
Inter-alia include obtaining financial aasistance from the 
Power Finance Corporation, setting up of a committee 
for one time settlement of pending clailM, preparation of 
a revised detailed project report for submlaaion to CEA, 
etc. 

[EngfIsh] 

Making Hindi Compulsory for Appointm.nt 

4638. SHRI VAlKO : Will the MInister of HUMAN 
RESOURCE DEVELOPMENT be pleased 10 state: 

(a) whether ttie knowledge of Hindi has been made 
compulsory for the recruitment of teachenI of III categortea 
in Kendrlya Vidyalayas since 1986; 

(b) whether as a rasult of it even highly qualified 
candidates are not able to apply for the poat of teachers; 

(c) if so, whether the Government pA)p08ed to scrap 
this clause; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) In 
accordance with the Recruitment Rul... comp •• llce 10 
teach through Hindi and English is one of the ....".... 
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requirements for the posts of Primary Teacher, Trained 
Graduate Teacher and Post Graduate Teacher in Kendriva 
VJdyalaya Sangathan. 

(b) No, Sir. 

(c) and (d) No, Sir. The medium of instruction Is 
Hindi for SocIal Studies and English for Mathematics and 
Science in an Vldyalayas throughout the country. 

Powr Tariff In India for Industrial 
and Domestic Purpose 

4639. SHRI MANIKRAO HODLYA GAVIT : 
SHRI D.S. AHIRE : 

Will the Minister of POWER be please to state: 

(a) whether the average power tariff in India as 
applicable to Industrial and Domestic Consumers is higher 

than the other countries especially our neighbour counIrtI!a; 
and . 

(b) H eo, the details thereof and Ihe I'8MOn8 1henIf~ 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGAlAM) : (a) and (b): the avenage P0\V8r 
Tartff in the country is dependent upon Ita C08t of supply 
(cost of generation plus cost of transmission & 
distribution), electricity prtncing laws and regulation. The 
cost of supply Is dependent upon many factors such u 
technology, funding pattem, interest rate, hydroolhermal 
mix, price and source of fuel, completed cost, the 
geographical area, load denaIIy, taxee & dutiee etc. n.e 
factors render comparability of the taItfIa of different 
countrt.. dHflcult. 

The details of average power tariff applicable to 
domestic and industrial consumers In India and some 
other counIIIee Including our neighbour countrlee are given 
in enclosed statement. 

Power TariN in India for IrrduatfaJ MId Domestic Purposes 

S. No. Country Year Domesllc C.L. • 1.8 KW . Industrial C.L = 800 J8N 
Energy 100 KWHIMonth MD = 600 KW Energy 

0.2 MU per ,month 

US CIKWH EO.PIKWH US ClKWH EO.PIKWH 

2 3 4 5 6 7 

1. India 1998 2.8 . 92 6.1 218 (c) 

2. Bangladesh 1992 3.8 136 5.6 200 (c) 

3 .. PaIcIstan 1992 1.6 57 2.8 100 (c) 

4. SrI Lanka 1992 3.5 125 5.2 186 (c) 

5. MaIyaaIa 1996 8.0 286 9.7 346 

6. China 1994 2.7 96 2.8 100 

7. Phllipln .. 1997 6.4 228 9.7 
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1111 2 3 4 5 6 7 

\. B. Singapore 1996 10.5 375 B.3 296 

9. USA (b) 1996 8.7 311 6.6 236 

10. UK 1996 17.6 628 11.6 .'14 
11. Germany 1995 8.0 286 4.3 161 

12. Japan (a) 1992 22.0 785 16.0 571 

,. 
(a) FIg. .... arfthmatlc average of all power supply utilitlll. 
(b) Arithmetic IlYeI8g8 of ten cHles In USA. 
(c) Average for medium Bnd HT Industrial combined. 

1 US S • 35.70 

C.L .• Connected Load. 
M.D • Maximum Demand. 

Source • Council of Power UUllties - Electricity tariff In selac:ted countries. 

{Transl.Non} 

PowItr ProJects In the Private Sector 

4640. SHRI SHANTILAL PURSHOTTAMDAS PATEL: 
SHRI RAMA CHANDRA MALLICK : 

WHI the Mlniater of POWER be piaued to state: 

(a) whether the power projects In the private 
ector in the country have not achieved the desired 

are facing difficulties in achieving the 

(b) If 110, whether the basic facilities provided by the 
ovemment and the State Govemments to the private 

r ... not being utill8ed by them properly; 

(c) the names of projects lagging betind the schedule, 

.. (d) the details of power projects in the private sector 
r which Memorandum of Understanding have been 

: and 

(e) the time by which the power proj8da are likely to 
be completed? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (e): Government of india 
is monitoring 95 proposals on the Memorandum of 
Understanding (MoU)JLetter of Intent (Lol), etc. route 
costing more than Rs. 100 crores for setting up power 
projects In the private sector totanlng a capacity of 
47871.54 MW at an estimated cost of Rs. 1,96,748,716 
crores. Of these, as on date, Central EIectrtcIty Authority 
(CEA) has accorded techno-economic clearance to 44 
proposals. CFA, while according techno-economic 
clearance, prescribes commissioning ICheduIes In I'8IpeCt 
of each power project from the date of financial c:IoIM.n. 
However, In spite of the facilities provided by the 
Govemment and the State Govemmenta, a large number 
of these sanctioned projects have failed to come up and 
are facing ditrlcultl_ In adhering to the comrniulonlng 
schedules on account of the private promoters not being 
able to achieve financial cJoaure. DetaUs of the sanctioned 
project which are yet to achieve financial cioeure are 
given In attached statement. 



199 Written AnswelS JULY 20, 1998 to .OW.ttOM 200 

TEC Cleated Projects which have not Achieved Financial Closure 

S.N. Name of the Project CAP(MW) 

2 3 

1. Baspa Stage-II HEP (MIs JPIL) 300 

Uttar ..... ah 

1. Vishnuprayag HEP (MIs JPIL) 400 

2. Rosa TPP (MIs. Indo-GuH Fertilizers) 567 

Ralathan 

1. Dholpur CCGT (MIs RPG Dholpur Power Co. Ltd.)· 702.7 

2. Barsingsar TPP (MIs Hindustan Vidyut Corporation 500 
Ltd.)on ICB route 

Madhya Pradesh 

1. Mahe8hwar HEP (MIs S. Kumars Ltd.) 400 

2. Korba (East) TPP (MIs Daewoo Power) 1070 

3. Bina TPP (MIs Bina Power Supply Co. ltd.) 678 

4. Narsinghpur CCPP (MIs GBl Power) 188 

5. Korba (Weet) Extn. (MIs ITPl) 420 

6. Guna CCGT (MIs STI Power India Ltd.) 347.25 

7. Pench TPP (MIs Pench Power Ltd.) 500 

8. Bhllai TPP (MIs Bhllai Power Supply Comp.) 574 

9. Raigarh TPP (MIs Jindal Power Ltd.) 550 

10. Bhander CCGT (MIs Bhander Power Ltd.) 342 

11. Pithampur DGPP (MIs Shapoorji Pallon)i Power Co. Ltd.) 119.7 

12. Ratlam DGPP (MIs GVK Power (RatJam) Ltd.) 118.83 
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_ 13. KhandWa CCGT (MIs Madhya Bharat Energy Corp. Ltd.) 

Mahal'lllhtl'll 

1, 

2. 

BhaDyati TPS (MIs Central India Power) 

Patalganga CCGT (MIs Reliance Patalganga Power 
Pvt. ltd.)-on ICB route 

Andhl'll Pl'IIdelh 

1. 

2. 

3. 

4. 

Kemltaka 

1. 

Vizag TPS (M/s HNPCL) 

Ramagundam Extn. (MIs BPL Group)-on ICB route 

KondapaUy CCGT (Laneo Industries Ltd.)-on ICB route 

Krishnapatnam 'B' TPP (BBI Power Krlshnapatnam 
Co.)-on ICB route 

Mangalore TPS (M/s Cogentrlx) 

Tamil Nadu 

2. 

3. 

!'-' 4. 

5. 

6. 

Orl •• a 

1. 

Neyveli TPS-Zero Unit (Mis. ST-CMS) 

Pillaiperumalnallur CCGT (MIs PPN Power) 

North Madras TPS·II (M/s Videocon Power) 

Tuticorin TPP St. IV (MIs SPIC) 

Samayanallur DGPP (M/s BaIaji Power Corp. Ltd.) 

Samalpatti DGPP (MIs Samalpattl Power Co.) 

Ib Valley TPS (Units 3 and 4) (IB VaDey Cor.) 

Welt Bengal 

1. 

2. 

Bihar 

1. 

Balagarh TPS (MIs. Balagarh Power Com.) 

Bakreshwar TPP (Bakreshwar Power Gen, Co. Ltd) 

Jojobera TPP (MIs Jamshedpur Power ,Co.) 
Total 35 projects (Hydro + Thermal) : 18,738 MW 

171.17 

1072 

447.1 

1040 

520 

350 

520 

10132 

250 

330.6 

1060 

525 

106 

108 

420 

500 

420 

240 
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(EtJ(jish] 

VerHIoIIIJon of Merica 

4841. SHRI C.P.M. GIRIYAPPA : WIll the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(e) the number of applications received by the CBSE 
for verlficalion of ,..,... of Xth class examination held in 
March, 1988; 

(b) the details thereof, subject-wise; 

(c) whether It is e very large number creating a new 
record In the history of CBSE examinatlon8; and 

(d) If 80, the r8II8OnI therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. WRLI MANOHAR JOSHI) : (a) and 
(b): As per Information fumlshed by the Central Board of 
Secondary Education (CBSE). 13189 candidates have 
submitted applications for verification of marks in one or 
more subjec* after the declaration of reeuIbI of Class-X 
examination conducted by the Board In 1998. The last 
date for receipt of applications was 14.7.1998. The final 
figure may very after taking into account those applications 
which are received late due to the impact of the postal 
strike. The subject-wise details of the requests received 
for verification of marks are given in the statement 
enclosed. . 

. (c) and (d): In spite of the fact that the number of 
CIIndidate8 appearing in Class-X Examination of the Board 
has gone up, the number of candidates applying for 
verification of marks has not shown any increase in 
comparison to previous two years. 

Sllltement 

Subject-wfae detIIiIs of the request8 ffICfIived for 
Verlflcation of Maries aftel the declaration of 
results of C/ass-X Examination conducted 

Subject 

English A 

English B 

Hindi A 

by the CenIrlII Board of Secondiuy 
Eductltion in 1998 

No. of Requests Received 

2 

1784 

HIrd B 

Urdu 

P&qabI 

Tamil 

French 

German 

Ruaslan 

Sanskrit 

Home ScIence 

ScIence 
(with pl'llCllcllla) 

Social ScIance 

ScIence (wIthcd P...:tlcal) 

Elements of BusIneaa 

Marathl 

Manlpurl 

Malayalam 

Kannada 

Nepali 

Orlya 

2 

601 

12 

02 

03 

17 

02 

07 

06 

4778 

01 

3238 

11 

14 

03 

02 

12 

06 

01 
." 

02 
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~r U,..dMlon of BPO In M .... ruhtnI 

4N2. SHRI VITHAl TUPE : 
) SHRI ASHOK NAMDEORAO MOHOl : 

Will the Minister of COMMUNICATIONS be pleased 
to 8fate: 

(a) whether there Is any proposal under consideration 
of the Union Govemment for upgradadon of branch post 
offices in Maharashtra especially in Khed, Nasik. Pune 
and Dhuley region; 

(b) If 80, the details thereof; 

(c) the time by which these are likely to be upgraded; 

(d) whether the Govemment of Maharashtra has 
demanded for opening of some more branches of post 
offices in some other places of the State; and 

(e) if BO. the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI KABINDRA PURKAYASTHA): 
(a) to (e): Information Is being collected and will be laid 
on the Table of the HOU8e. 

Shlelia In Orl .. a 

4&43. SHRI RANJIB BISWAL : WW the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

.. (a) the number of stadia constructed in Orissa with 
central assistance BO far; 

(b) whether Govemment have a proposal to set up 
some more stadia In 1998-99 in the rural areas; and 

(c) if BO, the number of stadia proposed to be set 
up In the rural areas In Orissa during the current year? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) As 
per records available, construction of 13 stadia in Orissa 
have been approved with Central 888Iatanc8. However, 

- only three stadia have been completed 80 far. 

(b) The revised scheme of Grants for Creation of 
Sports Infraatructure, which is expectad to be finalised 
Ihortly, has provlalon for providing assistance towards 
conatructIon of stadia In all StateslUT8. Fresh proposals 
WlII be considered attar the scheme Is finalised. 

(c) This wiD depend on the number of propoeaIa 
received from the State Government and the quantum of 
funds available with the Central Govemment. 

fTtrlllslatJon) 

Sanctioned Po .. of Judga In DeIhl HIgh Court 

4644. SHRI VLJAY GOEl: WHI the Mlnilter of LAW, 
JUSTICE AND COMPANY AFFAIRS be pIeued to state: 

(a) the total number of Judges In the Deihl High 
Court; 

(b) whether all the sanctioned posts of Judges In the 
Delhi High Court have been fiBed up; and 

(c) if not, tha reasons therefor? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) to (c): as on 1.7.1998, 
there were 27 permanent/Additional Judges In position In 
the Deihl High Court aga/nat the 8anctioned atrength of 
31 permanent/Additional Judges. 

The procedure for 8uch appOintments Involves 
consultations among several constitutional authorities. 
Every effort is being made to fill existing vacancies of 
Judges/Additional Judges In the Delhi High Court at the 
earliest. 

(English] 

Profl.. of 8hIpprde 

4645. SHRI P.C. THOMAS: WHI the Minister of 
SURFACE TRANSPORT be pleUdd to state: 

(a) whether the Shipyards In public sector have shown 
profits; 

(b) If BO, the details for the last three years. Shipy8rd-
wise; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) and (b): There are 7 public MCtor shipyards under 
the Central Govemment out of which " shipyards are 
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making profits. The details of profits made by the four 
public sector shipyards during the last 3 years are as 
under:-

(Rs. in crores) 

Name of Shipyard 1994-95 1995·96 1996·97 

Goa Shipyard ltd., 44.71 60.06 62.34 
Vasco Da Gama, Goa 

Cachin Shipyard ltd., Cochin 11.16 1B.46 12.56 

Mazagon Dock ltd., Mumbai 29.63 12.94 23.97 

Garden Reach Shipbuilders 15.82 14.51 15.9B 
& Engineers ltd., Calcutta 

(c) Three public sector shipyards namely, Hindustan 
Shipyard ltd., Visakhapatnam, Hooghly Dock & Port 
Engineers ltd., Calcutta and Rajabagan Dockyard of 
Central Inland Water Transport Corporation limited 
(C.I.W.T.C. ltd.), Calcutta are not making profits. The 
main reasons, therefore, are as under: 

(i) lean order book position; 

(ii) lack of continuous order; 

(iii) Poor productivity; 

(iv) Delay in delivery; 

(v) large cost price gap in shipbuilding orders. 

Poor Telecast of FooIbIIll Events on Doordllrahlln 

4646. SHRI K.S. RAO : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(al whether the Govemment have received complaints 
about the poor telecast of football evenls as well as 
news casting of Doordarshan from the viewers and media; 

(b) if so, the details and the nature of complaints 
received; 

(c) whether the Govemment have probed into the 
root cause of the poor telecast; 

(d) if so, the details of the investigations made and 
the results thereof; 

(e) whether there is also a general complaint t~ 
cable network is also causing interference in the smooth 
newscasting of DD and more so In urban areas; 

(f) if so, the details thereof; and 

(g) the measures taken or proposed to be taken by 
the Govemment to ensure smooth telecast by DO and 
for keeping a tab on cable network? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
to (f): While no formal complaints as such have been 
received, there have been general complaints end reports 
about viewer dissatisfaction at the quality of the 
Doordarshan telecast reception of the World Cup Football 
and other programmes. These relate essentially to tl"ft! 
unsatisfactory reception through cable networks, which 
reportedly generally transmit Doordarshan's terrestrial 
Signals through their cable systems instead of receiving 
TV signals through an appropriate dish antenna. In cases 
sub-standard quality of equipment of cable operato'rs could 
also be responsible for interference with Doordarshan's 
reception quality on cable network. 

(g) Doordarshan Itself has been exhorting its viewers 
to ask their ceble operators to transmit the signal through 
a dish antenna, or to install their own yagi (rod) antenna 
which gives a clear reception. Government intend to 
address this problem through appropriate means including 
the proposed Broadcasting Bill which, intera/ia, covers 
ceble network also. 

[Trans/ation} 

National Taak Force .. 
4547, SHRI CHINTA MOH,~N : 

SHRI M.R. CHAUDHARI : 
SHRI JANARDAN PRASAD MISRA : 
PROF. PREM SINGH CHANDUMAJRA : 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the National Task Force constituted for 
information technology and software industries has 
submitted its report; 

(b) if so, the date on which the Govemment received 
the said report; 

(c) the main recommendations of the Task Force; 
aoo ~ 

(d) the reaction of t~e Govemment thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNtcATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b): Yes. Sir. On 4-7-98. 

(c) Report includes a lotal of 108 recommendations. 
The main recommendations of the National Task Force 
are listed in the statement enclosed. 

(d) Government has set up a Group of Ministers for 
examining the recommendations of the National Task 
Force. 

Stlltement 

Main Recommendations of the National Task Force 

The main recommendations of the National Task 
Force aim at accomplishing the following basic objectives: 

(i) Info-infrastructura Drive : Accelerate the drive for 
setting up a world class info inlrastructure with an 
extensive spread 01 Fibre Optic Networks. Setcom 
Networks and Wireless Networks lor seamlessly 
interconnecting the local informatics-Infrastructure (LII). 
National Informatics Infrastructure (Nil) and the Gobal 
Informatics. Infrastructure (Gil) to ensure a fast nation-
wide onsel of the INTERNET. EXTRANETs and 
INTRANETs. 

(ii) TARGET ITEX-50: With a potential 2 trillion dollar 
Global IT industry by the year 2008, policy ambiance will 
be created for the Indian IT Industry to target for a $ 50 
billion annual export of IT Software IT Services (including 
IT-enabled services) by this year. 

(iii) IT for all by 2008 : Accelerate the rate of PC/ 
set-top box penetration in the country from the 1998 level 
of one per 500 to one per 50 people along with a 
universal access to IntemetlExtranetsllntranets by the year 
2008 with a flood of IT applications encompassing every 
walk of economic and social life of the country. The 
existing over 600,000 Public Telephones/Public Call 
Offices (PCOs) will be transformed into public tele-info-
centres offering a variety of multimedia information 
services. Towards the goal of IT for all by 2008, policies 
are provided for setting the base for a rapid spread of IT 
awareness among the citizens. propagation of 11 literacy. 
networked Government. IT -led economic development. 
rural penetration of IT applications, training citizens in 
the use of day-to-day IT services like tele-banking, tele-
medicine. tele-education, tele-documents transfer tele-
library, tele-info-centres. electronic commerce, Public Call 
Centeres among others; and training. qualitatively and 
'1uantltatively, world call IT professionals. 
"' 

[English] 

Pow. Crial. 

4648. SHRI RAMA CHANDRA MALLICK 
SHRI T. GOVINDAN : 
SHRI K. YERRANNAIDU : 
SHRI SHANTILAL PURSHOTTAMDAS 

PATEL: 
SHRI M.R. CHAUDHARI : 
SHRI JANARDAN PRASAD MISRA : 

Will the Minister of POWER be pleased to state: 

(a) whethe~ various parts of the country are facing 
grave power crisis; 

(b) the actual demand and supply of power in the 
country at present; State-wise; 

(c) the steps taken for more power generation and 
streamlining the transmissions system; 

(d) whether Govemmant propose to issue any white 
paper on power sector; 

(e) if so, the time by which the same would be 
issued; and 

(f) the steps propose to be taken to improve the 
dismal power situation in the country? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): State-wise power 
supply position in the country during April.June 1998 is 
given in statement enclosed. 

(c) To met the proposed demand and streamline the 
transmission system, Govemment have Initiated various 
steps which inter-alia include addition in capacity, 
encouraging private sector participation in power 
generation. Improvement in Plant Load Factor. Through 
renovation and modemisation of existing plants. effective 
utilisation of existing generation capacity by transfer of 
power from surplus regions to deficit regions through inter-
regional links. 

(d) and (e) There is no proposal for issuing any 
white paper on power sector. 

(f) Govemment has initiated various steps to improve 
power situation in the country. These Inter-.,ia, include 
amendments in Electricity Laws, restructuring of State 
Electricity Boards, higher budgetary allocation for Central 
sector projects. interest subsidy for accelerated completion 
of going schemes in State Sector. renovation and 



211 Written Answers JULY 20, 1998 to (i)uestions 

modernisation and system improvements, formulation of 
a policy for mega projects, promotion of regional integrated 
operation and maximising inter-State/regional power 

transfer, augmentation of transmission and transformation .. 
capacity of the power system, energy conservation 
measures and better load management. 

Region/State/System 

Northern Region 

Chandigarh 
Delhi 
Haryana. 
Himachal Pradesh 
Jammu and Kashmir 
Punjab 
Rajasthan 
Uttar Pradesh 
Total (NR) 

Western Region 

Gujarat 
Madhya Pradesh 
Maharashtra 
Goa 
Total (WRJ 

Southern Region 

Andhra Pradesh 
Karnataka 
Kerala 
Tamilnadu 
Total (SA) 

Eastern Region 

Bihar 
D.V.C. 
Orissa 
West Bengal 
Total IER) 

St.tement 

Actual Power Supply Position 

April, 98 to June, 98 

Reouirem&nt Availability 

2 3 

270 267 
4280 4149 
3570 3397 

696 696 
1315 1293 
7015 6639 
5425 5212 

10795 9806 
33366 31459 

11628 10930 
8221 7857 

16771 16270 
364 364 

36984 35421 

10324 9156 
6639 5551 
3075 2726 
9919 8296 

29957 25732 

2110 1914 
1864 1954 
2525 2555 
4018 4146 

10517 10559 

(All figures in MU net) 

Shortage % 

4 5 

3 1.1 
131 3.1 
173 4.8 

0 0.0 
22 1.7 

376 5.4 
213 3.9 
98g- 9.2 

1907 5.7 

698 6.0 
364 4.4 
501 3.0 

0 0.0 
1563 4.2 

1168 11.3 
1088 16.4 
349 11.3 

1623 16.4 
4225 14.1 

196 9.3 
+ 90 + 4.8 
+ 30 + 1.2 

+ 128 + 3.2 
+ 42 + 0.4 I -.. 
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, NorthTEliatem Region 

.j 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Tolal (NER) 

All India 

{Trans/ation] 

Recovery of Outstanding Duaa agaln.t 
Political Parties 

4649. SHRI PRAOEEP KUMAR YAOAV : 
SHRI P.S. GADHAVI : 
SHRI VIJAY GOEL : 

Will Ihe Minisler of COMMUNICATIONS be pleased 
10 slale: 

(a) Ihe lotal dues outstanding against the political 
parties and organisations, Political Party-wise and 
organisation-wise; and 

(b) the ,aclion being taken by the Govemment to 
recover the 'outstanding dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINORA PURKAYASTHA): 
(a) and (b): The information has been called for and the 
same will be laid on the Table of the House. 

{English] 

Action Plan for Afforcaatatlon 

4650, SHRI MUKUL WASNIK : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the existing forest cover in the country 
has declined posing threat to our environment; 

(b) if so, whether the Government have drawn up 
any revised action plan for undertaking the afforestation 
programme in Ihe country; and 

(c) if so, the details thereof? 

2 3 4 5 

36.3 28.6 7.7 21.2 

763.0 675.2 87.8 11.5 

125.8 114.8 11.0 8.7 

98.7 105.1 + 6.4 + 6.5 

53.6 44.3 9.3 17.4 

51.9 41.6 10.3 19.8 

132.7 127.4 5.3 4.0 

1262.0 1137.0 125.0 9.9 

112086 104308 7778 6.9 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) Yes, Sir, The forest cover in the country 
has been marginally decllnacI from 19.52% to 19.46% of 
the geographical area in the period 1981 to 1993. 

(b) and (c): 

(i) The Ministry has requested the concerned 
StatelUT Govemmenta to take serious note 
of depletion of forest cover and to make an 
in-depth analysis of the factors contributing 
to the depletion of forest cover, to evolve 
effective strategy and action programme for 
arresting the trend so as to increase the 
forest cover in the coming years. 

(ii) Afforestation programmes are undertaken by 
the State Governments from their own 
resources and with financial assistance under 
Centrally Sponsored Schemes and under 
externally aided projects. A total of 7.86 
million ha. of afforestation has 'been done in 
the Eighth Plan, 

(iii) A WorkIng Group was constituted for 
recommending framework of activities in 
forestry sector for Ninth Five Year Plan 
taking into account the progress made in 
Implementation of Eighth Plan programmes. 
The Working Group has propoaed an outlay 
of Rs. 21,102 crorea for foreatry eec:tor in 
the Ninth Plan including afforestation of 
around 15 million hectares. 

(Iv) The Planning Cornmil8lon has aIao iNued 
guidelines to all the State Governments for 
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(Trans/ation] 

restoration of the earmarking of at least 10% 
funds each under Employment Assurance 
Schemes and Jawahar Rozgar Yojana for 
afforestation activities. 

Lok Adalatl 

4651. SHRI THAWAR CHAND GEHLOT : Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) the details of Lok Adalats organised and the 
number of cases settled therein in the country during the 
last three years, year-wise; 

(b) whether the Govemment propose to make efforts 
to organise more Lok Adalats in the country with a view 
to expedite the delivery of justice to people; 

(c) if so. the details thereof, State-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) The information is being 
collected and" will be laid on the Table nf the House. 

(b) to (d): After the enforcement of the Legal Services 
Authorities Act. 1987. Lok Adalats are being organised 
throughout the country by the concemed State and District 
Legal Services Authorities. National Legal Services 
Authority monitors and supports Lok Ad!llats and has been 
from time to time requesting all the Chief Justices of the 
High Courts to orgonise as many Lok Adalats as possible 
and include therein more and more categories of cases 
for conciliatory settlement. The National Legal Services 
Authority has also requested Chief Justices (Patrons-
in Chief of State Legal Services Authorities) to 
establish permanent and continuous Lok Adalats in every 
district. 

[Eng/ish] 

Condition of Jammu-Srlnager HIghway 

4652. VAIDYA VISHNU DATI: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Jammu-Srinagar Highway is in a bad 
shape and the traffic on It remains suspended for many 
days every year; 

(b) if so, the number of days for which the traffic, 
"remained suspended every year during the past three 
years; and 

(c) the ccst involved on repairs and keep the road' 
opened for traffic every year during the said period? 

THE MINISTER Of STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Out of a total of 288 kms, 68 kms. of Jammu-Srinagar 
Highway is prone to heavy snow faH, land slides and 
avalanche every year. The road surface get damaged 
leading to the intermittent closure thereof requiring 
clearance of snow lrom November to March and clearance 
of land slides during monsoon. However, these damages 
are repaired immediately to keep the road in traffic worthy 
condition. 

(b) Year No. 01 days 

1995-96 20 

1996-97 17" 

1997-98 11 

(c) Year Amount spent (Rs. in crores) 

1995-96 12.00 

1996-97 17.77 

1997-98 16.51 

(Trans/ation] 

Improvement In the Functioning of SEal 

4653. SHRI RAGHUVANSH PRASAD SINGH: Will 
the Minister 01 POWER be pleased to state: 

(a) the financial condition of the State electricity 
Boards in the country; 

(b) whether the Govemment toave formulated any 
scheme to bring improvement in the functioning of boards; 

(c) il so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALM) : (a) As per the Statement of 
Accounts received in the Central Electricity Authority 
(CEA), the commercial losses 01 all SEBs put together 
were Rs. 3018.19 crores (without subsidy) in 1993-94 
and In 1985-98 the same increased to Rs. 6748.88 crores 
(without subsidy). The Poor financial condition of the SEes 
is one of the critical problems facing the Indian power 
sector. .. 
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(b) and (c): The Government haw recently enacted 
the Electricity Regulatory Commissions Act, 1998 for the 
establis"rnent of Central Electricity Commission in the 
CP.ntre lind State Electricity RegUlatory Commissions. This 
would help in rationalising tariffs and also provide for 
transparent subsidies, wherever required. The State 
Governments have the option of providing subsidies over 
the above those recommended by the Regulatory 
Commissions. Such subsidies could cover concesslonal 
power to agriculture, and/or to weaker sections on 
condition that the State Governments compensate the 
SEBs by providing adequate budgetary support. When 
tariffs are rationalised and budgetary supports provided, 
the SEBs will improve their financial health and their 
capacity to invest. 

, (d) Does not arise. 

Noise Pollution In Cities 

4654. SHRI M.R. CHAUDHARI : 
SHRI JANARDAN PRASAD MISRA 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the problem of noise pollution is 
steadily increasing in various metropolitan cities ot the 
country; 

(b) if so. whether the Govemment propose to take 
any steps to check the same; 

(c) il so. the details thereof; and 

'. (d) if not. the reasons therefor? 

THE MINISTER OF 'STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) An increasing trend of noise has been 
noticed in the major metropolitan cities of India. Central 
Pollution Control Board (CPCB) have conducted noise 
pollution surveys in major cities of the country which have 
indicated that the noise levels were generally found within 
the prescribed limits in industrial areas but often exceeded 
the prescribed standards in certain commercial, residential 
and silence zones. 

(b) and (c): The steps taken by the Govemment to 
check noise pollution include the following: 

Noise pollution has been included in the Air 
(Prevention and Control of Pollution) Act, 1981, 
as amended in 1987. Ambient standards in 
respect of noise for different categories of 

areas (residential, commer.;ial, industrial and 
silence zones) have been notified under the 
environment (Protection) Act. 1986. 

Noise limits have also been prescribed for 
automobiles, domestic appliances and 
construction equlpments at the manufacturing 
stage. 

The Central Pollution Control Board has 
evolved codes of practice for controlling noise 
from sources other than industries and 
automobiles. These Include public address 
system, aircraft operations, railway operations, 
construction activities and bursting of crackers. 
State Governments have been asked to 
implement theee codes of practice under the 
,.levant local laws. 

Environmental awarene.. campaigns on the 
effects of noiee poDution have been launched 
through governmental and non-governmental 
organisations. 

(d) Does not arise. 

(English] 

Ndonal Gen.ry of Modem Art In Bangalont 

4655. SHRI H.G. RAMULU : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have taken a decision 
to set up a National Gallery of Modem Art in Bangalore; 

(b) it so, whether the Kamataka Govemment has 
handed over the building to house the proposed gallery; 

(c) if so, the date by which it is likely to start 
functioning; and 

(d) the amount proposed to be provided to the said 
gallery during 1998-99? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) Yes, 
Sir. 

(b) The State Government has offered a building 
'Manikyavelu Mansion'. 

(c) A specific date is contingent on the building being 
handed over made fit after canying out the neceasary 
refurbishing and renovation. 

(d) The Govemment has allocated an amount of Rs, 
10 Lakhs in the Plan Budget 1998-99 for this purpoee. 
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[Translation} 

New Poat OffIce. 

4656. SHRI MOHAMMAD ALI ASHRAF FATMI : 
SHRI HARIKEWAL PRASAD : 
SHRI NRIPEN GOSWAMI : 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of Departmental sub post offices and 
extra Departmental Branch Post Offices set up in the 
country during the Eighth Five Year Plan, State-wise; 

(b) whether any targets have been fixed by tne 
Govemment to set up the said post offices In the country; 

(c) if so. the. details thereof and the achievements 
made vis-a-vis these targets, State-wise; 

(d) if not, the reasons thermor; 

(e) whether some of the sanctioned post offices have 
not been set up during the said period; 

(f) if so. the reasons therefor; 

(g) whether the Government are aware that services 
in the rural post offices and telegraph offices require 
improvement in the country; and 

(h) if so, the steps taken by the Government is this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (d): The allotment of targets for opening post offices 
is done Postal Circle-wise. The targets fixed and Post 
Offices sanctioned during he Eighth Five Year Plan, Postal 
Circle-wise are given in the statement enclosed. 

(e) Vea, Sir. 

(f) Some Departmental Sub Post Offices could not 
be set up during the period because accommodation was 
not avaiiablG. 

(g) and (h): Improvement of rural Telegraph Servlc-. 
in & terms of spread, accessibility, availability and quality 
of service has been the constant endeavour of the 
Department of Telegraph, Technological, solutions like 
Electronic key Boards to replace the obsolete mOlSe keys 
and SOUndelS are in progress. 

Improvement of postal services in rural areas is 
sought to be achieved by the Department of Posts through 
expansion of postal network, by satellite transmission of 
money orders and by improving the delivery systems. 

Circle-wise Targets fixed and Post Offices s;Jnctioned 
during the 8th Five Year Plan (1992-97) 

S, No. Name of Circle 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Gujarat 

6. Haryana 

Targets 
EDBOs' 

3 

42 

63 

163 

59 

28 

JlJlotted 
DSOs' 

4 

25 

18 

49 

41 

49 

40 

Post Offices 
EDBOs' 

6 

26 

63 

184 

59 

34 

Sanctioned I 

DSOs" 

6 

28 

15 

25 

25 

32 

24 
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2 3 

7. Himachal Pradesh 53 

8. Jammu & Kashmir 12 

9. Kamataka 34 

10. Kerala 35 

11. Madhya Pradesh 113 

12. Maharashtra 163 

13. North-East 82 

14 Orissa 87 

15. Punjab 27 

16. Rajasthan 105 

17. Tamil Nadu 30 

18. Uttar Pradesh 206 

19. West Bengal 

Total 

- Extra Departmental Branch Post OfItcas. 
•• Departmental Sub Post OfIteal. 

{Eng/ish} 

Direct Power Supply to Indu8trtal Un... by CEA 

117 

1440 

4657. SHRI N. JANARDHANA REDDy: Will the 
Minister of POWER be pleased to state: 

(a) the names of industrial units being supplied power 
directly by Central Electricity Authority, Stat.wlse: 

(b) the total quantity of power suppOed annually t~ 
these units, State-wise and unit-wise: and 

(c) the total loss incurred by the Slate Electricity 
Boards due to the direct power supply by Central 
Electricity Authority? 

4 5 6 

29 128 9 

8 28 3 

42 39 40 

36 48 44 

37 102 28 

51 172 82 

18 79 ./ 

21 94 12 

19 25 18 

43 104 26 

24 24 19 

73 244 40 

27 93 9 

650 1546 466 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (c): No industrial unit is 
being supplied power-directly by the Central Electricity 
Authority. 

{Translation} 

Doorda ..... n Studio .. Shekhpt. ... , Blher 

4658. SHRI RAJO SINGH : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the demand of setting up • Doordarshan 
Studio at Shekhpura in Bihar is pending with the Union 
Govemment for a long time; and 

(b) if so, the lime by which the same is likely to be 
set up? 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SMT. SUSHMA SWARAJ) : (a) No, 
Sir. 

lb) Does not arise. 

[English} 

Nehru Yuva Kendra. 

4859. SHRI AJAY'KUMAR S. SARNAIK : 
SHRI DATTA MEGHE : 

Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the criteria adopted by the Government lor 
opening 01 Nehru Yuva Kendras in the country; 

(b) the number 01 Nehru Yuva Kendras functioning 
in the country as on date, State-wise; and 

(c) the places where such kendras are proposed to 
be set up during 1998-99, State-wise? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) The 
scheme 01 Nehru Yuva Kendras was launched with a 
view to undertaking programmes and activities lor the 
benefit of' the non-student youth in the rural areas. In 
furtherance 01 this objective, it was envisaged that the 
Government of India would set up Nehru Yuva Kendras 
in all the districts, of the country. 

(b) the number of Nehru Yuva Kendras functioning 
in the country. as on date. is 500. The State-wise list is 
given in the statement enclosed, 

(c) There is no such proposal as at present. 

St.tement 

State-wise number of functional Nehru YUVB Kendras 

S, No. Name of the State/UT 

2 

" A & Nisland 

2. Andhra P,radash 

3, Arunachal Pradesh 

4. Assam 

No. of Nehru 
Yuva Keridras 

3 

23 

04 

23 

2 

5. Bihar 

6. Chandigarh 

7. Dadra & Nagar Haveli 

8. Daman & Diu 

9. Delhi 

10. Goa 

11. Gujarat 

12. Haryana 

13. Himachal Pradesh 

14. Jammu & Kashmir 

15. Kamataka 

16. Kerala 

17. Lakshadweep 

18, Madhya Pradesh 

. 19. Maharashtra 

20. Manipur 

21, Meghalaya 

22. Mizoram, 

2,3, Nagaland, 

24. Orissa 

25. Pondid1erry 

26. Punjab 

27. Rajasthan 

28. Sikkim 

to Qu.ticll.9s 2,,4 

3, 

50 

01 

11 

02 

03 

03 

18 

16 

12 

14 

20 

14 

01 

48 

30 

09 

05 

03 

07 

15 

()4 '. 

14 

30 

04 
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2 3 

29. Tamil Nadu 32 

30. Tnpura 03 

31. Uttar Pradesh 63 

32. WEISt 8engal 22 

Total 500 

[TllIrJ5/ationj 

Doord8f8han Centra lit Saran In Bihar 

4660. SHRI HIRA LAL ROY : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

<a) the names of district headqu~rs in the country 
where Doordarshan transmission centres have not been 
set up so far; 

(b) whether the Govemment propose to set up a 
Doordarshan transmission centre at Saran district 
headquarters in Bihar during the current year; and 

(c) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF SCIENCE AND 
TECHNOLOGY (SHRIMATI SUSHMA SWARAJ) : (a) 
District headquarter-wise data of locations of Dooidarshan 
transmitter is not being maintained. All the districts In the 
country &are, wholly or partially, covered terrestriaHy by 
existing TV transmitters located in the same or nearby 
districts. It is also possible to receive Doordarshan signals 
allover the country with a satellite dish antenna or through 
a cable operator, where available. However, a statement 
showing Stale-wise delails of districts, where no 
Doordarshan transmitter is physically located in that 
district, is enclosed. 

(b) No, Sir. 

(c) Does not arise. 

sw.m.n, 
Districts in the COUlltry where no DoorrJa,.han 

TtMSmifter Is located, at present 

State 

Assam 

Bihar 

Goa 

Haryana 

Jammu & 
Kashmir 

Ksmataka 

Maharashtra 

Manipur 

Madhya 
Pradesh 

Punjab 

Rajasthen 

District 

Barpeta, Darrang, Dhamaji, Hallakandi. 
Karlmganj, Marlgaon, NaJbarI. 

Pumia, Johanabad, KlshanganJ, Sahib 
Ganl, Nalanda, Val.hall, Saran, 
Samastipur. 

South Goa. 

Ambala, Faridabad, Gurgaon, Keithal. 
Kamal, Kurukshetra Panipat, Sonipat, 
Yamunanagar. 

Badagam, Pulwama 

Bangalore Rural 

Latur 

Bishnupur, Tamenglong, Thoubal, 
Churachandpur 

Dewas, Dhar, Raisen 

Farlclkot, Kapurthala, Ludhlana, PatiaIa, 
Rupnagar, Sangrur 

Dholpur 

Tamil Nadu Madurai, Pasumpon Thavar T, Perlyar 

Uttar Pradesh Barabanki, Bljnor, Budaun, Bulandshahr, 
Firozabad, Ghaziabad, Jaunpur, Kenpur 
Dehat, Maharajganj, Meerut, Mirzepur, 
Muzaffamagar, Saharanpur, UnNlO 

West Bengal Haora, Hugll, Kooch Behar, N. 24 
Parganas. 

PIS OffIce In Ralpur. Madhya Pre ....... 

4661. SHRI CHANDRASHEKHAR SAHU : win the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government have received 
representations to re-alIIrt the Press Information Bureau 
ut Raipur In Madhya Pradesh; and 
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(b) if so, the time by which it is Ukely to be re-
started? 

THE MINISTER OF INFORMATION AND 
, BROADCASTING AND MINISTER OF 

. f COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) ~ (a) 
:...~ .. , Sir. 

. (b) There Is no proposal to re-etart PIS office at 
'. ~ ~ipur. 

Non-UtIIt .... on of Funds by State. 

4662. SHRI ANAND RATNA MAURYA : 
SHRI RAMPAL SINGH : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the State Govemments have not been 
able to fully utilise the amount being giving by the Union 
Govemment under the various education heads and retum 
the same; 

(b) if so, the names of the States who haveretumed 
. the amount during the last year alongwith the amount 

retumed, State-wise; and 

(c) the action the Govemment contemplate to take 
to ensure that the amount given by the Union Govemment 
is fully utilised by the State Govemments? 

" THE MINISTER OF HUMAN RESOURCE 
. I ~;I,::t)EVELOPMENT AND MINISTER OF SCIENCE AND 
.t? TECHNOLOGY (DR. ~URLI MANOHAR JOSHI) : (a) to 

(c): The information is being collected and will be laid on 
the Table of the House. 

Network Management Sy"em 

4663. SHRI CHANDRA SHEKHAR SAHU : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a' MIether the Department of Telecom had given a 
contract for the installation of Network Management 
System (NMS) to AT and T in April, 1996; 

(b) if so, the details thereof alongwith the amount 
involved ther~iQ;o 

(c) whet/ler the NMS haa not.been installed so far; 

(d) il so, the reasons therefore; and 

(8) the time by which the system is likely to be 
installed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PUKAYASTHA) : 
(a) Yes, Sir. 

(b) The contract was for the procurement of Network 
Management and Surveillance System and the value of 
the contract was Rs. 78.50 crores. 

(c) Yes, Sir . 

(d) Thlt delay is due to change /n ordering 
specificatlonlbill of material requested by the contractor, 
after placement cf orders. The changed material list 
involved change in value of the contract from Rs. 78.50 
to Rs. 52.16 crores which had to be ~ by a Price 
Negotiation Committee. 

(e) The revised offer at the reduced prices of A •. 
52.16 cro .... was made 10 Mis AT&T (now Mis Lucent 
Tech.) with delivery schedule of 12 monlh •. Their 
acceptance has just been received with certain conditions 
and the same is being examined. 

{English] 

Dolphins 

4664. SHAI SUSHIL KUMAA SHINDE : 
SHRI MADHAVAAO SCINDIA : 
SHAI MULLAPPALL Y RAMACHANDRAN : 

WUI the Minister of ENVIRONMENT AND FOAESTS 
be pleased to slate: 

(a) the estimated population of endangered marine 
species in the country; 

(b) whether the Dolpnin population is facing threat to 
its existence in various parts of the country; and 

(c) if so, the steps being taken by the Govemment 
to protect this from extinction? 

THE MINISTER OF STATE IN THE MIN/STRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU {.AL 
MAAAND!) : (a) Actual population estimation for many of 
the endangered marine spec_within Indian t-rritory have 
not bean done. However, available information on aome 
of the species as report8d by the Zoological Survey of 
India (ZSI) is as follows: . 

Species Number in Indian Ocean 

2 

1. Minke whale 5000 

2. Fin whale 500 

3. . !lei whale 
. -,~-------.,.--------

16,000 
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2 

4. Bryde's whale 5000 

5. Humpback whale about 3000 

6. Black right whale 5~1000 

7. Finless porpoise 1 000-3000 

(b) Yes Sir. 

(c) The Steps taken by the GOll8mment to protect 
dolphins includes: 

(i) This species has been included in Schedule 
I of Wildlife (Protection) Act, 1972 and its 
hunting has been banned by law. 

(ii) Raids are carried out by the Wildlife 
Authorities whenever Information of Illegal 
capture of dolphin reaches them. 

(iii) Thtl concerned range States of India have 
been advised to follow the following norms: 

(a) The.· fisheries department should regulate the 
mesh size of the fishing nets to avoid accidental 
deaths of River Dolphin. 

(b) the mosquito net should completely b8 prohibited 
for fishing in any part of the river. 

(c) The fishermen should be instructed to avoid 
use of Dolphin oil to attract the fish for netting. 

(d) Awareness compaign should be Slepped up. 

(e) Regular financial assistance is being provided 
to different institution!! and universitilts fqr the 
study of its status, biology and pther 
conservation aspects •. 

<f) National River CGlnservation Plan has aIao been 
launched for the habitat improll8menL 

OpUcai FIbr88 cabl .. 

4665. DR. ASIM BALA : WiU the Minister of 
COMMUNICATIONS be pleased to state: 

<a) the progress made 10 far regarding the 
replacement of existing cables by the OptIcal Fibre c:abIee 
in different telephone exchanges of rural areas in West 
Bengal, location-wise; 

(b) whether all the works In this regard have bean 
completed; and 

(c) H not, the reasons therefor and the steps takan 
by the Government in this regard; 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) There II no plan to replace exletlng copper cables by f 
Optical Fibre cables in the subscriber network of rura! ~ ;. 
areas In West Bengal. However, some of the exl8tlng., .. : 
junction cablee are planned to be replaced by 0pticIIl. :"; 
Fibnt Cables In rural Exohanges to upgrade STD eervtcea. ... :. 
Location-wise .details are given in statement enclosed. ~ ~l 

(b) No, Sir. l." 
'r: 

(c) The work II plRnned to be completed during 1998-· 
99 subject to timely availability of materials. 

s.r.em.nt 

SI. Name 01 the Span of cebIe rlrgdld 
No. Exclt 10 be beneIitId 10 be repIeced time 

!Iv OFC 

1. Chandpara Bazar Chandpara BlIZ8r 1998-99 
to Bongaon 

2. Chandralok Chandralok to 1988-99 
Kall,,!pong 

3. Dhatrigram Dhatrlgram to 1998-89 
Kalna 

~; 
4. Ethelbitri Ethelbari to 1998-98 ,> .. 

Birpara 

S. Galghata Gaighata to 
Thakurnagar 

6. Gangpur Gangpur to 1998-99 
Burdwan 

7. Ghoom Ghoomto 1998·99 
Darjeeling 

8. KuN Kull to Kandl 1998-99 

.9. Matigara Matigara to 1998-99 
Praclw1nagar 

10. Saktigarh Gaktlgarh to 
Gangpur 

11. Shibmandir Shibmandlr to 1998-99 
Matlgara 
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{Translation] 

Direct Local Call Facility 

4666. SHRI RAM PAL SINGH 
SHRI ADlTVANATH : 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal to start direct local 
call facility between Delhi and Meerut; 

(b) if so, the details thereof; and 

I (c) the lime by which it is Hkely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): 
(a) No, Sir. 

(b) and (c). Not applicable in view of (a) above. 

(EnglISh] 

Telecallt of World Cup Football 

4667. SHRI MULLAPALL Y RAMACHANDRAN: Will 
the Minister 01 INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Doordarshan has secured rights to 
telecast live the World Cup Football held in France; 

(b) if so. the totai costa incurred by Doordarahan to 
secure this right: 

(c) whether the Doordarshan could not telecast live 
the World Cup Football despite securing such rights; 

(d) if so. the reasons therefor; 

(e) whether the Government have received any 
complaints about the delerred live telecast by 
Doordarshan; and 

.(1) il so. the details thereof and response of the 
Government thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND. MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
Yes. Sir. 

(b) Swiss Frar,cs 393,750 in four instalments, have 
already been paid by Prasar Bharti, to Asian Broadcasting 
Union (ABU) towards TV rights fee of 1998 Wor1d Cup 
Football tournament. The invoice (value not known) for 
the tilth and final instalment is still awaited from ABU. 

(c) to (f): A few complaints in this regard were 
received. Out of a total of 64 matches, 41 matches were 
telecast live and 23 were telecast deferred by oneltwo 
hours. Doordarshan could not telecast all the matches 
live due to other programme commitments/exigencies such 
as news bulletins, popular serials etc. and also for the 
reason that appropriate live coverage was required to be 
given to major sporting events like Sri·Lanka 
Independence Cup Cricket Toumament and Wimbledon-
1998 which took place around the same time. 

Revenue Earned by Thlruvananthllpuram 
Doordarshan Kendra 

4668. SHRI N.K. PREMCHANDRAN : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the revenue eamed by the Thiruvananthapuram 
Doordarshan Kendra on advertisements during 1997 and 
1998 till date; 

(b) whether the Govemment propose to enhance the 
time allowed to the network programmes of Regional 
Doordarshan Kendras; and 

(c) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF COMMUNICATIONS 
(SHRIMATI SUSHMA SWARAJ) : (a) The commercial 
revenue earned by DOt< Thiruvananthapuram is as 
under: 

Year 

1997 

1998 
(uplo June) 

Revenue 

Rs. 21.20 crore 

Rs. 11.36 crore 

(b) and (c): Prasar Bharati have decided to increase 
the duration of the programmes being telecast from the 
various regional Kendras. In addition to the normal 
regional telecast of Kendras, two extra houI"B from 2.30 
p.m. to 4.30 p.m. have been placed at the disposal of 
the Kendras to telecast/mount programmes In regional 
languages. 

Power Generation through Non-Conventlonal .... na 

4669. SHRI ANANT KUMAR HEGDE : Will the 
Minister of POWER be please to state: 

(a) the details of power produced in the country by 
other than conventional means during the last th .... yeaI"B 
and their cost per unit in comparison to the power 
produced by the conventional means; and 
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(b) Ihe action being taken by the- Government to 
Increase the production 01 power through the non-
convenliotlal means? 

THE MINISTER OF POWER. (SHRI P.R. 
KUMARAMANGALAM) : (a) A total capacity 01 about 746 
MW has been installed during the last three years in the 
country based on Non-Conventional Energy Sources. This 
includes a capacity 01 615 MW Irom Wind; 89 MW from 
Biomass; and 42 MW from Small Hydro Power. According 
to information received Irom the States, 2.36 billion .units 
have been generated during the period from wind power 
projects. 

The eosl of power generation Irom Non-Conventional 
Energy Sources varies from Rs. 1.50 to As. 3.00 per 
unit depending upon the site, technology, type and size 
01 project. the liscal incentives available. and the means I 

of financing. Taking into accounl the direct and indirect 
subsidies. environmental and social costs; and, other 
extemalities. these costs compare lavourably with the cost 
of conventional power. 

(b) The Central Government provides capital subsidy, 
interest subsidy. liscal incentives and soft loans from 
Indian Renewable Energy Development Agency Ltd. 
(IREDA). lor renewable energy power projects, based on 
wind energy, small hydro and biomass. Resource 
assessment studies and surveys are also being supported 
to identify potential areas for such projects. Further in 
pursuance of Guidelines of the Cenlral Government. 12 
Slates have so far announced conducive policies lor 
wheeling. banking. buy back and third party sale to allract 
private sector participation in these projects. 

Members In MRTPC 

4670. SHRI BACHI SINGH RAWAT : Will the Minister 
of LAW. JUSTICE AND COMPANY AFFAIRS be pleased 
to stale: 

(a) whether the Government are aware that the 
members in the Monopolies Restrictive Trade Practices 
Commission do not have any judicial background and 
the orders passed by them lack judicial approach; 

(b) whelher Ihe Government proposed to ascertain 
the opinions of retired judges etc. on the working and 
the approach of the members; and 

(c) if so .. the steps proposed to be taken to make 
the approach of the Commission more judicial? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) The appointment of 
Members. MRTP Commission, is made in accordance with 

the prov:sions of Section 5(2) 01 the MRTP Act, 1969. 
The said Act does not classify the Members as judicial 
Of non-judicial. The judicial angle is provided by the 
Chairman who, as per Section 5 of the Act itseH, is or 
has been, or is qualified to be, a judge of the Superme 
Court or of a High Court. The MRTP Act also provides 
that ·the Members of the Commission ·shall __ persons 
of ability, integrity and standing who have· adequate 
knowledge· or experience of, or have shown capacity in 
dealing with .problems relating to economics, law, 
commerce, accountancy, intiustry, public affairs or 
administration" with a view to bring cross-section of 
persons Irom diversified fields to deal with issues brought 
before the Commission. 

(b) No. Sir. 

(c) Does not arise. 

Dues of NTPC and other PSUe towards SEBs 

4671. SHRI VILAS MUTIEMWAR : Will the Minister 
of POWER be pleased to state' 

(a) the present status of outstanding dues to be 
recovered by ~etional Thermal Power Corporation and 
other public sector undertakings from the State Electricity 
Boards as on ~une 30, 1998, State-wise; 

(b) whether the problem has resulted into a financial 
crisis and critically accentuated the liquidity crunch position 
thereby affecting investment plans and execution of 
projects in hand; 

(c) if so, the details of me8$ures taken/proposed to 
be taken by the Govemment to ensure realisation of 
outstanding dues from he State Electricity Boards 
alongwith results thereof; 

(d) the agenda for action for the current year and 
the targets set for recovery of outstanding du,s for tne 
current year from SEBs; and , \. 

(e) the reaction of the State Govemments to the 
proposed recovery measures by National Thermal Power 
Corporation from State Electricity Boards? 

THE MINISTER QF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) The State-wise details of the 
outstanding dues of the Public Sector Undertakings 
including National Thermal Power Corporation against 
State ElectriCity Boards and State Govemments etc. as 
on 31 March, 1998 are enclosed in the Statement. 

(b) Non-payment of outstanding dues of the Public 
Sector Undertakings by State Electricity Boards affects 
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their liquidity position and also has an impact on their 
financial capacity to take up projectsJonlending of funds 
to the State Electricity Boards by Rural Electrification 
Corporation, 

(c) and (d): The outstanding dues as on December, 
1998 of PSUs of the Ministry of Power are being dedud\Ied 
upto a maximum of 15% of the Central Plan AllSiatance 
payable to the State Governments per annum. State 
Govemments/SEBs are also requested, from time to time, 
for opening of irrevocable Letters of Credit with the 
Corporations and also for early clearance of the dues. I" 

1997-98. Rs. 733.06 Cr0t'88 were recovered and made 
BvaHable to PSUs of the Power Sector from the Central 
Plan Assistance payable to the Sates. The Govemment 
is also evolving a scheme wherein the PSUs will be able 
to raise resources either by securitlsing their debts or 
directly entering the market for tapping resources. 

(e) Some of the State GovemmentslSF.Bs have 
represented against the recovery of the outstanding dues 
of NTPC through Central Appropriation and these are 
resolved by mutual discussions between the State 
Govemments, NTPC and Central Govemment. 

sr.tement 
Outstanding dues payable to Central sector Power Corporation (as on 31st March, 1998) 

SI. 
No. 

SEBsI 
States 

2 

1. Anethra 
Pradesh 

2. Arunachal 
Pradesh 

3. Assam 

4. Bihar 

5. Gularst 

6. Goa 

7. Haryana 

8 Himachal 
Pradesh 

9. Jammu & 
Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya 
Pradesh 

REC 
03198 

3 

283.63 

0.00 

101.53 

360.64 

0.30 

0.00 

60.80 

0.00 

1.44 

0.00 

4.16 

549.57 

NTPC 
03198 

4 

158.16 

0.00 

10.87 

1030.92 

221.45 

8.84 

253.80 

23.87 

435.71 

82.09 

54.98 

368.47 

NEEPCO 
03198 

5 

0.00 

5.75 

175.70 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

DVC 
03198 

6 

0.00 

0.00 

0.00 

692.46 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

NHPC 
03198 

7 

0.00 

1.08 

0.33 

0.24 

0.00 

0.00 

397.54 

22.06 

16.58 

0.00 

0.00 

0.00 -

(Rs. In crores) 

PFC 
03198 

8 

0.09 

PGC 
0319& 

9 

34.03 

0.00 0.49 

0.00 21.67 

0.73 13.16 

~.OO 3.52 

0.00 0.08 

0.00 13.04 

0.00 -0.94 

0.00 29.61 

0.00 9.24 

0.00 6.19 

0.00 4.07 
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13. Maharashtl'8 0.00 196.85 0.00 0.00 0.00 0.00 3.87 

14. Manipur 7.11 0.00 30.87 0.00 3.41 0.06 4.19 

15. Meghalaya 11.71 0.00 1.40 0.00 1.06 0.00 0.45 

16. Mizoram 0.00 0.00 6.43 0.00 0.69 3.58 1.51 

17. NagaJand 0.00 0.00 17.58 0.00 2.99 0.00 2.31 

18. Orissa 139.78 353.39 0.00 0.00 0.87 15.38 3.67 
(GRIDCO) 

19. Punjab 0.00 32.30 0.00 0.00 83.24 0.00 5.72 

20. Rajasthan 0.00 99.76 0.00 0.00 44.73 0.00 20.91 

21. Sikkim 0.86 7.81 0.00 0.00 -0.09 0.00 2.20 

22. Tamil Nadu 0.00 63.03 0.00 0.00 0.00 0.00 13.82 

23. Tripura 2.77 0.00 4.24 0.00 0.55 0.00 0.07 

24. Uttar 622.15 1356.63 0.00 0.00 477.03 0.00 238.51 
Pradesh 

25. West 334.16 467.01 0.00 259.97 0.00 11.50 20.31 
Bengal 

26. OVB 0.00 1363.78 0.00 0.00 159.85 0.00 34.62 
(DESU) 

27. OVC 0.00 262.61 0.00 0.00 0.18 0.00 5.91 

28. DNH 0.00 -0.81 0.00 0.00 0.00 0.00 0.00 

29. UTC 0.00 0.29 0.00 0.00 6.86 0.00 -0.58 

30. NEEPCO 0.00 0.00 0.00 0.00 0.92 0.00 0.00 

31. Daman & Diu 0.00 -0.96 0.00 0.00 0.00 0.00 0.00 

32. Pondicheny 0.00 5.66 0.00 0.00 0.00 0.00 1.24 
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33. Cooperatives 0.00 0.00 0.00 

34. State GoYls. 0.00 0.00 0.00 

35. Power Grid 0.00 5.64 0.00 

36. Others 0.00. 0.00 0.00 
(wind) 

Total 2480.31 6881.95 241.95 

Commutative as on 31st March, 1998 : Rs. 12,410.77 croras. 

Gas Based Amgurl Power Project In A ... m 

46"'2. SI-IRI NRIPEN GOSWAMI : Will the Minister 
01 POWER be t-'Ieased to state: 

(al lhe present status of gas based Amguri Power 
Project In Assam and the details of agencies entrusted 
with the work; 

(b) the reasons for delay in execution of the said 
project: 

(c) the quantum of gas committed by Oil Industry in 
the first Memorandum of Understanding and aclion 
initiated to ensure gas linkage; 

(d) the target fixed in regard to commissioning of the 
project; 

(e) whe:her a proposal for installation of the project 
with alternative fuel is under consideration 01 the 
Government and 

(I) if so, the details thereol? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (I): The proposal lor 
installation of a 360 MW Gas Based Combined Cycle 
Power Plant at Amguri was given techno-economic 
clearance by Central Electricity Authority (CEA) on 
25.5.1999 for implementation ·under the State Sector. 
Subsequently, the Government of Assam decided to 
implement the project in the private sector. As there was 
no response from the independent private producer, the 

6 7 8 9 

0.00 0.00·· 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

952.43 1329.92 31.33 492.88 

possibility of getting the project executed by National 
Thermal Power Corporation Limited (NTPC) In the Central 
Sector was also explored. NTPC requested tor taking it 
up as a Regional Station and sought approval of Ministry 
01 Petroleum & Natural Gas (MOPNG) for transfer 01 gas 
linkage from Assam Slate Electricity Board (ASEB) in 
favour 01 NTPC. MOPNG, in March, 1997, while 
approving transfer of gas allocation of 1.5. MCMD for 
Arnguri Project in favour of NTPC indicated that supply 
of gas to the project may have to be deferred beyond IX 
Plan period on account of reduced availability of gas. 
The work on the project will have to be aynchronieed 
with the availability of oIdequate gas supply. 

Failure of ICHR to Complete ProtecW 

4673. SHRI RAMKRISHNA BABA PATIL : 
SHRI GURUDAS KAMAT : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Indian Council of Historical Research 
has failed to complete most of the projects it had 
undertaken during the last twenty years; 

(b) If so, the reasons therefor; 

(c) whether several hundred manuscriPts are missing 
from Its custody or totally damaged; 

(d) if so, the reasons ther~or; and 

(e) the steps taken in this regard? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND SCIENCE AND TECHNOLOGY 
(DR. MURLI MANOHAR JOSHI) : (a) Yes, Sir. 

Stlltement 

(b) According to the information fumished by ICHR, 
the two main reasons for non-completion of the projects 
in time are. (i) non-availability of some of the documents 
in India, and (ii) the Editors of a series of ten volumes 
of a particular project working in honorary capacity. 

(c) to (e): The ICHR have Informed that a few 
manuscripts are reportedly either missing or have not 
been sent to the Press for certain reasons. The Council 
have intimated that it has initiated action to ascertain 
whether any manuscript has been loat or appropriated 
otherwise. 

[Translation] 

Target for laying of Telephone Unea 

4674. SHRI RAMDAS ATHAWALE : Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) Ihe larget lixed lor laying of telephone lines in 
Norlh Central Mumbai in Maharashtra during the current . \ 

, year; . 

(b) the number of Hnes laid so far; 

(c) the number of circles where work is lagging behind 
the schedule; and 

(d) the reasons therefor and the steps taken by the 
Govemment for achieving the annual target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) There is no separate target for North Central Mumbai. 
The target fixed for entire M.T.N.L. Mumbai area for 1998-
99 is 2,30,000. There i~ no specific target for each area 
but our objective is to provide Telephone Connection on 
demand in Mumbai. 

(b) In M.T.N.L. Mumbai from 1.4.1998 to 30.6.1998, 
29090 Telephone lines have been provided. Out of this 
3256 lines have been provided in North and Central 
Mumbai. 

(c) and (d) the Circle-wise target for the Current Year 
and achievements of direct exchange lines from ~ .4.1998 
to 30.6.1998 is given in the statement enclosed. At this 
stage it is too early to say whether any circle is behind 
schedule. However, every effort will be ma:te to achieve 
the target laid down for 1998-99. 

S.No. Circle 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

... Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. North East 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamilnadu 

17. Uttar Pradelih (E) 

18. Uttar Pradesh (W) 

19. West Bengal 

20. Andaman Nicobar 

T olal target Achievement 
for 1998-99 from 1.4.1998 to 

30.6.1998 

3 4 

250000 28601 

50000 3362 

131000 10318 

250000 29029 

95000 6265 

59000 984 

30000 4752 

200000 32406 

325000 34081 

110000 10568 

300000 28998 

32000 4309 

60000 5159 

190000 17836 

163000 12654 

280000 27879 

133000 8957 

139000 18901 

120000 8087 

6000 130 
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2 3 4 

21. Mumbai 230000 29090 

22. Delhi 220000 13126 

23. Calcutta 112000 45770 

24. Chennai 115000 5684 

--~.--.---

Total 3600000 381946 

Strength of Postal Employees 

4675. SHRI PRABHASH CHANDRA TIWARI : Will 
the Minister of COMMUNICATIONS be pleased to state: 

(a) whether the strength of postal employees in 
various States in the country is far below the requirement; 

(b) it so, the reasons therefor; 

(c) whether the Government propose to increase the 
strength of postal employees particularly the postman; 
and 

(d) it so, the details thereof and the steps takenl 
proposed to be taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAV~STHA): 
(a) Determining staff requirement for postal services 
according to fluctuations in postal traffic is an ongoing 
process with reviews conducted periodlcaly, Proposals 
for justified additional staff are processed according to 
prescribed procedure. Hence, the question of staff strength 
being far below the requirement does not arise. 

(b) The question does not arise. 

(c) and (d) Proposals for increasing the strength of 
postal employees in different categories including postman, 
are considered as and when found i,ustified. 

Integrated Rural Energy Programme 

4676. SHRI DATTA MEGHE : Will the Minister of 
POWER be pleased to state: 

(a) whether any works have been carried out in the 
States particularly in Maharashtra under the IntegraWd 
Rural Energy Programme; 

(b) it so. the detaHs thereof; 

(c) the amount spent thereon during each of the last 
three years; and 

(d) the achievement made in this regard, State-wise? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) Ves, Sir. 

(b) and (c): As part of the Integrated Rural Energy 
Programme, block-level integrated rural energy projects 
are prepared and implemented under which varioUs energy 
devices are promoted through extension, demonstration 
and incentives for meeting the energy needs of the rural 
people. 37 blocks have been covered in Maharashtra 
under IRFP programme. The various energy devices 
promoted in IREP blocks in Maharashtra include. Improved 
Chulhas, Wind Mills, Solar Cookers, Sollir Photovoltaic 
System, Improved Kerosene Stoves and Lanterns, 
Aerogenerators, Improved Crematoria, Bio gas 
plants, Energy Efficient devices etc. Rs. 190.11 lakhs. 
Rs. 139. 365 lakhs and Rs. 101.00 lakhs have been 
spent during 1.995-96, 1996-97 and 1997-98 respectively 
In Maharashtra under the Central and State Sector 
components of IREP, 

(d) The Integrated Rural Energy Programme (IREP) 
has been extended to 860 blocks in all the States and 
Union territories. State-wise number of blocks. sanctioned 
till 1997-98 for implementation of IREP is given in 
statement enclosed. 

S. No. 

1. 

2, 

3. 

4. 

5. 

6. 

7. 

8. 

sr.,.",.", 
State-wise number of IREP Blocks 

sanctioned ti/l 1997-98 

Name of the StatelllUTs No. 01 Blocks Sanctioned 

2 3 

Andhra Pradesh 32 

Arunachal Pradesh 10 

Assam 21 

Bihar 56 

Goa 5 

Gujfit 26 

Haryana 38 

HImachal Pradesh 45 
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2 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerele' 

12. Madhya Prades:. 

13. Maha .... htra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. NagaJand 

18. OriSia 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Andaman & Nicobar 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadeep 

32. Pondicherry 

Total 

ASADHA 29, 1e20(Saka) ·to ac-IrMs 

3 

28 

42' 

44 

85 

31 

19 

18 

11 

25 

40 

36. 

4 

21 

6 

115 

34 

5 

5 

6 

860 

{English} 

Radio Station. In the Country 

4677. SHRI K. KRISHNAMOORTHY : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number of Radio Stations In the country 
alongwith locations thereof; 

(b) whether all the Radio Stations ara headed by 
Station Dlractota; 

(c) If so, the details thereof; 

(d) the number of Radio Stations In which the poet 
of Station Director ara vacant; and 

(e) the steps taken to fill up thOle vacanciea? 

THE MINISTER OF INFORMATION AND 
BROADCASTiNG AND MINISTER OF 
COMMUNICATIONS (§HRIMATI SUSHMA SWARAJ) : (a) , 
Thera ara 187 RadlOBtatIonafn ttIe'counlry. The data .. 
of their locations are given in Statement-I Inclosed. 

(b) to (d) No, Sir. At present 68 All India Radio 
Stations are headed by Station Directors. The details are 
in statement-II enclosed. The post of Station Directors is 
vacant at 119 Radio Stations. 

(e) There is an acute shortage of Station Director 
Grade officers in AIR as all the eligible oHicers In the 
feeder grade have already been promoted to the grade 
of Station Director. To manage the StaUona, AsJiatant 
Station Directors have been posted againSt the posta of 
Station Directors to the extent possible in the exigency 
of service. 

StlItement-l 

List of All AIR Stations 

S.No. Station ChaM" 

2 3 

Nam. of Stat. : Andhra Prade.h 

1. Hyderabad Capital Sin. 

2. Adilabad L.R.S. 

3. Anantpur L.R.S. 
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4. Cuddappah 5. Jorhat L.R.S. 

5. I(umool L.R.S. 6. Nowgong LR.S. 

6. Kolhagudem 7. Diphu L.R.S. 

7. Markapuram L.R.S. Name of St8te :. Bihar 

B. Nizamabad L.R.S. 1. Patna CapttaI Sin. 

9. Tirupati L.R.S. 2. Bhagalpur 

10. Vijayawada 
3. Dalbhanga 

4. Jamahedpur 
11. VlSakhapalnam 

5. Ranchi 
12. Warangal L.R.S. 

6. ChaIHIsa L.R.S. 
Na .... of State : ArunacMI PflldHh 

7. Daltonganj L.R.S. 
1. Itanagar Inl. Set· Up 

B. Hazarlbagh L.R.S. 
2. -'assighal 

9. Pumes U~.S. 

3. Tawang 
10. Sasaram L.R.S. 

4. Tezu 
Name of St8te : Hlm8ChIIl Prllde.h 

Name of State : Deihl 
1. Simla C8p1tal Sin 

1. Delhi Capital Sin. 2. Oharamahala 

Name of State : Goa 3. Hamirpur L.R.S. (FM) 

1. Panaji Capital Sin. Name of Stete : Guier" 

Name of Stete : A ... m 1. Ahmedabad Capital Sin. 

1. Guwahali Capital Sin. 2. Ahwa 

2. Dibrugarh 3. Godhara L.R.S. 

3. Silchar 4. Sural L.R.S. 

4. Haflong L.R.S. 5. Vadodara Exclusive V.B. 
Centra 
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6. Bhuj 3. Leh 

7. RaJkot 4. Kathua L.R.S. 

Nam. of State : HanlJlll'lll 
5. Poonch L.R.S. 

6. Kargll 
1. Rohtak 

Name of .... : Madhyli Pradesh 
2. Kurukshetra l.R.S. 

1. Bhopal 

Nam. of State : Kam.taka 
2. AmbIkapur 

1. Bangalore capital Stn. 3. Chhatarpur 

2. Bhadravati 4. Gwallor 

3. Dharwar 5. Indore 

4. Gulbarga 6. Jabalpur 

5. Mangalore 7. Jagdalpur 

6. Mysore 8. Rewa 

7. Chitradurga L.A.S. 9. Ralpur 

8. Hassan 10. Balagahat L.R.S. 

9. Hospet L.R.S, 11. Betul L.R.S. 

L.R.S. 
12. Bllupur L.R.S. 

10. Karwar 

13. Chhlndwara L.R.S. 
11. Marcara 

(Medikri) 14. Guns L.R.S. 

12. Raichur L.R.S. 15. Khandwa L.R.S. 

13. 'Bljapur L.R.S. 16. Ralgam L.R.S. 

Name of State : Jammu • Kashmir 17. Sagar L.R.S. 

1. Srinagar CepItat Stn. 18. Shivpuri L.R.S. 

2. Jammu 19. Shahadol 
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Name of State : Kerala 16. Satara L.R.S. 

1. Trivandrum Capital Stn. 17. Solapur L.A.S. 

2. Calicut 18. Yeotmal 'i , .. : L.R,.S. 

3. Trichur 19. Naslk L.R.S. 

4. Cochin l.R.S. 20. Osmanabad L.R.S. 

5. Kannur Name of State : Manlpur 

6. Idukki 
(Oevikulam) 1. Irnphal Caplal Stn. 

Name of State : Mahara.htra Name of State : Meghalaya 

1. Bombay Capital Stn. 1. Shillong Capital SIn. 

2. A'irangabad 2. Tura Int. Set Up 

3. Jalgoan 3. Jowai !-.R.S. 

4. Pune Name of Stale : Mlzoram 

5. Nagpur 
1. Aizwal C8pItaI SIn. 

6. Parbhani Inl.Set Up 
~ 2. Lunglei N.L.A.S 

7. Ratnagiri 
Name of State : Nagaland 

8. Sangli 

1. Kohima Capital Sin. 
9. Ahmednagar L.R.S. 

2. Mokokchung 
10. Akola L.R.S. 

11. Seed L.R.S. Name of Stata : Orl ... 

12. Chandrapur L.R.S. Cuttack CapI&aI &tn. 

13. Dhule L.R.S. 2. Jeypore 

14. Kolhapur 3. Sambelpur 

15. Nanded L.R.8. 4. KeonJhar L.RJS. 
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5. Barlpada L.R.S. 12. Jaisalmer 

6. Berhampur L.R.S. 13. Jhalawar L.R.S. 

7. Bolangir L.R.S. 14. Nagaur L.R.S. 

8. Bhawanipatna L.R.S. 15. Sawei- L.R.S. 
Madhopur 

9. Rourkeia L.R.S. 
16. Mount Abu L.R.S. (Rellaying 

10. Puri L.R.S. Jaipur 
(Re"Y Centre) Programmes) 

11. Joranda L.R.S. Name of S .... : Slkklm 

N.me of S .... : PunJab 1. Ganglok Capital SIn. 

1. Jalandhar CapIt.1 Stn. Name of S .. t. : Trlpur. 

2. Bhatlnda L.R.S. 1. Agartala Capital Stn. 

3. Patiala L.R.S. 2. B.lonia L.R.S. 

Name of S .... : RaJ.sthan 3. K.nliahah.r L.R.S. 

N.me of ..... : T.mll N.du 
1. Jaipur Capital Stn. 

1. Mad .... Capital SIn. 
2. Bikaner 

2. Coimbatore 
3. Jodhpur 

3. Madurai 
4. Kola L.R.S. 

4. Nagarcoil L.R.S. ' 

5. Suratgarh 
5. Tiruchirapslli 

6. Alwar L.R.S. 
6. Tirunelveli 

7. Banswara L.R.S. 7. TutICOrin E.S.D. 
. .. , ' 

8. Udaipur 8. Ootacamund 

9. Sarmar Name of S .... : Uttar PradMh 

10. Chlttorgarh L.R.S. 1. Lucknow Capital Sin. 

11. Churu 2. Agra 
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3. Allahabad 

4. Almora 

5. Gorakhpur 

6. Mathura 

7. Najibabad 

8. Rampur 

9. Varanasi 

10. Bareilly 

11. Faizabad 

12. Jhansi 

13. Obra 

14. Kanpur 

15. MUS800rie 

16. Pauri 

Name of ..... : WHt 8engIII 

1. Calcutta 

2. Kurseong 

3. SllIiguri 

4. MUlShidabad 

JULY 20, 1998 to QuNfioM 

3 

L.R.S. 

L.R.S. 

L.R.S. 

Exclusive 
Commercial Centre 

Relay. Centre 

NoL.R.S 

capital Stn. 

L.R.S. 

2 3 

Name of St ... : Lllkehlldweep laland 

1. Kavaraltl 

Nama of ..... : PoncIchany (U.T.) 

1. Pondlcherry capital Stn. 

2. Karaikal L.R.S. 

Nama 'of .... : Daman (U.T.) 

1. Daman L.R.S. 

Total No. of Stations: - 187) 
(Including 74 L.R.S.) 

Excluding : 

(i) N.E.S. AIR, Shiliong. 

(ii) National Channel, AIR, New Delhi. 

Name 01 StatloM where Station DirectolS 
are in position 

S. No. Station 

2 

1. Agartala 

2. Agra 

3. Ahmedabad 

4. Alzwal 

Name of ..... : Andaman a NIcobw 
5. Allahabad 

1 . Port Blair 

Name of ..... : Chllndlprh (U.T) 

1. Chandigarh 

Capital Stn. 

Exclusive 
Commercial Centre 

6. 

7. 

8. 

9. 

Bangalore 

Barlpada 

Baroc:la 

Bahrampur 

256 
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10. Belonla 34. Jamrwu 

11. BetuI 35. Jamahedpur 

12. Bhadravatl 36. JhanaI 

13. Bhopal 37. Jodhpur 

14. Bhuj 36. Kohima 

15. BombaY 39. KUl'HOng 

16. Calcutta 40. . KUn.Jlc8hetra 

17. Chandigarh 41. Leh 

18. Chhindwara 42. Lucknow 

19. Cuttack 43. Madras 

20. Darbhanga 44. Murshldabad 

21. Delhi 45. Mysore 

22. Dharamsala 46. Panajl 

23. Dharwad 47. Pains 

24. Dibrugarh 48. Pondicherry 

25. Gangtok 49. Port Blair 

26. Guwahati SO. Pune 

27. Gwallor 51. Aaipur 

28. Hyderabad 52. Aajkol 

29. Imphsl 53. Aampur 

30. Indore 54. Aanchi 

31. Itanagar 55. Aohtak 

32. Jalpur 56. Sambalpur 

33. Jalandhsr 57. SangO 
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58. Shillong 

59. Shimla 

60. Silchar 

61. Siliguri 

62. Singhbhum (Chaibasa) 

63. Srlnagar 

64. Tezu 

65. Tiruchirapalli 

66. Trivandrum 

67. Udaipur 

68. Varanasi 

[Translation] 

Modem Fire Protection Scheme 

4678. SHRI KANTILAL BHURIA : Will the Mini8ler of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Madhya Pradesh State Govemment has 
submitted some proposals under Modem Fire Pr~ectIon 
Scheme for the Protection of forests from fire to the 
Union Government during 1997-98; 

(b) if so, the details thereof; and 

(c) the likely date by which these proposals will be 
cleared by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) Yes, Sir. 

(b) A proposal of Rs. 1238.425 lakh was received 
from the Forest Department of Government of Madhya 
Pradesh under the scheme "Modern Forest Fire Control 
Methods" during 1997-98. 

(c) As this Mlnis;,y had a small grant of Rs. 190 
lakh under this scheme for eleven States of the country 
and for maintenance of Air Operation Wing, from this 
limited grant Rs. 11.015 lakh were sanctioned to the 
Government of Madhya Pradesh during March 1998. The 

same has been revalidated during the year 1998-99 In 
the month of May 1998. Further release of funds based 
on the propoeaI for the yea, 1998-99 ie being considered. 

OldHt e... Pending In Supreme CourtlHlgh Court. 

4679. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) the number of years from wbich the oldest case 
is pending In the Supreme Court and In various High 
Courts; and 

(b) the stepa taken by the Government to dispose of 
an those cases pending for more than two years? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (at and (b) The information 
is being collected and will be "laid on the Table of the 
House. 

(English] 

T.V. Serial. Defected to other T.V. Channels 

4680. DR. Y.S. RAJASEKHAR REDDY : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state : 

(a) the names of serla ... which defected to 'Star Plus', 
'Sony' etc. during the past three yeltrS together with 
reasons therefor; 

(b) whether any transfer charges are collected by 
the l>oordarshan on this count; 

(c) if so. the details thereof; and 

(d) the names of serials having copy right with DO? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
to (d) A list of sponsored s .... telecut on 00-1 which 
switched over to other channels during the last three 
years is attached. Sine the sponsor8d serials are produced 
by private producers out of their own funds, doordarshan 
does not hold copy rlghtllelecast right of these .erlals 
and the producers are free to offer their programmes to 
any channels. Hence, the question of transfer charges 
does not arise. " 

During the last th.... years, DGordarshan has sold 
the rights of Its serlale-"Flop Show", "Circus', "Doosra 
Kewar and "Oil Darlya", for t,lecast on Asian Satenlte 
Channels (SONY, STAR TV, ZEETV etc.) for a period 



261 Written Answers ASADHA 29, 1920 (Saka) to Questions 262 

of 3 years. Doordal"lhan; h4W earned·. 4IUITI of Rs. 6.10 
lakhs as a result of sale of these rights. Doordarshan 
owns the CGIPY ,rights of the8e HriaII and can alto .'ecast 
these serials on any of its channels. 

St.tement 
List of Sponsotwd Setialll telecast on aoo"""sn 

which switohed over to, ot/JBr ;clMnMls during 
the 'ut 3 years 

S. No. Name of the Serial Name of the channels to 
which the Serials 
switched, Qver 

.' \: 

1. Hum Log SONY 

2. Reporter STAR PLUS 

3. Ghutan STAR PLUS 

4. Chandral<llnta STAR PLUS 

5. Good Momlng India STAR PLUS 

6. Wagle Ki Duniya HOME TV 

7. Shanti ZEETY 

8. Swabhiman STAR PLUS 

9. Meri Aawaz Suno STAR PLUS 

OI;CF AJc;I}o ~ataka 
4681. SHRI A. SIDDARAJU : Will the Minister of 

ENVIRONMENT AND FORESTS be plall8ed to Mate: 

(a) the amount sanctioned to Kamatake by Overseas 
Economic Co-operation Fund, Japan lor forest 
development; 

(b) the amOunt proposed to be releaaeddurtng 1998-
99; 

(c) ttoe amount spent so far by the Kamataka 
Government; and 

(d) the amount' spent t6!"ards the f~reign lOUrs of 
officers? 

THEMINISTEA OF ST"TE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABULAL 
MARANDI) : (a) The Overseas Economic Co-operation 
Fund, Japan has agreed to pl"Ollide a loan assltance of 
Rs. 472.35 crores for impleRltlntation of a project for 
development- of foreats In Karnataka. 

(b) The State Government has made a provision of 
As. 60 crore,s for project .activities during 1998-99. 

(c) An'amount ofR.~ 56.641crorea has been tlp8nt 
under the project freml996-97 to 31st May 1998. 

(d) An amount of Rs. 97.37 lakha has been spent 
,!A, foreign ,tours of officers. under, the pJOject so far. 

Ramgarh G.. Eiasedl'ower Protect 
.: . -

4662. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of POWER be pleased to state: 

(a) whether the proposal of the Rajasthan 
Govemment for, extension of Ramgn project Is under 
consideration of the GovemmentlCEA; 

(b) if so, the details thertlOf; 

(c) the time by which techno-economic clearance by 
Central Electricity AuthOrity is likely to be issued; 

(d) whether the single unit of GT is uneconomical 
due to low thermal effIcloncy operatIOn; and 

(e) if so, the time by which he Union GOVl~mment 
are fikely to be in a position to allocate additional 5 to 
10 lack cubic meters of gas per day lor the said project'i 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : Ca) to (c) Yes, Sir. A proposal 
of RaJasthan State Elactricity Board (ASEB) lor setting 
up of Rarngarh CCGT Power Project St. II (71 MW) was 
received in CEA in May, 1998 for techno-economic 
clearance. The scheme was examined· and related as 
f81umed to Project Authority on 2.7.1998 88 certain II'ipUtB 
such • fuel Hnkage, environmental clearance (Centre and 
StaIB), National Airpotta Authority clearance, Compliance 
of Sec. 92(2) of E(S) Act, 1948 and updated present day 
cost were not tied-up. 

(d) Yes, Sir. The single unit .01 GT Is considered to 
be uneconomioal on account of its thermal efficiency being 
lower than combined cycle operation. 

(e) Rajasthan Government has requested the Ministry 
of Petroleum & Natural Gas (MOPNG) for allocation of 
additfonal natural gas of 0.5 MCMO. There is no decision 
yet. 
[Translation] 

Admls.'on Fee. In DU 

4683. SHRI JOGENDRA KAWADE : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether some colleges under the Delhi University 
have been charging Rs. 3000 to Rs. 6000 as admission 
fees for admission in B.A., B. Com. , B.Sc. etc.; 

(b) whether $om8 colleges have b!MIn charging the 
same admission fees from the students belonging to SCsi 
STs as IIPplicable to general students in violation of !he 
DeIhl Univensity's Order No. A.C.AlI waiving fees M.C. 
81 dated July 23, 1981; and 

(c) If sO, the action proposed to be taken by the 
Delhi UniYerslty against the Principals of tIUCh colleges 
who hIIve violated the above said order of Juty 23, 
19811 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSMI) : (a) to 
(c): The information is being collected and wHI be laid on 
the Table of the House. 

[English] 

Bidding of Power Projects 

4684. SHRI SADASHIV RAO D. MANDLIK : 
SHRI R. SAMBASIVA RAO: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government have decided to invite 
biddin!j for 15 power projects totalling 75,000 MW within 
the current financial year: 

(b) if so, the details thereof; 

(c) the criteraia adopted for bidding these projects; 
and 

(d) the time by which these projects would be 
accorded clearance? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (d): Action has been 
initiated for setting up large capacity power generation 
projects. Selection of the developer to take up thHe 
projects. would be generally done by inviting competitive 
offers. The modalities for setting up these projects are 
being finalised. 

Degradation of Ecology In Mlnn 

4685. SHRI AJOY MUKHOPADHYAY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the open cast mines have degraded the 
ecology of the mining area: 

(b) if so. whether a large numberof trees have been 
'uprooted in the region: and 

(c) if so. the steps being taken to check the 
degradation of ecology of the region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAl 
MARANO!) : (a) to (c): Opencast mining activities are 
generally associated with environmental degradation. Tree 
felling is kept to minimum number in order' to check 
degradation of the ecology in the mining areas. 
Environmental management plans are prepared wherein 
mitigative measures like compensatory afforestation in 
case of forest lands, intensive plantation within the lease 
areas, reclamation and rehabHitation of mined out areas. 
construction of garland drains/check dams to protect run-
offs from dumps are incorporated. 

Syatem to Regula .. Airwave. 

4686. SHRI JANG BAHADUR SINGH PATEL: Will 
the Minister 01 INFORMATION AND BROADCASTING be 
pleued to state: 

(a) whelher the Supreme Court of India had directed 
to ... up a system to regulate airwaves 'In 1995" and the 
same has not been established tiM date; 

(b) if so, the reasons for ignoring the directions of 
the Supreme Court and losses suffered by Govemment 
thereby; and 

(c) the details 01 the other directions 01 Supreme 
Court of India not implemented so far? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) ~ (a) 
to (c): Govemment have not received any direction from 
the Supreme Court in the year 1993 for regulating 
airwaves. However, the Supreme Court of India in their 
judgement dated 9.2.95 in the case of Union of India 
Versus Cricket Association of Bengal had directed the 
UOI to set up an autonomous body for regulating the 
use 01 airwaves. Accordingly a Broadcasting Bill, 1997 
was drafted and Introduced in Lok SlblJa on 16.5.97. 
However, with the dissolution 01 the 11th Lok Sabha the 
Bill got lapsed. 

Telephone Connection. 

4687 .. SHRI P.S. GADHAVI : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have asaessed the 
demand vis-a-vis the existing capacity 01 telephone 
exchange 01 each Taluqua in Kutch District In Gujerat lor' 
telephone connections; 

(b) " so, the details thereof; 

(c) the details of waiting list pending for telephone 
connections in the district; 

(d) whether the Government have any plan for 
upgradetion of telephone exchanges in the district; 

(e) if so, the details !tweof; and 

(I) the steps taken by the Govemment for the epeedy 
allotment 01 telephone connections? 

THE MINISTER OF S'FATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): 
(a) to (c): Yes, Sir. The details or exIaIIng capacIly 01 
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Telephone Exchanges alongwlth the working connections 
and WaitingUst as on 31.3.1998 of each Taluqua in 
Kutch District in Guiarat is given in statement encloaed. 

(d) to (I): Yes. Sil. It is proposed to provide net 
switching capacity of ,13708 lines in the Telephone 
Exchanges of Kutch District during 1998-99. The Waiti'Ig 
list as on 31.3.1998 is likely to be cleared by 31.3.1999. 
Action is being taken to allot necessary equipment and 
Material. 

The details of existing capacity of Telephone EKClMnges, 
working connections and waiting list lIS on 31.3.1998 

In each Talu/ea of Kutch lM/rict 

S. No. Taluka Existing WOIking Waiting TOIII 
Capacity Connections lilt IS DlrNnd 

on 31.3.98 

1. Aniar 23550 20301 1998 22299 

2. Abdasa 1896 1424 377 1801 

3. Bhachau 2034 1531 804 2335 

4. Shuj 17610 14017 1952 15969 

5 Lakhpat 928 765 213 978 

6. Mandvi 5472 4260 2035 6295 

(Kutch) 

7. Mundra 2024 1577 970 2547 

B. Nakhatrana 3000 2593 702 3295 

9. Rahpar 1368 1082 481 1563 

Grand Total 57882 47550 9532 57082 

Double Laning of NH-44 In Trlpunl 

4688. SHRI SAMAR CHOUDHARY : Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether the National Highway No.' 44 is not 
double iane in Trlpura; 

(b) if so, the reasons therefor especially when other 
National Highway •. ,in the country are being developed 
into four lanes; and 

(c) the time by which the Government prapoae to 
convert the said National Highway in the double lane? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRAOHAN): 
(a) Out of 198 Km in Tripura. about 26 Km are double-
lane. 

(b) and (cj: Improvement Including widening of 
National Highways is a continuous PI'OC8lS. commensurate 
with traffic volume. inter-se priorities and availabiNty of 
funds. At present, keeping in view the traffic volume. the 
proposal for widening of NH-44 is at low priority. 

Regional EduceUolIII1 Schemel 

4689. SHRI GORDHANBHAI JAVIA : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have identified the areas 
in various States for conducting Regional Educational 
Schemes during the current financial year; 

(b) if so, the details thereof alongwitli the cooperation 
sought from State Govemments in this regard; and 

(c) the amount disbursed or proposed to be disbursed 
during the current financial year to the each State under 
such schemes? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. 

(b) and (c): Does not arise. 

Ell8blllhment of NIItlone' Perk In latPUnl Rangel 

4690. DR. ULHAS VASUDEO PATIL : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to ltate: 

(a) whether there is any proposal to establish 
"National Park" & "Abhayaranya" in Satpura ranges in 
Jalgaon district, Maharashtra; and 

(b) if so, the details thereof and the action taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) As informed by the State GoYl. 01 
Mahar...,tra, prelently, there il no luch propolal to 
establilh any National Park or Wildlife Sanctuary 
(Abhayaranya) in' Satpura rangee in Jalgaon Distt. of 
Maharuhtl'll State. 

(b) Does not arlle. 



267 Written Answers JUlY 20, 1988 to Queetions 288 

{T rlllWNllion J" 

Fax Machines In Dhlnbad 

.. 4691. PAOF. AlTA VERMA : WIll the Minister ot 
COMMUNICATIONS be pleased to state: 

(a) the number of Fax machines in operation in 
Dhanbaddistrict during 1997~98: 

'(b) "whethe~ licenCes have been 'Issued for the 
operation of these machines; 

(c) il 50, the amount received as licence fee by 
Telecommunications Dep~rtment 'during the last three 
years; 

(d) whether a sum of Rs. 4083 as licence free from 
1999 to March 1998 has not been recovered; 

(e) the action being·taken by the Government against 
the officers lound guilty In this regard; and 

(f) the number of machines functioning in the private 
and public sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAVASTHA): 
(a) 109 

(b) Yes, Sir. 

(c) Rs. 4,17,612 (Rs. Four Lakhs seventeen 
thousands six hundred and twelve). 

(d) Rs, 6,62,612 (Rs. Six Lakhs sixty two thousands 
six hundred and twelve). 

(e) Does not arise in view of (d). 

(I) Total FAX Machines working in Private Sector: 
68 Nos. 

Total Fax Machines working in Public Sector: 
41 Nos. 

[Eng/ish] 

Forest Conaervatlon 

4692. SHRI AMAR ROYPRADHAN : Will the Min~ter 
01 ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether iMpite of a specific mandate of the 
National Forest Policy of 1952 and 1988, bMlly 12 per 
cent of the geographical area of the country had a forest 
canopy cover 01 40 per cent density; 

(b) whettIef the allocation for the forestry aector for 
the Eighth Five Vear Plan showed perceptible decline as 
compared to the percentage IIIIocatIon made In s.venth 
Plan; 

(e) whether foreign donor agencies have foWld that 
due to Inadequate funding by Govermnent of India the 
externally aided forestry projects had failed to make the 
progreae .. laid down in Approved Projects Oocurnenta; 
and 

(d) if so, the ~ therefor and the remedial 
measures taken by the Government of the fore.t 
conaervation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) Ys, Sir. National Forest Policy, 1952 
and 1988 envisage. a minimum of one-third of the 
geographical ar&a under forest cover. As peT latest 
assessment, forest cover in tt,e country is 19,27% and 
denae forest cover of denaIty above 40 per cent is 11.17% 
of the geographical area. 

(b) Yes, Sir. 

(c) Usually the concerned State Govemment fixes 
the yearty ouUay for an externally aidW forestry project 
in accordance with the financial targets a. per the project 
agreement. However, In some Instances, the State 
Govemment has propoaed an outlay, which is less thet 
the agreed project target in such cases, aU efforts are 
done through regular interactions with State Govemments 
to ensure provision of proper outlay In tune with the 
agreed project target. 

(d) Following important remedial measures taken by 
the Govemment for conversation of foree18 are: 

(I) Afforestation programmes are undertaken by 
State govemments from their own resourcee 
as well as with financial ueistance from 
Govemment of Imla and through extemalty 
aided projects. 

(II) ViHage communities are Involved In protactIon 
and regeneration of degraded fo~ as per 
Joint Forest Management guldalinM. 

(iii) Forest (Conservation) Act, 1980 la being 
implemented to regulate the dlYeraion of 
forest land. 

(Iv) The networtc ,of protected areas hu been 
established. 
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(v) .A Working Group was constituted for 
recommending framework· of activities in 
forestry sector for Ninth Five Year Plan 
taking into account the progress made in 
ilf1)lementation of Eighth Plan programmes. 
The Wol1<ing Group has proposed an outlay 
of 21, 1 02 crores for forestry seic:tor In the 
Ninth Plan including afforestation of a!'Qund 
15 mHlion hectares. 

(vi) The Planning Commission has also issued 
guidelines to all Slate Gpvemmentl for 
restoration of the earmal1<ing of at least 10% 
funds each under Employment Assurance 
Scheme and Jawahar Rozgar Yojana for 
afforestation activities. 

World Bank LoIIn for Malar ROlida of M,P 

4693. SHRI DADA BABURAO PARANJPE : Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether approximately 10 biOlon rupees are going 
to be provided by the World Bank for maintenance and 
improvement of the major roads of Madhya Pradesh; and 

(b) If so, the amount of funds received 80 far and 
the details of the works done with the amount received? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Project preparation for maintenance and Improvement 
of major rOIIds.of Madhya Pradesh is yet to be completed. 
Exact loan amount to be provided by the Word Bank will 
be known only after loan negotiations take place after 
completion of project preparation and loan approval by 
the Board of the Bank. 

(b) Does not arise. 

(TransIBtion) 

Demoder Valley Corporation 

4694. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of POWER be pleased to state: 

(a) the total acres of land acquired from the land 
lords in Damodar Valley Corporation 111 date; 

(b) the total number of displaced persona as a resuH 
, thereof; 

(c) the criteria for paying compensation and giving 
jobs to the displaced persons; and 

(d) the number of displaced pe,sons given 
employment and paid compensation and the number of 
C888II under conaideration in thia regard? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) The Damoder Valley 
Corporation (DVC) has acquired 1,12,938.07 ac .... of land 
for their projects. 

(b) the tolal number of displaced persons in the 
process Is about 20646. 

(c) Full compensation Is paid to the land·losers 
through the respective District Land Acquisition Authorities 
of the Slates of West Bengal and BIhar. In addition, land' 
for the land acquired is also proyided wherever pouIbIe. 
As regards giving jobs to the displaced persons for the 
old projects like power stations etc. the policy of DVC 
was of fill up 30% attrition vacancies from the panels 
prepared for the displaced persons. For the new projects, 
~he policy adopted is to give employment to one member 
of those families who have lost their homestead land or 
75% or more of their total land holding subject to 
requirement of man power in unskilled category. 

(d) All the displaced persons have been paid 
compensation for the land acquired. At the time of 
commencement of old projects, a large number of 
displaced persons, approx. 16139 from five projects were 
engaged in wol1<charged establishments. Thereafter, a 
large number of these persons were regularised In DVC 
employment. The balance were retrenched with attractive 
retrenchment benefit at their own option. During mid-
seventies, there was agitation for providing again 
employment to displaced persons. DVC again Invited 
applieations from the land losing famHles and on the basis 
of appHcatlons received, separate panels were made for 
dHferent projects in 1976-78. Thou included in the panels 
have been provided employment in DVC except in 
Maithon IUldPanchet. The Maithonpanel wu r8QII and 
frozen on the direction of the, Supreme Court. The poaItIon 
relating to employment from the panels, prepared in 1976-
78 and thereafter, Is given below. The employment Is 
given on the basis of 30% quota earmatked for 
recruitment from theSe panels. The present Soard's 
decision in not to prepare fresh panels till the old panels 
are exhausted. 

BTPS 194 

CTPS 44 

DTPS 115 

Malthon 157 

Panchet 64 

H'bagh 12 

TOaiya 15 

Konar 12 

GOMD Wing 13 

626 
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According to DVC, the nu!"ber of persons in 
employment in DVe relating to the villages where land 
has been acquired is as follows: 

DlsplllCedllocals provided lobe In Dye 

Project Group 'C' Group 'B' Total 

BTPS 362 94 456 

CTPS 603 199 802 

DTPS 192 46 238 

Maithon 763 28 791 

Konar 12 Nit 12 

Putki 10 Nill 10 

Panchet 153 Nil 164 

Total 2095 378 2473 

AI Mejia which is a new project against a panel of 
128 persons, 88 displaced persons have been pded 
employment. Balance would be recruited as and when all 
the units come into operation. 

Opening of Office at Senior Supertnlendent 
of Po ... 1 Deptt. 

4695. SHRI R.S. GAVAI : Will the Minister of 
COMMUNICATIONS be pleased to state: 

<a) ·wt:ether the Govemment propose to open the 
Olfice of Senior Superintendent of Postal Department in 
Amaravati dis!rict of Maharashtra; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the number of districts in .the country where the 
office of the Senior Superintendent of the Postal 
Department have not been set up so far and the reasons 
therefor; 

<e) the details 01 policy adopted by the Government 
In this regard; and 

(f) the time by which such offices areJikeiy to be set 
up In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICAtiONS (SHRr KABINnRA PURKAYASTHA): 
(8) No. Sir.' 

(b) Does not arise in view 01 (a) above. 

(c) An office of Senior Superintendent 01 Post Offices 
already exists In Amarevati and there 18 no justification 
for another. 

(d) The number of districts In the country where the 
office of Senior Superintendent of Post Offices has not 
been sat up Ie 311 ,as on 31.7.97) .. the ..". is not 
justified as per prescribed norms. 

(c) Such offices are set up on the fulfillment elf one 
of the foHowing prescribed norms: 

(i) Exiaten~e of a gazetted head post office, 

(ii) Existence of at least three non·gazetted 
Head Offices, and 

(iii) Sanctioned clertcal strength including LSGI 
HSG officials being 450 or more. 

(f) It is not possible to indicate any specific time·limit 
since the norms in this regard are related to volume of 
tnlftlc and other factors. 

{English} 

NatIonal Telecom Policy 

4696. SHRI BHIM DAHAL : Will the Minister of 
COMMUNICATIONS be pleased td' state: 

(a) the year in which the Government have framed 
existing National Telecom Policy: 

(b) whether the Govemmentare conaidering to freme 
new National Telecom Policy: 

(c) if so, the details thereof: and 

(d) the time by which It Is likely to be framed? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
COMMUNICATIONS (SHRr KABINDRA PURKAYASTHA): 
(a) and (b): The existing National Telecom Policy was 
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announced in 1994. There is no proposal, at present, to 
Irame a new National Telecom Policy. However, an Inter-
Ministerial National Task Force on Information Technology 
and Software Development which has been appointed by 
the Government to recommend steps that are neceuary 
lor making India a super power in information technology, 
is considering a comprehensive package which has a 
telecommunication component as Well. 

(c) and (d); Do not arise. 

{Translation} 

Views Expressed by Melody Queen 

4697. PROF. PREM SINGH CHANDUMAJRA : 
SHRI CHINTA MOHAN ; 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the attention of the Government has been 
dra~n towards the news-item captioned "Lata sings her 
blues" published in the 'Pioneer' dated April 10, 1998; 

(b) il so, whether the famous singer of the country 
has expressed her anguish over the vulgarity and 
obscenity displayed in films and songs which go against 
the Indian culture and civilization; 

(c) if so, the reaction of the Government towards the 
views expressed by the famous signer; 

(d) whether the Government have issued any 
instruction to the broadcasting media to improve the 
standard 01 such programmes; and 

(e) il so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
and (b): Yes, Sir. 

(c) II is noticed that in some programmes and 
sequences, the depiction of sex, violence etc. is excessive, 
unnecessary' and not relevant to the context. 

(d) and (e); Telecasllbroadcast·of programmes in 
DoordarshanlAIi India Radio is govemed by the provisions 
01 the Broadcast Code according to which inter .Iia 
anything considered obscene or vulgar is not to be 

telacaatJbroadcast. As regards satellite television channels, 
it is proposed to Introduce the Broadcaating Bill in 
Parliament, which will bring them within the ambit of India 
laws and regulations so as to regulate their programming. 

{English] 

Employment to Sc_II .. 

4698. SHRI BIR SINGH MAHATO : 
SHRI AMAR ROY PRADHAN : 

WAI the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

. (a) whether any National Register for the highly 
qualified scientists having Ph.D and post doctoral 
qualifications and experience is maintained; 

(b) if so, the details thereof; 

(c) whether scores of highly qualified scientists have 
not been gainfully employed; 

(d) if so, the reasons therefor; 

(e) whether besides arranging placement, the 
Government propose to extend financeltechnical 
assistance to such scientists; and 

(f) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No 
·Sir. 

(b) Does not arise. 

(c) and (d); Based on the study which was conducted 
by the Institute of Applied Manpower Research (IAMR) 
sponsored by the Department of Science and Technology 
(DST) in early 90s out of 3200 sample respondents who 
were awarded Ph.D degree over 95% were employed 
while only about 4% were unemphyed the rest were not 
seeking employment. II may not, therefore, be correct to 
say that highly quUfied scientists have not been gainfully 
employed. 

(e) and (f): For the benefit of such highly qualified 
scientists the Department of Science and Technology has 
a scheme "Opportunities for Young Scientists". Under this 
scheme qualified scientists with Ph.D or M.Tech. or M.D. 
degree and within the age of 35 years are encouraged 
to submit ...... rch proposals. This acheme ~~ 
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brOiad. areas ofsai81)C8 and. technology. TNt scheme is 
avaitab~: to both -employed and unemployed young 
.scientist., It-,f,! is a provision in the scheme for salary 
p~yment to the unemployed young seientists for the 
tluration of the ProjeCt. Addhionaify, CSIR' is operating a 
Scientists Pool Scheme since 1958 which offers financial 
assistance to highly qualified unemployed sCientists, 
Engineers and .. ~dic~l_ professilma" !?y, way of Senior 
Research AssOclateship' for upto" 3 years, The objective 
of the scheme is nottopro'!\d8 jobs in the CSIR system 
but affording temporary', ~1TI8r)t to sUc:h scientists who 
are on a look out for regular employment. As further 
assistance, in addition to their salary, Senior Research 
Associates (Pool officers), are also entitled to a contingent 
grant of Rs. 10,000 per annum for meeting expenditure 
.on ac:count of equip~ratory f~ilitiea Uke purchase 
·of chemicals, gl .... wa'es, stationery etc. 

In8tallatlon of Optical Fibre Cabl •• 

4699, SHRI ASHOK NAMDEORAO MOHOL : 
SHRI SHSHIL KUMAR SHINDE. : 
SHRI VITHAL TUPE : 

Will the Minister of COMMUNICATIONS be pleased 
:0 state: 

(a) whether the Government have received any 
requesl from Maharashtra Govemment to install, optical 
fibre cables to promote telephone facilities; 

(b) Ii so, the details thereof; 

(c) .the de~ of places where t~ cables are 
~talled,in t~ Stale; 

, . 
(d) whether there is any scheme to connect Solapur 

with Kolhapur using optical fibre cables: 

(e) if so, the details thereof; and 

(f) if nC?l. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a> N~, Sir. ' . 

(b) Question does not arise in VIew of repiyto (a) 
,above, 

(c) The details of places where these cables are 
installed in the State is 9Iven in statement .. 8nctosed. 

(d) Yes. Sir. 

(e)Tha 'project is Linder exeCutIOn and the work 
betWeen Kolhapur to Mira; has already· been completed 
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in 1geNie.T", Rlmaining work beyond Miraj to Solpur 
is likely to be completed during 1998-99 subject to timely 
availabil~ of materials, 

(f)' QuestIon does riot arise In view of reply to (e) 
above. 

St.tement 

Details of OFC transmission systems 
worlfing in Maharashtra Circle 

S.No. Name of Places 

2 

"'. 1. SSA Ahmednagar 

2. 

3. 

4. 

5. 

6. 

7, 

Sl;lrimpur 
Ahmednagar MIDC 
Khedgaon 

SSA Amravati 
AmravaH-Camp RLU 

SSA Aurangabild 
Chlkalttlana 
Waluj 
Warsool 

SSA Dhule 
Dhule MIDC 

SSA Goa 
Madgaon 
P8I18ji 
Canacona 
Quepem 
Curchorem 
Cuncolim 
Ponde 
Rivona 
Collem 
Motlem 
Mapuca 
Anjuna 

SSA Jalgaon 
Jalgaon MIDC 

SSA Kalyan 
Dahanu 
Bhlwandi 
DombMli 
Ulhasnagar 
Bldl~ur 
Kolsewedi 
Vasai 
Varlirtiata 
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2 2 

8. SSA Kolhapur Hadepaar 
Gadhiglanj MHS 
Mahagaon Pune City 
Nesari Chlnchwad 
Hupri Shivajinagar 
PatankacloU Model Colony 
Halkanangle Satre Road 
Rukadi Wakad 
Jaisingpur Bhosari 
Kurunwadi Chankwadi Bambarde 
Malk8pur Aundh 

Khedalvpur 

9. SSA Latur Alephta 
Chakur Wadgaon Clary 
Ahmedpur Guttekdi 

10. SSA Nagpur 15. SSA Raigad 
Itawar! Mangaon 
VRCE Mahad 
Hingna Shrivardhan 
Nagpur CTO Mahad MICC 
Nari Chiploo Khall'l4a . 

Khad Kaloi Road 
Capoli Nandanvan 

Kuhi Pen 

Mandai Nagolhane 
GoreglOl1 

11. SSA Nanded Revdamda 
Hadgaon Nandgaon 
Lohe BOrlinandie 
Ardhapur 
Basmat 16. SSA Sangli 
Malegaon Vishrambag 

SSA Nasik '1; Kupwaad MICC 
12. Tasgaon 

Canada Comar Vita Naslk Road 
Naslk Phata 

17. SSA Sata,.. Satpur 
Deolai Satara MICC 
Makmalabad Karad 
Upnager Mambraj 
OICCO Bhunj 
Shlnda Callanagar 

13. SSA Osmanabad 18. SSA Solapur 
Maldurg CTO Soiapur 

14. SSA Puna 19. SSA Yeolnal 
Narayangaon Kalamb 
Humnabad Charwah 
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Coastal Zone Management Plan tor Goa 

4700. SHRI RAVI SITARAM NAIK : Will the Minister 
01 ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Coastal Zone Management Plan for 
Goa approved in September, 1996 Is as per the provisions 
01 CRZ Regulations of 1991; 

(b) il so. the manner inwhic:h the exceptions are 
made in case of Goa by Contemplating that only 
settlement areas are zons as CRZ III while others as 
CRZ I: 

(c) whether it is depriving the Goa from setting up 
more resorts/Hotel projects as no resorts can be 
constructed within the existing settlement areas; , 

(d) if 50. the details thereof; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARAN Oil : (a) Yes Sir. 

(b) No exceptions have been made in case of Goa 
whiie approving Ihe Coastal Zone Management Plan. 

(c) 10 (e). Do nol arise. 

[Translalionl 

UNESCO Report 

4701. SHRI PRABHUNATH SINGH: Will the Minister 
01 HUMAN RESOURCE DEVELOP~ENT be pleased to 
stale: 

(a) whelher UNESCO has published a report recently 
on state of literacy in the country; and 

(b) il so. Ihe details thereof? 

THE MiNISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. 

(b) Does not arise. 

[Eng/ish] 

Encroachment In National Park. and Sanctuarla. 

4702. SHRi KHARABELA SWAIN : 
DR. JAYANTA RONGPI : 

Will the Minister of ENViRONMENT AND FORESTS 
be pleased to slale: 

(a) whether the Govemment are aware of the lOegal 
encroachment in reserved Forests, National Parks and 
Sanctuaries; 

(b) if so, the details of such encroaabment inter a/ill 
number of families involved and area eo accupled during 
the last three years, State-wise; 

(c) the action taken so far by the Government to 
clear the encroachment during the said period and the 
results obtained therefrom; and 

(d) the time frame by which these reaerved Forests, 
National Parks and Sanctuaries are made free from 
encroachment? 

THE MINISTER OF STATE IN .THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) Yes, Sir. 

(b) to (d): The information is being collected and will 
be laid on the Table of the House. 

{Translation] 

Telegram. Feell .... 

4703. SHRI ADITYANATH : WIll the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the kinds of facilities available in the telegraph 
offices to send telegrams in Roman and Oftvnagari scripts; 

(b) the details of the facilities available to send 
telegrams in Roman but the serne ara not available for 
Devnageri script; and 

(c) the steps taken by the Govemment for the 
development of such facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Facilities exist to send telegrams in Roman as well 
as Devnagari Scripts through public, counters and 
phonogram wortdng in Telegraph offices. 

(b) Telegraph terminal equipments like bilingual 
electronic teleprinters, morse working, bilingual electronic 
key-boards, bilingual electronic key-board concentrators, 
bilingual formatted terminal concentratora. bilingual store 
and forward measage switching systems of 32 and 64 
lines capacity are provided with Roman as well as 
Devnagari transmiasion capability. Few numbers of atore 
and forward message switching systems and formatted 
terminais/concentrators are not capable of handling the 
bilingual traffic. 
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(c) As per.the policy of the Gov!. of India, the entire 
automatted telegraph net-work will be made bilingual. The 
required equipment had already been developed and 
tested. Bulk procurement for implementation in the net-
work is under process. 

{English] 

International Steamer Route In Sunderbllna 

4704. SHRI P.R. KYNDIAH : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the International steamer route in 
Sunderbans in. currently used by cargo vessels plying 
botween Calcutta and Assam/Bangladesh; 

(b) whether a proposal' was mooted to declare and 
develop this route as National Waterways; . 

(c) il so, the present status of the proposal; 

(d) whether there is any scope for private (overseas) 
investment tor this project to be run on toll; and 

(e) it so, whether the Centre would pose this projact 
to any of the overseas funding agency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
<a) Yes, Sir. 

(b) This is one of the identified waterways that can 
be declared as a National Watp""vay by an Act of 
Parliament. 

(c) The proposal to declare international steamer route 
In Sunderbans from Rangalala Channet to Beharikhal-
Raimangal river confluence on the inter-national border 
as a National Waterways was being considered. The 
environmental study in this route has been completed. 
However, MOEF as well as the concerned State 
Government have suggested alternate routes for this 
National Waterway. Accordingly. a detailed hydrographic 
survey is being taken up. 

(b) Assessment 01 this has not been done yet. 

(c) Does not arise. 

World Bank Loan to NTPC 

4705. SHRI INDERJIT SINGH RAO : Will the Minister 
01 POWER be pleased to state: 

(a) whether the World Bank proVides loan to National 
Thermal Power Corporation: 

(b) if so, the details of the loans provided by the 
World Bank to NIItiomII Thermal Power Corporation dUrIng 
the last ttvee yeanl; 

(c) whether an inspactlon team of the World Bank 
has recently visited National Thermal Power Corporation 
complexes and taken a decision to delay the loan to 
NTPC; 

(d) if So, the reasons therefor; and 

(e) the extent to which the NTPC projects have been 
advenlely affected due to this decision from World Bank? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) Yes Sir. 

(b) The World Bank has not provided any fresh loan 
to National Thermal Power Corporation (NTPC) during 
the last three years. The last loan approved by the World 
Bank for NTPC was in the year 1903-94 for an amount 
of US$ 400 million under time-slice concept. The drawal 
of World Bank loan by NTPC during the last three years 
is as under: 

Year USS Million 

1995-96 74.46 

1996-97 108.34 

1997-98 140.86 

(c) to (e): The Inspection Panel of the Word Bank 
has visited the Singrauli area in July. 1997 and after 
investigation has submitted its report. The Government 
has not received any decision to the effect that loan to 
NTPC is being delayed. 

(Translation] 

Chartered Accountllncy examination 

4706. SHRI SURESH CHANDEL : Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) the number of applications for rechacking received 
by the institution after the declaration of results of 
Chartered Accountancy examinations; 

(b) the number of the persons det.~ .. ed succel8ful 
after rechecking and the type of discrepancies found 
therein; and 

(c) the steps being taken by the Govemment to avoid 
such discrepancies in future? 
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THE MfNISTER OF LAW, JUSTICE AND COMPANV 
A~AIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) and (b): Statement Is 
attached. 

. (c) The lnatllute has an In-buIIt monitoring mechanism 
tor taking COI'NClIMt meau ..... ThIs would be nontlnuoualy 
and IlrictlyfoRowed. 

Sr.tement 

51. No. Type of Examination Number of applications 
received in respect of 
Examination held In 
November, 1997 

~«·Candic!ates. Type 01 diaorep4ncies 
declared successful 
.. a' relltlR·;of 
verlflctllion 

1. Foundation Examination 522 

2. Intermediate 3505 

3: Final ExamInation . 31)10 

[English1 

Approval to Bridges In the ....... 

4707. SHRI GIRIDHAR GAMANG : Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) the bridges approved by his Ministry under "Inter-
State and Economic Importance" scheme of the Ministry 
during Eighth Five Vear Plan, State-wlae; 

(b) the progress made by the States so far by 
implementing the scheme and funds plaoed by them .as 
their share of the said SCheme;. and 

(c) the criteria for approving the schemes ,and the 
States who complied with these criteria and submitted 
the propOsals to his Ministry? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Under the Centrally sponsored scheme of Inler-State 
and Economic Importance (E&I). the following number of 
'brldge works were apprcwed In principle In the 8th Plan: 

(i) Madhya Pradesh 

(il) Karnataka 2 

(iii) Ralasthan 2 

(iv) Orissa 

(v) Tamil l'Qadu 

.. (Four) 

Group First 
Group Second 
Unit 3' . 

Group First 
Group Second 

- 15 
- 14 

6 
- 16 

These were mainly in the 
nature of ommission to 
examine or mark any 
answer/or there had 
been mistakes in the 

'totalling of marks 

(b) The progress of the bridge prcjects which were 
finally sanctioned dining the 8th Plan Is as under: 

Aajat!wn-2 Since completed with the .Stale. putting in its 
requisite share. 

Tamil Nadu-1 Work commenced and the State 
Govemment has spent Ra. 348.48 lakhs upto February, 
1998. 

(c) The criteria for approving the proposals under 
the Eal Scheme Is 8. under: 

(i) RoadsIBrjdges connection National Highways. 

(ii) Inter-State roadl/bridges necessary for 
ensuring through communication. 

(iii) RoadslBridges required for opening up new 
areas to which railway facilities can not be 
provided in the near future. 

(iv) Roads/Bridges which can contribute 
materially to rapid development e.g. in hilly 
are~s and places having rich mineral 
resources for exploitation. 

On the basis of above crlUtria, proposals were invited 
from all the States and .. many .. 17· Stataa submitted 
about 3000 proposals during the 8th Plan. 
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a.anmce to the ProfecP of And8man 
and Nlcobllr '''ande 

4708. SHRI MANORANJAN BHAKTA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the under of proposals fl)r environment and forests 
clearance received Irom Andaman and Nicobar 
Administration during the last three years; 

(b) the action taken by the Govemment thereon; and 

(c) whether the Govemment are contemplating to 
simplify the procedures for according such clearance so 
as to avoid hindrence in the development work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANO!) : (a) and (b): During the la81 three years. six 
proposals were received lor environmental clearance by 
this Ministry. out 01 which three proposals were accorded 
environmental clearance and rest three were transferred 
to Ministry 01 Surface Transport who have been 
empowered to consider those projects lmder the provisions 
01 July 7. 1997 amendment to CRZ notification. 

For forest clearance, five proposals were received, 
out 01 which lour proposals have been given final 
approval. The remaining one proposal has also been 
approved in prinCiple. Compliance report with regal\! to 
later proposal is awaited from Andaman and Nicober 
administration. 

(c) This Ministry has issued the detailed guidelines 
for processing of proposals under the Forests 
(Conservlllion) Acl. 1980. These guidelines have been 
.evlsed from lime 10 time lor simplification o! procedure, 
which Include delegation 01 powers to Regional Offices. 
Constitution 01 State Advisory Boards. relaxation's in 
I" oVlsion for compensatory afforestation for srnall 
duvcfopment projects. etc. 

Clearance to Pipeline by IOC 

4709. SHRIMATI JAYANTI PATNAIK : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
10 state: 

(a) whether the proposal for laying a pipeline by the 
Indian Oil Corporation between Paradeep and Ranchi has 
boen pending lor the clearance; and 

(b) if so. the date Irom which it is pending and the 
steps taken to expedite the clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANO!) : (a) The Ministry has not received any such 
propoeal for clearance under Environment (Protection) Act, 
1986 aI'Id Forest (Conservation) Act, 1980. 

(b) does not arise. 

V~ of New New8p8per TItIa 

4710. SHR! G.M. BANATWALLA : Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the procedure for obtaining verification of new 
newspaper titles; 

. (b) whether all verifications particularly for new 
English, Hindi and Urdu newspapers are required to be 
obtained from the office of the Registrar of Newspapers 
for India (RNI) in Delhi; 

(c) if so, whether it takes an extremely long time to 
obtain verification of title for proposed new newspapers; 
and 

(d) if so, the steps taken to provide expeditious 
verification of tltIe&? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CCNMUNICATIONS 
(SHRIMATI SUSHMA SWARAJ) : (a) The intending 
publisher is required to apply to the concerned magistrate 
who forwards the application to the Registrar of 
Newspapers for India, who intimates the availability or 
otherwise of the titles to the magistrate as well as the 
applicant after due verification. 

(b) Yes, Sir. 

(c) and (d) No, Sir. 

Aemeln. of Natandll Unlwr"" 

4711. SHRI KRISHAN LAL SHARMA : Wltl the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleaaad to state: 

(a) whether the remains of the ancienl Nalanda 
University in Bihar are in a state of decay; 

(b) whether the decay is due to financial crunch and 
if not, the other reasons for the decay; 

(c) the guidelines for releuing the annual grants for 
its maintenance; and 

(d) the amount of grants released during the last 
three years. year-wise? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHARJOSHI) : (a). and 
(b): 1'110, Sir. The remains 01 the ancient Univeraity at 
Nalanda are in a lairly good state of preservation. 

(c) The guiding lactor lor release of lunds to any 
centrally protected monuments under the Archaeological 
Survey 01 India, such 88 the aile et NaIanda,' is lis actual 
requirement for conservation works. 

(d)The expenditure on the maintenance and 
conservation 01 the site at Nalanda during the IllS! three 
years is as below: 

1995·96 

1996-97 

1997-98 

Rs. 4,40,500 

Rs. 16,88,500 

Ab. 6,67,700 

Maintenance Centre for HPT-'LPTa In M ..... 

4712. SHRI A.F. GOLAM OSMANI : WHI the Minister 
of INFORMATION AND BROADCASTING be plea&ed to 
state: 

(a) whether the Government propose to .et up 
maintenance centre lor HPTs and LPTs In Assam; 

(b) if so, the details thereof, 1ocation-wiH; 

(c) whether proposals have been received lor setting 
up this centre at Barbeta in the State; And 

id) il so, the details thereol? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SINARAJ) : (a) 
and (b): The High Power TV transmitters (HPTs) are 
maintained independently by the concerned Head of 
Offices. One Divisional Maintenance Centre (0Me) at 
Silchar, in addition to the existing lour DMCs, one each 
at Dibrugarh, Jorhat, Guwahllti and Tezpur, is being set 
up for maintenance 01 LPTslVLPTs in the State and would 
be made operational on deployment 01 requisite staff. 

(c) No, Sir. 

(d) Does not arise. 

(Translation] 

Adult Uteracy CamPIIIgA 

4713. SHRI KIRTI VARDHAIII SINGH : Will the 
Minister 01 HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a> the amount allQC8ted for the total adult literacy 
campaign in the rural are.. in. Uttar Pradesh during the 
last two years and upto May, 1998; 

(b) whether the government .. aware that the people 
in the most of the rural areas 01 Uttar Pradesh are still 
IUiterate; 

(c) if so, the details 01 the major achievements made 
under various literacy schemes launched in the rural 
areas; 

(d) whether the Lok Jumbish Project is proposed to 
be implemented in Uttar Pradesh; 

(e) if 80, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HUMAN RES9URCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) An 
allocation 01 .Rs. 1400 crores for 8th Plan and Rs. 93.97 
crores for 1998-99 has been made lor all literacy 
programmes. No State-wise allocations are made and 
funds 111'8 released on the bMi8 01 requirements 01 the 
State Government and the proposals for T olal Literacy 
Campaigns and Post Literacy Campaigns received from 
various districts. Grant released Irom NLM under TLCI 
PLC to Uttar Pradesh in as follows: 

1996-97 Rs. 4,21,38,000 

1997-98 Rs. 2,27,80,000 

April-May, 1998 - Rs. 80,00,000 

(b) The total number 01 illiterates In age-group 01 7+ 
in Uttar Pradesh is 64.77 million (Male 26.30 m And 
Female 38.47 mI. In rural areas there are 55.98 mlRion 
illiterates out of which 33.35 m are female and 22.63 m 
are male. (As per 1991 census). 

(c) All 68 districts of Uttar Pradesh Including rural 
areas have been covered by Total Literacy Compalgns 
(tLC) whereas 11 districts have also launched their Post 
Lheracy Compalgns (PLC). While TLC provides the. basic 
lunctional literacy to an illiterate leamer, PLC is Intended 
to consolidate the fragile skill 01 the neo-Ieaming to actual 
life situations. 

The TLC in Uttar Pradesh had a target 01 190.78 
lakh learners identified through actuallield survey. Out of 
this, 130.98 lakh learners were enrolled in various TLC 



289 Written Answers ASADHA 29, 1920 (Saka) to Questions 290 

and the number of leamers completing Primer-I, II and III 
are as follows: . 

Primer 

II 

III 

No. of leamers 
completed 

9903619 

6413454 

4796100 

(d) to (f): The Lok Jumblsh Project is an innovative 
State Speci'ic Project being implemented in Rajasthan 
with assistance 'rom Swedish Intemational Development 
Authority (SiDA) with cost sharing in the ratio 0' 3:2:1 by 
SIDA, Government 0' India and Government of Rajasthan. 
There is no proposal to implement this project in Uttar 
Pradesh. 

[English} 

Fo .... try Development In UtbIr Pntde.h 

4714. DR. RAM VILAS VEDANTI : WHI the Minister 0' ENVIRONMENT AND FORESTS be pleased to state: 

Name of the Scheme 

Integrated Afforestation and Eco-Development Project Scheme 

Area Oriented Fuelwood and Fodder Projects Scheme 

Conservation and Development of Non-Timber Forest Produce 
including Medicinal Plants 

.(a) the 'inancial grants provided to the Uttar Pradesh 
'or 'oreatry development during the last three years, 
projeot-wise; 

(b) whether the utilisation of grants has been found 
to be satisfactory; 

(c) if so, the details thereof; and 

(d) if not, the action proposed by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONM.ENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) to (d): The Central 'assistance released 
to the Government of Uttar Pradesh under the major 
schernes of afforestation of the Ministry of Environment 
and Forests, in which grants are given to the State 
Govemments, in the period 1995-96 to 1997-98 is as 
'oHows: 

Central Assistance Released 
<Rs. in lakhs) 

, 1995-96 1996-97 1997-98 

437.31 1049.66 185.42 

340.78 360.47 212.44 

Nil Ni! 53.00 

The evaluations done so far of the projects of the Eighth Ptan Period have found \he utilisation 01 gran .. 10 be satisfactory. 

PerfQnnMCe of NTPC 

4715. SHRI NARESH PUGLIA: WHI the Minister 0' 
POWER be pleased to state: 

. (a) whether the Government have reviewed the 
performance of NTPC 'or 1997-98 as per standard norms 
in this regard; 

(b) i' so, the detfils thereof; 

(c) the details 0' action pian finaliaacl 'or 1998-99 '0' 
NTPC; 

(d) the datails of total losses incurred by each 0' the 
power plant run by NTPC during the last three years, 
plan-wise and year-wisa; 

(e) the steps taken/proposed to be taken by the 
Government to make good these 108ses; 

(f) whether the National Thermal Power Corporation 
has also incurred a loss of Rs. 220 crore during the last 
one year due to malfunctioning boile of the tubes in its 
power plants as reported in the 'Hindustan Times' dated 
June 29, 1998; 

(g) if so, whether any accountability in tNs regard 
has been fixed; 

(h) i' 80, the details thereof; and 

(i) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : <a) and (b): The performance of 
National Thermal Power Corporation (NTPC) based on 
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Memorandum of UndelStanding (MOU) of 1997-98. has 
been reviewed by the GovemrMnt. NTPC has met the 
major pertormance targets for 1997·98 in reapect of groas 
gendration. net profit to capital employed. gross margin. 
project implementation and utilisation of 1IIIh. 

(c) The action plan for performance by NTPC 
incorporated in the MOU for the year 1998-99. inter· .... 
includes the following: 

Parameters 

Gross Generation-MUs 
Availability Factors(%) 

Heal Rate coal based 
stations (KcallKwh) 

Gross Marginal (Rs. crs.) 

Net Profil to Capital 
Employed ("In) 

Target 

99000 
84 

2480 

4460.01 

6.85 

(rl) :md (0): NT PC is continuously making protft since 
the start 01 commercial operations of its stations. They 
have been forced to back down its units in the Eastem 
Region for lack of demand and inadequate avaHability of 
gas fol' their plants in the Western Region. These factors 
has resulted in book losses for Anta. Auraiya & Kawas 
gas turbine stations during the Year 1995·96. and for 
Singrauli STPS. Korba STPS & Kawas STPS during the 
year 1996·97. For the Year 1997·98 the book losses 
were reported at Farakka STPS. However. as per NTPC 
these book losses would be wiped out once their claim 
lor "eemed generation are accepted. 

(I) and (i): No, Sir. The news report in the 'Hindustan 
Times' dated 29th June. 1998 was raported out of context. 
Boiler lUbe failure in power plants in an accepted 
phenomenon the world over. The percentage loss of 
availabilily due to tube failure in NTPC stations is 
comparable to international utilities of USA and UK, and 
hAS come down to 1.89% in 1997·98 from 2.064% in 
1996-97. which is considered as one of tl)e best 
perlormances in the country. The tube failure rate 
expressed In terms of number of failuras per thousand 
running hours 01 NTPC stations lor the last three years 
is as under: 

Year' Tube lailure rate per thousand running hours 

1995·96 0.351 

1996-97 0 338 

HI97 -1l8 0.294 

(g) and (h): Do not arise. 

UNeSCO Conter.108 on CUltul'IIl PoIlelH 

4716. SHRI R. SAMBASIVA RAO : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be plellSed to 
state: 

(a) whether India participated in the UNESCO Inter· 
Governmental Conference on Cultural Policies for 
development which concluded at Stockholm on April 2. 
1998; 

(b) if 10. the main participants In the conference; 

(c) the subjects discussed in the' conference; and 

(d) the proposals put forward by the Indian 
Govemrnent in the conference? 

THE MINISTER OF HUMAN RESO,URCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOlOGY (DR. WRlI MANOHAR JOSHI) : (_) and 
(bt· India pIoftk:IpaIed In the UNESCO Inter-Governmental 
Conference on Cultural Policies for Development held at 
Stockholm from 30th March. 1998 tc 2nd April. 1998. 
The Indian daegatlon was led by Dr. L.M. Singhvi and 
also included Dr. R.V. V_idyanatha Awar, Secretary to 
the Gov!. of India in the Department of CuHure. 

(c) The Conference treated the main subject before 
it in terms of a number of sub· themes namely A 
Commitment to Pluralism. Cuhural Policy and Research. 
Cuhural Rights. Mobilising Resources. Cunure, Children 
and Young People. International Cooperation in Cunural 

. Policy, Cuhural Creativity, the Media in Cunural Policy, 
Cultural Heritage and Culture and new Media 
Technologies. 

(d) India Chaired the Session on the theme Cultuial 
Heritage. 1\ was IlIso one of the tWelve countries elected 
to the Drafting Committee. which finalised the Action Plan. 
India was able to include as an objective in the Action 
Plan prevention of illicit trade in antiquities on a wortd-
wide basis and to prevent in particular the acquisition of 
unprovenanoed objects by Museurne and privete collectors. 

[TranslBtion) 

Flnanel.. Crl... at KIIndia Port 

4717. SHAIMATI SURYAKANTA PATIL : Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether Kandla Port is passing through financial 
crisis at prasent as a result of which import and export 
of the country is being affected adversely; 
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(b) if so, whether the Govemment have reviewed the 
financial structure of Kandla Port in this connection; 

(c) if so. the factual outcome thereof; and 

(d) the full details of allocations made to the Port 
during the current financial year and the Ninth Five Year 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) No, Sir. 

(b) and (c): Do not arise. 

(d) During Annual Plan 1998·99, the approved outlay 
for Kandla Port Trust is Rs. 65.SO crores, out of which 
Rs. 50 lakhs is External Aid, and the balance will be met 
from Internal Resources of the Port. For Kandta Port, an 
outlay of Rs. 360 crores has been aUocated in Ninth 
Five Year Plan. out 01 which Rs. 30 crores is expected 
to come as External Aid and balance from Internal 
Resources of the port. 

Committ .. s Constituted to review the 
Functioning of SEas 

4718. SHRI HARIKEWAL PRASAD: 
SHRI RAVINDRA Kt.;MAR PANDEY : 
SHRI SURENDRA PRASAD 

YADAV (JAHANABAD) : 

Will the Minister of POWER be pleased to slate: 

(a) whether the Govemment have constituted any 
committee to review the functioning of the State Electricity 
Boards; 

(b) whether this committee has submitted ita report; 
and 

(c) if so. the details thereof and the action being 
taken thereon? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) The Govemment constituted 
a Committee for Review of Commercial Accounting 
System in State Electricity Boards in May, 1993. 

(b) and (c): The Committee submitted its report in 
July. 1996 which was circulated to all the SESs for taking 
necessary action. The important recommendations of the 
Committee are in the attached statement. 

StIItentMt 

Impottant RecomtrIfHIdations of the Committee for 
Review of CornmtHr:ilJl Accounting System 

in State Electricity Boarr:Js 

(1) The Committee recommended that a nodal agency 
namely, CA or PFC (which is a developmental financial 
Institution for power sector) develop a common software 
for a uniform system of accounts which could be adopted 
by different SESs with modification under circumstances 
specific to them while doing so the nodal agency may 
set up a task force comprising of accounts personnel 01 
a few SEea and a professional computer software agency. 

(2) In the changed scenario, the SEea are required 
to negotiate with the IPPs for private power development, 
private parties for privallsation of distribution, with financial 
institutions including multilateral and bilateral agencies etc. 
This would require the SESs to subject themselves to 
right financial disclosure and dlaclpllne requirements. This 
would necessitate a more comprehensive presentation of 
accounting data in the revenue account lind balance sheet 
keeping in view the Information interest of different 
agencies. 

(3) Analytical presentation indicating quality of asseI$ 
such a receivable and for better appreciation of the 
accounting information such as capital work in progress, 
be given. 

(4) Scope of audit report should be b;oaderied to 
cover auditor's comments. 

(5) Management comman .. on auditor's report be 
also added as an Annexure 10 the annual statement of 
accounts. 

(6) The Board's report on the functioning of the SEa 
should be enclosed with the annual aCcount. It should 
bring out, summarily, inte,·.IIa, the performance of the 
Board during the year, future pef8pective and other crilical 
issues before the Board. 

(7) Modification of rules providing lor accounting 
policies. 

(8) Adequate provisions in respect of gratuity and 
other terminal benefits should be made every year based 
on the realislic assessment of the liability.' 

(9) SEea should fund depreciation reserves. 

(10) Modifications in the schedule 3 of Part I of· the 
rules be carried out to provide separate dllclosure of 
electricity duty etC. 
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(11) The basic value of spares/items scrapped etc. 
should be written off as a loss to the organisation 

(12) The internal audit system should be 
strengthened. 

(13) Despite the' problems in the assessment the 
Committee endorsed the imperative need for State 
Governments compensating SESs for subsidised sale of 
power to the agricultural sector. 

{English] 

National In!ltltute of Oeeanognlphy 

4719. SHRI AJIT KUMAR MEHTA: 
SHRI SURENDRA PRASAD 

VADAV (JAHANABAD) : 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased of state: 

(a) whether the National Institute of Oceanography 
has been entrusted with the task of retrieving the 
valuables from the sea; 

(b) ii so. the details of items retrieved by the Institute 
during the last three years, year-wise and the value 
thereof: 

(c) whether due to shortage 01 funds the institute 
has not been provided with the latest exploratory 
technology: 

(d) if so. the details thereof: and 

(e) the steps being taken by the Government for 
providing the latest exploratory technology and equipment 
to the institute? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTEJI OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No 
SIr. National Institute of Oceanography (NIO), Goa as 
per its charter is engaged in studies on Marine 
A,chaeology and is not involved in the task of treasure 
location and retrieval. 

(b) to (e): Do not arise. 

I Translation! 

Criteria for Opening JNV 

4720. SHRI CHINMAYANAND SWAMI : Win the 
Minister 01 HUMAN RESOURCE DEVELOPMENT' be 
pleased to state : 

(a) the details of the criteria laid down for opening 
of Jawahar Navodaya Vidyalayas; 

(b) whethar tha Govemment propose to make any 
amendment in the criteria; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) The 
Scheme of Navodaya Vidyalaya envisage 88IlIng up of a 
Vidyalaya on the receipt of suitable propoeals from the 
State Govemments concerned incfuding offer of 30 acres 
of land and suitable rent free temporary accommodation 
and other infrasructural facilities. 

(b) No, Sir. 

(e) It has been proposed in the Programme of ActIon 
1992 on National Policy of Education 1986 that a 
comprehensive review of the Scheme of Navodaya 
Vidyalayas will be required after Navodaya Vidayalaya 
have been established and co.nsolidated in all districts in 
the country. The process of establishing Navodaya 
Vidyalayas on the criteria mentioned in pAre (a) above is 
continuing pending review of the Navodaya Vidyalaya 
Scheme. 

{English} 

Development of National Highwaya In Kenlia 

4721. SHRI T. GOVINDAN : WHI the Minister of 
SURFACE TRANSPORT be pleased to IItata: 

(a) whether the Union Government consider to include 
Kerala State in the 'Golden quadrilateral' for the purpose 
of four laning: 

(b) if so, the details thereof; and 

(c) " not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OFI. OEBENDRA PRADHAN) : 
(al No, Sir. 

(b) Does not arlee. 

(c) National Highways pauing through Kerala do not 
fall on the Golden Quadrilateral which connects 
metropolitan cities of Delhi, Calcutta, Chennal and 
Mumbai. 
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Utilisation of Tranaponder8 

4722. SHRI K. YEARANNAtOU : Will' the Minister of 
COMMUNICATIONS be please(l to state: 

(a) whether the Department of Telecommunications 
has lost potential revenue on account 0' inordinate delay 
in the use 0' transponders in the expensive satellite 
system; and 

(b) if so, the reasons there'or and the steps taken 
by the Government to fully utilise the tranponders on all 
satellites? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) CAG in its report 'or the year t 996-97 has pointed 
out loss of revenue due to inordinate delay in. the 
utilisation 0' transponders in satellite system. However, 
the Department of Telecom is not in agreement with audit 
observations. 

(b) To the extent feasible efforts are made to utilise 
transponders. keeping some as spare 'or unforeseen and 
emergent requirements. 

Child Welfa,. Centres In J .. K 

4723. PROF. CHAMAN LAL GUPTA : Will the 
Minister of HUMAN RESOURCE DEVELOPMEN-'- be 
pleased. to state: 

(a) the number of Child Welfare centres opened in 
J&K during Eighth Five Year Plan and proposed to be 
opened during the Ninth Filole Year Plan; 

(b) whether any 'oreign aid is being extended to the 
States 'or these we"are centres; and 

(c) if so. the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (OR. MURLI MANOHAR JOSHI) : (e) 58 
Integrated Child Development Services (I CDS) projects 
were sarletion~ in the State of Jammu & Kashmir during 
Eighth Five Year Plan period. Out of these, 50 projects 
were opened during the Eighth Five Year Plan period. 
Apart from that 65 centres 0' Early Childhood Education 
and 33 Balwadl· Centres were functioning in Jammu & 
Kashmir by tl'le end of Eighth Five Year Plan. 8 projects 
under Integrated Child Development Services Scheme are 
proposed to be opened during Ninth Five Year Plan 
subject to availability of adequate funds. 

(b) No. Sir. 

(c) Does not arise. 

{Translation} 

Development of Sectora with the 
Assistance at saT 

4724. SHRI RAMSHAKAL : Will the Minister 0' 
SCIENCE AND TECHNOLOGY be pleased to state: 

(_) the different sactors in which Science and 
Technology ma08 Its contribution 'rom 1990 to 1997; 

(b) the details thereof, Sector-wise; 

(c) the amount 0' 'unds proposed to be allocated by 
the Government for these sectors during the current 
'inancial year; and 

. (d) The number 0' sectors targeted to be devetoped? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b): In the field of Science & Technology, India has made 
significant achievements during the period 1990-97 in 
sectors like Agriculture, Atomic Energy, Space, Bio-
technology, Ocean Development, Industrial Research, 
Biomedical Research, Computer Science etc. Some of 
the salient achievements are: 

• There has been significant increase in food-
grains production. 

• Successful launch of Indian National Satellite 
INSAT 2A, 2B and 2C anti INSAT-20 
satellites which have increased the outreach 0' Indian television and Indian 
commu.,ications beyond Ihe National 
boundaries 'rom middle-east to south-east 
Asia and also Indian Remote SenSing 
Satellite-1C (IRS-1C) and IRS-1D. The other 
major milestone is the operationalisation of 
the Polar satellite launch vehicle that 
launched IRS-1D. 

• A programme entitled "Integrated Mission for 
Sustainable Development (iMSD) was 
launched in several districts 'or formulation 
of location-specific development plans. 

• Parallel computing system (Pece plus), and 
pilot plant facility to process "GaAs wafers 
and 1-12 GHz MMIC utilizing 0.7 micrometer 
optical lithograph)' technology. 

• Besides the testing of nuclear devices and 
delivery systems, peace'ul application of 
nuclear energy including establishment of 
pressurized heavy water technology, 
demonstration 0' last breeder technology and 
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utilization of thorium, indigenously deligned 
mini reactor (Kamini) utilizing uranium-233 
and establishment of Giant MeIIIr-wave Radio 
Telescope (GMRT). 

Plant tissue cuHure industries, aquaculture, 
drugs & pharmaceuticals and 
immunodiagnostics industries have come up 
and also new Centre for DNA fingerprinting 
has been established. 

Annual Scientific expeditions to Antarctica 
covering new areas of research continued 
and National Institute of Ocean Technology 
has been established. 

Development and commercialization of large 
number of technologies in the fields of 
industrial catalyst, chemicals, fQod 
processing. leather procesling and products, 
construction materials, drugs and 
pharmaceuticals and bib-medical devices, 
country's first all composite trainer aircraft 
(Hansa). Considerable progress has also 
been achieved in the Technology Mission 
Projects in the areas of Sugar production, 
Advanced composites, fly ash utilization, 
leather technology acquacuHure. biological 
pest-contrOl and bio-fertilizers. 

Fellowship amounts for all categories of 
research personnel have been doubled; 
setting-up of a Technology Development 
Board to accelerate Technology Development 
and application; institution of Swarnajayanti 
Fellowships in Basic Research for 
outstanding young scientists between the age 
of 30-40 years; a new scheme "Fund for 
improvement of S&T infrastructure (FIST)" in 
universities and related institutions; a patent 
facilitating mechanism to provide support to 
all scientists on aspects 01 patenting; bringing 
out the Technology Vision-2020 perspective; 
and establishment of sophisticated 
meteorological and seismological facilities in 
the country. 

(c) and (d): The Government have proposed to 
provide Rs. 2418.50 Crores for the Central S & T 
Dt:partmen'slAgencies during the current financial year 
(199R-99) to promote R&D in various sectors of S&T like 
Atomic Energy, Space, Biotechnology, Ocean Science. 
Scientific and Industrial Research etc. besides supporting 
basis research in frontier areas of S&T. 

{English] 

ArchMolog, U ....... t HaInpI Unlveralty 

4725. SHRI K.C. KONDAIAH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have received any 
proposal from Kamataka for the Central assistance for 
opening the Archaeology Museum at Hampi University; 

(b) H so, the amount of Central assistance sought 
for; 

(c) the amount out of the total aaslatance raIea8ed 
so far; and 

(d) the time by which the remaining assistance will 
be relelaS8d to the State Govemment? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. However. the Kannade University, Hampi, had applied 
for financial assistance from the Department of CuHure 
under the scheme of 'Promotion & Strengthening of 
Regional & Local Museums" for setting up a multipurpose 
museum in the University of Kenada, Hampi. 

(b) to (d): For setting up this Museum, the University 
of Kennada had requested for a grant of Rs. 1,79,50,259 
for constructing a new museum building. This request 
was considered by the Selection Committee constituted 
f~r this purpose. The Committee recommended a token 
grant of Rs. 2.00 lakhs subject to the condition that the. 
University would get the buHdlng plan revised from a 
protessional architect so that the coat of the building is 
scaled down to a reasonable limit. The University was 
advised to take action in January 1998. The University 
has not submitted the revised plan as yet_ Pending raceIpt 
of that revised plan, the token grant of As. 2.00 Iakhs 
hu not so far been released to the University. 

Recovery of Outat.Mdlng DuH .... Inat 
Cellular CompanIM 

4726. SHRI MOHAN RAWALE : 
SHRI RAMKRISHNA BABA PATIL : 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the cellular companies owe a 'Iarge 
amount to the Govemment on account of licence fee; 

(b) if so, the details thereof; 
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(c) the reasons for accumulation of such a large 
amount: and 

(d) the action taken to recover the outstanding dues 
Irom them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes, Sir. 

(b) As on 30.6.1998, Rs. 1343.44 crores is due from 
the Circle Cellular Operators. 

(c) and (d). The Cellular Operators Association of 
India has represented that most of the projects are non-
viable with reference to the presenttenns and conditions, 
as their original projections, with regard to demand, 
number of subscribers have not proved to be correct. 
The Association has demanded extension of the licence 
peliod as well as moratorium on payment of licence fees 
lor two years. In some caaea, Bank Guaranteea to reccMII' 
the outstanding licence fee payment could not be 
encashed on account of stay granted by CourtalTRAI 
(Telecom Regulatory Authority of India). In order to verify 
Ihe points made by the Association, the Bureau of 
Industnal Cosls & Prices (BICP) have been entrusted to 
conduct a detailed techno-economic study of the Cellular 
Industry. Pending the BICP study ICICI (Industrial Credit 
and Investment Corporation 01 India Ltd) were also 
requested to undertake a quick study of the Operational 
performance of the Cellular Service. The mailer is under 
Government's consideration. 

Income Tax Tribunal Bench at Vljayawadll 

4727. SHRI P. UPENDRA : WHI the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleaaedto state: 

(a) whether there has been a demand for opening of 
an Income-Tax Tribunal Bench at Vijayawada in Andhra 
Pradesh; 

(b) if so. whether the Govemment have agreed to 
set up the bench in principle; and 

(c) if so, the reasons for the delaV in opening the 
Bench? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : <a) Yea, Sir. 

(b) It has not been found possible to accede to this 
demand, However, Govemment hils recently approved the 
setting up of a Bench of the Tribunal at Vtsakhapatnam. 

(c) Does not arise. 

4728. SHRI ARJUN SETHI : Will the Miniat. of 
POWER be pleased to stale: 

(a) whether Low Plant Load Factor and heavy 
Tranamiuion and Distribution losaea of thermal power 
plants have been a cause of much concem to thE 
Government during the last few years; and 

(b) if so, the steps taken by the Government to meal 
the challenges posed by the said factors? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGAlAM) : (a) and (b): The sector-wise Plant 
Load Factor (PLF) for year 1996-97 and 1997-98 and 
on aU India basis is given below: 

(PLF %) 

Sector 1996·97 1997-98 

State Sector 60.3 60.9 

Central Sector 71.0 70.4 

Private Sector 71.2 71.2 

All India 64.4 64.7 

Transmission and Distribution (T&D) Ioaaea during 
1994-95 and 1995-96 were 21.13% and 22.27% 
respectively. 

The Govemment constantly reviews the working 0 

thermal power stations in the country and have indetified 
the problems of different thermal power stations. Various 
measures are being taken to solve these problems which 
include Renovation and Modemisation of old units, supply 
of required quantity and quality of coal, training of O&M 
personnel, and strengthening of Tranamiasion and 
Distribution system. T&D Ioaaea in the country which were 
15% till the year 1996-67, have increased gradually to 
about 22.27% in 1995-96. The- major losses occur in 
subtransmission & distribution system. Power distribution 
falls within the purview of SEBslState Govemments. CEA 
has issued comprehensive guidelines on reduction of T&D 
losses which. inter-.Ii., include identification of high loas 
area, upgradation of operation voltages, reduction of length 
of L T lines, location of distribution transformer nearer to 
the load centres, installation of shunt capacitors, 
improvement in construction and operation techniques and 
practices. 
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Women Development CorpOnttlOill • 

4729. SHRI MADHAV RAO PATIL : 
SHRI VITHAL TUPE : 
SHRI ASHOK NAMDEORAO MOHOL : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of States where Women Development 
Corporations have since been set up; 

(b) the works undertaken by these corporations so 
lar, corporation-wise; 

(c) the achievements made by these corporations 
particularly in Maharashtra; and 

(d) the total amount of financial assistance provided 
to these corporatiOns during 1997-98 and provisions for 
1998-99? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (OR. MURLI MANOHAR JOSHI) : (a) The 
State Governments have set up Women Development 
Corporations in the States of Andhra Pradesh, Bihar, 
Gujarat; Haryana, Himachal Pradesh, Jammu & Kashmir, 
Karnataka, Kerala. Madhya Pradesh, Maharashtla, 
Manipur, Orissa, Punjab, Tamil Nadu, Uttar PradeIh, WHI 
Bengal and in the Union Territories of Chandigarh and 
Pondicherry. 

(b) and (c): A Statement showing the works 
undertaken by each of these Corporations is enclosed. 

(d) In accordance with the decision taken by National 
Development Council, the Scheme of SetIing-up of Women 
Development Corporations has been transferred to the 
S~ Sector w.e.1. 1.4.1892. Though no direct funding Ia 
being done, some Women Development Corporations are 
availing of alllliatanoe under various 8Chames. 

-.ment 

S. No. Women Development Corporation 

1. 

2. 

2 

Andhra Pradesh Women's 
Cooperative Finance 
Corporation Ltd. 

Bihar State Women 
Development Corporation 

Activities 

3 

Providing marginal loans to 
small scale women entrepreneurs. 
Undertaken variety of training programmes for 
women under OWCRA and' NORAD programme. 

11 Working Women Hoatele. 

Advancing loans under Rashtrtya Mahila Kosh. 

Publicity of Mahlla Samridhhi Yojana. 

The Corporation given margin money aaeistance to 
women. Besides, a Training-cum-Production Centre 
for Handloom sari and bags was origanlsed at 
Deoghar and at Bansjora a tassar weaving and 
reeling cenJre is being run presently. 

Every year on the occasion of the Internatlon 
Women's Day a "Mahila 'Samrldhhi Utsav· Is 
organ~d in which sale of articles produced by 
women and worn lin groups. exhibition, dally 
workehops. cultural prog;ammea and free medical 
check-up camps are also organised. 
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3. 

4. 

5. 

6. 

7. 

Wrilten AnswelS 

2 

Gujarat Women Economic 
Development Corporation. 

Haryana Women Development 
Corporation. 

Himachal Pradesh Mahlla 
Vlkas Nigam. 

Jammu & Kashmir Women 
Development Corporation. 

Kamataka State Women 
Development CorporatIon. 
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3 

Corporation has taken up Tralning-cum-Employrnent 
Centra in the trade of Office Management. 

Running a bankable scheme under which loan 18 
provided to the extent of As. 1.00 Iakh. 

Corporation organised Shivil'8 and opened IICCOUnIa 
under Mahila Samrlddhi Yojana. 

Margin money to email entrepreneur. 

Running training-cum-Productlon Centre for women, 
organile SaJe.cum-Exhlbltlon from time to time. 

Upgradatlon of skills of women In the trade of 
handlcraftll under the Support-Tralnlng-cum-
Employment Prog. 

Providing marginal loan to llman entrepreneurl. 

Running varioull Training units In the trades of 
Beauty cuHure and Computer under the Employment-
cum-Income Generation Programme. 

Implementing Women Dairy Project WIder Support 
to Training Employment Programme for Women. 

Undertaking publicity of Mahila Samrlddhi Yojana. 

AssistIng women In getting loan at cor.c.s.1onaI ndIe 
of interelt from the financial institutions. 

Undertaking training cour.es In the trade. of 
Beautician. Screen Printing and Office Management 
under the Employment-cum-Income Generation-cum-
Production Programme. 

Publicity of Mahila Samriddhl Yojana. 

Marginal loan. to small women entrepreneurs. 

Training-cum-Productlon Centres for Women. 

Manebelaku Scheme. 
Devadaal Rehabilitation Programme. 
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8. 

9. 

Written AnswelS 

2 

Ker ... State Women 
Dev~ment Corporation. 

Madhya Pradesh Mahila 
Arthik Vikas Nigam. 

JULY 20, 1998 

3 

Training for Women EntrepreneUl'l. 

Training Programmes. 

Corporation Loa1 Scheme. 

Exhibition-cum-Sale Workahope. 

Publicity of Mllhlla Samrlddhi Yojana. 

Self-Employment Scheme for Women 
below Poverty Une. 

'JOB 

Self-Employment Scheme for Backward end MInority 
Communities. 

Construction of Working Women Host .... 

Job Oriented Training Programme for Women. 

Production-cum-Training een... for Women. 

Implernenling GRAMYA acherne under which 
women desirous of undertaking smaI bu8IneA are 
given an inlereat-tree loan of As. SOO ~ the Nigam. 

Implementing PHOTOCOPIER MACHINE Scheme 
under which women selting up a photocopier 
machine through Bank loUt are given a aubeidy of 
10"k, not exceedng Rs. 10,000. 

Implementing SAMARTH scheme under which I1Iir*'II 
expenses in recognized inslilUlions of widowed, 
divorced and deserted women are borne by the 
Corporation. 

Implementing TYPING TRAINING Schernea under 
which. free Irai1ing wIIh It~ Is Imparted 10 women 
in DlslricI Headquartera and other bigger towne of 
the Slale. 

Implementation of NORAD achernes like Computer 
Training aulgned to the Corporation. 

Nodal Agtn:y for Ruhtriya Mahila Koeh. 

Implementation AgeIw:y for STEP project. 

Implementing agency of World Bank-IFAO funded 
centrally sponacnd Rural Women's DIMIapment and 
Empowerment Programme for 8 Districts 
(Hoshangabad, Dewas, Sehore, BetII, T1kamgarh 
and Chatarpur) of the 8t11te. 
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10. 

11. 

'12. 

13. 

14. 

Written Answers 

2 

Mllharashtra Women 
Development Corporation. 

Manlpur Women DewIapmet It 
Corporation. 

Orissa Women f)eye.opment 
Corporation. 

Punjab Women Development 
Corporation. 

Tamil Nadu Women 
Development Corporation. 
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3 

Arranging aal. of good8 producect by DWCRA 
group8 by holding MellI. 

Organising training of women lor income 91~"oralil1g 
activitIeII. 

Running various Training units under 
the Training·cum·Employment Programme lor 
women. 

UndeItIIken publicity of Mahila Samriddhi Yojana. 

Conetruction of Hostels for working women. 

Providing loans to marginal women 
enlrlJPf"lfl8Uf8. 

Conducting training courses in !he tradaa of mosquito 
net·maklng, typing and shorthand under Training· 
cum· Production Centre for Women. 

Publicity of Mahlla Samriddhl Yojana. 

Running a Subaidia'Y Unit at Khur 
where women assemble watches under the franchise 
of HMT. 

Publicity of Mahila Samriddhi Yojana. 

Provides loans with capital subsidy 
through various Banks for economic upllftment 01 
women. 

Undertaken Trainmg Programmes in Hosiery, 
Stationary, Shawl Weaving undar Training-cum-
Production Centre for· Women. 

Running Vocational and Rehabilitlliion Centre at 
Bhatinda, Ludhiana and Hoshiarpur. 

Formation of ... ·help Women Groupe In 
caIIaboraIion with NGOII under Tamil Nadu Women's 
Development Project. 

SkIll Development Training Programme for benefitting 
women below the poverty line to get employment. 

Trelnlng-cum·Production Centre for Women. 

Entrepreneurship Developmen: Programme. 

Implementing Mahila Samrlddhi Yojana Publicity 
Programme. 
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15. 

16. 

17. 

18. 

2 

Uttar Pracle8h MahIIa 
Kalyan Nigam. 

West Bengel Women 
Development Corporation. 

Chandigarh Women 
Development Corporation. 

Pondicherry Women 
Development Corporation. 

Extenalon In Service 

4730. SHRI SATYA PAL JAIN : 
SHRI SOMJIBHAI DAMOR : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have been urged to grant 
2 years extension of service to all those teachera working 
in the univeraitlea and affiliated colleges on or before 
May, 1, 1998; 

(b) if .0, whether the said proposal is under 
c:onaid8ratIon of the Government for the IIIat 0 .. month; 
and 

(c) if so, the present status. of the propoaeI? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) Yes, 
Sir. 

(b) and (e):The said proposal alongwlth the revision 
of pay 1IC8Ie. of teachera is under consideration of the 
Government and the decision would be taken very soon. 

3 

Rural Women Development & Empowerment 
project. 

Running Training Unlt8 for Women under TrIIir*Ig-
cum-Production Centres for Women'. PI'OgIW1VM. 

Margin money loan provided at conceuIon8I rates 
of interest. 

Providing Marketing facilitlaa to woman 
entrapraneura. 

Undertaking construction of Working Women Hoalala. 

Running TI1IIr*Ig unlt8 under the 
Training-cum-Employment Programme for Women. 

Undertaken publicity of Mahlla Samrlddhl Yojana. 

Set up recently. 

Running Training unlt8 under the 
Tralning-cum-Ernployment Programme for Women. 

Undertaken publicity of Mahilll 9amrlddhl YojIIna. 

Decll .. In Ac8dem1c StMdard of SchooIa 

4731. SHRI ANANT GANGARAM GEETE : 
SHRI MADHUKAR SIRPOTDAR : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

• 
(a) whether the Government have conducted any 

study about"the decline of academic atandard In the 
schools particularly th08lt In the rural areas; 

(b) if 80, the details thereof; 

(c) whether the Government have framed eIri IIChMIe 
to revitali8e the lChooIing pattern to promote the healthy 
academic standard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELO"MENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No 
auch atudy haa been apecIfIcaIIy conducted. 

(b) Does not arlee. 
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(c) Revitalisation 01 the schooling pattem thrOUSh 
updated syllabi and methodology 01 teaching is an ongoing 
process. As per the provisions in National Policy on 
Education 1986 and Programme 01 Action 1992, the 
NCERT has evolved a National curricular Iramework. It 
also brings oul text books which are adopted/adapted by 
different Boards/State Govts. Efforts have been made to 
upgrade the standard of education through improving the 
capabilities 01 teachers through in-service orientation and 
training and extending better support lacilities through 
educational technology. laboratolies, libraries and special 
emphasis on critical areas like science, mathematics etc. 
Ellorts are also being made to improve the contents and 
process 01 teaching and leaming so as to make the 
process 01 leamlng less stresslul and more attractive. 

(d) Does not arise. 

sanCtions Impoaed by G-a Nations 

4732. PROF P.J. KURIEN : 
SHRIMATI LAKSHMI PANABAKA : 
DR. T. SUBBRAMI REDDY : 

Will the Minister of POWER be pleased to state: 

(a) whether the sanctions impo.l8d by the G-8 nations 
alter the Pokharan Nuclear test by India have great effect 
on the power sector; 

(b) if so, the extent to which the power sector has 
been affected; 

(c) whether the Govemment are considering concrete 
measures towards providing liquid fuel on the short 
gestation projects; 

(d) the total impact on the power projeGts; 

51. Name of the Project 
No. 

2 

1. Feroz Gandhi Unchahar TPP, 
51. II 

2. f:=aridabad Gas Power Project 
(CCGT) 

3. Vindhyachal 5TPP 51. " 

314 

(e) the total power projects at present which are in 
operation and the time by which they are likely to be 
completed; 

(f) whether the Govemment have ac:corded techno-
economic clearance to 49 independent power producers; 
and 

(g) if so, the tolal capactty 01 power generated from 
these projects? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (d): According to available 
information, the committed extemal assistance for the 
power sector would not be alfected by the sanctions 
imposed by the dillerent donor countries. Hence, no 
immediate ellect is likely on ongoing programmes in the 
.power sector. 

(c) Liquid fuel linkages had been given to projects 01 
about 12000 MW capacity for the whole country as a 
one time measure to bridge the energy shortage in the 
short run. However, as per the recent modifications in 
the liquid fuel policy, the 12000 MW capacity would apply 
only to Naphtha based power projects and States would 
be lree to contract for new power projects baaed on 
furnace oil end non-traditional fuels like Condensate and 
Oilmulsion. 

(e) Details of major ongoing power projects along 
with anticipated date of completion are given In the 
Statement I and II encIoeed. 

(f) and (g): 44 power projects in the private MCIor 
with a total capacity 01 21221 MW have been accorded 
techno-aconomic clearance by Central Electricity Authority 
upto June, 1998. 

/ 

Capacity Date 01 
(MW) completion 

3 4 

2 x 210 712000 

430 112001 

2 x 500 212001 
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2 3 

4. KayamkUlam CCGT 3SO 3IlOOO 

5. Simhadri TPS 2 )( 500 1212002 

6. Panipat St. IV 210 (") 

7. GHTP Btlalinda 2 )( 210 7198 

B. StJratgartt 2 Ie 250 ' __ 2000 

9. Wanakbori TPS 210 8198 

10. Paaultlan COOT 865 1CW8 

11. Sural Lignite TPS 2 )( 125 2199 

12. Sanjay Gandhi Extn. TPP 2 )( 210 12J99 

13. Khaper1cheda Em. SI. II 2 )( 210 7/ZOOfY 

14. Da!. 101 CCGT 2184 2000a01 

15. Thermal PP at Tonmagalu 2 )( 130 3189 

16. DG Power Station 8 Ie 18 ~ 

aWlllled 

17. Karaikal Combined Cycle 32.5 Me 

18. Diesel Generating Sets 4 )( 50 2J99 
at Basin Bridge 

19. North Madras TPP St. II 2 )( 525 

20. Bakreahwar TPP 5 )( 210 Schedule 
awaited 

21. Budge-Budge TPS 2 )( 250 12198 

22. Leimakhong DG Power Projec:I 8 )( 8 ~ 

Heavy Oil Based awIIhd 

r) 24 months from the dat. of Iignlng of PPA, 
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sr.,.",.", " 

SI. . Name of the Project CepecIly Date of 
No. (MW) completion 

2 3 4 

1. Nathpa Jhakri 6)( 250 2001-02 

2. Dulh8Sti 3 )( 130 2001-02 

3. Tehri St. I 4 )( 250 2001-02 

4. Dhauliganga-I 4 )( 70 2004-06 

5. Rangit.1II 3 )( 20 1999-2000 

6. Doyang 1 )( 25 1998-2000 

7. Ranganadi 3 )I 135 1999-01 

8. Upper Slndh-II 2 )( 35 1998-2000 

9. Upper Sindh Extn. 1 )( 35 1999-2000 

10. Sewa St. III 3 )( 3 1998-99 
(Critical) 

11. Chenani St. III 3 )( 2.5 1998·99 
(Critical) 

12. Ranjit Sagar 4 )( 150 1998-2000 

13. Sobia 2 x 3 1998-99 

14. Sardar Sarovar 6)(2OO+5x50 1999-02 

15. Banaagar Tons Ph. I, II & III 3 x 105 + 2001-02 
2 )( 15 + 3 )( 20 

16. Bansagar Tons Ph. IV 2 )( 10 2001-02 

17. Rajghat 3 )( 15 ·1999-2000 

18. Koyna St. IV 4 )( 250 1999-01 

19. Dudhganga 2 )( 12 1998-2000 

20. Ghatghar PSS 2 )( 125 2002-03 
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2 3 4 

21. Srisallam LBPH 8 )( 1SO 1999-02 

22. Singur 2 )( 7.:; 1998-2000 

23. Kalinadi St. II 3)(4O+3)(SO 1997·2000 

24. Brindavan 2 )( 6 X Plan 

25. Sharavathi T.R. 4)( 60 2000-02 

26. Malankara 3 )( 3.5 2001002 

27. Kaklcad 2 )( 25 1999-2000 

28. Kuttiyadi Tail Race 3 )( 1.25 2000-01 

29. Poringalkuthu LB Extn. )( 16 1998-99 

30. Kuttiyadl Extn. )(50 2001·02 

31. Sathanur Dam )( 7.5 1998-99 

32. Parson's Valey (Kundah-V Ext.) )(30 1999-2000 

33. Pykara Uhimate St. 3 )( SO 1999-01 

34. Chandll 2 )( 4 1999-2000 

35. Nom Koel 2 )( 12 1999-2000 

36. Upper Indravati 4 )( 1SO 1999-2000 

37. Potteru 1 )( 3 + 1 )( 3 1998-99 

38. Teesta Falls 1·111 3 )( 3 )( 7.5 1999-2000 

39. Purulia 'PSS 4 )( 225 2OO2-G4 

40. Dhansiri 5 )( 3 )( 1.33 X Plan 

41. Llkim Ro 3 )( 8 2000-01 

42. Baspe St. II 3 )( 100 Beyond.9th Plan 

43. Mahashwar 10 )( 40 2001-02 
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Introduction of Franking --.chine. 

4733. SHRI VAlKO : Will the Minister ot 
COMMUNICATIONS be pleased to state: 

(a) whether the Govemment are aware that there 
are delay in the prorr,pt delivery of postal letters to the 
addresses; 

(b) it so, whether there halfe been postal seals are 
not clearly indicated on the letter. 

(c) it so, the sIep8 Govemment propose to take In 
this regard; 

(d) whether there is any proposal to introduce. 
Franking machines in all the Post Offices of the country; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Generally, mails are delivered as per the norms laid 
down by the Department. As per the reaults of the All 
India Live Mail Survey conducted in 1997, 68.1% of the 
home district mail, 76.9% of the home state mail and 
75% of the mails meant for other states were delivered 
as per the norms. However, occasional delays to mail do 
occur due to various reasons which are beyond the control 
of the Department. The delays in delivery of mails occur 
due to problems in transportation like late running of 
trains, off-loading of mails by airlines, irregular running of 
mail carrying buses, natural calamities etc. 

(b) and (c): 0. "ant efforts are made to improve 
the post marks affixfKf by Post Offices. Stamps and seals 
are replaced periodically. Use of franking machines and 
stamp cancelling machines is being encouraged by this 
Department to get better impressions. In order to get 
better quality of date and delivery stamps, these are now 
being manufactured through ordnance factories. 

(d) to (f): Franking machines hare already been 
supplied to important post offices across the country. 
Keeping in view the available resources, every effort is 
made to increase the supply of these machines to other 
post offices, depending on justification based on traffic 
and revenue likely to be generated. 

Change In ObJective. of ICHR 

4734. DR. RAYANTA RONGPI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any change has been made recently In 
the statement of objectives or ICHR; 

(b) if so, the rell80nII therefor; and 

(c) the details of the statement of objectives in the 
original memorandum of understanding of 1972 alongwith 
the new amended version? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
T~CHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. 

(b) and (c): Do not arlee. 

Changing of Tarttr Structu,. 

4735. SHRI MANIKRAO HODLYA GAVIT : 
SHRI D.S.· AHIRE : 

Will the Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether Postal Department has been suffering 
10000s worth croras of rupees every year; 

(b) if so, loss/deficit of the Department of Posts during 
the last three years; 

(c) the reasons therefor; 

(d) whether the Govemment propose to change the 
tariff structura; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The Department of Posts has not been euffering 10II88II 
as such but has been in deficit. 

(b) The deficit of the Department of Posts during the 
last three years is as under: 

1994-95 Rs. ::151.81 crores 

1995-96 Rs. 659.41 crores 

1996-97 Rs. 703.26 crores 

(c) The cost of operation of most of the postal 
services is far more than the tariff being charged for 
the'!e services. Since Dept!. of Posts Is a public UtIlIty 
Service Deptt. affordability factor has to be kept In view 
while revising Postal Tariff for different services. 
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(d) Yes, Sir. 

(e) The revision of rates in respect of eight po~aI 
services is included in the Finance Bill 1998. 

Promotion of Sport. 

4736. SHRI VITHAL TUPE : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whetner the Union Govemment haYe received 
some proposals from the State Govemments for the 
promotion of Sports, provision of basic sports faciUties 
and construction of Sports complexes In their respective 
States during the last three yealS; 

(b) il so. the details thereof; 

(c) the action taken by the GoYernrnent in this regard; 
and 

(d) the funds allclCllted to the Stat .. tor the purpose 
during the said period, State-wise and year·wise? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) Yes, 
Sir. 

(b) to (d): Keeping in view the huge committed liability 
of the projects approved up to 1996, in principle, by the 
Central GOYemrnent and the Depaltrnent's decision to 
reviae the relevant 1Cheme, thie Depaltment decided not 
to consider any fresh proposal till the committed Rbility 
is met and revision of this scheme Is finalised. 
Consequently, proposals for cr.atlon of sports 
infrutructure received from StateslUTs were returned to 
them. A liat indicating details of pending proposals 
approved and funds allocated during the lest three years 
is given In statement enclosed. 

List showing the details of proposals approtltld and fundII allocated under 
the sCheme of Grants for C,.."Hon of Sports Infraatructura during 

the last three yealS (1995·96, 1996-97 and 1997·98) 

- .. ---.... _------------_._---------------
Year 51. No. 

2 

Assam 

1995·96 1. 

1996·97 

1997·98 

Andhra Pradesh 

1995·96 1. 

1996·97 

1997·98 

Arunachal Pradeah 

1995·96 1. 

Name of the 
Project! 
Location 

3 

Swimming Pool at Jorhat 

District Sports Complex 
at Adilabad 

SPDA centre at Jengging 

Amount 
approved 

Rs. in lakh 

4 

43.00 

75.00 

41.30 

Amount 
released 

RI. in lakh 

5 

20.60 
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2 3 4 5 

1996·97 

1997·98 

Bihar 

1995·96 

1998-97 1. Pavilion & Development 5.00 
of Playfield In the 
existing Polo Ground 
Stadium at Lahariasaral, 
Darbhanga. 

1997·98 

GoII 

1995·96 

1996·97 

1997·98 

GuJarlit 

1995-96 1. Outdoor Stadium at 11.80 
Rajpipla, Bharuch. 

2. Basketball Court in 0.150 
P.N. Mehta High School 
KodaIl. SabMcantha. 

1996·97 

1997·98 

HaryllNi 

1995-96 1. Indoor Stadium in CMK 14.08 7.00 
National Girls CoBege 
Sirsa. 

2. Wrestling Shavan In 4.26 3.834 
Mahavidyalaya Gurukul, 
Jhajjar, Rohtek. 

1996·97 

1997·98 
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2 3 4 6 

HlmllChal Pradaah 

1995-96 1. Swimming Pool at Bhule 30.00 
Mandi. 

2. Basket Ball Court in 0.90 0.81 
G.A.V. Sr. Secondary school 
Kangra. 

3. Football Field In Sacred 1.24 1.'118 
Heart High School, Sidhapur 
.~ra .. 

4. Outdoor Stadium at Junga 8.32 7.488 
Shimla. 

5. Basketball Court in Govt. 0.89375 0.80436 
School in Tal, Hamirpur. 

6. Basketball Court in Govt. 0.89375 0.80435 
School in Maharal, 
Hamirpur. 

7. Basketball Court in Govt. 0.89375 0.80435 
School in Hamirpur. 

8. Basketliall Court In Govt. 0.89375 0.80435 
School in Jungle, Hamirpur. 

9. Baaketbal Court in Govt. 0.89375 0.80436 
School in Jalarl, Hamirpur. 

1996-97 

1997-98 1. SPOA centre at Ohararn- 49.00 49.00 
shala, Kangra. 

Jammu and Kaahmlr 

1995-96 1. Indoor Stadium at Leh. 37.50 33.75 

1996-97 

1997-98 

Karnataka 

1995-96 1. Taluk Stadium at. Sira, 6.00 5.40 
Tumkur. 

2. Playfield in Poomaprajna 0.40 
Education Centre, 
New Thappasandra, Bangalore. 
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2 3 4 5 

3. Indoor Stadium at Karwar 35.00 

4. Sports Complex at 20.00 10.00 
Gulbarga. 

5. Indoor Stadium at 10.00 
Bangalkot, Bljapur. 

6. Playfleld in Sadguru 1.24 1.118 
Appaiah Swamy High School 
Kuclge, Kodagu. 

7. Taluk Stadium at Hara- 12.00 
panahall, Boilary. 

8. - '.!uk Stadium at 1.00 
Siruguppa, Bellary. 

9. Stadium in the pramises 1.75 1.575 
of Sri Adlchunehunagiri 
1n8titute of Medical 
Sciencee, Balur. 

10. Indoor Stadium at Mandya 35.00 35.00 
City, Mandya. 

1996-97 1. Taluk level stadium at 8.51 
Sankelhwara, Belgaum 

2. Taluk level stadium at 12.00 
Aenebenur, Dharwad. 

3. Taluk level stadium at 18.00 
BaUahOngal, Belgaum 

4. Taluk level stadium in 1.98 
Government Boys High 
School, Tiptur, Tumkur 

5. Taluk stadium at Haliyal 12.00 
Uttar Kannada Distt. 

6. Taluk level stadium at 8.75 
Hosanagar, Shimoga. 

7. Indoor Stadium at Aaiehur 18.90 

8. Taluk stadium at 10.495 9.4455 
Arsikera, Hassan 

9. Indoor Stadium by 52.SO 6.83 
Field Marshal K.M. 
Karlappa AudItorium Trust 
Kodagu. (Medekeri) 
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2 3 4 5 

10. CreationIModemisation 800.00 800.00 
of existing sports 
Infrastructure ·for the 
National Garnes in 
Bangalore and Maysore. 

1997-98 1. Taluk level stadium at 2.80 
Huvinahadagoli, Bellary. 

2. Taluk level stadium at 12.00 
Haveri, Oharwad. 

Kere •• 

1995-96 1. Composite Footbal!' 1.24 
Cricket field in St. 
Mary's High school 
Kokkadampoil, Kozhikode. 

2. Stadium in Sacred Heart 6.10 5.49 
High School, Thiruvambabdy 
Kozhikode. 

3. Tennis Court in Golf 0.80 0.80 
Club, Kowdiar, Thiruvanan-
thapuram, Kerala. 

4. Stadium In Holy Family 4.65 4.185 
High School, Rajapuram 
Kasargod. 

5. Indoor Stadium in St. 10.00 
Antony's PubliC School 
Anakkal, Kanjirapally, 
Kottayam. 

6. Football Field in JOT 0.83 
Islam Orphanage High 
School, Kozhikode, 

7. Football field in the 1.24 1.118 
premises of ·Our lady of 
Lourde High School, 
Uzhavoor, Kottayam. 

8. Indoor Stadium in Mitra- 16.80 12.12732 
Niketan, Venanad, 
Trlvandrum. 

9. Football field at 1.24 1.116 
Kanjikuzhi, ldukki. 

10. Swimming pool at Alappuzha, 38.00 34.20 
AIIeppy. 



333 WrIIten AnnIMt ASADHA 29, 1920 (Salal) to au.tIoM 334 

2 3 5 

11. Open Stadium at Kasargod 6.60 5.94 

12. Sports Complex at Palal 37.50 
Kottayam. 

1996-97 

1997-98 

Madhya Pradnh 

1995-96 1. Indoor StadIum at 19.975 
Burtlanpur, Khandwa. 

2. Sports Stadium at 6.00 SAO 
Plchhore, Shlvpuri. 

3. Mini-atadium at Salad, 18.00 16.20 
Durg. 

4. FloodlIghting In Roop 50.00 45.00 
Singh Stadium, GwaJior 

5. SPDA Centre at Gwailor 15.00 15.00 

6. Stadium at Morena. 9.SO 

1996-97 

1997-98 

Maherahtra 

1995-96 1. Multipurpose Hall 35.00 
(Indoor stadium) at 
Vavatmal. 

2. Swimming Pool at 20.00 10.00 
Vavatmal. 

3. Indoor stadium at 30.00 
Chiplun. Ratnagiri 

4. Indoor Sports Complex 3.03 
by Rao Saheb Akhada, 
Nagpur. 

5. Gymnasium Hall by Nagpur 10.00 
MunicipaJ Corporation at 
Ward Nos. 49, 55, 57 & 62. 

6. Multipurpose Gymnaalum 2.96 
Hal at Kiahnujl Bhlaikar 
Akhada, Napr. 
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7. Gymnasium HaN in Nav 6.72 
Bharat High School and 
Jr. College of Arts & 
Science, Bhame, Ratnagiri 

8. Playfield at Nivuhi 0.80 0.72 
High School, Baraahlv 
Pract'lani. 

9. Gymnasium Hall at 6.72 
Sawarde, Ratnagirl. 

1996-97 1. Swimming pool at 5.00 
Narkhed, Distt. Naqpur. 

1997-98 

Manlpur 

1995-96 1. Swimming Pool in 30.00 10.00 
Khongjom War Memorial 
Complex, Tenth .. Thoubal. 

1996-97 

1997-98 

Meghalaya 

1995-96 

1996-97 

1997-98 

MIzonnn 

1995-96 1. District level sports 215.49 215.49 
complex/lndoor Stadium 
Outdoor Stadium at 
Lunglel, SaIha, Tlungvel, 
Lungdai, Me.Donald HIli 
Charnphal, Saitual and 
Kawartethawveng. 

1996-97 

1997-98 

Nagaland 

1995-96 
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1996·97 

1997·98 

Ort ... 

1. Playfield in Govemment 0.498 
High School, Sialichandhatha 
Baragarh. 

2. Playfleld in Govemment 0.75 
High School, Narayanpatna, 
Koraput. 

1996·97 

1997·98 

Puntab 

1995·96 1. Hockey fleldlBasket Ball 2.30 
Court with 6 lane g ..... 
running track in Atma Ram 
Kumar Sabha Sr. Secondary 
School, Patiala. 

1996·97 

1997·98 -
Ra ....... 

1995-96 1. BuketbaH Court in 0.435 
Govemment Secondary 
School, Nimbohera Jatan, 
Bhllwara. 

2. Playfleld at B.L. 4.23 3.807 
Senior Secondary School 
Bagar, Jhunjhunu. 

3. Stadium of Bal. Hr. School 10.00 10.00 
Kota. 

1996-97 

1997·98 

Sllddm 

1995·96 1. Outdoor stadium at 18.00 15.30 
Gyalshing & Maugon. 
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1996-97 

1997-98 

Tamil Nadu 

1995-96 1. PlayfieldlBasketball 1.7835 
court at Dharapuram, 
Chennampatty, Olagadam 
and Devakottal, Periyar. 

2. Indoor stadium at 52.50 47.25 
Dharaoyram, Periyar. 

3. Swimming Pool at Campion 10.00 10.00 
H.S. School, Trichy. 

4. Tennis Court at SBIOA 0.3675 0.33075 
Matriculation and H.S. 
School, Coimbatore. 

5. FootbalVCricket field 2.50 
with 8 lane running track 
in RVG H.S. School, Kurichi 
Kottai, Coibatore. 

6. Fiheration Plant for 6.20 
Swimming Pool in Sainik 
School, Amaravathinagar, 
Coim~atore. 

7. BasketbaU court in 0.60 0.60 
Stanes H.S. School, 
Coimbatore. 

8. Tennis Court In Perks 1.86 1.874 
Campus, Coimbatore. 

9. Basketbal court in Mount 0.60 0.60 
Zion Matriculation H.S. 
School, Karpaganagar, 
Pudukottai. 

1996-97 

1997-98 

Tripunl 

1995-96 1. Swimming pool at Udaipur 63.75 57.375 

1996-97 
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1997·98 

Uttar Pl'IIdeeh 

1995·96 1. Swimming Pool at George 43.00 21.50 
Town, Allahabad. 

1996-97 

1997·98 

W .. , Bengal 

1995·96 1. Indoor Stadium at 52.50 
Rabindranagar, Midnapore 

1996·97 

1997·98 

UNION TERRITORIES 

Anclaman " Nlcobar lalanda 

1995·96 

1996·97 

1997·98 

Chandlgarh 

1995·96 1. Playfields in Vivek 1.95 
High School, Sector·38 

1996-97 

1997·98 

Dadra " Nagar Havell 

1995·96 

1996·97 

1997·98 

Dam8f1 " Diu 

1995·96 

1996-97 

1997·98 
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Deihl 

1995-96 1. Outdoor stacium in 5.02 2.50 
Ramjas Sports & Moun-
taineering Institute, 
New Delh. 

1996-97 

1997-98 

Pondlche\'y 

1995-96 

1996-97 

1997-98 

Lakshedweep 

1995-96 

1996-97 

1997-98 

{Translation] 

Current Affairs progrsmme on Doardarahlln 

4737. SHRI VIJAY GOEl : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the names of the topical subjects on which the 
programmes were telecast under the current aftairs 
programme on the National and Metro channel of the 
Doordarshan during the last one year; 

(b) the names of those programmes, dates of their 
telecast and the names of the producers; 

(c) whether complaints of irregularities have been 
received in the matter of clearance for these programmes; 
and 

(d) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
and (b): Details of topical current affairs programmes 
telecast from July, 1997 to June, 1998 on National and 
Metro Channels of Doordarshan are given in the 
Statement enclosed. 

(c) No, Sir. 

(d) Does not arise. 
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8m,.",.,., 

List of current affairs Programt'flflS Commissioned from July, 1997 to June, 1998 

S. No. Name of the Producer Title SanctIon Date of 
Date TeIecMt 

2 3 4 5 

1. Mis Tanush Films, Development of Small 04.07.97 29.12.17 
Lucknow Hydro Project in 

Uttafllkhand 

2. MIs Moving Picture Co. Agenda (8) 04.07.97 

1. Power 08.09.97 

2. Economy 15.09.97 

3. Family Planning 22.09.97 

4. CoalitIon Govt. 29.09.97 

5. Broadcasting Bill 08.10.97 

6. Indian Cricket 20.10.97 

3. MIs Forms & Images . Inhen Kehne Dein (5) 04.07.97 

1. Panchayat 1!1.03.98 

2. River Action Plan 17.03.98 

3. Tourism 15.08.98 

(remaining two under production) 

4. MIs Rajindra Films Indian Exim Report (8) 04.07.98 13.10.97 

20.10.97 

27.10.97 

03.11.97 

10.11.97 

17.11.97 

5. MIs New Age Television Oil Pool Deflei. 09.07.97 08.07.97 

6. Mia Altam Productions The Island FHe (3) 09.07.97 24.03.98 

31.03.98 

21.04.98 
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7. Mis R.S. Associates Insuranc. Today and 17.07.97 05.05.98 
Tomorrow 

8. Mis Aman Arts Sharp Focus (5) 07.08.97 

1. Fire tragedy 22.08.88 

2. Air crash 29.06.97 

3. Pollution 06.07.98 

4. Earthquake 13.07.98 

(one 18 under production) 

9. MIs Pritish Nandy Looking Back. Looking 19.08.97 10.07.97 
Communications Forward 

10. MIs Arobi Cinematics Foreign Direct 2.08.97 
Investment (5) 

1. Punjab 13.04.98 

2. Sikkim 20.04.98 

3. Kamataka 27.04.98 

4. Tripura 04.05.98 

11. Shri Kim Agarwal Series on Economic 22.08.97 
Infrastructure (4) 

1. Railways 10.04.98 

2. Roads 17.04.88 

3. Ports 24.04.88 

4. Power 12.05.88 

12. Mis Upvan FUms Prog. on Hong Kong 08.09.97 27.08.97 

13. Mis Images NetWork Uncaging the Tiger (13) 22.09.97 29.03.88 

12.04.88 

19.04.88 

26.04.98 

03.05.98 

10.05.98 
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13A. MIs New Age Television Profile on SM K.R. 22.10.97 17.07.97 
Narayanan 

14. MIs Images Network Growlhline (6) 19.11.97 

1. Surst 20.02.98 

2. Muradabad 09.03.98 

3. Ludhiana 16.03.98 

4. Bangalore 23.03.98 

5. SIYaleas1 30.03.98 

6. Tirupur 06.04.96 

15. MIs Pritish Nanday In Focua with PM (2) 18.12.97 08.11.87 
Communication. 15.11.97 

16. MIs Partl.... Nandy Tribute to Mother 24.12.97 13.09.97 
CommunicationB Teresa 

17. MIs TV Live Interview with Shrl 24. 12.97 03.06.97 
I.K. Gujral 11.12.97 

18. MIs ANI Prog. on Political 12.01.98 21.11.98 
Development 

19. MIs Images Network :ducation 12.01.98 05.12.97 
Small Scale IndIatriee 18.11.97 

20. MIs Signet Commna. Girl Child 12.01.98 02.10.97 
SmaU Scale Industries 15.11.87 
Education 17.11.97 

21. MI. Lucrative Eye Panctwan Vetan Ayog 12.01.98 18.08.97 

22. MIs Eastem News & The Jewels of India (2) 29.01.98 12.01.98 
Features. Calcutta 05.03.98 

23. MIs TV News India Prog. on Late Punit Dun 03.02.98 24.01.98 

24. MIs APCA Interview with Shri 27.02.98 27.07.97 
K.R. Narayanan 

25. MI. lmagea Network EmpJoyment Generation 06.06.98 18.10.97 
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26. Mis Pritish Nandy 
Communications 

27. MIs A.S. Films 

S. No. Name of Producer 

1. MIs ANI 

2. MIs ANI 

3. MIs Signet Commns. 

4. MIs Samvad Parikrama 

5. Mis Plua Channel 

6. M/s TV Today 

7. MIs APCA 

8. M/s TV Live 

9. MIs TV Today 

10. MIs Moving Picture Co. 

11. MIs IN-TV 

12. Mis TV Today 

{English] 

Benches of Supreme Court 

4738. SHRI P.C. THOMAS: 

JULY 20, 1998 to Quesftone 352 

3 4 5 

Signing Off & Taking 06.05.98 14.03.98 
Charge 17.03.98 

Instilling Confidence 23.04.98 19.11.97 
in Minorities (2) 20.11.97 

DetaIls of 0"",01.,. .... 

Name of Programme ~aya of Telecaat 

Bhara! Dairy Monday, Thuraday DD-1 

SAARC Diary Sunday DD-1 

Khoj Khabar Saturday DD-:I 

Karobarnarna Wednesday DD-1 

Buain ... PLUS (Diacontinuecl at present) 

Buainess Aaj T8k Monday-Friday DD-2 

First Edition Monday-Saturday 00-2 

Aankhon Dekhi Dally DD-2 

Aaj Talc Monday-Saturday DD-2 

India This Week Saturday DD-2 

Crossfire Sunday DD-2 

Saptahlk Aaj Tak Saturday DD-2 

(b) whether some State Governments have urged 
the Union Govemment to aet up new benches of SupJwne 
Court In view of difficulties being faced by ltiganlll to 
approach Supreme Court due to dlatanca and coat 
involved therein; and 

SHRI MULLAPALL Y RAMACHANDRAN: 
SHRI H.G. RAMULU : 
SHRI T. GOVINDAN : 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be p:eased to state: 

(a) the number of cases of all categories including 
Special Leave Petitions pending before the Supreme Court 
of I~dia particulariy from Kamataka; 

(c) if 80, the details thereof and IMCIIon of the 
Union Govemment thereto? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) As on 1.7.1998, 6,109 
Admission matters and 13,53' Regular mattars relating 
to all categories (incluclng Special Leave Petitions) were 
pending for hearing before the Supreme Court. Out qt 
theM, 451 Adrnlulon Matters (including 416 Special 
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Leave Petitions) and 456 Regular Matt.,. (including 32 
Special Leave Petitions), either filed against the judgement 
and order of the High Court of Kamataka or where the 
State of Kamataka Is a party, were pending. 

(b) and (c): The Govemments of Tamil Nadu, Andhra 
Pradesh and Kamataka suggested setting up of a bench 
of the Suprema Court in the raspective State capitals of 
south India. The Govemments of Tripura and West Bengal 
desired establishment of a bench of the Supreme Court 
at Calcutta. The Law Ministers of the eastem and the 
north-eastem States adopted a resolution unanimously that 
it is essential for the Supreme Court to sit at a suitable 
place in their regions. 

Article 130 of the constitution of India provides that 
the Supreme Court shall sit in Delhi or in such other 
place or places, as the Chief Justice of India may, with 
the approval of the President, from time to time, appoint. 

The suggestions for establishmE'nt of benches of the 
Supreme Court outside Delhi were referred to the Chief 
Justice of India. The Registry of the Supreme Court 
intimated that the suggestions were considered and the 
same were not agreed to by the Full Court in the meeting 
presided over by the Chief Justice of India. 

Impact of Sanctions on the Power ProJecte 

4739. SHRI A.C. JOS : 
DR. T. SUBBARAMI REDDY : 

Will the Minister of POWER be please to state: 

(a) whether the American sanctions combined with 
Mody's downgrading of India's investment rating have 
severely with the projects in the power sector; 

(b) if so, whether there is 18.81 percent foreign Direct 
Investment flow in the country; 

(c) if so, whether the major players, US based 
companies with the Exim Bank and OPIC have suspended 
the credit guarantees; and 

(d) if so, the steps the Govemment proposed to take 
to meet the fate of the power projects? 

THE MINISTER OF POWER (SHRI P,R. 
KUMARAMANGALAM) : (a), (c) and (d): Ongoing projects 
in the public sector with committed extemal assistance 
are not likely to be affected by the sanctions. As regards 
private sector the govemment has not perceived any 
reluctance by the foreign companies in pursuing their 
proposals on account of the sanctions and downgrading 
of investment rating, 

(b) According to the Economic Survey, 1997-98, the 
actual inflow of foreign direct investment in proportion to 
approvals has gone up from about 19% in 1995 to about 
21% in 1997 (uplO November, 1997), 

.. 

Cultural Pollution 

4740, SHRI CHINTA MOHAN: 
PROF. PREM SINGH CHANDUMAJRA : 
SHRI G. GANGA REDDY : 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the attention of the Government has been 
drawn towards the newsitem captioned 'Govemment to 
stop cultural pollution' appearing in "Pioneer" dated May, 
20, 1998; 

(b) if so, whether Indian Film Industry, Media and 
various aud'IO and vedeo c:auetta induatrlea are trying to 
pollUte the cultural heritage of the country; . 

(c) if so, tha reaction of the Govemment thereto; 

(d) whether the Govemment have taken any action 
to check this trend; end 

Ca) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHAMA SWARAJ) : 
Ca) Yes, Sir. 

Cb) it is noticed that in some programm.. and 
sequences the duration of 88X, violence etc. is exC8IIIive, 
unnecessary and not relevant to the context. 

(c) 10 (e): GO'l8mment proposas to introduce the 
Broadcasling Bill in Parliament, which will bring foreign 
satellite channels within the ambit of Indian laws and 
regulations 10 as to regulate their programming. In so far 
as films are concerned, Central Broad for FUm Certific8llon 
is entrusted with the responsibility for the certification In 
accordance with guidelines. 

Higher Educetlon 

4741. DR. SAROJA V. : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 10 state: 

Ca) whether the higher aducation has become V8IY 
expensive in the country; 

(b) if so, the reaction of tha Government thereto; 
and 

(c) the steps the Gov8mment propose to take in IhII 
regard? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. According to the information available, the cost of 
higher education in India is one of the cheapest in the 
wortd. In many Universities, the rate of tuition fee is about 
As. 15·20 per month only. 

(b) and (c): Do not arise. 

{Trans/iltionj 

Clearance to Power Equity Project. by Stet •• 

4742. SHRI PRADEEP KUMAR YADAV : 
SHRI VILAS MUTTEMWAR : 

Will the Minister of POWER be please to state: 

(a) whether the Govemment have decided to allow 
the State Governments to clear 100% power equity 
projects without an FIPB clearance; 

(b) il so, the details here:>f; 

(c) whether the State Governments have cleared a 
number 01 power projects involving an investment below 
Rs. 1,500 crore: 

(d) il so, the details thereof, State·wise; and 

(e) the time schedule fixed for the completion of 
these projects? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (e): A decision has recently 
been tak"n on the baais of which projects for electric 
generation, transmission and distribution of power 
produced in hydro electric power plants, coaillignite based 
thermal power plants and oil/gas based thermal power 
plants will be permitted loreign equity participation up to 
100% on the automatic approval route, provided the 
foreign equity in any such project does not exceed Rs. 
1500 crores. 

Ratio of Students and Teachers In Primary School. 

4743. SHRI RAGHUVANSH PRASAD SINGH : Win 
the Minister 01 HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the ratio 01 students and teachers in primary 
schools in the country, State·wise; 

(b) whether the Union Govemment have formulated 
any scheme to equalise the number of teachers and 
students in the primary schools in all the States as per 
the national average; and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAFI JOSHI) : (a) A 
statement indicating state-wise teacher·pupil ratio in 
primary schools in 1996-97 Is enclosed. 

(b) and (c): Under the .cheme of Operation 
Blackboard, post of primary School teachers to convert 
single teacher schools as on 3O-9-191H1 into double 
teacher schools was provided for. Since 1993, a p~ 
for a Third Teacher in primary schools with enrolment 
more than 100 has been provided. Proposals· in this 
regard have to be prepared by the State Govemmenlll 
and submitted for approval under the scheme. 

SYtemenf 

Teacher-Pupil Ratio in Primary Schools in 1996-97 

States 

Andhra Pradesh 

Arunachal Pradesh 

AssaIT 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Teacher-Pupil Ratio 

2 

53 

35 

37 

58 

21 

46 

48 

31 

30 

36 

30 

43 

37 

18 

38 

23 

20 

36 

42 

49 

15 

40 
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Tripura 

Uttar Pradesh 

West Bengal 

A & Nisland 

Chandigarh 

o & N Haveli 

Damar. & Diu 

Delhi 

Lakshdweep 

Pondlcherry 

INDIA 

SI. 
No. 

1. 

2. 

3. 

2 

39 

59 

57 

22 

51 

42 

44 

30 

29 

27 

45 

(English] 

Billa sent by KarnIIIIIkII Govemment 

4744. SHRI H.G. RAMULU : WiD the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) the details of Bills sent by the Govemment of 
Kemataka to the Union Govemment for assent; 

Cb) the total number of BIh out of them given .... nt 
of the President so far; 

Cc) the details of Bills aent back to the Government 
of Kamataka seeking clarifications; 

Cd) whether clarifications have been submitted by the 
Govemment of Kemataka in respect of BiUs; and 

Ce) if so. the reaction of the Govemment thereto? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF· SURFACE TRANSPORT 
CDR. M. THAMBI DURAl) : ~) A statement showing the 
list of Bills received from the Goverrvnant of Karnatalca 
during the period from 1.7.96 10 1 •. 7.98 lor all88nlof 
the President is enclosed. 

Cb) Four. 

Cc)Nil. 

Cd) and Ce): Do not arise. 

List of Bills for assent of the President received from the 
GollemMent of Kamataka from 1.7.1996 to 14.7.1998 

Name of the Bills eate of RemarM 
receipt 

2 3 4 

The Roerich and Devikaranl Roerich 30-09·96 Auented by 
Estate (AcqUisition and Transfer) the President 
Bin, 1996. 

The Karnataka Industrial Areas ~04-97 Assented by 
Development (Amendment) Bill, 1997. the President 

The Karnataka SUkwonn seed cocoon 22·04·97 Assented by 
and Silk yam (Regulation of the President 
Production, Supply, Distribution 
and Sale) (Amendment) Bill, 1997. 
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4. The Kamataka Rent Control 
(Amendment) Bill, 1998. 

5. The Mysore Palace (Acquisition 
and Transfer) Bill, 1998. 

6. The Electricity Laws (Kamelaka) 
Amendment) Bill, 1998. 

7. The Kamataka Highways (Amendment) 
Bill, 1997. 

8. The Karn~taka Co-operative SocietIeS 
(Second Amendment) Bill, 1997. 

9. The Kamataka Souharda Sahakari 
Bill, 1997. 

10.. The Kamataka Inland Fisheries 
(Conservation, Development and 
Regulation) Bill, 1996. 

Captive Power Projects In the Prlvete Sector 

4745. SHRI 5.5. OWAISI : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) wnether the Government have issued guidelines 
to encourage the setting up of port based captive power 
projects by private sector in tho recent past; 

(b) if so. the detaMs thereof; 

(c) whether the Government have assessed the 
impact of these guidelines on the port based captive 
power projects: 

(d) if so. the details thereol; 

(e) whether there is a need to issue fresh guidelines 
in the light of assessment: and 

(I) il so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) and (b): Yes. Sir. One 01 the areas identilied in the 
guidelines on Private Sector Participation in Major Ports 
is setting up 01 captive power plants lor providing 
electricity to the Port on Build. Operate and Transfer 
basis. with maximum concession period upto 30 years. 
The private party is to be selected by Port Trust on the 

3 

0-7-04-98 

19-0.5-98 

08-06-98 

08-06-98 

29-06-98 

0.7-07-98 

10-07-98 

4 

Aaaented by 
the President 

basis 01 competitive bidding. The guidelines of Ministry of 
Power and other authorities like Central Electricity Board 
etc. have also to be followed and clearance, if any, 
obtained. The developer of such power plant may eell 
the surplus power in Ihe market after meeting the 
requirement of Port. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(I) Does not arise. 

Power Project. In M.h ..... htra 

4746. SHRI SANDI PAN THORAT : Will the Minlater 
01 POWER be pleased to state: 

(a) the present status of power project8 in 
Maharashtra approved by the Union G'ovemment 88 on 
March 31, 1998; 

(b) the target fixed for their completion during the 
current year and the progress made 80 f.r in this' regard; 
and 

(c) the time by which the projects .re likely to be 
completed? 
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THE MINISTEA OF POWER (SHRI P.R. 
KUMAAAMANGAlAM) : (a) to (c): Details of sanctions! 

ongoing power proj.oII belftSJ implemented in the 
Maharashtra State are given below: 

S. 
No. 

SlIIte Sector 

1. 

2. 

3. 

4. 

5. 

1. 

2. 

3. 

Name of 
Project 

Uran Waste Heat-3 

Khaperkheda Extn. SI. II 
(? x 210 MW) 

Koyna St. IV 
(4 x 250 MW) 

Dudhganga 

(2 x 12 MW) 

. Ghatghar PSS 
(2 x 125 MW) 

Dabhol CCGT 
(2015 MW) Mis 
Dabhol Power 

, Company . of Mis 
Enron, USA.) 

Bhadravati TPP 
(1072 MW) Mis 
Central India Power 
Company LId. 

PataJganga CCGT 
(447.1 MW) Mis 
Reliance Patalganga 
Power Private LId. 

Anticipated 
Commissioning 

Schedule 

• 

712000 

1999-01 

1998-2000 

2002-03 

2000-01 

Present Status 

Due to shortage of gas supply and various 
constraints, the implementation of this unit has been 
deferred. On the request of MSEB, MIs Enron have 
expressed willingness to supply 2 million cubic 
metre of gas per day required for 2 )( 130 MW GT 
unitt;. 

This project, which was originaHy offered to the 
Prillate Sector, is enviaaged to be implemented 
departmentally by availing supplier's credit for main 
plant equipment. Order placed for main plant and 
equipment on BHEL on 10.9.1997. Commencement 
of supply is expected by 611998. 

The project is under construction with World Bank 
Loan, Civil works and other different construction 
works are in progreas. 

The civil works and other different construction 
works 
are in progress. 

Infra&&ructural works taken up. TG. Sets . ordered . 

Phase I of the project II under implementation. 

The project has been given 
techno-economic clearance by CEA. 

The pro;act has been given 
, techno-economic clearance by CEA. 

• CarnmIaIicInk1g lCheduie will be ftnl'lld up only after achieving financial c:IoIura. 
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RUnI' Vldplllyu 

4747. SHRI B.M. MENSINKAI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased 10 
stale: 

(a) whether Late Mora~i Desai had set up a network 
of rural vidyalayas; 

(b) whether these are stili functioning; and 

(c) if so, the present status of these vldyalayas in 
Kamataka? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGV (DR. MURLI MANOHAR JOSHI) : (a) to 
(c): Infonnation is being collected and will be placed on 
Ihe lable of the Sabha. 

Indla-Au •• la Tie-up In Power Sector 

4748. DR. T. SUBBARAMI REDDY: Will the Minister 
of POWER be please to state: 

(a) whether India and Russia have identified a number 
of areas for co-operation in the power sector; 

(b) if so, the details of main areas which have been 
identified lor cooperation; 

(c) whether any agreement in this regard has been 
signed between the who countries; 

(d) if so, the details thereof; and 

(e) the extent to which the Russia has agreed to 
provide renewable, energy to India? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (d): Periodic meetings of 
the Indo-Russian Joint Working Group on Power and Non-
conventional Energy Sources are held between the two 
countries under the Indo-Russian Joint Commission. 
During the Fourth Indo-Russian Working Group Meeting 
held in October, 1997, discussions were held on various 
issues such as coordination in souring the components 
and spare parts for already completed projects, greater 
participation by Russian Companies in new generation 
schemes and R&M schemes, cooperation in research and 
development activities and in the field on solar energy, 
wind energy, small hydro power, bio-mass power, alternate 
fuel for surface transport etc. A protocol has been signed 
betWeen the two countries on 27.10.1997 for cooperation 
in the field of energy. 

(e) In the area of small hydro power, private 
companies from both sides are already cooperating for 
supply of electro-mechanical equipment and joint 
implementation of projects. Both sides have also agreed 
to cooperate in the area of advanced biomass 
gasslfication, bio mass fuel based surface transport 
systems and electric vehicles. 

ASI Sul'Vtly In Village. 'Of Maha,..hInI 

4749. SHRI D.S. AHIRE : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the names of villages in Maharashtra in which 
surveys have been conducted by the Archaeological 
Survey of India during the last three years; and 

(b) the details of Items found at these sites? 

THE MINISTER FOR HUMAN RESOURCE 
DEVELOPMENT AND THE MINISTER OF SCIENCE AND 

. TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b) A statement is enclosed. 

StIIt"",."t 

Details of Villages Surveyed in Maharashtra by the 
Archaeological Survey of India in the I.t three yealS 

51. Name of District 
No. vUlages 

surveyed 

2 3 

1. Pahur Yavatmal 

2. Pimpal- VavatmaJ 
khunta 

3. Dabha Vavalma 

4. Betwad Dhule 

Detaill 01 ~ems 
found 

4 

A Keshava temple. circa 
12th centuiY, A,D., 
decorated .with carvings of 
a anlmala, mythical animals 
and 'da8avatana' panels and 
also a beautiful sculpture of 
VIshnu In the aanctum. 

Soma loose structural and 
architectural fragments 

circa 14th century A.D. 

Remains of Iorlfications in 
the fonn of a mud bastion 
belonging to late medieval 
period (17th century A.D.). 

Copper plate of early 
ChaJukyae, circa 7th canury 
A.D., and hlatorical pottery. 
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2 3 

5. Talegaon Amravati 

6. Ghuiktled Amravatl 

7. Yerad Amravati 

8. AkhatwadaAmravati 

9. Alwada Amravati 

10. Bhambora -do-

ll. Murtijapur -do-

12. Palwadi -do--

13. Umarkhed -do-

14. Vandati ~ 

15. Ahirwada Wardha 

16. Deurwada -do-

17. Karmabad -do-

18. Khadki ~ 

19. Neri -do-

20. Rajapur -do-

21. Takerkheda 

ASADHA 29, 1920 (Saka) 

4 

Remaina of loose 
sculptures and architectural 
fragments and a stepped 
well, circa 14th century A.D. 

An old samedht dedicated 
to saint Bendoji, late 19th 
century A.D. 

A late medieval fortification 
with a bastion circa 17th 
century A.D. 

Microlithic tools of circa 
5000 B.C.; historical 
material 01 the first fifth 
centuries of the Christian 
era. 

Historical material of the 
first four-five centuries of 
the Christian era. 

-do-

-do-

-do-

~ 

--do-

Pottery bricks etc. from the 
post 12h century A.D upto 
the Maratha period. 

-do-

~ 

~ 

Historical material ot Ine 
jlrst four-five cantul1ee of 
the ChrI8IIan era. 

Adult illiteracy 

4750. SHRI AJAY KUMAR S. SARNAIK : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT b. 
pleased to state: 

(a) whether the Union Govemment provide financial 
assistance to the Stat.s in their drive against adult 
illiteracy; 

(b) if so, the criteria laid down in this regard; and 

(c) the financial assistance extended to the Stalee in 
this regard during the last three years, State-wille? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(d): The Funds are sanctioned to various organisational 
zilla Saksharata Samities and States for eradication of 
iHiteracy on the basis of schemeslprojects submitted by 
them and availability of funds. 

(c) The Information is given in the statement encloaed. 

Funds Released to States for Adult Education 

(Rs. in LBkhs) 

StateAJT 1995-96 1996-97 1997-98 

2 3 4 

Andhra Pradesh 884.21 1081.06 922.55 

Arunachal Pradesh 25.63 20.72 3.67 

Allam 361.09 194.29 86.97 

Bihar 1977.84 1062:52 446.98 

Goa 5.95 3.32 0.58 

Gujerst 262.98 458.78 112.34 

Haryana 175.31 57.12 n.5O 

Himachal Pradesh 26.43 49.18 112.82 

Jammu & Kashmir 132.70 50.47 38.02 



367 Wtitten Answe/S 

Karnataka 

Kerala 

Madhya Pradesh 

Maharasnlra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajaslhan 

Sikkim 

Tamil Nadu 

Tripura 

Utlar Pradash 

Wesl Bengal 

Chandigarh 

Delhi 

Pondicherry 

Daman & Diu 

A & N Islands 

Dadra & Nagar Haveli 

Lakshadweep 

Tolal 

2 3 

319.58 350.16 

7.00 537.97 

9n.67 548.58 

1153.63 432.83 

17.62 20.63 

127.74 112.46 

2.29 0.57 

47.81 56.90 

801.36 310.13 

370.34 135.00 

1681.76 1304.62 

11.22 

1212.48 261.21 

0.10 4.73 

1868.01 943.27 

308.40 728.11 

20.12 41.37 

322.58 158.57 

O.SO 

8.12 12.56 

1.62 4.32 

JULY 20, 1998 '0 Questions 

4 

303.29 

15.35 

459.47 

746.29 

17.18 

16.85 

34.23 

32.34 

196.62 

211.14 

820.35 

554.00 

27.00 

537.23 

502.82 

20.00 

173.87 

18.24 

New Telephone Exch8ngH In Madhya Pnldeeh 

4751. SHRI CHANDRASHEKHAR SAHU : WKI the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the number of old telephone exchanges in Madhya 
Pradesh, district-wise; 

(b) whether the Govemment propose to .. t up new 
telephone exchanges in the State during 1998-99; and 

(c) if so, the details thereof, dislrict-wise? 

THE MINISTER OF S"'''TE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI • .ABINDRA PURKAYASTHA): 
(a) There is no life-expired telephone exchange working 
in Madhya Pradesh. 

. (b) Yes Sir. 

(c) The details of the exchanges planned 10 opened 
in 1998·99 district-wise are mentioned below: 

S. No. Distl. 

1. Balaghal 

2. Bastar 

3. Baslar 

4. Bhopal 
" 

5. Chhindwara 

6. Dewas 

7. Khargone 

8. Raipur 

9. Shivpuri 

10. Bidisha 

Name of exchange 

1II1t ....... 

Garhi 

Makdi 

Kayelibada 

Nandner 

Kamlhikalam 

Bawdikheda 

Gandhawal 

Tesgaon 

Gowardhan 

Bagaspur 

4752. SHRI SUSHIL KUMAR SHINDE : 
.SHRI MADHAVRAO SCINDIA : 

Will the Minisler of HUMAN RESOURCE 
DEVELOPMENT be pleased 10 stale the lolal' number of 
illiterates, male and female in India, State-wise as per 
latest statistics and the percentage of lotal male and 
female population they constitute? 

13120.87 8952.66 6488.44 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : A 
State-wise statement is enclo&ed. 



389 WrIIten ~ ASADHA 29, 1920 ($aka) to Ouesftons 370 

""""nt 
(Statlatlca as per 1991 CeI'llU8) 

S. No. Total Number of IHiteratea Pen:entag8 of 
illiterates 

Male Female Male Female 
(In thousanda) 

2 3 4 5 6 7 

India 
StateIUT 328879 128362 200517 35.87 80.71 

1. Andhra Pradesh 31057 12641 18416 44.87 87.28 

2. Arunachal Pradesh 398 181 217 48.55 70.31 

3. AS$Ilm 84n 3592 4885 38.13 58.97 

4. Bihar 42208 17187 25039 47.51 n.11 

5. Delhi 1931 m 1164 17.99 33.01 

6. Goa 253 86 187 18.38 32.91 

7. Gujarat 13348 4787 8581 28.87 51.38 

8. Haryana 5889 2214 ·3875 30.90 59.53 

9. Himachal Pradesh 1586 539 1027 24.84 47.87 

10. Kamataka 18487 8264 10223 32.74 55.88 

11. Kerala 2574 788 1788 6.38 13.87 

12. Madhya Pradesh 29825 11480 18165 41.58 71.51 

13. Maharashtra 22985 7943 15042 23.44 47.88 

14. Manipur 814 222 392 28.37 52.40 

15. Meghalaya 703 332 371 48.88 55.15 

18. Mizoram 100 42 58 14.39 21.40 

17. Nagaland 385 174 211 32.38 46.25 

18. Orissa 133P7 4826 8471 38.91 85.32 

19. Punjab . 7043 3095 3948 34.34 48.59 
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2 3 4 !i 6 7 

20. Rajasthan 21597 8290 13307 45.01 79.56 

21. Sikkim 141 60 81 34.26 53.31 

22. Tamil Nadu 18075 6426 11649 26.25 48.67 

23. Tripura 893 342 551 29.42 SO.35 

24. Uttar Pradesh 64769 26298 38471 44.27 74.69 

25. West Bengal 23907 9540 14367 32.19 53.44 

26. A & N Islands 63 28 35 21.01 34.54 

27. Chandigarh 121 56 65 17.96 27.66 

28. o & N Haveli 65 26 39 46.44 73.02 

29. Daman & Diu 25 8 17 17.34 40.60 

30. Lakshadweep 9 3 6 9.82 27.11 

31. Pondicheny 176 57 119 16.32 34.37 

Figures of Jammu & Kashmir not available as no cansus was hald there. 

Small Wild Animal. 

4753. DR. ASIM BALA : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether small wild animals are lacing threat in 
Uttar Pradesh; 

(b) if so. the details thereof: 

(c) whether the wildlife is having any mandatory 
census; and 

(d) if so, the details the~1 in respect of all the 
small animals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND 'FORESTS (SHRI BABU LAL 
MARANDI) : (a) No, Sir. 

(b) Does nof arise. 

(c) and (d): Census of 101M of the major animals is 
. done regularly alter ever\' two years. For small animals 
no regular census is done but only populatior, estimates 
are made from time to time. 

Re-Constructlon of Moldu 8r1 .... on NH-17 

4754. SHRI MULLAPAU Y RAMACHANDRAN : WHI 
the Mlnl51er of SURFACE TRANSPORT be pleased to 
state: 

(a) whether the Government are aware that the Moidu 
bridge on the National Highway No. 17 between Telicheny 
and Cannanore In Kerale hal become very weak for 
road traffic; 

(b) if so, the 51eps being taken by the Government 
to rebuild this old bridge constructed by the British; 

(c) whether the traffic on this bridge was diverted by 
the Govemment due to crack developed on this bridge a 
few years back; and 

(d) if so, the steps are taken by the Government to 
ensure the safety of paseengers trevelling on this bridge? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Yes, Sir, 

(b) There is a proposal to construct Tellicherry-Mahe, 
Bypass including new bridge across the same river in 2 
phases. Acquisition of land for Phase-I is complete. Annual 
Plan 1998-99 provides for acquisition of land for Phase-
II. The Construction of the project depends upon the 
completion of the acquisition of land therefor. 

(c) Yes, Sir. 

(d) The bridge has been already rehabilitated and 
traffic allowed. 

Widening of NH-53 

4755. SHRI TH. CHAOBA SINGH: Will the Minister 
of SURFACE TRANSPORT be pleased to state: 

(a) whether the work pertaining to widening of 
National Highway No. 53 is in prog ..... ; 

(b) if so, the time by which the said project is likely 
to be completl'd; and 

(c) the funds aHocated, released and utilised as on 
date since the inception of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Yes, Sir, the work is being taken up in phases. 

(b) and (c): The total estimated cost of the project is 
about Rs. 185.00 crore. The funds allotted during 1998-
99 are Rs. 20.20 crore. Expenditure incurred upto March 
1998 is As. 14.12 crore. The ~mpletion of the project 
would depend upon the availability of funds. 

Board 01 Management 01 IONOU 

4756. SHRI VILAS MUTTEMWAR : WiD. the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<a) the number of persons nominated by the 
Govemment on the Board of management of the IGNOU; 

(b) whether some of theae numbers do not attend 
any meetings of the Board; 

(c) if so, the detaili in this regard for the last fiVfl 
years; 

(d) whether senior office ... of the Govemment have 
also been nominated on the Board; 

(e) if so, the details of their participation in the last 
five years, year-wise; and 

(f) the reaction of the Govemment to such non-
participation by its nominees in the management of the 
University? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (OR. MURLI MANOHAR JOSHI) : (a) to 
(f): As per the Statutes of Indira Gandhi National Open 
University Act, 1985, all nominations of the Board of 
Management of Unrversity are done by the Preslder.t of 
India in his capacity as the Visitor of the University. These 
"ominations include Secretary, Department of Education 
and the Secretary, Information & Broadcasting as the 
representatives of the Govemment of India. Tne yearwise 
details . of participation by the Members in the Board 
meeting is enclosed u statement. The meetings of the 
Board of Management are generally fixed by the Vice-
Chancellor as the Chairman of the Board and on such 
dates Secretary (Education) and Secretary (I&B) might 
have other important official work. 

DetaNs of Member's Attendance in the Meetings 
of the Board of Management 

51. No. 1993 1994 1995 1996 1997 1998 

2 3 4 5 6 7 8 

1. Prof. Mihir Bhattacharya 4 5 5 

2. Prof. Prabhat PatMik 3 4 3 
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2 3 

2. Common EIIIIaII TI8IImenI SeIlIng up (1/ crn 
Plants (CETP)·Wor1cI Bank 
Projec:I an InUIIIII 
Pollution Control 

3. AbIIamenl (1/ I'oUon AIIIatance lor ~IIIIII 
S1I1t PaIIuIIon ConboI BoIIIIIs 
DIparImenII II EnviIDnmenI 

4. Ganga Action Plan AbaIamenI (1/ river 
Pflase.1I (Towns IIIder wallr~ 
Supnme Coull directives) 

5. Ganga ActIon Plan AblIamInI 01 .... 
f'hIsa.lI (MainsIem) WII8r PollutIon 

6. Oamodar Action Plan Abatement 01 river 
wal8r Pollution 

7. National River AbIIamenI 01 river 
Conservation Plan Water i>I*IIiorI 

Bongalgaon Thermal Power StatIon 
4760. SHRI NRIPEN GOSWAMI : WiN the Minister 

of POWER be pleased to state: 
(a) whether the generation. transmission and 

distribution in respect of Bongaigaon Thermal Power 
Station (BTPS) are going to be handed over to the private 
sector; 

(b) if so. the details thereof; 
(c) whether any assessment of likely impacts of this 

agreement on the consumers has been made; and 
(d) if so. the details thereof? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (d): Information is being 

4 5 6 7 

Ongoing 198.93 9 CETPa hIVI 11.1 ....... 
bean IuppCIItId AIIIIIInce Is ~ tII_ 

PoIIuIIon ConboI IIoIrd 

Ongoing 1.00 ConsIIIuIIon .............. 
(1/ PollutIon AIIIIIIncI II ;v.n to S1III 
Awar_and PaIIuIIon Control Board 
AIIiIIIncI CenIII 

22.80 CcInIIidon 01 au. 
PaIIuIIon AaiIIInce II gNIn 10 SIIte 
A_and PoUan ConboI BoIIrd 
AIIIIIInce Centre 
MobIle LB and 
I.abOIIIory 
EquIpnent 

Ongoing 13.72 The OPAs are being 81h1r 
r8'Iised by St... GovI. Mokamal' 
under Suprema CouI1 Kahelgaan 
cIr8cIiYes. No. OPA Haztpur 
has bean approved as 
'/fA. 

Ongoing 135.50 18 sc:I1emas 8 .. 
have bean PIInI. BhIgIIpur. 
approwecI at a t.UIgIr. Chapa. 
COlI (1/ ~. 399 luzar. AnIh. J'liIWIh. 
laldls No. BIrh. IIIrIhya. S4MInganj 
phyIlcaI ~ and SIhebgInj 
01 works hive bean 
repoI1ed by the 
Stall GovI. 

Ongoing 13.31 OPRI have been 8IhIr 
raIumId 10 Siale GovI. Ramgarh. DugcIIw. .... riI. 
lor mocIItcaIton. ChlrIaInda. SInctI. TIIIInoc:Iu. 

SudImdII Ind BdlaraRIgIII 

Ongoing 132.20 9 OPAl have been II ... 
IIjIpIIW8d at a COlI Randll 
0/ Rs. 398 1aIIhs. ~ CJIaIIhIla 

257.80 5 DPRa 11M been ............ 
approwecI at • COlI Karad, SantIII· 
01 Rs. 260 1aIIhs. Nilik and NInded 

collected and will be laid on the Table of the House. 

Generation end Coneumpllon of 
Power In the Country 

4761. SHRI RAMKRISHNA BABA PATIL : WHI the 
Minister of POWER be pleased to state the total quantum 
of power generation and consumption thereof in It\e States 
particularly in Maharashtra? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : The Stat.wi .. figures of power 
generation and consumption (availability) in the Country 
including Maharashtra during 1997-98 are given in the 
tlnCIosed statement. 
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SIInd EcologlCIII Balance 

Generation and Consumption of Power in the Country 4762. SHRI ANANT KUMAR HEGDE : Will the 
Minister of ENVIRONMENT AND FORESTS be pIeaaed 
to state: Name of the State 

Delhi 

Jammu & Kashmir 

Himachal Pradesh 

Haryana 

Rajasthan 

Punjab 

Uttar Pradesh 

Gujarat 

Maharashtra 

Madhya Pradesh 

Andhra Pradesh 

Karnataka 

Kerala 

Tamilnadu 

Bihar 

Orissa 

West Bengal 

Assam 

Meghalaya 

Tripura 

Manipur 

Arunachal Pradesh 

Energy generation 
It au. Bar 

(MU) 

6904 

6120 

3966 

3782 

11157 

12993 

67469 

39711 

55997 

44598 

45911 

17093 

5071 

38090 

7093 

11991 

20502 

1072 

598 

302 

535 

13 

Conaumption 
(Avillabilily , 
Net (UU) 

14676 

5201 

2895 

12981 

20288 

21928 

36105 

38489 

60149 

29936 

35806 

21192 

9404 

32550 

7493 

10776 

15775 

2727.5 

425.8 

439 

404.7 

115.3 

(a) whether there Is any regulatory system for sand 
mining across the country; 

(b) if so, the details thereof; 

(c) if not, whether the Govemment are aware of the 
effecta of Indiscriminate mining; and 

(d) if so, the details of steps being taken by the 
Governmeflt in maintaining the sand ecological balance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) and (b): Yes, Sir. Development of minerai 
resources, which inter .. ,iB covers sand mining, is regulated 
under the Mines & Minerals (Regulation & Development) 
Act, 1957 and rules framed thereunder. The Act includes 
provisions lor conservation and systematic development 
01 minerals in the country and for protection of 
environment. Besides, notifications issued under the 
Environment (Protection) Act, 1986 also regulate mining. 

(c) Does not arise. 

(d) While permitting sand mining, certain 
environmental protection measures such as regulation 01 
ground water extraction and intensive vegetation in and 
around mining lease arllas are ltipulated. 

STD Booth. 

4763. SHRI RANJIB BISWAL : Will the Miniater 01 
COMMUNICATIONS be pleased to state: 

(a) whether the Govemment have any propoaal to 
set up STD booths enroute the cave 8hrine of Arnamath 
and the Shrine 01 Valshno Devi; 

(b) if 80, the number of STD booth. propoeed to be 
installed enroute these two shrines during 1998·99; and 

(c) the steps taken by the Govemmentln this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KASINDRA PURKAVASTHA): 
(a) Ves, Sir. 
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(b) and (c): 39 STD PCO Booths are already 
functioning enroute to Holy cave shrine of Amamath and 
the shrine of Vaishno Devi. 10 more such booths are 
proposed to be commissioned during 1998·99. 

Allocation of Power to Rajasthan 

4764. SHRI GIRDHARI LAl BHARGAVA : Will the 
Minister of POWER be pleased to state: 

(a) whether the Rajasthan State Electricity Board has 
requested the Union Govemment to allocate additional 
power in view 01 the prevailing shortage of power in the 
Stale: 

(b) if so, the details of power allocated by the 
Government to the State; and 

(c) the details of the future plan of the Govemment 
to give additional assistance to the State for meeting its 
power requirement? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): Rajasthan has been 
requesting for additional allocation of power in central 
stations from time to time. The energy and peak shortage 
in Rajasthan during June 1998 were 2.2% and 4.5% 
respectively. The details of additional allocations given to 
Rajasthan are as under: 

(i) Additional special allocations from Central 
sector stations over and above the State's 
lirm share; 

One third of the total oulput of Anta Gas based 
sation of NTPC since October, 1993 around 110 MW. 

Dadri Gas power station 135 MW 

Chamera HPS 89 MW 

Total 224 MW 

(ii) An allocation of 25% (around 200 MW) out 
01 unanocated quota in central sector statfona 
in the N:>rthern region. 

(c) The allocation of finn share to StateslU.Ts from 
central sector stations is i:'"lsed on the existing sharing 
formula. Allocation from the 15% unallocated quota of 
.:;entral sector stations is reviewed from time to time 

depending upon the relative shortage, aeasonal and 
emergent requirements of the States/UTs in the region 
etc. 

Tsldng over of Indian Companies by the 
Multinational Companle. 

4765. SHRI LAKSHMAN CHANDRA SETH : Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) the total number of Indian Companies taken over 
by the Multinational Companies since 1995 and the 
amount involved in the take overs; 

(D) whether the Govemment have since assessed 
the impact of these take overs; and 

(c) if so, the details in this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) to (c): The Information is 
being collected and will be laid on the Table of the House. 

Enquiry Into Inaction of Kandl. Port Trust 
Authorities 

4766. SHRtMATI lAKSHMI PANA~AKA : Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether Union Government have been urged to 
conduct an inquiry into the inaction of the Port Trust 
Authorities during recent cyclone In Gujarat; 

(b) if so, whether the Govemment have aqreed to it; 
and 

(c) the main allegations made againat the Port Trust 
Authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) to (e): Certain allogations have been made against 
Port Trust Authorities for not alerting and evacuaing the 
salt pan workers after receipt of warnings from the 
Mateorological Department. 

No inquiry has been conducted as the Port Trust 
has taken all possible meaaures to safeguard the lives of 
employees and its properties. However, a High level Fact 
Finding Team was set up to look into the sequence of 
events and find out how such a 1088. of life took place 
in Kandla Area of Gujarat on account of recent cyclone. 
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[Translation) 

Private Investment In Pow.r-8ector 

4767. SHRI MAHESH KANODIA : WUI the Minister 
of POWER be pleasl"d to state: 

(a) whether the foreign and private companies already 
granted permission to operate in the power sector, have 
not commenced their work so far; 

(b) if so, the reasons therefor, company-wise; and 

(cj the steps taken/proposed' to be taken by the 
Government in this regard? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (c): As on date, Central 
Electricity Authority (CEA) has accorded techno-economic 
clearance to 44 proposals, including ",ose received from 
foreign companies, for selting up power projects in the 
private sector. CEA, while according tecl>no-economic 
clearance. prescribes commissioning schedules in respect 
of each power project from the date of financial closure. 
A large number of these sanctioned projects have failed 
to come up and are facing difficulties in adhering to the 
commissioning schedules on account of the private 
promoters not being able to achieve financial closure. 
The Government has been monitoring the progress of 
these projects 'rom time-to-time and providing a neceaaary 
assistance to them. 

(English) 

Benches of High COUlts 

4768. SHRI BHAGWAN SHANKAR RAWAT : Will 
the Minister of LAW, JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) the names of the High Courts, which have 
benches besides their principal seats; 

(b) the details thereof, location-wise; and 

(c) the sanctioned strength of the judges in each of 
these benchee? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : (a) and (b): A statement giving 
the requisite information is enclosed. 

(c) While establishing a permanent Bench of a High 
Court, the minimum number of Judges to be nominated 
to the Bench from the principal seat by the Chief Jusllee 

of the High Court Is prescribed. The sanctioned strength 
of Judges of a High Court is fixed for the entire High 
Court and is not earmarked separately fol its principal 
seat and the Benchl8enches. 

Sf. High Court Principal seats 
No. 

1. Allahabad Allahabad 

?. Bombay Bomaby 

3. Gauhati Gauhati 

4. Madhya Pradeeh Jabalpur 

5. Palna Palna 

6. Rajasthan Jodhpur 

Benches 

Lucknow 

Nagpur, 
Aurangabad 
and Panaji. 

Imphal, Shillong, 
Aizawl, Kohima & 
.\gartala 

Indore & Gwalior 

Ranchi 

Jalpur 

Setting Up of Po .... DlvleIoM 

4769. SHRI GORDHANBHAI JAVIA : Will the Minister 
of COMMUNICATIONS be pleased to state: 

(al the details of the P.m.1 Divisions set up in Gujarat 
during the last three year; 

(b) whether the Govemment propose to set up new 
Postal Diviaions in the State; 

(c) if so, the details thereof, location-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Nil. 

(b) At present, there fa no proposal to aet up any 
new Postal Division in Gujarat State. 

(c) Does not ariae in view of (b) above. 

(d) No justification for any new Postal Division has 
been established on the basis of the prescribed norms. 
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RaJlv Gandhi Nallonal Inetltute for Youth 
Development 

4770. SHRi MUKUL WASNIK : win the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Rajlv Gandhi National Institute for 
Youth Development has been made fully functional from 
its headquarters at Sriperumbudur; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND' MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. 

(b) and (c): The construction work of the Rajiv Gandhi 
National Institute for Youth Development at Sriperumbudur 
is nearing completion. At present, the Institute Is 

. functioning from its city centre at Chennai. 

{Translation] 

Channels of UHF System 

4771 : PROF. RITA VERMA: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of channels of Ultra High Frequency 
(UHF) System provided by the Department of 
Telecommunications to Bharat Coking Coal Limited 
(BGCL): 

(b) whether irregularities have been committed in 
dete'"!nining the rent for these channels; 

(c) if so. the details thereof; and 

(d) the action taken by the Govemment 'against the 
guilty officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Sir. six number of UHF Systems, each with a capacity 
of 6 channels have been provided to BCCl. 

(b) No, Sir. 

(c) and (d): Question does not arise in view of reply 
to (b) above. 

{EngIiBh] 

Telephone. on Demand. 

4772. SHRI K.S. RAO : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether Mahanagar Telephone Nigam Umited was 
aiming to offer telephones on demand in Deihl and 
Mumbai by the end of 1998; and 

(b) if so, the measures taken or proposed to be 
taken by the MTNL in this regard? 

THE MINISTER OF STATE IN THE. MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) Yes, Sir. 

(b) (i) The number of Direct Exchange Lines 
(DELs) proposed to be added during the 
year 1998·99 is as follows: 

Delhi Mumbel 

2,20,000 2,30,000 

(ii) Suitable measures have been taken to 
strengthen the External Plant network 
commensurate with the proposed expansion 
of the exchange capacities. 

{Translation] 

Bridge"Culverts on NH·7 In Jabalpur 

4773. SHRI DADA BABURAO PARANJPE : Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) the details of the bridge8lculverts constructed five 
years ago on National Highway No. 7 from Jabalpur to 
Kanti; 

(b) whether there are bridges/culverts on this Highway 
which cannot bear the load 01 vehicles having load of 25 
tonnes; 

(c) if so, the details thereof; 

(d) whether the accidents occur between Medical 
College and Raipura (Panagar) due to narrow roads, lack 
of road dMders and traffic congestion; 

(e) whether a proposal to construct four lane road 
divider is pending at any level, if so, the details thereof; 
and 

(f) the time by which its construction is likely to be 
completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) 5 bridges and one culvert were constructed five years 
ago between Katnl and Jabalpur on NH 7. 

(b) and (c): National Highway bridges are designed 
for 70·R loading with total vehicle load of 100 tonnes 
and permissible single exle load of 10.2 tonnes. 

(d) NH No. 7 passing through Medical College at 
Km. 466 and Panayarh at km. 443 is 4-lane b6tween 
km. 455/8 to 458 and km. 462 to km. 46414 (total length 
5.6 km 4 lane) and rest is two lane and conforms to NH 
standards. In 4·lane sections dividers are already provided 
and no divider is provided on 2·lane section. However, 
accidents have been reported in the section. The reasons 
for the accidents are combination of various factors such 
as driver and pedestrian behaviour, road slip-periness, 
etc. 

(e) No. Sir. 

(f) Does not arise. 

[English] 

Recruitment of Sclentlata 

4774. SHRI AJOY MUKHOPADHYAY : Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the scientists (direct recruitment) are 
recruited at entiry level and higher grades at National 
Institute of Science, Technology and Development, a 
constituent establishment of CSIR without having minimum 
essential qualification as prescribed by the CSIR 
recruitment norms since 1982: 

(b) if so, the number of scientists recruited in this 
manner and the reasons therefor; 

(c) whether recruitment's have been without the 
proper advertisement; and 

(d) if so, the details thereof and the reuons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b): Yes Sir. in view of the specific job requirements, 18 
Scientists have been recruited in the National Institute of 
Science, Technology and Development Studies (NISTADS) 
New Delhi, a constituent unit of CSIR, till date in relaxation 
of the essential qualifications. 

However. in each of the cases prior approval of the 
competent authority was duly obtained. In CSIR the 
essential qualification for the entry level post of scientists 
is a 1 st class post graduate degree in Sclencel1 st class 
BE or M.TechIMEIMBBSlMVScIM.PharmlPh.D (ScIence). 

NISTADS, have a wide ranging charter to cany out 
studies on history and philosophy of Science & 
Technology; Information system andS&T archives; 
modeHlng of SIT; Planning, Monitoring & Evaluation; R&D 
management & training; resource planning and utilisation 
for regional development; Sociology of Science; 
technological and social change; Science communication; 
women in SIT; Economics; Geography and global 
change. 

To achieve its objectives in each one of its varied 
activities, expertise of qualified scholars in areas other 
than Science is necessary to complement the studies. 
With this objectives in view the recrUItments were made. 

(c) No Sir. 

(d) Does not arise. 

(Trans/.tlon] 

CredIbility of Ooordarah.. Channel. 

4775. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

<a) whether the Doordarshan Channels are I .. , 
popular than the other private channels and losing' their 
credibility; 

(b) If so, the reasons therefor; 

(c) whether t!'le Govemment have any plan to bring 
them at the intemational level; 

(d) if 50, the details thereof; anc1 

(e) If not, the reasons therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a' 
No, Sir. 

(b) Does not arise. 

(c) and (d): Matters relating to the telecast of 
programmes on Doordarshan are entirely within the 
purview of Pr..... Bharali and are not decided upon by 
the Government. II is the oonetanl endeavor of Pr ..... 
Bharali to bring about qualitative improvement in the 
prograrnmee of Doordal'lhan whel' compared with the 
programmee on other channels. 

(e) Does not arise. 
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[English) 

Ban on AdvertlHment. of Birth Control Device. 

4776. SHRI TATHAGATA SATPATHY : Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government propose to ban 
advertisements of certain birth control devices, such as 
AIDS, STD, Women's birth control efforts etc. on 
DoordarshaniAIR; and 

(b) il so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF COMMUNICATIONS 
(SHRIMATI SUSHMA SWARAJ) : (a) No, Sir. 

(b) Does not arise. 

Target for laying of Telephone Une. 

4777. SHRI PRABHASH CHANDRA TIWARI : Will 
the Minister of COMMUNICATIONS be pleased to state: 

(a) the target fixed for laying telephone lines in 
Bhagalpur district of Bihar during the current year; 

(b) the number of lines laid down as on date; 

(C) the number of circles where the work is behind 
the schedule; 

(d) the reasons therefor and whether the Govemment 
have tilken steps to achieve the target; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) The target fixed for Telephone lines (direct exchange 
lines) in Bhagalpur district of Bihar during the current 
year is 3000. 

(b) 486. 

(c) to (e): The Circle-wise target for the current year 
and achievement of direct exchange linas from 1.4.9810 
30.6;98 is given in the statement enclosed. At this stage 
it is too early to say whether any Circle Is behind 
schedule. However, every effort will be made to achieve 
the target laid down for 1998-99. 

Annual Targets for 1998-99 and Achievement from 
April to June 1998 

SI. No. Name of ClrdelDlItt. Annuel Target Achlevemant 
1998-99 upto 30.6.98 

2 3 

1. AndamanlNicobar 6000 130 

2 Andhra Pradesh 250000 28601 

3. Assam 50000 3362 

4. Bihar 131000 10318 

5. Gujarat 250000 29029 

6. Haryana 95000 3265 

7. Himachal Pradesh 59000 984 

8. J & K 30000 4695 

9. Kamataka 200000 32406 

10. Kerala 325000 34081 

11. Madhya Pradesh 110000 10970 

12. Maharashtra 300000 26998 

13. North East 32000 4307 

14. Orissa 60000 5159 

15. Punjab 190000 17836 

16. Rajuthan 163000 12854 

17. Tamil Nadu 280000 27792 

18. UP (East) 1S3000 8957 

19. UP (West) 139000 18465 

20. West Bengal 120000 8087 
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3 

21 Mumbai (MTNl) 230000 29090 

22. Calcutta 112000 45770 

23. Delhi (MTNl) 220000 13126 

24. Chennai 115000 5684 

3600000 381766 ----_._-_._----------
Allotment of Foreat L1md 

4778. SHRI AMAR ROYPRADHAN : Will thl! Minifter 
01 ENVIRONMENT AND FORESTS be pleased to slate: 

(a) thl! general policy and criteria lor the allotment of 
lorest land to the private parties for its development; 

{b) whether revenue is conected on such land by the 
State Governments; 

(c) if so, the details thereof; and 

(d) the forest land given to the private parti .. for its 
development in West Bengal during the last three years 
and the revenue collected therefrom, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU lAl 
MARANDI) : (a) Any scheme or project which involves 
aSSignment 01 lorest land by way of. lease or similar 
arrangement, for any purpose whatsoever, including 
afforestation, to any private person or to any authorityl 
agency/organisation not fully owned, managed or 
controlled by the Government (such as private or joint 
sector ventures) shall attract the provision of Forest 
(Conservation) Act, 1980 and therefore prior approval of 
Central Government Is required. 

(b) The condition 01 lease including lease renl/cost 
of land to be realised lrom the lessee are decided by 
Sate Governments. Such infonnation Is not compiled! 
collated· by the Ce!)tral Government. 

(c) and (d): The inlormation has been asked Irom 
State Governments. 

Development of NH-47 

4779. SHRI N.K. PREMCHANDRAN : Will the 
Minister 01 SURFACE TRANSPORT be pleased to state: 

(a) the amount spent 'or maintenance and 
development of NH-47 excluding the expenditure under 
Bypass during the last year; 

(b) the amount proposed to be spent lor the said 
purpose during the current year; 

(c) 'whether any new developmental works are 
proposed to be undertaken on NH-47 in between Kollam 
and Alappuzha' excluding the work of Bypass; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
,SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Fund 'or development and melntenance of National 
Highways are allocated to the Slate as a whole and not 
workwl8e. However,Rs. 33,00 Crore for development and 
Rs. 23.00 crore for maintenance and repairs of National 
Highways including National Highway-47, was allocated 
during 1997-98. 

(b) The demand of Grants for 1998-99 has so far 
not been approved by Parliament. 

(c) and (d): Four Laning 01 National Highway lrom 
Km. 317 to 332 of Trichur-Alwaye Section of National 
Highway-47, is included in the Annual Plan 1998-89. 

Kandla Land 

4780. SHRI p,g. GADHAVI : 
SHRI HARIN PATHAK : 
SHRIMATI BHAVNA DEVRAJBHAI CHIKHAlIA: 

Will the Minister of SURFACE TRANSPORT be 
pleased 10 state: 

(a) whether the proposal lor handing over the surplus 
land 01 Kanclla Port 01 the Gujarat is still pending with 
the Union Government; 

(b) II so, the reasons therefor; 

(e) the date on which the proposal was first mad8; 
and 

(d) the time by which decision is likely 10 be taken 
by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(al No, Sir. 
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(b) The request received from the State Govemment 
regarding handing over of surplus land of. Kandla Port 
has not been accepted as the land is requintd for future 
development of the Kandla Port. 

(c) The State Government of Gujarat has been 
making repeated requests and the request on which the 
decision was taken dates back to December, 1993. 

(d) Does not arise. 

F.M. Station 

4781. SHRI PRABHUNATH SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleaaed to 
state: 

(a) the number of F.M. Radio Stations in the country; 

(b) whether F.M, facility is available anywhere in 
Bihar; 

(c) the exact broadcasting range of an F.M. station; 
and 

(d) the per-capita F.M. facility available in India in 
comparison to Japan? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRI SHRIMATI SUSHMA 
SWARAJ) : (a) Presently 103 F.M. Transmitters are 
functioning in the country, 

(b) Yes. Sir, At present, 6 FM Radio Stations are 
functitlnirig in the State of Bihar, 

(c) The broadcasting runge of an F.M. Transmitter 
depends upon power of transmitter, height of mast and 
terrain condition!. The range varies from 15 Km for 1 
Kilowatt Transmitter with 30 meter antenna height to 52 
Km'for 10 KW Transmitter with 100 meter antenna height. 

(d) The availability of radio signals is not measured 
in per capita terms, however, at present 23.86% 
population of the country is getting F.M. coverage. The 
figures relating to F.M, coverage in Japan are not 
available. 

Pollution In Brahmanl 

4782. SHRI KHARABELA SWAIN : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) wheth,er the Central Pollution, Control Board has 
made any study to find out the water quality of the second 
biggest river .:>f Orissa, the Brahamani considered as 
highly polluted; 

(b) if so, the details thereof; and 

(c) the action taken by both the Central Govemment 
and State Govemment to purify the water of Brahamani 
and its main tributary? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) to (c): Yes, Sir. The Central Pollution 
Control Board in collaboration with the Orissa State 
Pollution Control Board had conducted a study on the 
water quality of river Brahmani. It was found that the 
river Brahmani was polluted along Talchar, Dharmshala 
and Chandbali. Pollution abatement worb have been 
approved in these towns under the National River 
Conservation Plan to tackle the polI.ution of river 
Brahamani due to domestic waste. The estimated cost of 
worb is Rs. 1.28 crore. The worb include Interctfptlon 
& diversion of sewage, sewage treatment p!ants, low cost 
communit~· toilets, improv&d wood crematoria and 
afforestation. The Govt. of Orissa has initiated action for 
preparing the detailed project reports. Indu8lrial pollution 
is to be tackled through legislative measures. 

Dowry Prohibition Act . 

4783. SHRI K.P. NAIDU : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Dowry Prohibition Act, 1961 is 
i~effective to check ~'Jwry deaths reported in trIe country; 

(b) if so, the recommendations made by the National 
Commission for Women to check the dowry deaths; and 

(c) the action taken thereon? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. 

(b) The Dowary Prohibition act is being reviewed 
and examined by the National Commission for Women. It 
has recommended transfer of the aublltantlve provlllons 
relating to the offences committed under Dowry Prohibition 
Act to the Indian Penal Code, Code of Criminal Procedure 
and the Indian Evidence Act. 

(c) Recommendations made by various agencies 
including National CommilSion for Women are kept In 
vi_ while carrying out chan~ in the relevant lawa. 
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Four Way N.H. between· Udupl .... ngalore N.H. 

4784. SHRI A. SIDDARAJU : WiH the Minister of 
SURFACE TRANSPORT be pleased to state: 

<a) whether it has come to the notice of the 
Government that large number of accidents are taking 
place every day on Udupi-Mangalore National Highway; 

(b) if so, whether the K3mataka Govemment has 
submitted any proposal for construction of Four Way 
National Highway; 

(e) if so, the estimated cost thereof; and 

(d) the steps taken to construct four way National 
Highway between Udupi-Mangalore National Highway? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Udupi-Mangalore section of National Highway-17 Is a 
two lane road with good riding quality. The entire reach 
is built up. Accidents take place mainly due to people, 
crossing the road. 

(b) to (d): Govemment of Kamataka has proposed to 
include the work of 4 laning of this stretch in the 9th 
Five Year Plan which is yet to be finalised. 

[Translation} 

Pollution In Metro Cit'" 

4785. SHRI RAJO SINGH ; Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have presently conducted 
any survey with regard to the extent of pollution in the 
other metro-cities of the country besides Delhi; 

(b) if so, the date on which the survey was got 
conducted; and 

(c) the details thereof and the relative position of the 
metro-cities of the country in the polluting cities of the 
wortd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) and (b): The Central Pollution Control 
Board along with the State Pollution Control Boards has 
been regularty conducting surveys for assessing the extent 
of pOllution i" metro-cities. 

(c) The levels of suspended particulate matter were 
mostly found to be above the prescribed ambient air 
quality standard while the levels of sulphur dioxide end 
oxides of nitrogen were within the prescribed standards. 
The noise levels were generaHy found within the Hmlta In 

industrial areas but often exceeded the prescribed 
standards in certain areas of commercial, residential and 
silence zones. 

Accofding to the report "Global Pollution and Health" 
prepared by the Wortd Health Organisation (WHO) and 
the United Nations Environment Programme (UNEP), the 
levels of suspended particulate matter (SPM) In respect 
of Delhi, Calcutta and Bombay ranked 4th, 6th and 13th 
respectively among 54 cities of the wortd. With respect 
to sulphur dioxide, these cities ranked 27th, 18th and 
37th respectively among 41 cities of the wortd. 

[English} 

Direct Local catl Facility 

4786. DR. SUBRAMANIAN SWAMY ; Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether there is any proposal to start direct local 
call facility between Bhlvandi and Mumbai; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (c): It has been decided to declare SDCAs (Short 
Distance Charging Areas) as the local are. with affect 
from 15.8.1998. As Bhiwandi SDCA and Mumbai SDCA 
will fonn two adjacent local areas, the calls between 
Bhlwandi and Mumbai will be charged at 180 second 
plus rate. However, the calls between Bhiwandi and Navi 
Mumbai will be charged as before since Biwandi SDCA 
is not adjacent to the Navi Mumbai SDCA. 

Policy for the ConHrV .. lon of Energy 

4787. RAO INDERJIT SINGH ; 
SHRI SURESH CHANDEL : 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment have fonnulated any 
comprehensive policy for the conservation of Energy; 

(b) if so, the details thereof; and 

(c) whether any monetary aid is proposed to be 
provided in this regard? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : <a) to (c): The fonnulation of 
comprehensive energy policy is being considered by the 
Planning Commission, Besides the Government is 
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formulating a legal framework for establishing a Bureau 
of Energy Efficiency (BEE), an apex level Central body, 
for laying down standards and norms on energy 
consumption for equipments and appliances compulsory 
energy labeling of equipments and appliances, and 
making energy audit mandatory for designated 
consumers to promote the efficient use of energy and its 
conservation. 

Girl.' EdUClltlon 

4788. SHRI P.A. KYNDIAH ; Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state; 

(a) whether societal sanctions and restrictions act as 
an impediment in the girls' education in rural, tribal and 
remote areas; 

(b) if so, the recommendations made in the 
Programme of Action 1992 to increase enrolment of girls 
in secondllry education; 

(c) whether in pursuance of such recommendations 
any Boarding and Hostel facilities have been established 
for girl students of secondary and higher secondary 
schools in the country: and 

(d) if so, Whether any NGOs have been assigned 
with this task of establishing Boarding hostels and it so, 
the names and the status thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) ; (a) Yes, 
Sir. 

(b) to (d); The National Policy on Education expresses 
a resolve to widen access to secondary education with 
emphasiS on enrolment of girls. I'he Policy also calls for 
a well· conceived edge in favour of women in. order to 
neutralise the accumulated distortions of the past and 
also to piay a positive interventionist role in the 
empowerment of women. The Programme of Action, 1992 
also emphasises the need for some manifestation of 
intervention. The Programme' of Action, 1992 identified 
certain steps to implement the postulates of National 
Policy on Education. One such step is a special enabling 
plan to ensure increase in the enrolment 0' girls. The 
Policy also stresses to encourage non·govemmental and 
voluntary effort and provide financial assistance to them. 
In pursuance of the above, a Central sector Scheme for 
Sirengthening of Boarding and Hostel Facilities for Girl 
Students of Secondary and Higher Secondary Schools is 
being implemented from 1993·94. The scheme provides 
100% assistance for maintaining hostels exclusively for 

girls studying in Secondary and Higher Secondary 
Schools. The Scheme does not provide any assistance 
for construction of Boarding' Hostels. 

Standard of Education In Government Schools 

4789. SHRI JANG P'HADUR SINGH PATEL: Will 
. the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the standard of education in the 
Government schools is not up to the mark and is 
witnessing a downward trend; 

(b) if so, the reasons therefor; 

(c) whether any study in this regard has been 
conducted; 

(d) if so, the findings hereof; and 

(e) tho measures the Government propose to take to 
Improve the standard of education in Govemment schools? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF. SCIENCE AND 
TECHNOLOGY ii"R. MURLI MANOHAR JOSHI) : (a) The 
Government dc.es not have any compa1'8live data or study 
report in this respect. However, an anaIy8Is of examination 
results of Central Board of Secondary Education (CBSE) 
over the years shows that'the pass percentage of private 
schools is higher than that of the Govt. schools especially 
in Delhi. 

(b) Govt. schools cater to a very .wide variety of 
students a majority of 'Nhom belong to socially, 
economically marglnallsed sectors and can very Midom 
adopt a selective or restrictive admission poHcy. Sandard 
also depend on the authorities, managing and monitoring 
the schools. 

(c) and (d): No such study has specifically been 
conducted. 

(e) The eltons to upgrade the level of education are 
centered around improving the capabilities of teachen! 
through in-service orientation and training and 8ldenc!lng 
better support facilities through education technology, 
laboratoriea, libraries and special emphasis on critical 
areas like science, mathematics etc. Efforts are also being 
made to improve the contents and process of teaching 
learning so &II to make the process of learning Jess 
.t ..... ful and more attractive. 
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Vacant Posts In A.S.I 

4790. SHRI A.F. GOLAM OSMAN I : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a large number 01 posts in the grade 01 
Director (Archaeology) and Superintending Archaeologist 
have been lying vacant in the Archaeological Survey of 
India; 

(b) if so, the dates from which these posts are lying 
vacant and the reasons therefor; and 

(c) the steps taken by the Govemment to fin up 
these posts on regular basis and the time by which these 
are likely to be Iilled up? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) to 
(c): A lew posts 01 Directors (Archaeology) and 
Superintending Archaeologists which fell vacant in the 
Survey have been filled up by ad-hoc promotion 01 eligible 
officers from the leeder grades. Proposals lor convening 
01 Departmental Promotion Committee for lilling up these 
posts on a regular basis have been submitted to Union 
Public Service Commission. However, It is not possible 
to indicate a time-frame for the completion of this exercise. 

Speed Post Service 

4791. SHRIMATI JAYANTI PATNAIK : Will the 
Minister 01 COMMUNICATIONS be pleased to state: 

(a) whether the Government are aware 01 the 
unsatislactory working of speed post service; 

(b) if so, the reasons therefor; 

(c) the number 01 complaints received by the 
Government about misaing 01 letters posted under speed 
post service during the last three years; and 

(d) the steps taken by the Govemment to plug the 
loopholes? 

THE MINISTER OF SATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) and (b): The Speed Post business is expanding and 
the revenue growth has· been to the tune 01 about 12% 
over the last three years. Recently, a survey of the status 
of Speed Post was carried out by an expert professional 
group which has rated the service wen in comparison 
with its competitors. 

(c) No separate statistics is available relating to 
missing of article. However, the number of complainta 
received by the Department about mlaslng, delayed and 
unsatisfactory delivery In the market during the last 3 
years were as under: 

Year No. of complaints % with reference 
(in thouaand) to traffic 

1995-96 29.0 0.20% 

1996·97 20.7 0.18% 

1997·98 24.0 0.17% 

(d) Constant efforts are made to Improve the delivery 
and transmiasion of Speed Post Service. The follOwing 
steps have been taken by the Department to Improve 
the deli'/ery and transmission and to plug the loopholes, 
if any: 

(i) Introduction of Track & Trace System to 
cover eight metro cities. 

(ii) Expanaion of Speed Post Network. 

(ill) Training and upgrading the skilla of staff 
deployed in Speed Peat Centres. 

(iv) Organisation of market surveys and finding 
customer needs. 

(v) Constant monitoring of the service. 

(vi) Focus on customer service. 

[Translation] 

Power Projects In Utter Pradesh 

4792. SHRI KIRTI VARDHAN SINGH : 
SHRI BHAGWAN SHANKAR RAWAT : 
SHRI RAMSHAKAL : 

WID the Minister of POWER be pleaaed to state: 

(a) the number of proposals submitted by the Uttar 
Pradesh Government for BOlting up of new power projects 
lor approval; 

(b) the time by which the projects are likely to be 
set up; 
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(c) whether the Govemment propose to hold a joint 
meeting with the State Govemment in this regard; a~ 

(d) the quantum of power genera.ted from power 
projects in the State during the last three years? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (c): As per information 
available no proposal for setting up 01 power projects 
received from 'Uttar Pradesh Govemment is pending in 
Cer.tral Electricity Authority (CEA) for accord of techno-
economic clearance. 

(d) The quantum of power generated from power 
projects in Uttar Pradesh State during the last three years 
is given below: 

Power Generation (in MUs) 

1995·96 63457 

1996-97 65711 

1997-98 67489 

4793. SHRI NARESH PUGLIA : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Doordarshan Kendra at Aheri in 
Gadchiroli District. Maharashtra telecast programmes from 
2 PM to 10 PM only; 

(b) whether the people of that area are demanding 
to increase the duration of telecast programmes from that 
Kendra; and 

(c) if so, the reaction of the Government thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
A Low Power TV transmitter is functioning at Aheri in 
Gadchiroli District of Maharashtra. Presently, its 
transmission hrs. are from 16.30 hrs. to close of 
transmission on weekdays and from 07.00 hrs. to close 
of transmission on Sunday •. 

(b) Yes, Sir. 

(c) Full transmission from LPT, Aheri depends upon 
the availability of requisite manpower. 

[Translation} 

Gro.. £kMn •• Hc PToduci 

4794. SHRl SURESH CHANDEL : WHI the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the peR:8ntage of grou domestie product &pent 
on the research and developme~t in the country; 

(b) whether the allocated amount is sufficient to make 
the country able to compete with the corpOrations of the 
developed industrial countries of the world; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) 
Officials statistics on ResearCh & Development iR&D) 
expenditure is compiled as a percentage of Gross National 
Product (GNP) and not that of Gross Domestic Product 
(GOP). According to the currently available official 
statistiCS. the percentage of GNP spent in the country on 
R&D is 0.81 in 1994-95. This incudes the R&D 
expenditures of Central and State Govemments', R&D 
institutions and in-house R&D units of private sector and 
Scientific Industrial Research Organisations (SIRO) 
recognised by Department of Scientific and Industrial 
Research (DSIR). This compilation does not take into 
account the R&D expenditure that may be incurred by 
other entities, including businesses and companies which 
have not applied for recognition by DSIR. 

(b) and (c): The expenditure on R&D in India as 
percentage 01 Gross National Product (GNP) is lower 
compared to that in developed countries which spent 2 
to 3 per cent of their GNP. The contribution of industry 
towards fII&D expenditure in the developedlfew developing 
countries has been varying from 37.2% as in case of 
Israel to 84% as in case of South Korea during nineties. 
When this percentage for Indian private sector industries 
registered with DSIR was compared It was 12.6% in 1990-
91 and has risen to 16.4% in 1994-95. The investments 
on R&D can go up only through the jOint efforts of both 
government and the private sector. Several fiscal 
incentives and other support measures are provided by 
the govemmen.t to industry to encourage investment on 
R&D. 

ElqHIn.lon of Sule Telecommunication Se~.ca 

4795. SHRIMATI SURYAKANTA PATIL : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the actual progress made in regard to the 
expansion of basic telecommunication services during the 
year 1997-98 and the current year; 
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(b) the reaction of the private sector towards the 
new, policy initiatives of the Govemment; 

(c) whether the private sector has not won the 
confidence 01 the consumers; 

(d) whether Govemment propose to review the 
present policy keeping in view lhepast experience; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(e) Against a target of providing 29 lakh new telephone 
connections, 32,6 lakhs of new telephone connections 
were provided during 1997-98 which is more than the 
number of telephone connections provided in any of the 
previous years, taking the status of number of telephone 
connections in the country to 17.8 million lines. 

During 1998-99 up to June 1998, 3.82 lakh new 
telephone connections were provided. 

(b) Pursuant to National Telecom Policy, 1994, the 
Gov!. invited private sector to bid for providing Basic 
Telephone Service in 21 Telecl m Circles. In response to 
that. bids were received for all Circles except for tho 
State of Jammu & Kashmir. Out of these, six companies 
have already signed licence agreement lor providing Basic 
Telephone Service in Six Circles. Two companies, one 
for Bihar and another for Karnataka are likely to sign the 
Agreement soon. 

(c) BaSIC Telephone Service by a private operator 
was started only in Indore, in Madhya Pradesh on 4.6.98. 
1\ is too early to state as to whether the private aector 
has won the confidence of the consumers or not. 

(d) No decision has been taken in this regard. 

(e) Does not arise in view of (d) .oove. 

[English} 

Passenger/Cargo Ships at Andaman Mainland 

4796. SHRI MANORANJAN BHAKTA: Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(8) the date on which the wharf at Mayabunder to 
reCtlive the Andaman Mainland passenger/cargo ship at 
alongside was completed and the amount spent therefor; 

(b) whether ships bound to Calcutta to and fr., are 
touching atongside the wharf at Mayabunder regularly; 

(c) if not, the reasons therefor; 

(d) whether the required arrangements are made to 
touch the mainland bound vessels to and fro at 
Mayabunder Jetty; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) The work at Mayabunder wharf was completed in 
March, 1995 at a cost of Rs. 218.53 lakhs. 

(b) to (e): Ships to and from Calcutta are rouled via 
Mayabunder generally once a month depending upon 
operational requirements. Ships are able to go alongside 
the wharf whenever a tug is available .. the restricted 
space makes manoeuvres with main engines and bow 
thrusters YfIf'/ risky for the vessel. Out of the two suitable 
tugs available with Andaman & Nicobar Administration, 
one is needed at Port Blair, while the other is currently 
undergoing repairs and is to be dry docked alter mid-
August. 

Cultunll Heritage 

4797. SHRI K. YERRANNAIDU : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Archaeological Survey of India has 
called for stringent measurea to counter the adverse 
effects of the growing trend of cultural tourism on historical 
bUilding and monuments; and 

(b) if so, the steps taken to prevent encroachment of 
the monuments which form rich cultural heritage of the 
country? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLi MANOHAR JOSHI) : (a) 
Archaeological Survey of India accords priority to the 
preservation and protec!lon of monuments when 
considering proposals for promoting cultural tourism. All 
efforts are made to ensure that exposure of centrally 
protected monuments for cultural tourism does not t 

adversely affect their conservation. 

(b) Appropriate action is taken under the provisions 
of the Ancient Monuments and Archaeological Sites 
and Remains Act, 1958 and Public Premises (Eviction 
of unauthorised occupants) Act, 1971 as and when 
required. 
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By·Pass from Surayapalem to Atkuru on NH·5 • 9 

4798. SHRI P. UPENDRA : Will the Minister of 
SURFACE TRANSPORT be pleaseel to state: 

(a) whether a proposal has been received by the 
Ministry lor a by-pass road from Surayapalem to Atkuru 
linking National Highways 5 & 9, to relieve congestion in 
Vijayawada city: 

(b) the estimated cost of this proposal; and 

(c) the response of the Government to this proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) to (c): At present there is no proposal to construct a 
bypass road from Surayapalem to Atkuru linking National 
Highways 5 & 9 outside Vijayawada city. Th .. three arms 
of national Highways radiating from Vijayawada for the 
reaches experiencing traffic congestion are being 
fourlaned. However, bypass projects if found viable may 
receive consideration under Build Operate and Transfer 
scheme. 

(Trans/ation) 

Criteria for Opening of Youth Hoalela 

4799, SHRI RAMSHAKAL : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to sate: 

(a) the criteria lor opening youth hostels in the 
country: and 

(b) the reasons for not providing such facility in the 
Mirzapur division 01 Uttar Pradesh so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (KUMARI UMA 
BHARATI) : (a) The Construction of Youth Hostel has 
been conceived as a joint venture between the Central & 
the State Governments while the Central Government 
bears Ihe cost ot construction, the State Govemment 
provides tully developed land free 01 cost, with adequate 
water and electric supply. approach road, boundary wall 
and staff quarters. On receipt on a formal viable proposal 
Irom the State Govemment, the same is considered in 
the Department ot Youth Affairs & Sports, Selection of 
place for construction of Youth Hostel is done by the 
State Government keeping in view the following 
considerations : 

(a) Historical and cultural value; 

(b) Educational centre, State Caplta~ 

(c) Place of tourist importance, scenic beauty 
and hill station; 

(d) Place with offers facilities for Youth activities; 
and 

(e) Port of entry. 

(b) Since no formal proposal from the State 
Government of Uttar Pradesh for opening of Youth Hostel 
in the Mirzapur division has been received, no action 
has been taken so far. 

{English] 

AHotment of Plm.lL.llnd by Kandla Port Trust 

4800. SHRI MOHAN RAWALE : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Kandla Port Trust has taken a 
decision to allot plots of land to the persons, who have 
lost their houses in the cyclone that devastated KandIa 
Port area on June 9, 1998; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) and (b): Yes, Sir. Kandla Port Trust Board has taken 
an 'In Principle' decision to formulate a scheme for 
allotment of land admeasuring 25 sq, mtrs. to each of 
the cyclone affected familias whose dwelUngs were IoIt 
in the cyclone, at a token annual ground rent of Rupee 
one and token development charges of Rupee one per 
plot. 

Maintenance of Historical Monumenta 
In Maharaahlra 

4801. SHRI MADHAV RAO PATIL : Will the Minister 
01 HUMAN RESOURCE DEVELOPMENT be pleased to 
.atate: 

(a) whether several hiB10rical monuments such as 
Ajanta, Ellor. and Elephanta caves in Maharashlra are 
In a very bad shape; 

(b) if so, whether the Central Fund meant for 
maintenance, structural repairs etc. of these monuments 
is not being utilized proper1y; and 

(e) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) The 
CentraHy protected monuments In Maharuhtra inchAding 
Ajanta, Ellcre and Elephenta caves are in a good state 
of preservation. In addition to annual upkeep and 
maintenance, structural repairs, chemical conservation and 
environmental development are carried as needed on the 
basis of Archaeological norma. 

(b) and (c): Does not arise. 
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Tamil News aulletln. on AIR 

4802. SHAI VAfKO : Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
'State: 

(a) whether AIR Deihl is not pronouncing the words 
such es ·Semi Final", 'Parliament" "Akashwani", 
·Rashtrapathi~· and "lok Sabha" correctly In their Tamil 
News bulletins: 

(b) if so, whether the Government pr.;..,ose to set up 
an Editorial Board consiSting of people well versed with 
the modern usage of Tamil language to edit the news 
script before broadcast: and 

(c)' If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) : (a) 
No, Sir. 

(b) and (c): Do not arise. 

Name 01 the Project 

Maharashtra 'Power 
Project-I 
(Koyna HEP 91age IV 
(4 x 250 MW) alongwitt> 
trans. & distribution 
system of MSEB) 

World lank A'.Iatan~ to M.har-,Mr. 
In Power s.ctor 

4803. SHRI VITHAL TUPE : 
SHRI ASHOK NAMDEORAO MOHOL : 

Will the Minister of POWER be p ..... d to state: 

(a) whether the Maharashtra Government has 
received anyloanslasaistance from the World Bank for 
the improvement· and development In power sector in the 
State; 

(b) If so, the details thereof; 

(c) whether the loans/aulstance have been fully 
utilized; and 

(d) If not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (d): The details 01 the 
World Bank loans to Maharashtra are given below:-

Loan 
amount 

(US $ m) 

337.330 

Commulative 
disbursement 

(Upto March '98 

299.746 

Closing 
dale of 

loan 

30.12.98 

Maharashtra POVier 
Project-II 

350.000 112.254 Cancelied 

(Chandrapur Thermal 
Power Project, Unit-7 
alongwith trans. 
system) 

Koyna Project is scheduled to be commissioned 
during 1999-2001. Maharashtra-II loan has been cancelled 
by the World Bank aiter 30.6.1998 as G~vernment of 
MaharalhtralMaharaahtra State Electricity Board could not 
meet some of the agreed covenants of the Loan 
Agreernent. 

MJauae of WB Aid to ICDS 

4804. DR. SAROJA V. : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether the Integrated Child Development Scheme 
for children and pregnant women living below the poverty 
line has been aided by the World Bank; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government have received any 
complaints about the misuse of Aid provided under the 
scheme; 

(d) if 80, the details therdof, State-wise; and 

(e) the steps taken by the Government in this 
direction thereon? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) Yes, 
Sir. 

(b) The World Bank provided credit for the Centrally 
sponsored ICDS Projects, viz. ICDS-I Project In Andhra 
Pradesh and Orissa and ICDS-II Project In Bihar and 
Madhya Pradesh. 

ICDSoI Project coverad 191 backs Ir. Orissa and 110 
blocks in Andhra Pradesh and remained In operation from 
January 1991 to 31st December. 1997. The approved 
EFC provision for the Project was Rs. 343.68 crore (Rs. 
159.40 crore lor Andhra Pradesh and Rs. 184.28 crore 
for Orissa). exclusive of the cost of 9upplementary 
nutrition. The available IDA credit for the Project, to the 
tune of US $ 74 million was fully utiliaed. 

ICDS-II Project covered 210 blocks in Bihar and 44 
blocks in Madhya Pradesh and became operational In 
September. 1993, for a period of 7 ye .... I.e. upto March 
2000. The approvad EFC provl4ion for the Project Is 
Rs. 596.23 erore (Rs. 257.13 crore for Bihar and Rs. 
339.10 crole for Madhya Pradesh) for the Project period. 
The approved IDA credit for the Project is US $ 194 
million. 

(e) No complaint has been reported by the concemed 
State Governments about the misuse of aid provided 
under the Scheme. 

(d) and (e) Question does not aries. 

{Translation] 

Transfer 0' Technology 

4805. SHRI PRADEEP KUMAR YADAV : Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) the names of the coulitries who have given 
proposals during the last three years and upto March 
1998 for transfer of technology in various fields; 

(b) the details of these proposals; and 

(c) whether the Union Govemment have taken any 
decision in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) 
There are several countries from where proposals for 
transfer of technology. services and others in various fields 
were approved by the Government during the last three 
years (1995 •. 1996 & 1997) and January to March 1998. 
These are Included in the statement enclosed. 

(b) These proposals ara in various fields such as 
. chemicals. electrical, electrical and electronics r.lechanical. 
metaUurgiclll. taxtlle and others. Theee involve, equity 
participation and payments towards lumpaum fee, royalty 
basad on production value. training expen_ etc., nature 
and quantum of which vary from case to case. 

(c) The number of foreign collaborations involving 
import of technology, servioes and others approved by 
tha Government during 1995, 1996. 1997 and Janu.y to 
March 1998 were 2337, 2303, 2325 and 437 respectively. 

sa,.",.,., 
Countries from where proposal. for ,,..,,.f., 

of technology services and others In various 
fields wera IIpproVfld by the Go.,.""".", 

during the last three years (1995. 

SI. No. 

1. 

2. 

3. 

4. 

5. 

s. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

1996 and 1997) lind January 
to March 1998 

Names of countries where 
companylCollaborator Located 

2 

Afganistan 

Argentina 

Armenia 

Auaralia 

Austria 

Bahrain 

Belgium 

Bermuda 

Briliah Virginia 

Bulgaria 

Canada 

cayman leland 
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2 2 

14. Channel Island 38. Jordan 

15. China 39. Kenya 

16. Cypru'l 40. Kuwait 

17. Czech Republic 41. Uechtel1lleln 

18. Denmark 42. LwcemboulV 
19. Eltonla 43. Malayala 

20. Egypt 
44. MaIdova 

21. Finland 
Malta 45. 

22. France 
46. Maurltlue 

23. Germany 
47. Mexleo 

24. Gibraltar 
46. Napal 

25. Greece 
49. Nethertandl 

26. Hawlll Islands 
SO. New Zealand 

27. Hong Kong 
51. Nlgerta 

28. Hungary 
52. Norway 

29. Iceland 
53. Oman 

30. Indonesia 

54. Panama 
31. Iran 

55. Papua New GuNa 
32. Ireland 

Isle of Man 56. Phlllpplnee 
33. 

34. Ilrael 57. Poland 

35. Itely 58. Portugal 

36. Jamaica 59. Quarter 

37. Japan 60. Romania 
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61. Russia 

62. San Salvador 

63. Saudi Arabia 

64. Scotland 

65. Singapore 

66. Slovakia 

67. Slovenia 

68. South Africa 

69. South Korea 

70. Spain 

71. Sri Lanka 

72. Sudan 

73. Sweden 

74. Switzerland 

75. Taiwan 

76. Tatarstan 

77. Thailand 

78. UAE 

79. UK 

80. USA 

81. Ukraine 

82. Vietnam 

83. West Indies 

84. Yugoslavia 

JULY 20, 1998 to (JuestieNls 416 

Encouragement to NewnpaparalMllguinea In Hindi 
and other Regional Languagea 

4806. SHRI RAGHUVANSH PRASAD SINGH: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Govemment have formulated any 
scheme to encourage and provide assistance .to 
newspapers and magazines in Hindi and other regional 
languages in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF INFORMATION' AND 
BROADCASTING AND MINISTER OF COMMUNICATIONS 
(SHRIMATI SUSHMA SWARAJ) : (a) No, Sir. 

(b) Does not arise. 

[English} 

STDIISD Telephone Billa to Subacrlbera 

4807. SHRI H.G. RAMULU : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Bangalore Telecom Department has 
stopped giving itemised STDIISD details. to the telephone 
subscribers; 

(b) if so, the details from which the said facility has 
been discontinued and the reasons therefor; and 

(c) the steps taken by the Govemment to continue 
giving itemised bilMng to the subscribers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) No, Sir. 

(b) and (c): The facility has not been discontinued. 
However, recently due to some technical snag, the facilHy 
of detaUed billing got disrupted for a while. Thereafter, 
issue of itemised bills has been resumed. 

[Translation} 

Cellular Telephone Facility 

4808. SHRI ANAND RATNA MAURAYA : 
SHRI PANKAJ CHOUDHRY : 
SHRI RAMCHANDRA BAINDA : 

Will the Minister of COMMUNICATIONS be pleaaed 
to state: 

(a) whether such a facility has been developed 
recently under which the cellular phones owners could 
be contacted anywhere in the country; 
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(b) if so, the details thereof; and 

(c) the time by which the said facility is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
The facility called 'roaming' betweon different Cellular 
Mobile Telephone Service (CMTS) networks is one of 
the standard facilities available in Global System for MobUe 
Communications (GSM) Standards. The Licensees of 
CMTS in the country are using systems based on GSM 
Standards. The government has recently permitted Cenular 
Operators to offer automatic roaming facility to their 
subscribers in the country, using the netwoll< infrastructure 
of Departmer:t of Telecommunications (DoT), based on a 
specialised signalling system called common channel 
signaling (CCS). Automatic roaming eoal)les a Mobile 
Telephone subscriber of one cellular operator to use the 
facility of other operators, to Originate and receive calls 
while he is visiting the service area of the other operator. 
Thus, the subscriber can be contacted in any city where 
the cellular service is available, provided both the cellular 
operators have roaming agreements. 

(c) The facility is expected to be introduced gradually 
in the country by private operators, in the near future, in 
accordance with their business plans. 

[English} 

Allegatlona of Corruption In IGNOU 

4809. SHRI SANDIPAN THORAT : Will the Minister 
01 HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the IGNOU has set up a committee to 
examine all allegations 01 corruption against the University; 

(b) if so, the details thereof; and 

(c) the number of complaints received and disposed 
of by this Committee so far? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) to 
(c): According to information fumiahed by the Indira Gandhi 
National Open University, a Committee has been set up 
under the Chairmanship of Shri Anand Sarup, former 
Secretary, Ministry of Human Resource Development to 

deal with corruption cases in public services. However, 
the Committee has not received any complaints so far. 

All India Council of Physical EducatIon 
and Sports Selene.. Act 

4810. SHRI S.S. OWAISI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have received the vtewa 
of the States/concerned Departments and all other 
agencies in regard to long pending act of All India COW'ICiI 
of Physical Education and Sporta Sciences in order to 
monitor the uniformly updated sports sciences and physical 
education in the country; 

(b) if so, the details thereof; 

(c) whether K.P. Singh Deo Committee 
recommendations have been Implemented in fuR; 

(d) If so, the manner In which Integrated physical 
education and sporta is being implemented in the country; 
and 

(e) the achievements made so far In this field? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : la) No, 
Sir. 

(b) So far only 18 States and UT Administrations 
have offered their views. 

(c) to (e): The recommendations of the K.P. Singh 
Deo Committee on integration of Physical Education and 
Sports with school curriculum have been accepted by 
the Government of India in prinCiple. All State 
Governments and UT Administrations have been 
requested to implement these. The recommendations of 
the Committee are to be implemented through the 
Departments of Education and Youth Affairs & Sporta of 
State Govemments and UT Administrations. To implement 
these recommendations, the Ministry of Human Resource 
Development has also constituted a Monitoring Committee 
under the Chairmanship of Shri A.K. Pandya, Secretary 
(Retired), Government of India. The committee holds Its 
meetings regularly and monitors the progress made by 
the State Govemments in this regard. The matter was 
also discussed in the recently concluded conference of 
the State Sports Ministers and emphasis laid on the 
implementation of the recommendations of the K.P. Sir91 
Deo Committee on Integration of Physical Education and 
Sports with school curriculum. 
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Vendors for upgrading the Regional Loads 

4811. DR. T. SUBBARAMI REDDY : 
SHRI R. SAMBAS IVA RAO : 

Will the Minister of POWER be pleased to state: 

(a) whether the Power Grid Corporation has 
shortliated seven global power equipment vendors for 
upgrading the regional loads' across the Northem and 
Southern India; 

(b) if so, the details in this regard; 

(c) Whether its crucial RLDC upgradatlon exercise 
will be jointly financed by the World Bank and the. 
European Investment Bank; and 

(d) il so, the details thereof? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) and (b): Yes, Sir. The details 
are furnished in statement enclosed. 

(c) and (d): The fund requirement for the Northem 
Regional Load Despatch and Communication & Southem 
Regional Loard Despatch and Communications tied up 
with various funding agencies is as follow: 

NRLDC 

World Bank 

J-Exim 

SRLDC 

World Bank 

$ 40.7 million 

$ 48.2 million 

European Investment Bank 

StII'.",.n' 

$ 46.3 million 

$ 55.0 million 

Vendors for upgrading the Regional Loads 

SI .. No. Package Name Name of the Firms 

2 3 

Northern Region 

1. EMSISCADA i. ABB Network Control, Sweden. 

ii. CEGELEC, France. 

iii. Harris Controls, USA. 

ill. Siemens Energy & Automation, 
USA 

2 3 

2. TELECOMMUNICATION 

a. Fibre Optic i. Pirelli Cavi, S.p.a., Italy. 

il. Siemens AG, Germany. 

Iii. Jqint Venture of Furukawa Electric 
Co. Ltd., Japan; Fujitsu Ltd., 
Japan; & NTT International 
Corporation, Japan. 

iv. ABB Network Partner, Switzerland. 

v. JV of IVO Intemational, Finland & 
Fujlkura Ltd., Japan. 

vi. JV of CEGELEC SA, France' & 
Focas Ltd., UK. 

vii. JV of NEoAA AS, Norway & 
Ericsaon Busine.. Network AB, 
Sweden. 

viii. JV of Northern Telecom, UK & 
BICC CabIea, UK. 

b. Microwave i. ABB Network Partner, Switzerland. 

ii. Harris Farinon, Canada. 

iii. Harris Transcornm, USA. 

iv. Siemens, Italy. 

v. IVO Intemational, Finland. 

vi. CEGELEC SA, France. 

viI. NERA AS, Norway. 

viii. Not1hem Telecom, UK. 

c. Combined for i. JV of CEGELEC SA, France & 
Fibre Optic Focas Ltd., U.K. 
and Microwave 
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2 3 

ii. JV of NERA AS, Norway & 
Ericsson Business Network AB, 
Sweden. 

iii. JV of Northern Telecom. UK & 
BICC Cables, UK. 

Southem Region 

1. EMSISCADA i. ABB Network Control, Sweden 

ii CEGELEC, France. 

iii. Harris Controls, USA. 

iv. Siemens Energy & Automation, 
USA. 

2. TELECOMMUNICA TION 

a. Fibre Optic i. Pirelli Cavi, S.p.a., Italy. 

ii. Siemens AG, Germany. 

iii. Joint Venture of Purukawa Electric 
Co. Ltd., Japan; Fujitsu Ltd., 
Japan & NTT International 
Corporation, Japan. 

iv. ABB Network Partner, Switzerland, 

v. JV of Fujlkura Ltd. Japan & NEC, 
Japan. 

vi. JV of CEGELEC Sa, France & 
Foces Ltd., UK. 

vii. JV of Ericsson Busineas Network 
AB, Sweden & NERA AS, Norway. 

vIII. JV of Northem Telecom, UK & 
BICC Cables, UK. 

2 3 

b. Mlcmwave i. ABB Network Partner, Switzerland. 

II. Harris Farlnon, Canada: 

iii. Siemens, Italy. 

iv. NERA AS, Norway. 

v. CEGELEC SA, France. 

vi. Northem T eJecom, UK, 

c. CombIned for I. JV of CEGELEC SA, France & 
Fibre Optic 

and Microwave. 
Focas Ltd., UK. 

ii. JV of NERA AS, Norway & 
Ericsson Business Network AB, 
Sweden. 

iii. JV of Northern Telecom, UK & 
BICC Cables, UK. 

4812. SHRI AJAY KUMAR S. SARNAIK : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there is any proposal under the 
consideretion of Government to inculcate in the youth an 
appnICiation for the heritage of Indian cultura; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) and 
(b): while there i& no such specific proposal at present, 
the Department of Youth Affairs and Sportl do .. 
implement Schemes to encourage youth to understand, 
appreciate, preserve and develop the rich cultural heritage 
of the country. A National Youth Festival II organised 
every year during the National Youth Week involving 
Youth from aU SIat86 and Union Territories in which they 
participate in various competitive and non-competitive 
programmes of folk and classical muaic, dance and drama, 
ale., depicting the richneaa and divel8ily of Indian cuftura. 
An art and craft exhibition fnK'll clffe .. nt parta of the 
country is allo organised during the festival. Besides, 
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financial assistance is given to StateslNGOs, etc., for 
organising National Integration Camps for youth in which 
youth from different parts of the country share and 
appreciate each other's culture and tradition. Financial 
assistance is also given for undertaking Youth Exchangf! 
Programmes to afford an opportunity to travel to other 
parts of the country to understand and appreciate their 
cultural and historical heritage. 

Environment Management In South Asia 

4813. PROF. AJIT KUMAR MEHTA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether any seminar by the United State 
Informaiton Service on regional cooperation to tackle the 
environment problems in South Asia was held in May 
1998: 

(b) whether there was a call in the seminar that 
India, Pakistan and Nepal should cooperate in the 
environment,,1 management in the region; 

(c) if so, the details of environmental management 
proposal in the seminar for cooperation among these 
countries; and 

(d) the efforts the Government propose for meeting 
the cooperation 01 other countries in this region alongwith 
the area of their cooperation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) and (b): Yes, Sir. 

(c) and (d): The seminar made some broad 
recommendations which are given in statement enclosed. 
Most of the recommendations are part of ongoing regional 
cooperation. 

Statement 

Recommendations made at the end of the Regiona' 
Environment Programme organised by 

USIS in May, 1998 

• Need to strengthen the mechanism for sustained 
interaction and sharing of expertise and 
experiences between NGO's within India as well 
as at regional level to promote sustainable 
development; 

• Need for greater information sharing on the latest 
and most effective techniques for air pollution 
monitoring testing and control; 

• Need for regular monitoring and control of river 
water pollution, especially of major rivers such as 
the Ganga, which is an Important source of 
drinking water; 

• Focus and share information on proper sewage 
interception and trealment system to treat city 
effluents. Need to en,ure use of appropriate 
technologies for sewage treatment; 

• Share information on Environmental Impact 
Assessment and Management; 

• Initiate collaborative community level projects, 
especially in the area of water quantity monitoring, 
testing and removal of fluorides; 

• Greater information sharing on environmental 
contacts and resource persons; 

• Need to study and take effective steps to reduce 
pollution of the Hadiyara Drain by India before it 
reaches Pakistan; 

• Need for accurate reporting, increased coverage 
and closer cooperation amongst environmental 
joumalists. 

External Commercial Loan to PFC 
deeplte Sanctions 

4814. SHRI SUSHIL KUMAR SHINDE 
SHRI MADHAVRAO SCI NOlA : 

Will the Minister of POWER be please to state: 

(a) whether the Power Finance Corporation has 
successfully raised $ 100 million loan, the first major 
extemal commercial loan following N-Tests despite the 
sanctions imposed by G-B countries; 

(b) if so, the sources from which the said loan has 
been procured; and 

(c) the impact of the sanctions experienced in raising 
the said loan? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) Yes, Sir. The loan agreement 
for US$ 100 minion syndicated loan facility has been 
signed on 7th July, 1998. 

(b) The above Ioan- wiD be drawn from a group of 
14 banks from different countrias I... ANZ Grindtays 
Export Finance Umlted, Arab Banking Corporation (BSC), 
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Baden-Wurttembergische Bank Aktiengesellschafl, Bank 01 
Baroda, London, Bank of India, Jersey, Bank of India, 
London, Bayerlsche Vereinsbank AG, Berliner Bank 
Aktiengeselischalt. The Fuji Bank Limited, Singapore, 
Indian Bank, Singapore, Natexis Banque, Singapore, SBI 
European Bank PLC, London, Skandinaviska Ensklida 
Banken AB (Publ), State Bank of India, London, United 
Taiwan Bank S.A. Brussels. 

(c) The sanctil)ns were imposed while the syndication 
for the loan was in progress. Inspite 01 this, syndication 
was successfully closed at the original price and other 
terms & conditions agreed with the Lead Arranger. 

(Translation) 

Foreign A .... t.nce for Environmental ProJects 

4815. SHRI AJIT JOGI : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the amount of foreign assistance received for 
environmental projects during 1997 and 1998; 

(b) the names of the projects on which the said 
foreign assistance has been provided and spent, State-
wise; 

(c) the amount of assistance provided to Madhya 
Pradesh and other States out of the said assistance 
during the said period; 

(d) where the amount provided has been utilized; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) to (e): The information is being collected 
and will be Jaid on the Table of the House. 

(English) 

Fore .. Lend for Induetrlel u .. In MII"l1IehtnI 

4816. SHRIMATI RANI CHiTRALEKHA BHONSLE : 
WID the Minister 01 ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Govemment of Maharaahtra h .. 
requested the Union Government to ,.... the foreet 
land for Industrial use; 

(b) if 10, the details thereof; 

(c) whether any guidelines/norms have been laid 
down in regard thereto; 

(d) if 10, the details thereof; and 

(e) the detail. 01 the forest land converted and allotted 
for the industrial use during the last three years In the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) and (b): Yes, Sir. The details of proposals 
received by this Ministry from Govemment of Maharaehtra 
during last three years regarding release of forest land 
for industrial use Is enclosed In statement-I. 

(c) and (d): The Ministry has issued the detailed 
guidelines for processing 01 proposals under the Foreet 
(Cons.) Act, 1980. These guideflnea define procodura for 
giving clearance to diversion 01 forests for different type 
of non-forestry activities. 

(e) The details of the forest latid approved for 
diversion for the industrial use in Maharaahtra during last 
three years is given in sratement-II enclosed. 

s,..",."t , 

S. No. 

1. 

2. 

Name of the Project 

2 

Construction of Transmission-Cum-Receiving Tower 
Complex to Birla AT & T Communication Ltd., in 
Raigad & Pune district. 

Laying of Surface pipeline for the purpoaa 01 
drawing sea water for Shrimp Seed Corpn. in 
Raigad district. 

Forest area 
proposed for 

dlvel'8lon (ha.) 

3 

0.248 

0.0038 
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2 3 

3. LayIng of NatIonal Gas Twin plpeNne from 0.887 
ACF, Thai to U8ar In RaIged dI8trIct. 

4. conatnJctIon of Wind Energy Generation 1.285 
Plant. The Tate ElectrIc Company Ltd., 
Bombay In Puna District. 

5. Construction of Dlndora Barrage and K. 1. 85.81 
Weir in Wardha and Chandrapur chIrIct. 

Statement II 

S. No. Name of ttl. Project Forest area approved.' 
approved In principle 
for dlveralon (he.) 

1. Construction of Steel Plant by Lloydl 45.75 
Steel Industriee Ltd., in Wardha dIaIrict 

2. Development of Butiborl Industrial Area 19.52 
in Nagpur diatrlt:t. 

3. Construction of tranamlaaion·Cum-Receiving 0.248 
Tower complex to Biria AT&T Communication 
Ltd., in Raigad and Puna di8trict. 

4. Laying petroleum prodUCts pipeline from 18.n 
Bombay to Manamad. 

5. Laying of aurface ptpeline for the purpoee 0.0038 
of drawing .e. water for Shrimp Seed 
Corporation in Ralghad district. 

6. laying of National Gas Twin pipeUne from 0.867 
RCF, Thai to Usar in Ralgad di8trict 

7. Construction of Wind Energy Generation 1.286 
Plant-The Tata Electric eon.anv Ltd., 
Bombay in Puna dilltrict. 

8. Ash Sluicing Scheme Stage-III from 116.00 
B.T.P.S. In Jalgaon district .. 
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POIIchlng of Rhinos In AuMI 

4817. SHRI NRIPEN GOSWAMI : WUI the Minister 
of ENVIRONMENT AND FORESTS be pleased to atete: 

(8) whether the Government are aware that Rhinos 
were killIK! by poachers in the Pabitora Sanctuary in 
Assam; 

(b) If so, the reaction of the Goveulment thereto; 

(c) whether poaching is on the incre ... in Assam; 

(d) if so, the facts in this regard; and 

(e) the steps being taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) Yea, Sir. The Govt Is aware that SOtne 
Rhinos were killed by poachers in Pabltora Sanctuary in 
Assam. The number of Rhinos killed by poachers in 
Pabitora Sanctuary for the last three years Is as given 
below: 

1995 1996 1997 

2 4 4 

(b) The State Government Is concerned about the 
poaching and has taken effective measures the check H. 
The Government is alert and keeps constant vigU by 
patrolling day and night. It deployed armed Home Guard, 
Assam Forest Protection Force bettalUon to aaal8t the 
sanctuary's staff to check poaching. 

(c) and (dY Due to the effectlva measures taken by 
the Government, poaching of Rhino In Assam hu 
substantially gone down during 1997. Poaching figures 
for the different National parks and Sanctuaries In Assam 
for the last three years are given below: 

SI. No. National Parks! 
Sanctuaries 

1. Orang WildtHe Sanctuary 

2. Kaziranga National Park 

3. Pabitora WikllHe 
Sanctuary 

4. Manas WIIdIiIt BInc:tuIrv 

5. 0theIs 

Total 

1995 

10 

2J 

2 

2 

1996 

9 

26 

4 

40 

1997 

11 

12 

4 

2 

29 

(a) The alepa taken by the Government for protecting 
RhinocerOll and other endangered apeci.. are given 
below: 

(I) A networtc of 6 wildlife eancluaries and 3 national 
partes has been set up for conservation of the 
species and Hs habitat. Financial uslstance Is 
provided by the Central Government for 
development of national parka and sanctuaries, on 
request from the Stata Governments. A apecIaI 
acherne of 'Conservation of Rhinos In Asaam' has 
now been transferred to the State Government 
alongwith resources since 1992-93 as per the 
recommendations of the National Davelopment 
CouncH; 

(II) Rhino Is placed In Schedule I of WIIcIIfe (protection) 
Act, 1972 thus gettIng the highest fevel of . 
protectio. 1; 

(Iii) Trading In Rhino parts and product Is also banned 
':Iy law: 

(iv) Cooperation of police, BSF, DRI and Army Is also 
taken, as and when required, in apprehending the 
poachers and illegal traders; 

. (v) India Is a party to the Convention on International 
Trade In Endangered SpecIee of WHd Fauna and 
Flora (CITES) and abides by the regulations of 
lmImatIonal trade In enctengered epecIea of III'IImIJa 
and articles. Under the provIsIone of the convention, 
Rhino Is covered under AppendIx I of CmES which 
bans International trade In the speciea, products 
and derivatives. 

(vi) With a view to providing alternative home for 
Rhinos and alec rehabilitating them In their erstwhle 
habitat, achernes for 'Rehabilitation of Rhinos' hu 
been etarted in Dudhwa Natlona' park and 
Katernleghat ~ Sanctuary of Uttar Pra_h. 

(vB) Special schemes for protection and conservation 
of tigers, elephants and rhinos and their habitats 
are being Implemented. 

(vIU) RaIds are carried out by the WIldlife authorltlee 
whenever Information of illegal trading in wild 
animals reaches them. 

(Ix) Regional and sub-regional oHlces on wildlife 
preservation are eat up mostly at the main exports 
centree of the country to prevent emuggllng of 
wildlife products. 

(x) There Is a scheme for payment of reward to the 
Informers, which, among oIher things, helps in 
getting intelligence regarding smuggling of WIldlife 
products. 
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(xi) A committee set up by this Ministry to look into 
the issues related to illegal trade In wildlife and 
wildlife products has recommended spec;iflc 
measures to deal with this problem which has been 
referred to the State Government lor their 
comments and necessary action. 

Improvement In Implementation of Operetlon 
Blackboard • DPEP 

4818. SHRI R. SAMBASIVA RAO : Will the Minister 
01 HUMAN RESOURCE DEVELOPMENT be pleased 10 
state: 

(a) whether there is any proposal to improve the 
implementation 01 Operation Blackboard and the District 
Primay Education Programme; 

(b) il so. whether any concrete steps in this regard 
have been worked out; and 

(c) il so. the details thereol? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) to 
(c): Launched in 1987-88, the scheme of Operation 
Blackboard was revised in 1993 to provide lor third 
teacher and three class rooms in Primary schools with 
enrolment 01 more then 100 children. The scheme was 
also extended to Upper Primary Schools. 

The report 01 the Working Group on Elementary 
Education for the Ninth Plan has recommended addition 
01 two new components in Operation Blackboard to meet 
needs 01 girls at the upper primary stage and to Improve 
school level supervision and management of primary 
schools. These entail provision of linanel.. auistanee to 
States for uppe~ primary schools in Low Female Literacy 
Blocks and a Head-master In selected primary schools. 
Allocations lor the Ninth Plan have not been finalised. 

DPEP is an evolving programme and necessary 
amendments or modilications in the project parameters 
would be made as and when necessary based on the 
past learning experiences. A delinlte view In this regard 
has not yet been taken. 

lSD, Fax and Telex Facilities In Maharashtre 

4819. SHRI RAMKRISHNA BABA PATIL : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether any proposal has been received from 
the Government of Maharashtra lor providing'ISTD, Fax 
and Telex facilities in the State especially In the rural 
areas: 

• (d) il so, the d~ails thereol; and 

(c) the time by which these facilities are likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (c): No such proposal hes been received lrom the 
Government 01 Maharashtra 10i the provision of ISO, Fax 
and Telex lacilities in State. However, STD facilities to 
all the exchanges in Maharashtra state shaH be provided 
by the end 01 IXth Five Year Plan. 

Level Crossing on National Highway 

4820. SHRI T. GOVINDAN : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether there are eight level crossings on the 
National Highway from Calicut to Connanore; 

(b) whether these level crossings are bottlenecks on 
the National highway which cause inordinate delay ard 
inconvenience to road passengers; 

(c) il so, the steps being taken by the Government 
to construct over bridges at these level crossings; 

(d) whether the Government 01 Kerala has made any 
request lor the constructing over bridges at these points; 
and 

(e) if so, the response of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) Yes, Sir. 

(b) The level crossings cause delay and' 
inconvenience to the National Highway traffic. 

(c) to (e): The State Govemment has ~roposed the 
lollowing measures to solve the problem: 

(i) Construction of road-over-bridge at Chorade In 
lieu of level crOSSing. 

(ii) 

(Iii) 

Construction 01 re-alignment at Quilandy, Chowa-
Nadal to avoid 4 level crossings at Nandi, 
Chenkottukavu, ChoVa and Nadal. 

Construction of Thalassery-Mahe and Calicut 
bypasses will avoid level crossings at 
Muzhappilangadu, Vengalam and Vengoli. 
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The above proposals are approved and construction 
can be considered in stages depending upon the 
availability of funds. 

[Translation] 

Review of Performance of POMr Finance 
CeJrporation 

4821. SHRI MAHESH KANODIA : 
SHRI DAROGA PRASAD SAROJ : 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment have reviewed the 
performance of Power Finance Corporation; 

(b) if so, the action taken by the Govemment on the 
basis of the outcome of the said review; and • 

(c) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) to (c): Power Finance 
Corporation (PFC) is a Public Financial lnatltution under 
the administrative control of the Ministry of Power. The 
Corporation has been signing Memorandum of 
Understanding (MOU) since 1993-94 and the same is 
evaluated by the Department of Public enterpri8es every 
year, PFC has been performing well against the targets 
set in the MOUs and has been rated "Excellant" since 
1993-94 onwards. The performance of the corporation is 
also being regulatory monitored by Govemnl8rlt. 

{English] 

Mangrove Fo ....... In ... ha .... htra 

4822. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the details of area covered under the mangrove 
forests in the country and funds allocated to the States 
for the improvement of Mangrove FOreats under each 
Scheme separately; State-wise; 

(b) whether Government propose to sponsor Scheme 
lor the improvement and protection of mangrove forests 
in Maharashtra State; and 

(c) if so, the details and aalient fHturas thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 

MARANDI) : (a) As per the State of Forest Report 1997, 
area of mangrove lorest in the country is 4,827 sq. km. 
The state-wise break-up Is sa Iollows: 

Slata Area (In sq. km.) 

1. Andhra Pradesh 383 

2. Goa 5 

3. Gujarat 991 

4. Kamataka 3 

5. Maharaahtra 124 

6. Orissa 211 

7. Tamilnadu 21 

8: West Bengal 2,123 

9. Andaman and Nicobar lalands 966 

In addition there are some scattered patches of 
mangroves in coastal states. 

The Ministry of Environment and Forests provides 
financial .alstance for management action plans 
8!Abmltted by the State Government ad Union Territory 
administration concemed for the con.ervation and 
management of mangroves under the scheme entitled 
'Conservation and Management of Mangroves and Coral 
Reefs". 

The financial 888iatance provided under the scheme 
lor conaervatIon and management Of mangroves during 
the eighth plan and 1997-98 is 88 under: 

State Aaaistance provided during eighth 
plan and 1997-98 (Rs. In lalehs) 

2 3 

1. Andhra Pradesh 18.00 

2. Goa 31.75 

3. Kamataka 92.74 
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2 3 

4. Kerala 8.50 

5. Maharashtra 1.81 

6. Orissa 7.03 

7. Tamilnadu 38.52 

8. West Bengal 215.61 

9. Andaman and Nicobar Islands 42.76 

(b) anu (c): State Govemment of Maharashtra is 
eligible to present its proposal for conservation and 
management of mangroves under the scheme of 
'conserVation and management of Mangroves and Coral 
Reefs". 

Corruption In KYS 

4823. SHRI B.M. BENSINKAI : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether in its 46th report standing committee on 
Human Resource Development had held that there was 
rampant corruption in Kendriya Vldyalaya Sangathan: 

(b) if so, the details thereof; and 

(e) the action taken thereon? 

THE MINtSTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) Yes, 
Sir. 

(b) and (c): The matter is under inquiry/inv8lltigation. 

Measures Undertaken for the Promotion of Sport 

4824. DR. Y.S. RAJASEKHAR REDDY: 
GENERAL NEVILLE FOLEY : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the measures proposed to be undertaken 
to make India Wortd Class in sports particularly In Hockey; 

(b) whether Government propose to have high-tech 
training methods and pureue relentless sports science 
research: and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND· MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) The 
task of development of sports is a responsibility of 
National Sports Federations and Central and State 
Governments. The National Sports Federations hold 
national tournaments and championships and select sports 
persons and teams for taking part in intamational events. 
The development of Hockey is the sphere of the Indian 
Hockey Federation which is an autonomous body dealing 
with promotion of Hockey in the country. The Government 
is providing required uaistance to the Indian Hockey 
Federation for improvement of the standard of the g'ame. 
Some of the steps taken by the Govemment are: 

(i) spotting and nurturing talent at the young age 
through the Sports Authority of India and State 
Govemments, 

(ii) ... istlng the federation fororg,nizing natlonsl 
coaching camps, purchase of equipment, holding 
toumaments for the sub-juniors, juniors and 
seniors, holding intemational toumaments in the 
countrY and intemational exposure, 

(iii) aasistlng the State Govemments and other sports 
bodies for creation of infrastructure and synthetic 
surfaces, 

(iv) setting up a Centre of Excellence for Hockey at 
Bangalore, 

(v) development of training module through an expert 
group. 

(b) and (c): Yes, Sir. The Govemrnent is taking atepa 
to introduce high-tech training methods in Hockey. 
Reeearch in sports sciences is being continued through 
Sports Authority of India. The Indian Hockey Federation 
is being assisted for training of the national tam. Beaides 
the above, under the Scheme of scholanlhipe for Training 
of Specialists and Outstanding Sporta Peraons in Sports, 
sports coaches, phYSical conditioning experts, sports 
scientists and reeearch upert8 and thoee with excellent 
records in adventure sporta are I:'elng sanctioned 
scholarship for undergoing training on Iat8II techniques, 
coaching and reaearch abroad. 
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Sport. and Game. 

4825. SHRI MULLAPALL Y RAMCHANDRAN : Wil 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware that the sports 
and games In our countoy are in a pitiable candIIion: 

(b) if so, the steps being adopted by the Government 
to pick new talents; 

(c) whether the Government propose to restructure 
various sports/games federations of India; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : (a) The 
performance of country in the international sports events 
has not been satisfactory. 

(b) The Governments, both at Centre and State level, 
are takings steps for picking up new talent The 
Department of Youth Affairs & Sports Is implementing a 
number of schemes for picking up new talent through 
the Sports Authority of India. Besides, Scholarship is being 
provided to talented sports persons showing outstanding 
performancE! in the competitions organised at State level, 
National level and University/College level. Under the 
scheme, ·Promotion for games and sports In schools" 
assistance is being provided to State Govemments 'or 
organising toumaments and giving prizes at the school 
level. Under the Rural Sports Programme, assistance Is 
being provided for organisation of toumaments in rural 
areas, 

(c) and (d): The National Sports Federations (NSFs) 
including the Indian Olympic Association (lOA) are 
autonomous bodies constituted under the Societies 
Registration Act There is no law in regard to the 
relationships between the Govemment and the lOA and 
NSFs. The IDA states that if functions according to the 
Olympic Charter. In matters such as holding d the 
National Games or taking part in the intematlonal 
tournanments/championships etc., the NSFs are 
autonomous and not liable to answer to the Govemment 
The IDA deals with participation in the Olympics, Asian 
and Commonwealth Games. Government has a system 
of recognition of the NSFs for the purpose of giving 
financial assistance. Guidelines have been formulated for 
giving financial assistance to the NSFs. for promotion of 
sports. These guidelines, inter .,ia, include a provision 
for the NSFs to maintain certain basic standards, norms 
and procedures with regards to their internal functioning 
which conform to the high principl.. and objectives laid 
down by the concerned International Sports Federation 

and which are also in compt8te consonance with the 
basic principles llIId down In the Olympic Charter or In 
the Constitution of Indian O:yntplc Association. The 
Govemrnent" is having constant interaction with the' NSF, 
for taking appropriate" action for promotion of sports. 

Manpoww .. LPTaNLPTa 

4826. SHRI MUKUL WASNIK : W," the Minister of 
INFORMATION AND BROADCASTING be pleaeed to 
state: 

(a) whether the Government have provided the 
required manpower/Stllff at each of the VlPTs and LPTs 
for the optimum utilisation of the inIItIIIIed TV trans"*lers; 

(b) if so, the details thereof: and 

(c) if not, the raasons thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF COMMUNICATIONS 
(SHRIMATI SUSHMA SWARAJ) : (a) to (c): No, Sir. 
Whereas VLPTs are unmanned installations and no staff 
Is apecIfIcaJIy required for their operation and maintenance, 
full complement of staff has been provided at 427 LPTs 
out of total 646 LPTs of Ooordarshan which are presently 
functioning. Only partial staff sanction has been granted 
for 205 LPTs. The remaining 14 LPTs have been 
commissioned without sanctioned posts by temporarily 
transferrfng the staff from other Installations. 

Power Generetlon by NTPC 

4827. SHRI K.S. RAO : Will the Mlnlller of POWER 
be pleased to atate: 

(a) the power generation capacity of National Thermal 
Power Corporation pr0ject8 and privately managed projeclll 
in various regions of the country, project-wiae; 

(b) the details of the actual production as against 
demands and the ahoItfa/l thereof, region-wise; 

(e) whether the Central Electricity Authority has 
recently decided to clamp down the power generation by 
the National Thermal Power Corporation in the Eastern, 
region; 

(d) If 80, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) (a) The power generation 
capacity of the National Thermal Power Corporation 
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INTPC) projects and privately managed projects in the 
various. regions of the country is given In enclosed 2 3 4 5 
1Itatena1t-1 and II respectively. 

In addition NTPC is also managing Badarpur Thermal 6. Anta Rajasthan Gas 413 

Power Station (705 MW) in the Northem region and Balco 
(270 MW) in the Westem Region. 7. Auralya UP Gas 652 

(b) The energy reqUirement, availability and the 
shortages region-wise during the period Api'll 98-June, Total 8142 
1998 are as under: 

Figures in MUs W .. tem Region 

Region requirement availability 0/0 Shortage 
8. Kobra MP Coal 2100 

Northern 33366 31459 5.7 
9. KaW88 GuJarat Gas 845 

Western 38984 35421 4.2 

10. Vindhyachal MP Coal 1260 
Southem 29957 25732 14.1 

Eastern 10517 10559 (-) 0.4 11. Jhanor Gandhar Gutarat Gas 848 

North-Eastern 1262 1137 9.9 Total 4853 

All India 112086 104308 6.9 
Southern RegIon 

(c) to <e) The Eastem region power stations of SEBa, 
OVC and NTPC have to back down on account of lesser 
demand of power in the Eastem region. Efforts are being 12. Ramagundarn AP Coal 2100 
made to transfer power from Eastem region to other 
regions of the country. 

Total 2100 

SIIItement I 

SLNo. PIIljacI Stall Filii CIpIc:IIy (MW) Eaatem RegIOf! 

2 3 4 5 13. Farakka we Coal 1800 

Northern Region • National C..,ltel Region 
14. Kahalgaon Bihar Coal 840 

1. Singrauli UP Coal 2000 

15. Talcher STPS Orlasa Coal 1000 
2. Rlhand UP Coal 1000 

18. Talcher Thermal Orlasa Coal 480 
3. NCPP,Oadri UP Coal 840 

Total 3900 
4. Feroze Gandhi, Unchahar UP Coal 420 

All India Total 18,788 MW 

5. Oadri UP Gea 817 
STPS : Super ThIrmaI Power StIllIon 
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SIII,.",."t " 2 3 

De,.ils of private power projects Karnetakll 
in the countty .. on 31.3.1998 

S.No. Name 01 the Project 
1. Shlvpur HE 18.0 

CIpaciIy (MW) 

2 3 
bub-Total 18.0 

Kara .. 
WESTERN REGION 

Manier HE 12.0 
Gul·rat. 

1. Sabarmall (AE Co) 450 Sub-Total 12.0 

EASTERN REGION 
2. Vatwa CCGT 99 

3. GIPCL GT 167 
West Benpl 

1. Molajore TPS 120 
4. Hazira CCGT 515 

2. Titagmh TPS 240 
5. Peghthan CCGT 405 

3. Southem TPS 135 

6. Surat Diesel Sets 0.2 
4. New Cualpore TPS 160 

Sub-Total 1636.2 5. Korba GT 40 

Maharaahtra 6. Budge Budge TPS 260 

1. Trombay TPS 1150 7. Dllhergarh Seebopfe TPS 46.38 

2. Trombay CCGT 180 8. Sundarbanl DG 0.14 

3. Dahanu TPS 600 Sub-Total 991.52 

4. Bhivpuri HE 72 NORTH EASTERN REGION 

5. Khopoll HE 72 Aeum 

6. Bhira HE 282 1. Bukhandi GT 9.0 

Sub·Total 2256 2. Adamtilia GT 10.5 

SOUTHERN REGION Sub-Total 19.5 

Andh~ Pradeah Total All India 5378.82 

1. Jagrupadu CCGT 235.40 AE Co.: Ahmedllbad Electric Co. 
ccaT : CombIned Cycle au TUJ1IIne 

2. Godavart CCGT 208.00 TPS : Thermal ~ Sidon 
HE : Hydro-eleclrlc 

Sub·TotaI 443.40 
GT : Gal TUlbine 
DG : Diesel GenendDr 
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12.00 hrs. 

PAPERS LAID ON THE TABLE 

(I) Annual Report and revIaw of U. wortdng of Indian 
Assoclldlon for the culttvatlon of Science etc. tor 
the year 1986-97. 

(Translation) 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) ; Mr. 
Speaker, Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Association for the 
Cultivation of Science, Calcutta, for the year 
1996-97 alongwith Audited Accounts. 

(ii) Statement (Hindi and E'nglish versions) 
regarding Review by the Govemment of the 
working of the Indian Association for the 
Cultivation of SCience, Clilcutta, for the year 
1996-97. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT 126219B) 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Academy of Sciences, 
Allahabad, for the year 1996-97 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the· National Academy of Sciences, 
Allahabad, for the year 1996-97. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. LT 126319B) 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technology Information, 
Forecasting and Assessment Council, New 
Delhi, for the year 1996-97 alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Technology Information 
Forecasting and Assessment Council New 
Delhi, for the year 1996-97. 

(6) Statement (Hindi and English vel'8ions) shOwing 
reasons for delay in laying he papers mentioned 
at (5) above. 

[Placed in Library, See No. LT 1264198) 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jawaharlal Nehru Centre for 
Advanced Scientific Research, Bangalore, for 
the year 1996-97 alongwith AudIted Account8, 

(ii) Statement (Hindi and English veralona) ~ 
regarding Review by the Govemment of the 
working of the Jawaharlal Nahru Centre for 
Advanced Scientific Research, Bangalore, for 
the year 1996-97. 

(B) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. LT 1265198) 

(II) MemOfllndum of Un __ ndlng between NHPC 
Ltd. and P«Mnr Ministry tor the y.r 1 ..... 

(English) 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) ; Sir, I beg to lay on the 
Table ;- A copy of the Memorandum of lJnderstanding 
(Hindi and English versions) between the National 
Hydroelectric Power Corporation Limited and the Ministry 
of Power for the year 1998-99. 

[Placed in Library, See No. LT 1266198] 

(III) Ann... Report, Audited Accounts and Review of 
working ot SatyaJlt Ray Film and T.levlalon 
Institute, Clilcutta tor the year 1 ..... 7. 

{Translation} 

THE MINISTER OF INFORMATION AND 
BROADCASTING 'AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) 
Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of Salyaiit Ray Film and Television 
Institute, Calcutta, for he year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Salyailt Ray Film 
and Televiaion Institute, Calcutta. for he year 
1996-97, together with Audit Report thereon. 
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(iii) A copy of the Review (tlindi and English 
versions) by the Govemment of the working 
of the Satyajlt Ray FIlm and Television Institute, 
Calcutta, for the year 1996·97.' 

(2) Statement 'Hindi and English versions) showing 
reasons for delay In playing the papers mentioned 
at (1) above. 

[Placed in Librery, See No. LT 1267198) 

(Iv) Annuel Report, Audited Accounts end Review of 
the working 0' Deihl Unlverdy end Hyderebed 
University stc. '0' y .. , 1 ....... 5 end 1 ...... 7 
rHpectlvely. 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF SCIENCE AND 
TECHNOLOGY (DR. MURLI MANOHAR JOSHI) : Mr. 
Speaker Sir, on behaH of Kumari Uma Sharati, I beg to 
lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and English 
versions) of the University of Deihl, Delhi, for 
the year 1994-95. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the University of Delhi, Delhi, for the year 
1994·95. 

(2) Statement (Hindi and Engnsh versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library, See No. LT 1288198) 

(3) A copy of the Amual Accounts (Hindi and English 
versions) of the University of Delhi, Delhi, for the 
year 1993-94 together with Audit Report thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying he papers mentioned 
at (3) above. 

[Placed in Library, SH No. L T 1269198) 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the University of Deihl, Delhi, for the 
year 1994·95 together with Audit Report thereon. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying he papers mentioned 
at (S) above. 

(Placed in Library, SH No. L T 1270198) 

(7) (I) A copy of the Annual Report (Hindi and English 
versions) by the Govemment of the working 
of the University of Hyderabad, Hyderabad, for 
the year 1996-97. 

(iI) A copy of· the Review (Hindi and English 
versions) by the Govemment of the working 
of the University of Hyderabad, Hyderabad, for 
the year. 1996-97. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in lavinQ the papers mentioned 
at (7) above: 

(Placed in Library, See No. LT 1271198) 

(9) A copy olthe Annual Accounts (Hindi and English 
versions) of the University of Hyderabad, 
Hyderabad, for the year 1996·97 togather with 
Audit Report thereon. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

(Placed in Library, See No. L T 1272198) 

(11) (I) A copy of the Annual Report (Hindi and English 
versions) of the Visva Bharti, Santlnlketan, fcr 
the year 1996-97. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Visva·Bhartl, Santlnlketan, for the year 
1996·97. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

(Placed in Library, See No. LT 1273198) 

(13) A copy of the Annual Accounts (Hindi and English 
versions) of the Visva·Bharti, Santiniketan, for the 
year 1996-97 together with AudIt Report thereon. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

(Placed in library, See No. LT 1274198)' I 

(1S) (I) A copy of the Annual Report (Hindi and English 
versions) of the Jawahartal Nehru University, 
New Delhi, for the year 1996-97. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Jawahartal Nehru University, New Delhi, 
for the year 1996-97. 
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(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed In Library, See No. LT 1275198] 

(17) A copy of the Annual Accounts (Hindi and English 
versions) of the Jawaharlal NehN University, New 
Delhi, for the year 1996-97 together. with Audit 
Report thereon. 

(18) Statement (Hindi and EngHsh versions) showing 
reesons for delay in laying the papers mentioned 
at (17) above. 

[Placed in Library, See No. LT 1276198] 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the North·Eastem Hill University, 
Shillong, for the year 1996-97. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the North·Eaatam Hili University, Shillong, 
for the year 1996-97. 

(20) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (19) above. 

[Placed in Library, See No. LT 1277/98) 

(21) A copy of the Annual Accounts (Hindi and English 
versions) of the North·Eastern Hill University, 
Shillong, for the year 1995-96, together with Audit 
Report thereon. 

(22) Statement (Hindi and EngHah versions) showing 
reasons for delay in laying the papers mentioned 
at (21) above. 

[Placed in Llbrery, See No. L T 1278/98J 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Assam University, Silchar, for 
the year 1996-97. 

(ii) A copy of the Review (Hindi and English 
versions) ~y the Govemment of working of 
the Assam University, Silchar, for the year 
1996-97. 

(24) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (23) above. 

[Placed In Library, See No. LT 1279198) 

(25) (i) A copy of the Annual Report (HIndi and Er9IIh 
venlions) of the Tezpur University, Tezpur, for 
the year 1996;97 aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Tezpur University, Tezpur, for the year 
1996-97. 

(26) Statement (Hindi and English versions) showing 
reasons for delay in laying the pap". mentioned 
at (25) above. 

[Placed in Library, See No. L T 1280198] 

(27) (i) A copy of the Annual Report (Hindi and Engliah 
versions) of the Banaras Hindi University, 
Varanaai, for the year 1995-96. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Baneras Hindu University, Varanasl, for 
the year 1995-96. 

(28) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (27) above. 

[Placed In Library, See No. LT 1281/98) 

(29) A copy of the Annual .Accounts (Hindi and EnglISh 
versions) of the Aligarh Muslim University, Allgarh, 
for the year 1996-97 together with Audit Report 
thereon. 

(30) Statement (Hindi and English versions) showins 
reasons for delay in laying the papers mentionecl 
at 29 above 

[Placed in Library, See No. LT 1282198) 

(31) A copy of the Annual Accounts (Hindi and English 
versions) of the Jamia Millia Islamla, New DeIhl, 
for the year 1996-97 together with Audit Report 
thereon. 

(32) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (31) above. 

[Place in Ubrary, See No. LT 1283198] 

(33) (I) A copy of the Annual Report (Hindi and Er9Ish 
versions) of the Shrl Lal Bahadur Shastri 
Raahtriya Sanskrit V~etha, New Delhi, for 
the year 1996-97. 
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(II) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Shri Lal Bahadur Shastri 
Rashtriya Sanskrit Vidyapeetha, New Delhi, for 
the year 1996-97. 

(34) Statement (Hindi and English versions) showing 
reasl)ns for delay in laying the papers mentioned 
at (33) above. 

[Placed In library, See No. LT 1284198) 

(35)(I)A copy of the Annual Report (Hindi arid English 
versions) of the Kalakshetra Foundation, 
Madras, for the year 1996·97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Kalakshetra 
Foundation, Madras, for the year 1996-97, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Kalakshetra Foundations, Madras, for 
the year 1996-97. 

(38) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (35) above. 

[Placed in Library, See No. LT 1285198) 

(37) (i) A copy of the Annual Report (Hindi and Eng/ish 
versions) of the National Bal Bhavan, New 
Delhi, for the year 1996·97. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the !'Iational BaI Bhavan, 
New Delhi, for the year 1996-97, together with 
the Audit Report thereon; 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Bal Bhavan, New Delhi, for 
the year 1996·97. 

(38) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (37) above. 

[Placed in Library, See No. LT 1286198) 

(39) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rashtriya Sanskrit Sansthan, 
New Delhi, for the year 1996-97. 

(ii) A copy of the Annual Accounts (Hindi and 
Eng/Ish versions) of the Rashtriya Sanskrit 
Sanslhan, New Delhi, for the year 1996-97, 
together with Audit Report thereon. 

(iii) Statement (Hindi and Engliah versional 
regarding Review by the Government of the 
working of the Rashtrlya Sanskrit Sanathan, 
New Delhi, for the year 1996-97. 

(40) Statement (Hindi and English versional ahowlng 
reasons for delay in laying the papers mentioned 
at (39) above. 

[Placed in Library, See No. LT 1287198) 

(41) (i) A copy of the Annual Report (HindI and Er9iIh 
versiona) of the Sardar ValllIbhbhai Regional 
College of Engineering and TechnOlogy, Surat, 
for the year 1996·97 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Sardar Vallabhbhal Regional College of 
Engineering and Technology, Surat, for the 
year 1996-97. 

(42) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (41) above 

[Placed in Library. See No. LT 1288198) 

(43) (i) A copy of the An ..... Report (Hn:t and Ervtah 
versions) of the Regional Engineering College 
Srlnagar, for the year 1994-96 alongwlth 
Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Reg/onal Engineering College, Srinagar, 
for the year 1994-95. 

(44) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (43) above. 

[Placed in library, See No. LT 1289198) 

(45) (i) A copy of the Annual Report (HIndI ancI Engliah 
vensIons) of the Regional Engineering College, 
Srinagar. for the year 1995·96 alongwlth 
Auelted Accounts. 

(Ii) A copy of the Review (Hindi Met Engliah 
versions) by the Govemment of the working 
of the Regional Engineering College, Srinegar, 
for the year 1995-96. 
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(46) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (45) above. 

[Placed In library, See No. LT 1290198) 

(47) (i) A copy of the AMual Report (HIndI and English 
versions) of the Karnatak. Regional 
Engineering College, Surathakal, for the year 
1996-97 alongwith Audited Accounts. 

(ii) A copy 01 the Review (Hindi and English 
versional by the Govemment of the working 
of the Kamataka Regional Engineering College, 
Surathakal, for the year 1996-97. 

(48) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (47) above. 

[Placed in Library, See No. LT 1291198) 

(49) (i) A copy of ItIe Annual Report (Hindi and English 
verSions) of the Central Tibetan Schools 

. Administration, New Delhi, for the year 
1996-97. 

(ii) A copy of the Annual Accounts Hindi and 
English Versional 01 the Central Tibetan 
Schools Administration, New Delhi, lor the year 
1996-97 together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working 01 the Central Tibetan Schools 
Administration, New Delhi, lor the year 
1996-97. 

(SO) Statement (Hindi and Engllah versions) showing 
reasons for delay in laying the papers mentioned 
at (49) above. 

[Placed in Library, See No. LT 1292198) 

(51) A copy 01 the Annual Accounts (Hindi and EngHsh 
versions) of the Central Tibetan Schools 
Administration, New Delhi, for the year 1995-96 
together with Audit Report thereon. 

(52) Statement (Hindi and English versions) showing 
reasons of delay in laying the papers mentioned 
at (51) abova. , 

I. 
[Placed in Library, See No. LT 1293198r 

(53) (i) A copy of the Annual Roport (Hindi and Ef9ish 
versions) of the Navodaya Vldyaiaya Samltl, 
New DeIhl, for the year 1995-98. 

(iI) A copy of the Annual AccounI8 (Hindi and 
English versions) of the Navodaya Vldyelaya 
Samltl, New Delhi, for the ye.r 1995-96 
together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Navodaya Vldyalaya Sarnltl, 
New Delhi, for the year 1996-96. 

(54) Statement (Hindi and English V8f8Ions) showing 
reasons for delay in laying the papers mentioned 
at (53) above. 

[Placed in Library, See No. L T 1294198) 

(55) (i) A copy of the Annual Report (Hindi end English 
versions) of the Navodeya Vldyalaya Samlti, 
New Delhi for the year 1996-97. 

(ii) Statement (Hindi and English versions) 
ragarding Review by the Govemment of the 
working of the Navodaya Vidyalaya Samlti, 
New Delhi, for the year 1996-97. 

(56) Statement (Hindi and Engliahversions) showing 
reasons for delay in laying the papers mentioned 
at (56) above. 

[Placed in Ubrary, See No. LT 1295198) 

(57) A copy of the Annual Accotmts (HIndi and English 
versions) of the Kendrlya Vldyalaya Sangathan, 
New Delhi, for the year 1995-96 together with 
Audit Report thereon. 

(58) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (57) above. 

[Placed in LIbrary, See No. LT 1296198) 

(59) A copy 01 the Annual Accounts (Hindi and English 
versions) of the Rashtrlya Sanskrit Senathan New 
Deihl, for the year 1995-96 together with Audit 
Report thereon. 

(80) Statement (Hindi and EngHsh versions) showing 
reasons for delay In laying the papers mentioned 
st (59) above. -

[Placed in library, See No. L T 1297198] 
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(61) A copy each of the following papers (Hindi and 
English versions) under sub·section (1) of section 
619A of ttle Companies Act 1958:-

(i) Review by the Govemment of the working of 
the Educational Consultants India Limited, New 
Delhi, for the year 1996-97. 

(ii) Annual Report of the Educational Consultants 
India Umited, New Delhi, for the year 1~7 
alongwith Audited Accounts and comments of 
Comptroller and Auditor General thereon. 

(62) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (61) above. 

(Placed in library, See No. LT 1298198) 

(63) (I) A copy of the Annual Report (Hindi and English 
versions) of the Asiatic Society, Calcutta, for 
the year 1996-97, alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Asiatic Society, Calcutta, for the year 
1996-97. 

(64) Statement (Hindi and Engll8h veI'"IIIons) 8how1ng 
reascns for delay in laying the papers mentioned 
at (63) above. 

[Placed in Library, See No. LT 1299198) 

(65) (i) A copy of the Annual Report (Hindi and Engliah 
. versions) of the Khuda 8akhsh Oriental Public 
Library, Palna, for the year 1998-97, aIongwIth 
Auditad Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Khuda Bakhah Oriental PubHc library, 
Patna, for the year 1996-97. 

(68) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (65) above. 

[Placed In Library, See No. LT 1300198) 

(67) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rashtriya Mahlla Koah, New 
Deihl, for the year 1995·96, alongwith Audited 
Accounts. 

(if) A copy of the Review (Hindi and English 
verslona) by the Government of the working 
of the RashtIIya Mllhiia KoIIh, New Delli, for 
the year 1995-96 

(68) Statement (Hindi and Engli8h veraiona) showing 
reasons for delay in laying the r-P8f8 mentioned 
at (67) above. 

[Placed in Library, See No. LT 1301188) 

(69) (I) A copy of the Annual Report (HIndi and EngIIIh 
versions) University Grants CommI8aion, New 
Delhi, for the year 1998-97. 

(Ii) A copy of the RevIew (Hindi and EngfIeh 
versions) by the Government of the working 
of the University Gr.1ts Commieaion, New 
Delhi, for the year 1998-97. 

(70) Statement (Hindi and Englil,h venIIona) ehowIng 
reasons for delay In laying the papera mentioned 
at (69) above. 

[PI8ced In Library, See No. LT 13OM8) 

{English} 

MR. SPEAKER : The House wi! now take up 'Zero 
Hour'. 

Shri Valko to apeak. 

•.. (Intenuptipns) 

MR. SPEAKER: I win allow aU of you bec:a .... you 
have given a notice with regard to an IrnporIant "ue. 
Pi .... apeak one by one. Now I have called ShrI VIIiko 
to apeak. 

... (IntelTlJfJl/OfW) 

MR. SPEAKER : I will allow Shrl Valko, Shrl 
Sathlamoorthy, Dr. Subramanian Swamy and Shrt BaaIu, 
PIeaae apeak one by one. 

Shri Valko to apeak; 

•. . (Interruptions) 

MR. SPEAKER : Shri MUthlah, I wiU allow you silo. 

... ('m.rruptionB) 

SHRI T.R. BAALU (Madrae South) : I have given a 
proper notice. My name Ie at II8rIaI number 2. 

MR. SPEAKER : I wll allow you. 

••. (Intern.tpt/0n8) 

SHRI VAlKO (Sivakasi) : Hon. Speaker, Sir, through 
you, I would draw the ilMledlate attention of the CenIraI 
Government to the very eerIouI problem of the Cauvery 
River water cbpute ... (lfIffIIr'UptioM) 
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{Translation}

SHRI MOHAN SINGH (Deoria)
support.

Withdraw your

DR. SUBRAMANIAN SWAMY (Madurai) : That's not
in his hands.

{English}

SHRI VAlKO: I will come to you.

On 25th June, 1991, the Cauvery Water Tribunal
passed an Interim Award to be implemented. Seven long
years have passed. The matter went to the constitutional
Bench of the Supreme Court of India. ... (Interruptions)

SHRI R.L. JALAPPA (Chikbalapur) : I am on a point
of order.

MR. SPEAKER: This is 'Zero Hour'. I will allow you
also.

... (Interruptions)

SHRI R.L. JALAPPA : Mr. Speaker, Sir, this cannot
be allowed. Tomorrow, this matter is coming before the
Supreme Court. ... (Interruptions)

SHRI VAlKO: On 9th April, 1997, the matter came
before the constitutional Bench of the Supreme Court
and the Attorney-General for India gave a commitment
before the Supreme Court that a scheme would be
formalised, finalised and placed' before the Parliament.
Sixteen months have passed. Till this minute, nothing
has been done. Therefore, it is an issue on which ...
(Interruptions)

MR. SPEAKER Shri Vaiko, please take your seat
for a minute.

Shri Jalappa, what is your point?

SHRI R.L. JALAPPA : Sir, tomorrow, this matter is coming
before the Supreme Court. This matter is sub judice.
This is likely to influence the decision of the Supreme
Court. This matter cannot be allowed.... (interruptions)

SHRI R.L. JALAPPA : Sir, tomorrow, it is coming
before the Supreme Court. . .. (Interruptions)... So. it is
sub judice now. This should not be allowed to be raised
here .... (lnterruptions) ... This is life and death question of
Karnataka. ... (Interruptions)

SHRI VAlKO: It is not sub judice. It is a matter to
be discussed here. It is a relevant matter to be raised in
Parliament. ... (Interruptions).

SHRI R.L. JALAPPA : I know, there is a threat given
by Ms. Jayalalitha. They are threatening the Government.
... (Interruptions) ... This should not be allowed.
. .. (Interruptions) '0

MR. SPEAKER : Shri Vaiko, please complete.

. .. (Intorruptions)

SHRI R.L. JALAPPA : This cannot be allowed. It is
highly irregular .... (Interruptions) ... They must resign and
get out ... (Interruptions) They are threatening the
Government for anything and everything .... (lnterruptions)

SHRI VAlKO : The Attorney-General gave the
commitment before the hon. Supreme Court of India that
the scheme will be formalised and taoled in the Parliament
of India .... (Interruptions) The Government of Kamataka
with all illegal and unconstitutional methods.
... (Interruptions)

SHRI R. JALAPPA : Impossible. There was nothing
illegal. They want to ruin us. Sir, they are getting
maximum water from Karnataka (Interruptions) ... They
did not even allow us to have it (interruptions)

MR. SPEAKER : Shri Vaiko, please complete now.
'\".

... (Interruptions)

SHRI R.L. JALAPPA : We cannot tolerate' this. They
are trying to threaten the Government for anything and
everything. ... (interruptions) ... They are blackmailing the
Government. ... (Interruptions) ... Instead of having such
allies, the BJP Government must resign and go for polls
once again. '" (Interruptions)

SHRI VAlKO: The Union (3ovemment of India should
notify the scheme before the Task Force today and it
should be tabled .... (Interruptions) ... The Counsel is going
to appear before the Supreme Court .... (lnterruptions)

MR. SPEAKER : Hon. Members, please take your
seats. I will allow you also.

... (interruptions)

SHRI VAlKO : Sir, under the matter of talks and
negotiations, Dr. Karunanidhi and Shri Patel made dubious
attempts to disturb the Tamils .... (Interruptions) ... I am
telling you this ... (Interruptions)... No more talks and
negotiations should take place. ... (Interruptions) ... Two
times, negotiations have taken place .... (Interruptions)
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12.07 hrs.

(At this stage, Shri R.L. Jalappa and some other
hon. Members came and stood on the floor

near the Table.)

MR. SPEAKER : Hon, Members, this is not good.
Please go to your seats.

... (Interruptions)

SHRI VAlKO : In the United Front, Shri Baalu was
also the Minister .. Jlnterruptions)... I would request the
Government to give us justice ... (lnterruptions)

MR. SPEAKER : Shri Jalappa and other hon.
Members, please go to your seats. You can raise your
point from your seat itself. It is not good.

. "12.08 hrs.

(At this stage, Shri R.L. Jalappa and some other hon.
Members went back to their seats.)

SHRI VAlKO: Sir, we want our rights to be protected.
Our basic rights should be protected. We want justice
from this Government ... (Interruptions) ... The previous
Government of Shri Devegowda and Shri Gujral destroyed
the interest of the Tamils. They betrayed the interest of
Tamils. The previous Government where Shri Baalu was
also a Minister, betrayed the Tamils .... (lnterruptions)

MR. SPEAKER : Nothing will go on record except
what Shri Vaiko says.

... (Interruptions)

SHRI VAlKO: Therefore, I would emphatically request
and urge upon the Government of India to notify the
scheme and table the same in the Parliament.
... (Interruptions)

MR. SPEAKER : Shri Vaiko, please conclude.

SHRI VAlKO: Today, it should be notified by the
Government of India and submitted before the Supreme
Court of India. . .. (Interruptions)

MR. SPEAKER: Shri T.R. Baalu, your notice is with
me. I am going to allow you also to speak later. So,
please take your seat now.

SHRI R. MUTHIAH (Periyakulam) : Mr. Speaker, Sir,
there is an urgent need to notify the scheme already
formulated by this Government on Cauvery Water issue
... (Interruptions)

MR. SPEAKER: I will allow Members from Kerala
also. Hon. Members, please take your seats.

SHRI R. MUTHIAH : There' is an urgent need to
notify the sch~me already formulated by the Government
on Cauvery Water issue with a view to effectively
implement the Cauvery Water Dispute Tribunal's interim
order. The interim orderfiad been awarded as early as
25.6.1991. After that, it had been notified by the Central
Government on 10.12.1991. Ever. after that notification in
the gazette, the then' Government not at all tried to
implement that award .. Afterwards the Kernataka
Government had gone to the Tribunal itself and their
plea had been dismissed by the Tribunal. After that, the
Supreme Court also dismissed the plea of the Karnataka
Government in this regard .... (Interruptions) Yes, your plea
has been dismissed. After that, on the suggestion of the
Tribunal and the Supreme Court the then Government
had formulated a scheme by name 'Cauvery Hiver
Authority Scheme' in April 1997 itself. After that, on 30th
September 1997 the matter came up before the Supreme
Court, the then Government had gone on' a request in
the Supreme Court fer the adjournment of the case. After
that, the then United Front Government in which my friend
Shri Baalu and others were Ministers had gone on record
by asking postponement of the case .... (Interruptions)

12.11 hrs

(SHRI P.M. SAYEED in the Chair')

MR. CHAIRMAN : Shri Baalu, after Shri Muthiah,
you are getting the chance Please do not exhaust
everything now.

SHRI R. MUTHIAH : They have requested the
Supreme Court to postpone the case on five occasions.
The participants in the United Front Government, that is,
the DMK and the TMC have betrayed the people of Tamil
Nadu. I have to place it on record in this House. After
that it is coming up before the Supreme Court tomorrow.
Even on 11th November, 1997 the Attorney-General had
asked for only four weeks time. They had said it in
December last year also. Even after all these things, the
earlier Government as well as the present Govemment
are not at all taking any interest in notifying the scheme
already formulated by the Government of India. The
Supreme Court cannot be asked now and then to
postpone the case as the matter is burning in
Tamil Nadu. The people of Tamil Nadu are asking us as
to what for 40 Members from the State are' there in the
Lok Sabha without doing. anything to, at least, get the
notification of tl"'3 scheme issued. Already the earlier
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Govemm~t had betrayed the people of Tamil Nadu. The 
present Govemment has to do justice to the State of 
Tamil Nadu by notifying the scheme today 1taeIf. O\herwiee 
tomorrow we cannot say anything. It Is a buming issue 
for the people of Tamil Nadu. I have to wam the Centra! 
Govemment to at least de justice to the State. 

Today is the crucial day. Please notify the acheme 
and place the scheme before the Supreme Court 
tomorrow and get justice for the State of Tamil Nadu. 

SHRI T.R. BAALU (Madras South) : Mr. Chairman 
Sir, the Supreme Court of India has posted a· nat of 
issues pertaining to the Cauvery Dispute Tribunal award 
for tomorrow. The Chief Minister of Tamil Nadu has sent 
a fax message on 16.7.1998 urging the Govemment to 
see that no further adjoumment would be asked for from 
the Supreme Court. I quote only one line from his letter. 

"I request you to I(indly instruct the Attorney-General 
to report compliance of its earlier commitment by 
the Govemment of India before the Supreme Court 
of India on 21st July 1998 without seeking further 
adjoumment." 

We want to know the exact instruction that has been 
given to the Attorney-General by the Govemment of India, 
pertaining to the case posted for tomorrow. The 
Govemment of Tamil Nadu as well as lakhs end lakhs of 
Tamil people are very much insecure about the attitude 
of the Central Govemment. I want to heve a categorical 
reply from this Govemment as to what lnatructions have 
exactly been given to the Attomey-General for tomorrow's 
case. . .. (Interruptions) I need a reply from the 
Government. I want to have a reaction from the 
Govemment. The Govemment's attitude is lukewarm. 

The AIADMK and the MDMK are part of the 
Govemment. ... (lnte;TUptions) They are shedding crocodile 
tears. That is why the Government is not coming 
forward .... (Interruptions) 

MR. CHAiRMAN : Shri Baalu, you have already 
stated whatever you wanted to state. 

SHRI T.R. BAALU : We are walking out in protest of 
this attitude of the Govemment. ... (Interruptions) 

12.16 hra. 

(~t this stage, Shri T.R. Saalu and some other hon. 
. Members left the HOUIJ8.) 

DR. SUBRAMANIAN SWAMY (Madura!) : Sir, I will 
not repeat what Shri Muthiah has said. 

I have only a short point. The IIhort point is Ih8I 
there Is a Supreme Court order and the Govwnment of 
Mr. Vaj)ayee has anady taken two ~ one 
on the 30th March and the. other in April. Now, the cae 
is coming up tomorrow. So, unless they become 
thoroughly confI.ad or Irnpoe8nt, they must .... a atand 
here what they are going to do tomorrow. They cannot 
take an adjournment. This II a very serious mldter where 
the fafmera of these States are vitally Involved. When 
there is a Supreme Court order, the Government should 
have the courage to say Ih8I they are going to Implement 
it. Or, If they do not implement It, they Ihoulcl be ready 
to face the consequences. But they should not IhIIIy--
shally and take another adjoumment ..•• (lntem.piona) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAlK) : 
Sir, the hon. Member, Dr. Subramanian Swemy has used 
the world 'Impotant', ... (Interruptlons) It might be normal 
to them because they have also been impotent. 

MR. CHAIRMAN : May I seek a clalfflcatlon from Dr. 
Swamy? What IS the exact word that you have used? 

... (Interruptions) 

MR. CHAIRMAN : Shri Mohan Singh, let me 
undendand this. 

DR. SUBRAMANIAN SWAMY : I have used • 
parliamentary word to say Ih8I they are 'powerIeea', which 
means ~mpotant'. I did not use It in the 'Vlagra' ....... 1 

SHRI RAM NAIK : I just want to draw your aItenIIon. 
. •. (Interrupllona) 

SHRI R. JALAPPA : Is this the opinion cI Dr. sw.my 
or his leader? .•• (lnlefrrJptiolw) 

SHRI RAM NAIK : You may kindly examine It . 
... (Interruptions) 

MR. CHAIRMAN: Let me here the han. MInIaIer. 

SHRI RAM NAIK : The han. Member, Dr. Swamy 
did not have the courtesy even to say 'hon. Prime 
Minister'; he said 'Vajpayee'. So, I feel tMt the way he 
has been addraeaing In the Howe .. not parliamentary 
enough. I request you to examine what he has said. 
. .. (Interruptions) 

SHRI R.L. JA~PPA : II It his opinion? Is It Dr .. 
SWamy's opinion or his leader's opinion? 
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THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : Sir, the DMK was part 01 the Government for 
the last two years . ... (Interruptions) Were they impotant 
then in the UF Government? 

SHRI RAM NAIK ; The hon. member himself is ... 

DR. SUBRAMANIAN SWAMY (Madurai) : The DMK 
is the moat impotent party in India. They can never protect 
the Tamils of India . ... (Interruptions) 

SHRI LALU PRASAD (Madhepura) ; Sir, we fully 
understand the meaning 01 the word 'impotenf we know 
it. He has clarified It. 'Impotent' means 

{Translation} 

an eunuch. Eunuch means . ... (Interruptions) 

Hindi Speaking people know very well that 'impotent' 
means 'an eunuch'. We are not referring to anyone. You 
please explain it . ... (lnterruptionS) We know It very well. 

SHRI MADAN LAL KHURANA : We know, you are 
not one. You have nine children, we know. 

[English] 

MR. CHAIRMAN : The hon. Member has already 
explained in what sense he has used that word. If It Is 
unparliamentary, I will expunge it. 

.. . (Interruptions) 

SHRI R.L JALAPPA ; If it is the opinion 01 his leader, 
why should you remove it? ... (Interruptions) 

MR. CHAIRMAN : For that malter, if anybody uses 
any unparliamentary word, I will expunge it. 

... (Interruptions) 

SHRI R.L. JALAPPA : The Cauvery issue between 
Tamil Nadu and Kamataka is not the problem 01 today 
or yesterday. It is there lor the last 100 years. 
... (Interruptions) 

SHRI A.C. JOS (Mukundapuram) : Sir, the State 01 
Kerala is also involved in this issue . ... (Interruptions) 

SHRI R. MUTHIAH : It is there only since 1974. He 
is misleading the House . ... (Interruptions) 

MR. CHAIRMAN : Mr. Muthiah, you were heard 
patiently. Let the hon. Member make his submission. 

... (Interruptions) 

SHRI R. MUTHIAH ; It was not there lor the last 
100 years. He is misleading the House . ... (Interruptions) 

·Expunged as ordered by the Chair. 

MR. CHAIRMAN: I have already given the ruling in 
respect 01 the word used by Dr. Subramanian Swamy, If 
it is unpartiamentry. we will expunge it. 

... (Interruptions) 

DR. SUBRAMANIAN ; I am saying that they must 
respond. Otherwise, they have to face the conaequencee 
afterwards . ... (Interruptions) The consequences will be 
disastrous. ... (Interruption) 

MR. CHAIRMAN : Let me hear Shrt Jalappa. 

... (Interruptions) 

SHRI VAlKO: He has distorted the truth. The Issue 
is not there for 100 years ... (Interruptions) 

MR. CHAIRMAN ; Mr. Vaiko. let me hear Shri 
Jalappa. It is Zero Hour. You had your say. You cannot 
deprive him, 

... (Intenupt;ons) 

MR. CHAIRMAN : Please let me conduct the HOuse. 

... (Interruptions) 

SHRI V. SATHIAMOORTHY (Ramanethapuram) : Sir, 
for the Zero Hour. I have given the notice. I got the 
permission also. ... (Interruptions) 

MR. CHAIRMAN :. Shrl Sathiamoorthy, I heard 
everyone of you. The hon. Member is also to be heard. 
How can you deprive him? 

SHRI V. SATHIAMOORTHY : We want a response 
from the Government. We do not want to be interrupted 
by some other hon. Members ... (Interruptions) 

MR. CHAIRMAN : Shri Sathiamoorthy, I am on my 
legs. Can you please sit? Just now, Dr. Subramanian 
Swamy, expressed a word about which many hon . 
Members took objectiOn. I have given my ruling on that. 

... (Interruptions) 

MR. CHAIRMAN : Let the hon. Member say whatever 
he wants to say. After all he is also the Hon. Member 
01 this House. He too has the right to say whatever he 
wants to say. You cannot deprive him. 

... (Interruptions) 

DR. SUBRAMANIAM SWAMY (Madurai) : The 
Govemment 01 hon. Vajpayeji Is Speaking the Kamataka 
language. So, why should he speak? ... (Interruptions) 

SHRI R.L JALAPPA : Sir, he is not speaking my 
language . ... (lnterruptions) I am not supporting Shri 
Vajpayee's Govemment. It is these people who are 
supporting this Govemment. " at .. he hears, It is their 
words and not mine. I have already told you that on 
25.6.1991 the Cauvery Tribunal took a decision that the 
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Government of Karnataka must allot 205 TMC of water 
to Tamil Nadu. That is one part. Second part is regarding 
the schedule, that is the Government of Kamat.1ea must 
release this much water in the first week, this much water 
in the second week, this much water in June and this 
much water in July. So, the tribunal wants that the 
Government of Karnataka should act as reservoir to feed 
water to Tamil Nadu at the cost of our farmers. 
... (Inte"uptions) 

MR. CHAIRMAN : Please let him be heard. 

· .. (Interruptions) 

DR. SUBRAMANIAN SWAMY : What is the atlitude 
of the Government? ... (Interruptions) 

MR. CHAIRMAN : It is a very serious and an 
emotional matter. Shri Vaiko and others, you are all 
leaders of parties and you all will have to behave like 
leaders here. You are representing your State and he is 
representing his State. After all, this is the supreme law 
making body of the country; let him also say whatever 
he wants to say. 

... (Interruptions) 

MR. CHAIRMAN : Let him speak; you may kindly 
take your seat. 

· .. (Interruptions) 

SHRI VAlKO : Sir, they have no respect for the 
rules and regulations of the Award. They are not abiding 
by the verdict of the Tribunal. ... (Interruptions) 

SHRI T.R. BMLU : Sir, he is imputting motives to 
the Award itself and it should be expunged. 
. .. (Interruptions) 

MR. CHAIRMAN : Shri Baalu, you had your say and 
everybody heard it. Let him also be allowed to be heard. 
Please take your seat. 

... (Interruptions) 

SHRI T.R. BAALU : He is imputing motives to the 
Award itseH and it is not correct. 

· .. (Interruptions) 

MR. CHAIRMAN : Let him say whatever he wants to 
say. 

. .. (Interruptions) 

SHRI T.R. BMLU : I want to know your ruling. He 
is going Into the conduct of the Tribunal's Award. 
... (Interruptions) 

SHHI VAlKO: He is speaking againat the judiciary. 

... (Interrupflons) 

MR. ~HAIRMAN : Let him say whatever he wants to 
say. 

. .. (Interruptions) 

lIAR. CHAIRMAN : Shri Baalu, without allowing him 
to say what he wants to say, how can you corne to the 
conclusion? 

... (Interruptions) 

SHRI T.R. BMLU : Sir, his observation W84 on the 
matter of conduct of the Tribunal itself. 

... (Intelrtlptiotw) 

MR. CHAIRMAN : Whatever it may be, he can say 
that and you cannot object that. It is not that at your 
mercy, he has to speak. Please do not do that. Let him 
have his say. 

... (Interruptions' 

SHRI T.R. BMLU : Sir, he cannot discuss it. 

•.. (Interruptions) 

MR. CHAIRMAN: It is good on your part to deprive 
him of the opporlunity to spaak. This is not good .. Please 
do not interrupt him . 

... {Interruptions) 

SHRI VAlKO: Sir, we cannot compromise on our 
birthright .... (Interruptions) 

MR. CHAIRMAN : Shrl Vaiko, you hed your say. 
The hon. Members from Karnataka also have to say 
something about it. Please do not Interrupt. 

... (Interruptions) 

MR. CHAIRMAN : No. PIeaae do not interrupt. This 
is not the way. Do not interrupt him like this. 

... (Interruptions) 
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SHRI VAlKO : If he talks something against the 
Tribunal, then I will definitely interrupt him. 

... (Interruptions) 

MR. CHAIRMAN : SM Vaiko, suppoee he speaks 
strictly on the line., I will allow him; If there is any 
unparliamentary words or some objectionable part which 
he expresses, then I wHI flOt allow. 

•.. (Interruptions) 

SHRI VAlKO: Sir, I reapect the Chair; but he IIhouId 
not speak anything about the Tribunal. 

.•. (Interruptions) 

MR. CHAIRMAN: SM Vaiko, this is not the way. 

Shri Muthiah, I have given the Hoor to Shri Jalappa. 
Please do not compel me 10 name you. You are a leader 
of a political party of this House. I have given the floor 
to Shri Jalappa. Let him be heard. 

... (Interruptions) 

SHRI VAlKO : But he should not speak anything 
about the Tribunal or the judiciary. He himself said that 
It Is sub judice, then, how can he speak about it? 
... (Interruptions) 

MR. CHAIRMAN : If there is anything objectionable, 
I will see. I am here to conduct the House and not you. 
Please do not do that. 

... (Interruptions) 

SHRI VAlKO: Sir, I respect the Chair and obey by 
whatever it says. But he should not mislead the Houee. 
... (Interruptions) 

DR. SUBRAMANIAN SWAMY : Sir, I am on a point 
of order . ... (Interruptions} 

DR. SUBRAMANIAN SWAMY : Sir, I am on a point 
of order .... (Interruptions) 

MR. CHAIRMAN : He has raised a point of order. 

'" (Interruptions) 

DR. SUBRAMANIAN SWAMY : Sir, it will apply to 
parliamentary procedure at any point of time. 
... (Interruptlons} . 

MR. CHAIRMAN : I have to yield to a point of order. 
Shri Swamy, under what rule are you raising your point 
of order? 

DR. SUBR~ANIAN SWAMY : I am quoting Rule 
41 . 

MR. CHAIRMAN: Pleue read out. 

DR. SUBRAMANIAN SWAMY : It is at aub-rule (xxiii) 
in page 20. The iIIue is thiI. He can ask .. to what the 
Govemment's stand is. He cannot comment on what the 
Supreme Court hu ald. ... (IntemJpllons) 

MR. CHAIRMAN : There is a point of order raIead 
by him. 

DR. SUBRAMANIAN SWAMY : Sir, they do not 
understand what Is a point of order. They underatand 
only disorder. They are In disorder. The whole 
Govemment Is In disorder. He has the right to ask a 
question to the Govemment but he cannot comment on 
the order of the Supreme Court. ...(Interruptlons} 

SHRI V. DHANANJAYA KUMAR (Mangalore) : Sir. 
there is no point of order In 'Zero Hour' ... (InterrrJfJl/oM) 

DR. SUBRAMANIAN SWAMY: You are reading only 
RSS constitution. There are no rules in RSS. 
... (Interruptions} 

MR. CHAIRMAN : May I give the ruling? I have 
gone through page 20. 

... (Interruptions) 

MR. CHAIRMAN : Let me give the ruling. He has 
ralsad a point or order 

... (Interrupt#orIs) 

SHRI V. DHANANJAYA KUMAR: There .. no point 
of order In what he has said. 

MR. CHAIRMAN : Since I have allowed him to raise 
a point of order, I am giving the ruling. 

SHRI V. DHANANJAYA KUMAR: During 'Zero Hour" 
It has been the convention· of the House that .10 point of 
order .. aJIowad. Dr. Swamy knows it very well. He is 
Interested not In getting the Cauvery water. He Is 
Intereetad only In tachnlcaUtiea. 

DR. SUBRAMANIAN SWAMY : Sir, he is a new 
Member . 

MR. CHAIRMAN: No he II not a new Member. 

... (InIfHrIIptIons) 
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SHRI V. DHANANJAYA KUMAR: I am as old as 
you are. You are interested only in technlcaHties. Sir, he 
is not interested in getting water. 

MR. CHAIRMAN : Shri Dhanajaya Kumar, I aek you 
to resume your seat now. Let me deal with him. 

SHRI V. DHANANJAYA KUMAR: Sir, thay have 
already presented their case. Now, we must be heard. 
Before pronouncing your ruling, we allO must be heard. 
... (Interruptions) 

MR. CHAIRMAN : Kindly reaume your ... t. I will 
call you. After Shri Jalappa speaIca, you are going to be 
called. 

... (Interruptions) 

MR. CHAIRMAN : Now, Shri Jalappa has not reIemIcI 
anything about the Tribunal and therefore, the question 
of the point of order does not arise. 

... (Interruptions) 

SHRI VAlKO: He has commented about the Tribunal. 
... (Interruptions) 

SHRI R. MUTHIAH : He has referred to the orders 
of the Tribunal and the Supreme Court . ... (Interruptions) 

SHRI VAlKO: The Govemmant of Karnatalca has no 
respect for law. The Supreme Court itsaIf flu said It 
about the Karnataka Government . ... (Interruptlons) 

MR. CHAiRMAN : As lar as I understand, I heard 
him. I was also hearing him. 

... (Interruptions) 

MR. CHAIRMAN: Please hear me. He was only 
narrating the history and not the findings. Whatever has 
gone on record can be referred. Let me tell you and we 
all know thai any case pending before any court or 
tribunal amounts to sub Judice and that wlH not be referred 
to here. Everybody knows it. He Is a eenlor Member. As 
far as I could follow, I did not hear any such thing. 
Therefore, Shri Jalappa, having taken note of it, may 
please make· his submission and conclude. 

SHRI C.P.M. GIRIYAPPA : We are pleading here 
the same that we are pleading befont the Supreme Court. 
He was just referring to the history of the case 
... (Interruptions) 

(Translation] 

SHRI MULAYAM SINGH YADAV (Sarnbhal) Mr. 
Chairman, Sir, I have a point of order. 

MR. CHAIRMAN : What is your point of order. 

SHRI MULAYAM SINGH YADAV : My point .of order 
is that this discussion is going on in Kamataka and TamU 
Nadu. In my opinion with regard to the cauvery laue 
this Govemment is . ... (Interruplions) At leut listen to me . 
My point of Clrder .. that . ... (lntetnJptJons) Be patient Mr. 
·Jalappa, have patience. " It .. not eettJed then withdraw 
your support from the Government. We all will arrange 
for a 'Panchayat'. 

SHRI V. DHANANJAYA KUMAR: What do you know 
about 'cauvery dIIpute'? 

[English] 

MR. CHAIRMAN : Shri V. Dhananjaya Kumar, please 
sit down. Now, Shrl Jalappa will speak. 

... (Irrterrupt#cIM) 

[TranaIafIon] 

SHRI VLJAYA SHANKAR: I asked you to ~ me 
an opportunity to apeak. but you didn't. I>ont't I have a 
right to speak? Please allow me too to ep8ak. 

MR. CHAIRMAN: You'll also get a chance. 

[EfII1IshJ 

Please resume your seat. 

. .• (InterrupticJls) 

[Englillh} 

MR. CHAIRMAN : I am standing on my •• Now, 
let us hear Shrl JaJappa. 

DR. SUBRAMANIAN SWAMY : He cannot crIIk:iIIe 
the Supreme Court. 

MR. CHAIRMAN : Yea, he will not do 10. 

SHRI R.L JALAPPA : Tamil Nadu and Kamataka 
are neighbourly State.. We have hitherto been living u 
brothers. Only in 1991, when this decision came, there 
was a turmoil. Properties worth crores of rupees were 
destroyed. A lot of livea were ·1oIIt. • .. (Interrupliontl) 

SHRI VAlKO: Our people were kiUed • 
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MR. CHAIRMAN : Shri Vaiko, I am asking you to 
keep quite. You cannot conduct the HOUle like this. 

5HRI VAlKO : Sir, I respect you . ... (Interruptions) 

MR. CHAIRMAN: Let him complete It. 

... (Interruptions) 

MR. CHAIRMAN: No, no; I will not allow you to 
speak like this. 

SHRI R.L. JALAPPA : Keeping aH things in view, we 
wanted to see that this matter was settled amicably. When 
5hri 5.R. Bommai was in power, there was an 
understanding between Shri K. Karunanldhi and Shri 
Bommai that they need not go before any court or 
tribunal. They would seHle it among themselves. 
... (Interruptions) 

MR. CHAIRMAN : Let him say. 

... (Interruptions) 

MR. CHAIRMAN : No, no, 5hri Sathlamoorthy. 

SHRI R.L. JALAPPA : These two parties, that Is, the 
DMK and the AIDMK, Just to settee th" accounts. 

MR. CHAIRMAN : What do you want the Government 
of India to do? 

... (Interruptions) 

MR. CHAIRMAN : Nothing will go on record. 

... (Interruptions)-

MR. CHAIRMAN : Shri Baalu, please resume your 
seat. 

SHRI R.L. JALAPPA : In 1991-92, we--to the people 
of Tamil Nadu-have released 332 TMC . 

.. (Interi'tJptlons) 

MR. CHAIRMAN : Shri Vaiko, let him complete. 

SHRI R.L. JALAPPA : In 1992-93, we have released 
367 TMC. 

. .. (Interruptions) 

MR. CHAIRMAN : ~ere Is nothing objectionable in 
that. Please let him complete. 

SHRI R.L. JALAPPA : In 1993-94. we have released 
223 TMC . ... (Interruptions) This is the figure given by 

'Not recorded. 

their own Govemment , that is, the Govemment of Tamil 
Nadu. TheIle are not my figures . ... (Interruptions) In 1995-
96, we could not ......... more water. ... (Interruptions) 

MR. CHAIRMAN: What do you want the Govemment 
of India to do? 

... (Interruptions) 

MR. CHAIRMAN : This Is 'Zero Hour' 

... (InterrupIions) 

SHRI R.L. JALAPPA : I am requesting the 
Govemment to convene a meeting of four Chief Minister 
and decide it . 

MR. CHAIRMAN : It is all right. 

'" (Interruptions) 

MR CHAIRMAN: Now, Shri Dhananjaya Kumar. 

... (Interruptions) 

MR. CHAIRMAN : I have called Shri Dhanajaya 
Kumar. 

... (Interruptions) 

SHRI R.L. JALAPPA : Sir, secondly, I would like to 
bring ~o the kind notice of this august House that. 
... (Inte;,uptJons) 

SHRI VAlKO: Sir, we do not want ... (Interruptlons) 

SHRI T.R. BMlU (Madras South) : Sir, he Is .... 

supporting the BJP ... (Interruptions) He wants to score 
political mileage. ... (Interruptions) 

MR. CHAIRMAN : Shri Vaiko and Shri Baalu, I am 
on my lege. 

... (Interruptions) 

MR. CHAIRMAN : Will you pIeue reaume your 
seats? 

... (Interruptions) 

*ExDUllOed as Ordeled by the ChaIr. 
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SHRI VAlKO: Sir. these people have compromised. 
... (Interruptions) we Will never compromise ... (lntenuptlons) 

SHRI R.L. JALAPPA (Chikbalapur) : Sir. I have 
already requested the Govemment to convene a meeting 
of the Chief Ministers and decide that matter . 
... (Interruptions) 

MR. CHAIRMAN : Shri Jalappa. please conclude now. 

· .. (Interruptions) 

SHRI R.L. JALAPPA : Yes. Sir. Day in and day out 
they have been threatening that. ... (Interruptions) 

MR. CHAIRMAN : No. it is not a part 01 it. 

Shri Dhananjaya Kumar. 

· .. (Interruptions) 

SHRI VAlKO : Sir. we want justice which has been 
denied to us for all these years. . .. (Interruptions) 

MR. CHAIRMAN : Shri Valko. I have called the name 
of Shri Dhananjaya Kumar. 

· .. (Interruptions) 

MR. CHAIRMAN : Please let me give the floor to 
Shri Dhananjaya Kumar. 

... (Interruptions) 

SHRI VAlKO: Sir. We want justice . ... (Interruptions) 

MR. CHAIRMAN: Shri Dhananjaya is from Kamataka. 
let me hear him please. 

· .. (Interruptions) 

SHRI A.C. JOS : Sir. the Members from Kerala 
should also be heard . ... (Interruptions) 

MR. CHAIRMAN : Yes. you will be given a chance. 

.; .. (Interruptions) 

SHRI R.L. JALAPPA : Sir. this Government has gone 
to dogs (Interruptions) Let them dissolve the House and 
go in for elections (Interruptions) 

SHRI P.C. THOMAS: Sir. Kerala is also entitlad to 
the share of the Cavery water ... (Interruptions) 

MR. CHAIRMAN : Shri Thomas. I have already said 
that you will be given a chance. Now let me hear the 
Member from Kamatake. 

· .. (Interruptions) 

SHRI P.C. THOMAS : We are not intereeled in 
polluting the Cauvery with politics ... (Interruptions) 

SHRI VAlKO 
... (Interruptions) 

Nobody is playing politics 

SHRI MULLAPALL Y RAMACHANDRAN : You people 
wanted to fish in troubled waters ... (Interruptions) 

SHRI VAlKO (Sivakasi) : How can you say that? 
... (Interruptio".) This Is our right. . .. (Interruptio".) We are 
not here to play politics ... (Interruptions) 

SHRI MULLAPALL Y RAMACHANDRAN : You cannot 
have monopoly over the Cauvery waters ... (Interruptions) 
We equally are involved in it .. .(Interruptions) 

MR. CHAIRMAN : It seems nobody is allotvad to 
talk here. 

Shri Mullapally. would you please resume your seat? 

... (Interruptions) 

SHRI P.C. THOMAS : Sir. we are not emotional 
.•. (Interruptions) 

MR. CHAIRMAN Everyone 01 you is emotional. I 
find no exception . 

... (Interruptions) 

SHRI VAlKO : It is the right of our State. 
. .. (Interruptians) 

MR. CHAIRMAN : Please resume your seat. You all 
are emotional. 

... (Interruptions) 

MR. CHAIRMAN : Shri Muttaiah. please take your 
seat. I am on my legs. 

SHRI P.C. THOMAS Sir. we are not against it. 
... (Interruptions) 

MR. CHAIRMAN : Shri Dhananieya Kumar. please 
take your seat for a minute. 

... (Interruptions) 

SHRI V. DHANANJAYA KUMAR: Sir. I win be very 
brief ... (Interruptions) 
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MR. CHAIRMAN : After all, it is a serious and 
emotional matter. Kindly restrain yourself 

... (Interruptions) 

SHRI VAlKO: Sir, it will decide the future destiny of 
Tamil Nadu ... (lnterruptions) 

MR. CHAIRMAN : May I ask my friend, Shri Vaiko 
to please sit down? It is an emotional issue lor both the 
States and for other States as well. You have said 
whatever you wanted to. 

.,. (Interruptions) 

SHRI VAlKO : Sir, we are the affected people. 
... (Interruptions) We are the people who have been 
denied justice. ... (Interruptions) 

MR. CHAIRMAN : This is not the way you should 
behave. Do you want the House to be run properly or 
not? 

... (Interruptions) 

MR. CHAIRMAN : Now, I have called the name of 
Shri Dhananjaya Kumar: 

Shri Kumar, please avoid all constroversial matters. 

... (Interruptions) 

SHRI V. DHANANJAVA KUMAR: Sir, I will be brief . 
... (Interruptions) 

(Translation] 

DR. SHAKEEL AHMAD (Madhubani) What about 
our notice ... (Interruptions) 

MR. CHAIRMAN : How will you get the chance? 
Even one topic has not yet been finished. 

(English) 

SHRI V. DHANANJAYA KUMAR: Mr. Chairman, Sir, 
at the outset let me assure Shri Vaiko, Dr. Swamy, Shri 
Muthaiah and other friends Irom Tamil Nadiu that we are 
for a moment not against the rights to Tamil Nadu. Let 
them be rest assured. We will never deny them their due 
share. When I say 'we', I mean the Government of 
Karnataka. I am giving them an assurance. Let them not 
interfere like this. . .. (Interruptions) 

DR. SUBRAMANIAN SWAMY 
on behalf of the BJP? 

Are you speaking 

SHRI V. DHANANJAYA KUMAR: Yes, the BJP is 
also committed to protect their right. The people of Tamil 
Nadu will get their due share. We do not deny that. We 
are on a very specific point today. There has been an 
age-old dispute between the two States on the sharing 
of cauvery water. . .. (Interruptions) I am helping you. Why 
are you interfering like this? The tribunal has passed an 
Interim award wherein they have said that every year 
Kamataka should ensure releuing about 205 TMC of 
water to Tamil Nadu. There in so dispute about that. 
... (Interruptions) Why are you interfering? History says, 
right from the day of the interim award of the tribunal, 
that is from 1991-92 to 1997-98, every year Kernataka 
has ensured that more than 205 TMC of water is 
released. . .. (Interruptions) 

SHRI VAlKO: I it is the distortion of facts. He 1& 
misleading the House . ... (Interruptions) 

SHRI V. DHANAN..IAYA KUMAR: These are facts. 
They cannot dispute it. They are on tElChnicallties. They 
are only interested in dispute. They are not interested in 
getting water. This is the difficulty with these people. 
They are not interested in getting the water released. I 
am very sorry to say this ... (lntenuptJona) Shri Valko 
must understand, the Parliamentary etiquett .. require that 
when a Member has presented his case, he should hear 
others also ... (Interruptions) 

MR. CHAIRMAN : Shri Muthaiah, will you resume 
your seas? 

SHRI V. DHANANJAYA KUMAR: We have heard 
them and the Pariiamentary etiquettes require that they 
must allow others also to have their say ... (Interruptlons) 

MR. CHAIRMAN : It is not necessary that you should 
get up after every second. Let others al80 say something. 

... (Interruptions) 

SHRI V. DHANANJAYA KUMAR : Sir, they should 
hear me patiently. They cannot interfere like this. You 
must come to my reacue. 

MR. CHAIRMAN : Shri Dhananjaya Kumar, you 
please address the Chair. 

.. . (Interruptions) 

SHRI VAlKO : He is misleading the House. 
... (Interruptions) 

SHRI V. DHANANJAYA KUMAR: Mr. Chairman, Sir, 
you must protect me . ... (Interruptions) 

MR. CHAIRMAN : You are not allowing me to 
conduct the House. Every second you stand up and start 
saying something or the other. That is my difficulty. How 
can I conduct the House? I think nobody can conduct 
the House like this. 
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SHRI RAM VILAS PASWAN (H&jipur) : You can allow 
a special discussion on this. There are other Members 
also who wish to raise certain impodant points. If all of 
them agree. you can allow a special discussion on this. 

SHRI V. DHANANJAYA KUMAR: Sir, facts are facts. 
because of what Shri Vaiko, Shri Muttaiah or Dr. Swamy 
are saying. the day will not become the night or the 
night will not become the day . ... (Interruptions) 

MR. CHAIRMAN : What do not want the Govemment 
of India to do? 

SHRI V. DHANANJAYA KUMAR: I am coming to 
that. No amount of shouting will help them . 
... (Interruptions) 

MR CHAIRMAN : I am asking Shri Dhananjaya 
Kumar and not you. You have already stated what you 
wanted to. 

... (Interruptions) 

MR. CHAIRMAN: You may come to the pOint. What 
do you want the Govemment of India to do? 

SHRI V. DHANANJAYA KUMAR : What they want 
is. .,. (Interruptions) 

MR. CHAIRMAN: You should tell. what do you want 
and not what they want. 

SHRI V. DHANANJAYA KUMAR: Sir, unless I say 
what do they want, I cannot say what I want. 
... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record. 

.. . (Interruptions)" 

SHRI V. DHANANJAYA KUMAR (Mangalore) : Shri 
Baalu, you have •• the people of Tamil Nadu when you 
were in power. I have never cheated the people of Tamil 
Nadu. Today, you have no moral right to speak for the 
people of Tamil Nadu ... (Interruptions) Sir, I would like 
the Government of India to prepare a scheme for 
implementation of the interim award of the tribunal. My 
point is, all along Karnataka has been faithfully abiding 
by the interim award of the tribunal. 

The fact remains that the scheme is not prepared. 
Nothing is going to happen within 24 hours. 
... (Interruptions) 

• Not recorded 

SHRI VAlKO: Sixteen months have already passed. 
There cannot be any further delay . ... (Interruptlons) 

SHRI V. DHANANJAYA KUMAR: Shri Valko, Dr. 
Swami and Shri Muthalah, all of them are party of the 
National Agenda for Governance prepared by this 
Govemment. . .. (Interruptions) 

SHRI T.R. BAALU : Shamel Shamel 

SHRI V. DHANANJAYA KUMAR: Why do you Shout 
now? 

SHRI VAlKO: Sir, It was Dr. Karunanidhi, Shri Baalu 
and . his party who had"" the State of Tamil Nadu. 

SHRI V. DHANANJAYA KUMAR: Sir. the whole 
House and the nation know thai the National Agenda for 
.Governance clealfy says that thi8 Government is going 
to pronounce national water policy. Our only plea is that 
the river water policy be announced first. Then only this 
award can be implemented. The whole issue can be 
settled then. 

SHRI VAlKO This is a delaying tactice again to 
betray us. 

SHRI V. DHANANJAYA KUMAR: Sir, Shri Vaiko 
Knows very well that heavens are not going to fall within 
a day. 

SHRI VAlKO: The Govemment should notily it today. 

SHRI V. DHANANJAYA KUMAR: Sir, their dema:1d 
is there and our demand is also there. Ultimately the 
matter will have to be resolved amicably. We request the 
prime Minister to convene a meeting of Chief Ministers 
of all these States. Let there be a meeting convened of 
the Chief Ministers by the hon. Prime Minister and let 
the matter be amicably settled . 

SHRI VAlKO: I warn the Government not to commit 
a grave mistake by notifying the award today itself. 

SHRI MULLAPALL Y RAMACHANDRAN : Mr. 
Chairman, Sir, Cauvery water dispute is a very sensitive 
issue. It is my request to the Government that this matter 
must be viewed with the amount of .eriousne.. it 
deserves. As you are perhaps aware, river Cauvery flows 
through Mananthavady of North Vyanad which is in my 
constituency. So, this is not an issue between Karnataka 
and Tamil Nadu alone. It is an issue pertaining to all the 
four southern States of the country. So, it is in the fitness 
of things that Kerala -is involved in any discussion on the 
dispute . ... {lnterruptlons) 

"Expunged as ordered by the ct.Ir 
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SHRI V. SATHIAMOORTHY : You cen also go to 
the tribunal. . .. (Interruptions) 

MR. CHAIRMAN : Nothing will go on record. What 
is objectionable !n It? 

· .. (Interruptions)" 

MR. CHAIRMAN : Do not disturb him. 

· .. (Interruptions)" 

MA. CHAIRMAN : I do not approve of II. You kindly 
sit down. Nothing will go on record. 

· .. (Interruptions)" 

MR. CHAIRMAN : This is nol the way to react. What 
is wrong in his speech? For everything or anybody, you 
stand up. I will allow nothing of that sort Nothing will go 
on record. 

... (Interruptions)" 

MR. CHAIRMAN : There is a limit. You are one of 
the Members of Panel of Chairmen. You have to' behave 
properly. I am sorry to state that. Will you please resume 
your seat? I am on my legs. What is objectionable In his 
speech? 

... (Interruptions) 

MR. CHAIRMAN: This is not the way to behave in 
this House.' I am sorry to state that. You should not 
behave like this. What is objectionable in this speech? 

· .. (Interruptions) 

MR. CHAIRMAN : What he has said is, not only 
these two States, but all the four States are intelested. 
Is anything wrong in that? That is not the way to behave. 

... (Interruptions) 

MA. CHAIRMAN : Not now. Let him finish. 

... (Interruptions) 

MR. CHAIRMAN : II is applicable to you also. 

Shri Muftapally Ramachandran. 

SHRI MULLAPALL Y RAMACHANDRAN : Mr. 
Chairman, Sir, while deciding the issue, II is my humble 
request that the State or Kerala is to be involved In the 
discussion. Time and again, the State of Kerala has 
represented this matter before this Government. 
Unfortunately, nothing has been done and II is sleeping 

, Not recorded 

over these representations. It is in the fitness of things 
that the State of Kerala is to be involved in all the 
discussions regarding Cauvery water dispute. Otherwise, 
II is going to be more serious, more intricate and It cannot 
be resolved amicably. ... (InterruPtions) 

MA. CHAIRMAN : Shri Mallika~uniah. 

. .. (Interruptions) 

SHRI VAlKO : There will not be any discussion . 
... (Interruptions) There is no need for any diacussion. 

SHRI VAJAYASHANKAR (Mysore) : I would like to 
say only this much. '" (Interruptions) I am coming from 
MYlore constituency. The entire issue lies In my 
constituency. Under any circumstances, this Tribunal 
cannot solve this problem' I have got every right to say. 
... (Interruptions) 

MR. CHAIRMAN: Do not do that. It is a matter of 
judiciary. That will not go on record. 

... (Interruptions), 

MR. CHAIRMAN : What you want the Government 
of India to do now? 

SHRI VIJAYASHANKAR : I straight away come to 
the point. ... (Interruptions) 

MA. CHAIRMAN : I ordered for its expunction. 

... (Interruptions) 

SHRI K. VIJAYABHASKARA REDDY (Kurnool) : 
Somebody must answer. . .. (Interruptions) 

MA. CHAIRMAN : The Minister will be there to react. 

. .. (Interruptions) 

SHRI VIJAYASHANKAR : Fortunately we have 
received good rains .,. (Interruptions) 

MR. CHAIRMAN : What do you want the Government 
of India to do? 

SHRI VIJA Y ASHANKAR : This issue is going to be 
politicized. What I would like to say is, the National Water 
Policy Ihould be formulated immediately, through which 
this problem should be solved. There il no other go and 
it should be done immediately . ... (lnterruptions) 

SHRI VAlKO : II should be notified today itse". 
... (Interruptions) 

, Not racorded 
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{Translation] 

THE MINISTER OF PARLIAMENTARY AFFAiRs 
AND MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Mr. Chairman, Sir, before I could tell about 
stand of Govemment, qur hon'ble Mulayam Singh ji and 
Baalu ji said that shame on ADMK. ... (Interruptions) 

SHRI MULAYAM SINGH YADAV : I did not utter 
such words. ... (Interruptions) 

SHRI MADAN LAL KHURANA : Yes, you didn't. 

SHRI MULAYAM SINGH YADAV : But, you have 
just now mentioned my name . ... (Interruptions) 

SHRI MADAN LAL KHURANA: I was speaking about 
Baalu ji ... (lnterruptions) About you I would like to say 
that ... (Interruptions) I have read a story 'The grapes are 
sour' ... (Interruptions) 

13.00 hrs. 

{English] 

SHRI T.R. BAALU : He should not tell us any stories 
in the House ... (Interruptions) 

MR. CHAIRMAN : Shri Baalu, allow me to conduct 
the House. 

... (Interruptions) 

MR. CHAIRMAN : As far as this is not 
unparliamentary, I can allow it. 

... (Interruptions) 

(Translation] 

SHRI MADAN LAL KHURANA : Baaluji must have 
the patience to listen ... (Interruptions) 

SHRI T.R. BAALU : Sir, I lim on a Point of Order. 

MR. CHAIRMAN : Under what· rule? 

SHRI T.R. BAALU : He should not tell any stories 
during Zero Hour .... (lnterruptions) 

MR. CHAIRMAN : There is no Point of Order. 

(Translation) 

SHRI MADAN LAL KHURANA: I would like to speak 
about Shri Mulayam Singh. He has said, withdraw the 
support today. I would like to cornment on it that the 
story of a fox and grapes befits him well. I would like to 
tell Baalu ji. ... (Interruptions) 

SHRI T.R. BALLU : They are going to withdraw 
support today. 

... (Interruptions)· 

MR. CHAIRMAN : Nothing will go on record except 
the speech 01 Shri Khurana ... (Interruptlons) 

MR. CHAIRMAN : Nothing will go on record except 
the speech of Shri Khurana. 

... (Interruptions) 

(Translation) 

SHRI MADAN LAl. KHURANA : This matter is going 
on for the last seven years and in April 1997 Attorney 
Genoral had given a written understanding to the Supreme 
Court that we would bring some positive propose I. 
... (Interruptions) Baaluji, you were a Minister in the 
previous Government, Mulayam Singh p, you too were 
the Minister in the previous Government ... (Interruptlons) 

(English] 

SHRI T.R. BAALU : What is the reaction 01 the 
Government? .,. (Interruptions) 

MR. CHAIRMAN : Shri Baalu, please take your aeat. 
The hon. Minister is on his legs. 

. .. (Interruptions) 

(Translation) 

SHRI MADAN LAL KHURANA : Your Government 
was in power lor eleven months, even after the written 
undertaking to the Supreme Court you did nothing. 
... (Interruptions) and you call shame on us 
... (Interruptions) virtuelly you did nothing even after 
submitting the written undertaking .,. (Interruptions) 

SHRI T.R. BAALU : What is the reaction of the 
Government? ... (Interruptions) 

MR. CHAIRMAN : Nothing will go on record. 

... (Inten-uptions)· 

·Not recorded 
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MR. CHAIRMAN : Shrl Baalu, will you please let 
him say? 

... (Interruptions) 

MR. CHAIRMAN : Let us hear, Shri Khurana, first I 

rrfllllBlation} 

SHRI MADAN 1AL KHURANA : I would like to tell 
Baalu ji that calling shame on us will not serve any 
purpose. This metter is very sensitive ... (Interruptions) 
This matter of Cauvery River water dispute is pending in 
Supreme Court and the concerned states are unable to 
arrive at a consensus. This Is a highly sensitive matter. 
Right now, any comment on it can influence the 
proceedings of the Supreme Court. That is why no definite 
assurance can be given at thiS stage . I will convay the 
feelings of the House to the Prime Minister . 
... (Interruptions) 

[English} 

SHRI T.R. BMLU : Sir, we are not satiSfied with 
the reply of the MiniSter. In protest, we are walking out. 

13.04 hra. 

(At this stage, Shrl T.R. Baalu and IIOtr/tI 
other han. Members /eft the House.) 

SHRI VAlKO : Sir, thiS is our consistent demand. 
We will not compromise on this ... (Interruptions) 

MR. CHAIRMAN : That Is over now. We have lpent 
45 minutes on this. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chall) : Mr. Chelrman, 
Sir, from the last 15 days the teachers of the Primary 
and Secondary Schools In Uttar Pradesh are on strike 
... (Interruptions) At present all the Primary and Secondary 
Education institutions are closed there ... (Interruptions) 
The teachers of these primary and Secondary Schools of 
Uttar Pradesh are on strike for the last 15 days. Primary 
and Secondary Educational Institutions of the state are 
closed, at present. The parents of children all over the 
state are worried about the admission of their wards. In 
the revised pay scales the administration has withdrawn 
all the basic facilities provided earlier to the teachers 
whereas other employees are provided all these facllitlaa. 
I condemn this partial behaviour towards the teachers of 
the Uttar Pradesh and I demand immediate restoration of 
the earlier basic facilities of the Primary and Secondary 
teachers so that the strike be put to an fnd and the 
teaching work could be resumed soon in the schools. 
.. . (Interruptions) 

{English} 

SHRI VAlKO : The DMK people did not walk out 
because the Preas Is watching theml They never walked 
out. They are limply sitting hare. . .. (Interruptions) 

MR. CHAIRMAN : Shrl Valko, please sit down. 

... (Interruptions) 

Mr. CHAIRMAN : You had the whole 45 minutes. 
You hava almost taken 50 minutes. Others have also 
Important matters. Shri Muthiah, please cooperate with 
me. You have taken 50 minutaa. There are other matters 
pending before me. Let me call some of them also. 
Otherwiae, I will be doing injustice to them. let there be 
order in the House. 

... (Interruptions) 

[Trans/atkJn} 

SHRI SHAILENDRA KUMAR: Mr. Chairman, Sir, the 
Primary and Secondary teachers of Uttar Pradesh are on 
strike for the last 15 days, all the educational institution 
of the state are closed; Parents are worried about the 
adrniealona of their wards. All teachers are on strike 
because the Govemment has withdrawn the baaIc facll .. 
In the new pay scaiea, eariier enjoyed by the teachers. 

I demand that the facllitlaa similar to other etaff, 
previously enjoyed by the teachers be restored and the 
teaching work be started Immediately, by calling off the 
strike 

MR. CHAIRMAN : Mr. Chaubey, why are you 
interrupting? Please take your seat. 

... (Interruptions) 

{English} 

MR. CHAIRMAN : What Is going on here? 

[Translation} 

SHRI SHAILENDRA KUMAR : Mr. Chairman, Sir, I 
am not being able to conclude. I may be allowed to 
speak. 

The strike Ihould be Immediately called of because 
the future of children is in peril. I conclude my apeach 
with these words. 

DR. BIZA Y SONKAR SHASTRI : Sir, I want to bring 
a very Hrioua matter to your notice . 
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[English] 

MR. CHAIRMAN : Shri Shastri, Kindly resume your 
seat. 

... (Interruptions) 

[Translation] 

MR. CHAIRMAN : Mr. Shastri, what are you doing? 
Speak only when I call you. 

... (Interruptions) 

MR. CHAIRMAN : What are you doing, what is going 
on here? 

... (Interruptions) 

SHRI AJIT JOGI : Mr. Chairman, Sir, I would like to 
put forward my views. A calling attention motion was 
moved in this House in which the Government had 
assured that the wheat import scandal will be investigated 
by CSI. " was a scandal of Rs. one thousand crores, it 
involved a kickback of more than Rs. 100 crores but the 
CSI has not initiated that inquiry so far. Yesterday also, 
I had a talk with the CSI officers and they told me that 
the Government is reconsidering the malter, but no such 
order has been given to the CSI to reinvestigate the 
wheat import scandal ... (Interruptions) The Hon'ble 
Minister of the Union Government is present here, he 
should give clarification as to why the investigation of 
such a big scandal has not been handed over to the 
CSI? Why are you delaying it, why are you trying to 
save those involved in committing excesses on the 
farmers, why the case has not yet been handed over to 
the CSI? ... (Interruptioris) 

SHRI MADAN LAL KHURANA : Mr. Chairman, Sir, 
the assurance has been given in the House on the 
directions of the Prime Minister. 

SHRI AJIT JOGI : Sut that is not being fulfilled. 

MR. CHAIRMAN : Let him speak, what is this? 

SHRI MADAN LAL KHURANA : This is the scandal 
01 the previous Government, that is why we don't want 
to cover it up and moreover ... (Interruptions) 

SHRI AJIT JOGI : There is something fishy. You are 
trying to cover it. 

[English] 

MR. CHAIRMAN : Shri Ail! Jogi, let the Mlnlater say. 
You please allow him to say. 

[Translation] 

SHRI MADAN LAL KHURANA: Mr. Chairman, Sir, I 
told you that an assurance was given in this House itself 
about the CBI invel!tigation regarding the quantity and 
number of times the wheat was imported during the last 
three years. 

There is no question of withdrawing now. It the 
Hon'ble members would like to know the stage at which 
this case is, I will 'flnd out and I4t him know, 

SHRI AJIT JOG I : Facts are being concealed 
... (Interruptions) according to our information, nothing is 
being done. ,.,(Interruptions) 

SHRI MADAN LAL KHURANA : Your Information Is 
always Incomplete. 

MR. CHAIRMAN : Jogi ji, he is saying, that he would 
give you information, please take your seat. 

[English] 

SHRI ARIF MOHAMMED KHAN (Sahraich) : Mr. 
Chairman , Sir, I thank you very much for giving me 
permlsalon to raise this malter which is Of extreme public 
and constitutional importance. 

Yesterday all the newspapers have carried a news 
item and it has also been on major '-V channels where 
the Union Urban Affairs and Employment Minister, Shri 
Ram Jethmalani has made very critical remarks about 
the hon. Chief Justice of India. The Minilter is reported 
to have said that some of the nominees oj the Chief 
Justice, Justice M.M. Punchchi are not the best persons 
for the job. He further said that, "I do not want to get 
into the names nor do I wish to tell you what the 
allegations are but certainly Ihere is a good bit to be 
said that they are not the best persons who are being 
selected." They are selected by the Chief Justice of India 
and he further alleged that.. .. 

These allegations amount to vilifying the Judges, 
scandalising Judges, bringing down the courts in the 
esteem of the people, I can understand, that the problem 
with the Ministers of this Govemment is that they do not 
have much experience of being not in the Opposition, 
The Constitution places restrictions even on this hon. 
House. This august House cannot discuss the conduct of 
Judges either of the Supreme Court or of the High Court 
except upon a substantive motion .... (lnterruptions) 

Yes, that is what subltantive motion means. The 
Constitution places a bar on this august House, on 
Pariiament, and does not allow any discussion about the 
conduct of the Judges and a Minister of the Union 
Govemment goes public, makes remarks which are not 
only critical but that he says in very important. He says 
that. .. • 

'Expunged as ordered by the Chair. 
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This is a reflection; he is not only making remarks 
about the conduct of the Chief Justice of India. He is 
also making a reflection on the character and Integrity of 
the hon. Chief Justice of India. It is a well settled law-
il is extremely important, I thank you for permitting me, 
I will take another two minutes......al the land that the 
~emarks of this nature are not only dirP.Cted against the 
Judge but are directed against the public because they 
result in the erosion of the confidence of the people in 
courts and any attempt which results in the erosion of 
the confidence of the people either in the judges or the 
erosion of the CClurt is a negation of not only democracy 
but a negation of the constitutional existence and rule of 
law. 

The gravity of the Constitution can be realised from 
the fact that the Prime Minister's office has been 
constrained to issue a statement yesterday in which they 
have distanced themselves form the statement 'Nhich has 
been made by the han. Minister. But very cleverly the 
Prime Minister's Office has said that the remarks which 
have been made by Shri Ram Jethmalani about the 
powers of Chief Justice regarding the appointment of 
Judges may be different and said that the Government 
did not question the right of the Supreme Court. It is not 
a question 01 changing the powers or rights of the 
Supreme Court. What I am taking objection to and what 
I feel thiS hon. House must take objection to are the 
reflections which have been caused on the integrity and 
character of the judge when an hon. Minister of the Union 
Government says thal...'. He has not merely questioned 
the powers and right of the Chief Justice. What he has 
done is he has tried to undermine the independence of 
the Judiciary. He is trying to bend the judiciary to the 
tune 01 the Executive. The Executive is showing 
intolerance for the freedom of the judiCiary. I consider 
this as extremely important. The House must taken note 
01 it. I am saying this with all seriousness that unfair 
accusations against .;onstitulional authorities. not 
traditionally free to retort, should not be and cannot be 
glossed over by this han. House. The Chief Justice of 
India is not supposed to report to the statements which 
are made by Ihe Union Minister. 

Sir. I thank you for permitting me to raise this 
issue. I take this opportunity to use the strongest 
possible sentiments to condemn these statements which 
are aimed at undermining the independence of the 

"Expunged as Ordered by the Chair 

Judiciary and the freedom of the judiciary? 
Unfortunately, the Union Minister, who is a legal 
luminary, was involved In that controversy which was 
started on the eve of the appointment of Justice 
Punchhi as Chief Justice of India. Now, he has 
become a Union Minister and is trying to misuse his 
position to settle old scores. I have already aRid that 
the problem with him is that he does not have much 
experience of not being in opposition . ... (Interruptlons) 
J am saying that he does not have much experience 
Of being in the Government. This Is what I am saying. 

Sir, at least this branch of the E:(ecutive must not 
be allowed to undermine the freedom of the judiciary. 

SHRI P.C. CHACKO (ldukki) : Sir, I fully subscribe 
to Ihe issue raised by the hon. Member. This has another 
dimem ,also. I have also given a notice on this Issue. 
This issue has brought the highest judiciary of the country 
to disrepute bY the irresponsible statoment of the han. 
Minister. 

A number of vacancies are pending for the last so 
many months in the highest judiciary of the country. 
According to the existing norms, which is the law of the 
land, it is incumbent on the part of the Govemment to 
accept the recommendation of the Chief Justice. But the 
recommendation of the Chief Justice is being retumed. I 
am not saying that the Executive should not hava their 
say in this matter. 

The hon. minister .of Home Affairs had said that there 
should be judicial reforms. Shri Ram Jethmalani has come 
out with an irresponsible statement, which is almoat 
amounting to denigratillg the judiciary. If that is the stand 
of the Govemment, let them corne before the House and 
suggest their modus operandi for selection of the judges. 
But, today, what is happening that a panel is being 
forwarded by the Chief Justice of India. 

A question was asked in Parliament whether there is 
any file pending bafore the Government. The answer was 
given by the Minister of Law in Parliament that no file is 
pending with the Govemment. But the fact remains that 
on the 7th, 8th and 9th, after this quastion was raised in 
the House, the fila was sent back with a noting which 
shows lotal lack of confidence in the highest judiciary of 
the country. Some names were proposed of the depressed 
classes, Other backward Claaaes and Scheduled Castes 
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and Scheduled Tribes. I do not want to go Into the names. 
The attitude of this Government, the Ministry of lew and 
the hon. Minister, making a statement, is contemptuous 
to the backward classes. 

Some of the outstanding names which are being 
recommended have been sent back with silly reasons 
and are totally unconvincing. Sir, their problem is, as 
said bv the hon. Minister, that at the time of 
lippointment of the Chief Justice also, these people 
were raising the same issue. Now they are misusing 
their position in the Government. As Ministers of the 
Government of India, they are misusing their position 
and they are taking up a fight with the Judiciary, which 
is denigrating the position of the Judiciary in the 
country. They should come out with a concrete 
suggestion. I want your direction in the matter, Sir. 
You have to direct this Government to tell this House 
what action they are going to take for filling up the 
vacancies in the highest judiciary. They have not taken 
any decision in the matter. Not only in this judiciary, 
in the Allahabad High Court and also in various other 
High Courts in the country, a number of posts are 
lying vacant for the last many months, but none of the 
recommendations proposed by the Chief Justice of 
India is being accepted by this Government. This is a 
contempt of the system which we have accepted. So, 
you may kindly direct .the Government to make their 
stand very clear in this House and also the disrepute 
which is brought to the highest judiciary in the country 
should be rectified. This cannot be allowed, Sir. So, I 
request you to direct the Government to make a 
statement in this House on this matter. 

MR CHAIRMAN : Shri Ram Vilas Paswan. 

... (Interruptions) 

SHRI BASU DEB ACHARIA : Sir, please allow me 
for a minute to speak on this ... (Interruptions) 

MR. CHAIRMAN : On this, many names are there 
and if everybody is to comment on this, other Issues 
which we have listed win have to forego. 

SHRI BASU DEB ACHARIA : Sir, I will take only 
one minute. 

MR. CHAIRMAN : No one minute, Shri Acharia. If I 
may tell you, there are a lot of Members here who want 

to speak on this point. It is dHflcuH to accommodate 
everybody. 

SHRI BASU DEB ACHARIA : Sir, we condemn the 
Irresponsible statement made by the Minister of Urban 
Affairs in regard to the Chief Justice of the. Supreme 
Court. ... (Interruptlons) 

MR. t;HAIRMAN : Shri Acharia, there are some more 
names to be caned before we adjourn. At 1.30 PM we 
are going to adjourn the House. 

SHRI BASU DEB ACHARIA : Sir how can a 
Minister, a member of the Cabinet, make such a 
statement in regard to the appointment of Judges? 
This Is most unconstitutional and Is denigrating the 
independence of the Judiciary. There is a demand for 
a Judicial Commission which will look efter the 
appointment of Judges. Why can the Government not 
bring a Bill for a Judicial Commission so that Judges 
can be appointed by that Commission and the 
vacancies can be filled up? 

SHRI GEORGE EDEN (Ernakulum) : Sir, I am 
new Member from Kerala State. I have not been given 
a chance to speak up to this time. Three times I 
have given notice but, unfortunately, I did not get a 
chance before this. I thank you for giving me a chance 
this time. 

I am raising a very Important matter regarding the 
State of Kerala and the Cochln Port. Cachln Port Is a 
natural port with all modern facilities. It Is very near to 
the international shipping channel. This Cochln Port has 
been recommended as the suitable port to set up the 
proposed Container Terminal at Vallarpadam near eachln. 
But I am sorry to say that some vested Interests 81'8 

trying to take away this Vallalpadam Container Terminal 
to Tuticorin in Tamil Nadu. It Is very unfortunate. Mr. 
Frederick Harris, who is a Dutch expert, has made a 
thorough study in this metter and has recornmended the 
Cochln Port as the most suitable port for this Container 
Terminal. So, I request the hon. Milltater to Intervene In 
this matter and to set up this CC".ltalner Termln'" at 
Vallalpadam itseH. 

[Translation} 

PROF. PREM SINGH CHANDUMAJRA (Patlala) : Mr. 
Chairman, Sir, My area has been flooded due to heavy 
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rains. Rain water from Himachal and Jammu Kashmir 
has inundated Patiala, Sangrur and Mansa districts of 
Punjab and have destroyad the crops, the houses and a 
number 01 animals have been perished. I would request 
the Govemment to construct a dam In these hHly areas 
to control flow of rain water. If dams are constructed on 
Ghagar, Tagri and Markand rivers, this will not only control 
the floods but the water can be utilized for irrigation 
purpose also. 

My second submission is that the Govemment should 
compensate lor the damages done due to heavy flood. 

SHRI MOHAN SINGH : Mr. Chairman, Sir, Khurana 
ji had said that he will give a statements on the flood 
... (Interruptions) There should be a debate on this issue. 
This Is Monsoon session and in every session a 
discussion on the floods . ... (Interruption) 

MR. CHAIRMAN : Mohan Singh ji, I had asked him 
to speak he has not yet concluded, why are you 
interrupting. 

SHAI MOHAN SINGH Sir, he has concluded his 
speech. 

SHRI NAREllluHA BUDANIA (Churu) : Mr. Chairman, 
Sir, when the Hon'ble Prime Minister Shri Atal Bihari 
Vajpayee ji was speaking on Confidence Motion, he had 
declared to give special assistance to the farmers, he 
spoke about the upliftment of the farmers. But I am sorry 
to say that whenever the farmers needed the 
Government's help, the Government just failed to do so. 
I have raised a number 01 issues relating to Ihe farmers 
in this House. Today, the farmers are not getting seeds. 

Farmers in Rajasthan are passing through very hard 
times. These days an insect named 'Katra' is breeding 
very fast in Rajasthan. They are very much worried about 
their means of livelihoo,," as their crop is on Ihe ver.ge of 
destruction. The farmers of Rajasthan cultivate particularly 
pulses (Gwar, Month, Moong) and oilseeds which are 
consumed in various parts of country. But today when 
the farmers are asking for the Governments help to 
eliminate 'katra' insect. Government is not coming forward 
to help them. The Government of Rajasthan has often 
been making this statement that if the Centre and the 
state is ruled by the same party, the State and the nation 
prospers. Presently Rajasthan and Centre is being ruled 
by Ihe same party. Through you, l urge upon the 
Government to send a team immediately to Rajasthan to 
look into this problem. Effective step& should be taken to 

eliminate this 'Katra' insect. This matter cannot be delayed 
because if delayed even for a week the entire crop of 
farmers of Rajasthan will be destroyed. Govemment 
should provide financial auistance to the farmers ..m 
take immediate effective meaaures to kUI the in88Ct 80 
as to eave crops from being demaged. Mr. Chairman, 
Sir, this is 80mething very serious ... (lnrel1Llptions) Today 
the poor people and farmers of RCljalthall are UI'abIe to 
raise their voice ... (Interruptions) 

MR. CHAIRMAN : Now. Hon'ble Minister will respond 
to the statement made by Shri Ram J9Ihmalani. 
'. 

. .. (Interruptions) 

SHRI MADAN LAL KHURANA : Mr. Chairman, Sir, 
ArH Saheb has read nnly .. alf part of the Govemment 
statement. about the Govemments stand, It has been 
said In the clarification that those were the personal views 
of Shri Ram Jethmalanl. 

SHRI MOHAN SINGH : How can It be possible? 
Can any Minister give such a statement ... (Interruptions) 

SHRI MADAN LAL KHURANA : You are a well 
educated person and an old friend of mine. You please 
listen to me first and then react ... (Interruptions) Please 
listen to me. 

SHRI MOHAN SINGH : Can you cast aspersions on 
judiciary like this ... (Interruptions) 

MR. CHAIRMAN : Please first listen to the reply of 
the Minister. 

... (Interruptions) 

SHRI RAGHUVANSH P~ASAD SINGH (Vaishall) 
Let it be decided flrat as to whether it was a statement 
by the Mlnlst4r or that were hia personal views . 
.. . (Interruptions) It should also be decided wh"Jther the 
statemaM given by the hon. Mlniater was an official 
ataternent . ... (Interruptions) Any Statement made by the 
Minister either in the Ho ... or out aide the HOUM or In 
some seminar, it is considered as an official atatement. 

SHRI LAL MUNI CHAUBEY : Shri Mulayam Singh ji 
has expreased his view at three places. He said that no 
reservation will be given . ... (Interruptions) We do not have 
faith in the Judges. We wUl not get Justice. Both the 
matters are related. It is not fair on the part of Mulayam, 
Singh ji to cast aspersion on the judiciary . ... (Interruptions) 

SHRI MOHAN SINGH : SM Mulayam JI is not a 
Minister. . .. (Interruptions) 

MR. CHAiRMAN: Pleaae listen to the reaction of 
thA Minister. 
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SHRI MADAN LAL KHURANA : I was saying that 
only yesterday Itself an explanation came from the 
Government that that was not the at.tement of the 
Government but I'll convey the feelings of the Members 
to Mr. Jethmalani. I'll request him to come to the House. 
... (Interruptions) 

SHRI MADAN LAL KHURANA : Please listen to me. 
am saying that he'll give his statement in this regard . 

... (lnterruptions) Mr. Chairman, Sir, this is not fair. 

SHRI MOHAN SINGH : Sir, when any matter is 
raised, he says he'll convey. 

SHRI MADAN LAL KHURANA : I mean to say that 
he will come to the House and explain, he will remove 
your misunderstanding. . .. (Interruptions) 

13.33 hrs. 

The Lok Sabha then adjourned for Lunch till thirty-five 
minutes past Fourteen of the Clock. 

14.42 hrs. 

The Lok Sab."a fe-assembled after Lunch at forty-two 
minutes past Fourteen of the Clock. 

(SHRI P.M. SAYEEO in the Chair) 

(Translation) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF TOURISM (SHRI MADAN LAL 
KHURANA) : Mr. Chairman, Sir, as regards the point 
raised during the Zero hour that Jethmalani ji should 
made a statement, I at that time only had assured the 
House that I will convey the feelings of the hon. Members 
to Jethmalani ji and he will made the statement. 
Jethmalani ji is present in the House now. If the hon. 
Members want him to make a statement right now he 
can do so or else the statement can be made after the 
Matters under rule 377 are taken up, Jethmalani ji is 
sitting here, choice is yours. 

(English) 

MR. CHAIRMAN : The Minister can make the 
statement after taking up the Matters under Rule 377. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : Sir, 
I have an issue which I wanted to raise during the Zero 
Hour. 

MR. CHAIRMAN: You can raise it tomorrow during 
the Zero Hour. Today, the Zero Hour is over. Now, we 
are taking up the Matters under Rule 377. 

SHRI VARKALA RADHAKRISHNAN : Sir, if I am 
permitted, I will raise It as a Matter under Rule 377. 

MR. CHAIRMAN : A notice pertaining to the Zero 
Hour cannot be transferred and taken up under Rule 
377. You can raise It tomorrow. You ·can meet the hon. 
Speaker and say that you did not get a chance today 

14.44 hr •• 

MATTERS UNDER RULE 377 

(I, Need to .et up Telephone Exchang.. In 
Muzaflllrpur and V.I .... II Districts, BIhar 

(Translation) 

SHRI RAGHUVANSH PRASAD SINGH (Vaishaii) : 
Mr. Chairman, Sir, the telephone subscribers of Sahibganj, 
Deoria and Lalganj of district Muzaffarpur and Vaishali in 
Bihar have to wait for hours together to get their call 
through. Though ten local residents each of Paru, Marwan, 
Bakhda, Bada, Daud and Samraspur areas have applied 
for telephone connections, yet undue delay is being 
caused in setting up telephone exchanges in these areas. 

I, therefore, request that telephone exchanges at 
Sahibganj, Deoria and Lalganj should be set up at the 
earliest so that telephone connections could be given to 
the applicants of these two districts as early sa possible 
and the areas where ten applicants have asked for 
telephone connections are benefited and residents are 
provided with this facility of talking to each other on 
telephone. 

(II) Need to write off the lo.n. of weavers In G.ys 
DI.trlct of Blh.r 

SHRI KRISHNA KUMAR CHOUDHARY (Gaya) : Mr. 
Chairman, Sir, through you I would like to draw the kind 
attention of the Prime Minister towards waiving off the 
loans of weavers of Bihar. 

The Government of India had launched a scheme in 
1990 whereby the loans of the weavers and other artisans 
were waived off. Under this scheme loans upto Rs. 10,000 
of weavers in various districts of Bihar have already been 
waived off. The Secretary, Department of Cooperatives, 
Patna, Bihar, had also made an announcement that the 
weavers and artisans who have suffered lou of assets· 
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due to any reasons would alao be given relief from the 
debt. But it Ie a matter of regret that Manpur under 
dletrict Gaya In Bihar has not been given such relief. 
Thousands of weavers are self employed in the cottage 
Industry and are also providing employment to the people 
of backward and poor class. Step-motherly treatment 
hao. been meted out to some of the weavers in this area 
and they have been dsprived of the benefits of this 
scheme. The concerned Bank is Magadh Central 
Cooperative Bank. 

In this regard, a decision to provide a list of persons 
where loan was to be waived off was taken at a meeting 
of the representatives of the Magadh Central Cooperative 
Bank, Gaya and the representatives of the weavers. As 
per the decision the weaver societies submitted the 
aforesaid list within specified time. But the Bank which 
was to write off the loans, on the contrary issued notices 
to the weavers for repayment of loan. 

I would like to urge upon the Prime Minister to waive 
off the loans of these economically weaker weavers and 
provide employment to them. It is also requested that 
the !lteps to remove the bottlenecks in procuring the yam 
should also be taken. 

(III) Need to preserve forests In the country especially 
In Madhya Pradesh 

SHRI GAURI SHANKAR CHATURBHUJ BISEN 
(Balaghat) : Mr. Chairman, Sir, due to Indiscriminate 
felHng of trees, to meet the demand of fire wood and 
timber the state 01 Madhya Pradesh is falling in the 
front line among the States where forests are shrinking 
day by day. As per the latest report of Forest Survey 
of India about 5500 sq. kms. of forest area of the 
country have been denuded in the past two years out 
of which 396 sq. kms filII in M.P. alone which is quite 
distressing to note. The forests have been denuded 
on a massive scale in the States where tribals are in 
predominance. Crores of Rupees are being spent in 
the States on afforestation, reclamation of the forests 
etc. but the gain is negligible. Exploitation of mineral 
re~ources on a large scale is responsible for the 
present situation of the forests. It is playing a major 
role in causing pollution in forest area and destroying 
the natural resources. If forests are not preserved the 
situation will assume alarming proportions. 

I, therefore, urge upon the Governme"l to take 
necessary steps to preserve the forests and protect the 
environment. 

14.48 hra 

(SHRI RAGHUVANSH PRASAD SINGH In the Chair.) 

(Iv) Need to take steps for early Inclu8l0n of Koch 
RaJbogshl tribal community of As.am In 
Scheduled Tribes list. 

(English/ 

SHRI MADHAB RAJBANSHI (Mangaldai) : The 
people of Koch Rajbangshi Tribal Community of Assam 
are poorest amongst the poor econorrllcally, Intellectually 
backward, ethnically and historically the oldest sons of 
the soli. With the great demand from the people since 
1967, the Koch Rajbongshl Community of Assam was 
enlisted as STep) vide Ordinance No.9, 1996 dated 
27 January. was repromulgated vide Ordinance No. 19, 
1996 and Ordinance No. 30, 1996 and Ordinance No. 3 
of 1997. In spite of continuous repromulgation of the 
said ordinance for the forth time, it was not enacted In 
time leading to its lapses. As a result, those candidates 
of the Koch Rajbongshi who appeared In the A.P.S.C. 
entrance examinations for MedicaVEngineering and other 
jobs of the Government of Assam as ST(P), were 
suddenly deprived even after their selections as STep) 
candidates as the concerned authorities denied the 
admissions/appointments due to expiry of tenure of the 
Ordinance under the provisions of the ConstlMIon. The 
last Ordinance No.3, 1997 was lapsed. This way, a 
great injustice has been done to the Koch Re.lbongshi 
Community of Assam by denying the fuhdamental rights 
under the Constitution of India as the issue under 
reference is still hanging. 

It Is observed that all the Ordinances pertaining to 
the inclusion of the communities as SCIST in the past 
were replaced by the BlUs within a maximum pertod of 
six months after the promulgation of the Ordinance. But 
in the case of Koch RaJbongshl community of Assam, 
even after lapse of two years, the promulgation of the 
1st Ordinance No.9, 1996 dated 27 January, 1996 is 
yet to be replaced by a Bill. The Parliamentary Select 
Committee has submitted its report in the month of April, 
1997 recommending for the inclusion of Koch Rajbongshl 
Community as STep). The Government of AlAm had 
also submitted their opinion on the report the 
Parliamentary Select Committee recommending for the 
inclusion of Koch Rajbongshi Community as STep) vide 
their letter No. TAD/STI921PT.Vl266 dated 12 November, 
1997. In the event of the Bill could not be reintroduced 
in the current session of the Parliament and to remove 
the constitutional crisis, the Ordinance wt,ich has been 
promulgated four times may kindly be repromulgated to 
meet the immediate end. The Koch RaJbongshl I 

Community is now hanging between the STep) and OBC. 
Hence, I appeal to the Govemment to In"late the matter 
immediately to instil the confidence in the people of the 
most backward tribal community of Assam. The Koch 
Rajbongshi of West Bengal, Tripura and Meghalaye had 
already been unscheduled but not In the case of Koch 
Rajbongshi of Assam. 
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(v) Need to enh.nce quota of Foodgr.'n. to 
Mah ..... htra Stete 

{Translation] 

SHRI VITHAl TUPE (Pune) : Mr. Ch.irman, Sir, prior 
to introduction of target oriented Public Distribution System 
the Government of Mal.arashtra used to get about 1.50 
lakh mt. tonnes of foodgrains per month under Public 
Distribution System but as soon as the new system was 
introduced the above monthly quota of 1.50 lakh mt. 
Tonnes was reduced to 1.25 lakh mt. tonnes out of which 
60,000 ml. lonnes of foodgrains were meal'lt only for 
people living below the poverty line. The Central 
Government fixed the quota of th" State Government 
equal to the average of the total foodgrains lifted under 
Public Distribution System during the last ten years. As 
it is known to all there had been a marginal difference 
between the prevailing prices 01 foodgrains supplied 
through the public distribution system and the prices of 
open market lor the last several years hence the State 
Government did not lift loodgrains in larger quantity under 
the public distribution system. But the Central Government 
have made it the criterion of allotment which does not 
fulfil the requirements of the people. 

Sir, on repeated requests, of State Government, the 
Central Government made an additional allotment of 
10.000 mt. tonnes of rice and 15,000 mt. tonnes of wheat 
in December 1997. Thereafter additional allotment of 
50,000 mt. tonnes of wheat and 10,000 mt. tonnes of 
rice were again made in January, February and March 
and thus In this manner requirement of the people could 
be fulfilled smoothly. I, therefore, request that the 
additional allotment should be regularised for ever so that 
the poor people could get foodgrains as per their 
requirements under the Pubic Distribution System. 

(vi) Need to clear the propoaed acllon plan of Madhya 
Pradeah Government to check Naxallte activities 
In Rajn.ndgaon 

SHRI MOTltAl VORA (Rajnandgaon) : Mr. Chairman. 
Sir, district Rajnandgaon of Madhya Pradesh is badly 
affected by the activities of naxalites and hence the 
inhabitants 01 this area and the people visiting this area 
constantly live under terror. The district administration has 
taken certain steps in this regard in consuhation with the 
State Government, 'Striking Force' has been constituted 
and an aClion plan has been submitted to the Union 
Government for approval. 

I urge upon the Minister of Home Affairs to accord 
sanction to the Action Plan pertaining to the Rajnandgaon 
district immediately so that the district administration can 
take appropriate steps in the public interest. 

(vII) Need to ramove the Exel.. Duty of flnl.hed 
product of Electric Bulbs 

(Eng/ish] 

SHRI SUDHIR GIRl (Contai) : Sir, in our country, 
electric bulbs are manufactured both by the large scale 
and small scale industries. The per capita production cost 
01 electric bulbs produced In the large scale Industries is 
comparatively less than that produced in the small scale 
industries. So, the imposition of the excise'duIy on the 
finished products of the electric bulbs all alike will cause 
unhealthy competition between the large scale and the 
small scale industrial firms. In such a Situation, the small 
scale industries will be compelled to close down their 
business. 

Under the circumstance, the Union Government is 
urged upon to remove the excise duties from the finished 
products of electric bulbs to facilitate the small scale 
industries to tide over the present predicament that they 
have been put in. 

(vIII) Need to Include Goad Caste In U.P. In the list 
of Scheduled Caates 

{Translation] 

SHRI DAROGA PRASAD SAROJ (lalganj) : Mr. 
Chairman, Sir, I would like to draw the attention of the 
Government towards the pitiable condition of the people 
of 'Kahar' caste in Uttar Pradesh who are known as 
'Goad' also. They carry water, pick up dirty 'Pattals', cook 
food and do other menial jobs. They earn their livelihood 
by serving the people in the Village. They are Adivasis. 
Their condition is pitiable and they are treated as 
untouchables. Keeping in view their social and economic 
condition, I request the Government to include the 'Goad' 
caste in the list of schedul&d castos. 

(ix) Need for conatructlon of • Railway over-bridge 
In Cudd.'ore Town. Tamil N.du 

{English] 

SHRI M.C. DHAMOTHARAN (Cuddalore) : Sir, 
Cuddalore is a historical town with an ancient port and 
it is also a district headquarters. The World Bank funded 
Eastern Coast Highways from Chennai paS888 through 
Cuddalore. Hence, there is a need to avoid traffic 
congestion. An alternative road to handle fast moving 
vehicles is a must. 

Thiruppathiripuliyur Railway Station is in Cuc\dalore 
town. Chennai main line -linking Thanjavur. Nagapattinam, 
Rameswaram, Tirupathi, Madurai passes through 



497 National Judicial Commission 
for Appointment 

ASADHA 29. 1920 (Salea) 

..lSI 
of Judges of High Courts and 

Supreme Court 
498 

Cuddalore. Hence the level cr08sing on Cuddalore-
TIrukkovilur Anicut Road divides east and west of the 
town. People on their way to railway station and main 
malilet have to go through this level crossing. Since the 
line handles more traffic and the gates are closed often. 
this causes heavy traffic snarl-up. 

Hence. I humbly request the Ministry 01 Railways to 
construct a railway over-bridge there at the earliest to 
ease congestion. So. I request the Central Govemment 
to allocate funds for this above-mentioned railway over-
bridge. 

Now that gauge conversion wolil in the Villupuram-
Thanjavur main line during this financial year is on. it 
becomE'S all the more important to construct a railway 
over-bridge in Cuddalore. 

(x) Need for construction of a Bridge on Sone river 
on Ghorawal via Guruwal Shllpl Road In 
Sonbhadra District of U.P. 

[Translation) 

SHRI RAMSHAKAL (Robertsganj) : Mr. Chairman. 
Sir. in my Parliamentary Constituency. Robertsganj. U.P. 
the people of 40 villages living in the Westem part 01 
Development Block Chop an in Sonbhadra district are 
facing a lot 01 hardships due to lack of transportation 
facilities. Basic facilities like roads. electricity and water 
are not available there. This area is surrounded by rivers 
from three sides. On the one side there is the river 
Renu and on the other side is the Sone river. Even after 
fifty years 01 independence the people are deprived of 
these facilities. 

I urge upon the Government of India to construct a 
bridge on Sane river on Ghorawal via Guruwal Shilpi 
road in Sonbhadra district so that the people of the area 
could have transportation facility. 

14_59 hrs. 

NATIONAL JUDICIAL COMMISSION FOR 
APPOINTMENT OF JUDGES OF HIGH 

COURTS AND SUPREME COURT 

(English) 

MR. CHAIRMAN: Now the han. Minister may give 
a personal explanation. 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMALANI) : Mr. 
Chairman. Sir. I am very grateful to you for giving me 
this opportunity for making personal explanation on a 
controversy which was raised during 'Zero Hour'. It is 

very unfortunate to state that though I was present here 
yet at around 1.30 p.m. that is. a couple of minute after 
I left. a point was raised. 

15.00 hrs. 

Sir the National Agenda for Govemance to which 
the present Govemment is fully committed in the 23rd 
paragraph solemnly promises that 'we will set up a 
National .Judicial Commission. which will recommend 
judicial appOintments in the High Courts and the Supreme 
Court and draw up a report 01 ethics for the judiciary.' 
The background of this proposal is well known. The earlier 
l:onstitutional Interpretation that the Executive was 
paramount in the decision-making proces8 relating to 
appointments and transfers. was "1consistent with judicial 
independence and produced deadlock. The new 
interpretation vesting paramount powers In the judicial 
branch. that is. the judicial family itself. has also failed of 
its purpose. Questionable appointments have seeped 
through the hole in this proceaa as well. General opinions 
in the country. have theretore. veered round to a third 
altemative. namely. the Judicial Commiaaion composed 
of all relevant elements Including the Leader 01 the 
Opposition which will have exclusive powers of 
appointments and transfers as well as removal. The 
impracticable procedure 01 impeachment wiH be displaced. 

Sir. every judge and practitioner at the Bar has come 
to know that there is currently a deadlock In Judicial 
appointments even though judicial appOintments are 
urgently required to be made. Everybody knows that &on18 
extremely worthy appointments are held up because they 
ara presented as a part of a package in which some 
questionable appointments are mixed up. It is equally 
well known that the consultation procedure laid down by 
the Supreme Court itself to which even the leamed 
present Chief Justice is a party, in not being properly 
followed. 

Sir. I may tell this han. House and take it into 
confidence. it is a matter of great importance. that even 
on the present process which is currently in operation. at 
least. five or six serious disputes have arisen. Question 
is whether the consultation by the Chief Justice should 
be with only two juclges or should be whh the five senior-
most judges of his own Court. The second is whether 
matters regarding which the Government has some 
reservations. should be considered by the Chief Justice 
alone or along with other two or live Judges. Thlrdl~. I 

whether the Government is entitled to know the views of 
the other judges which are to be transmitted by the Chief 
Justice along with his views. whether these are two or 
five for. Fourthly. whether consultation by the Chief Justice 
of India with two senior-most is necessary in respect of 
the transfer of Chief Justices or juges in keeping with 
the prinCiple of collective opinion. 
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Sir, these questions have to b" decided. What 
happened was that I came to know sometime last week 
and this was confirmed by the leamed Attorney-General 
on the night of the 17th when I happened to meet him 
that a public interest litigation has already been filed in 
the Supreme Court by a lawyer by the name of Mr. 
Gupta in which he seeks the relief of mandamusing the 
Government to make all appointments as recommended 
by the Chief .Iustice of India. Obviously, this matter is 
now sub judice. The hearing is fixed for the 28th of this 
month and I am quite sure that the Attorney-General and 
other lawyers will appear and make their submissions to 
the court and the Supreme Court either in the Two-Judge 
Bench which has been constituted or may be a larger 
Bench in view of the constitutional importance of these 
greve questions, will decide that issue. 

Sir, on behalf of the Government, I wish to make it 
clear that the Government respect the Constitution. The 
Government respects the current constitutional 
interpretations put by the Supreme Court itself in the 
decision of four or five years ago, known as the Supreme 
Court Advocate Association Versus so and so,. The 
Government will not refuse to implement that decision 
unless that decision is reversed by a Constitutional 
Amendment creating a National Judicial Commission or 
by some other methods. Ultimately, when the consultative 
process is fully satisfied even according to the current 
procedure, the Government will be totally bound by the 
respectful opinion of the judiciary itself. But Sir, I wish to 
say and this was a subject matter of comment that 'why 
did Mr. Jethmalani speak?' I was delivering a Key-Note 
Address at an organisation of the Lawyers of India 
organised by the Bar Council of India, and Sir, I have 
not lost my right to even impress upon my own 
Government that in our National Agenda to which we are 
publicly committed, we have placed ourselves to creating 
of a National Judicial Commission. 

In view of some of the deficiencies that have come 
to light now, my Government should take steps on a 
priority basis to implement that part of the agenda. 
Ultimately if the Government cannot implement its own 
agenda, the Government has to come back to this House 
and seek to two-thirds majority. It gets it with your 
concurrence and with your cooperation, the Govemment 
will proceed in accordance with the wishes of both Houses 
of Parliament. The Govemment is not' going to act in a 
arbitrary manner, as indeed it cannot. 

-So, what I said at this Conference was what I have 
been pleading for in my public life even long before I 
become a Minister. The Minister's role is not to speak 
inconsistently with the cabinet decision upon the point. 

Suptylme Court 

The Cabinet has taken no view upon lIlis particular matter. 
If and when it does, I will have to put myself in conformity 
with the Cabinet decision. But until then my convictions 
and my conscience of many years ago remains in tact 
and I have the right under the Constitution to express 
my views and even Impress my view upon the 
Govemment of the day. That is precisely what I did at 
this Confereooe of Lawyers. Unlesa this House prevents 
me from doing so and issues a mandamus to me which 
I will respectfully follow, I will continue to follow the 
dictates of my conscience. I have done my duty in the 
public interest. 

.. • (lnterruptiClns) 

SHRI BASU DEB ACHARIA (Bankura) : He has not 
said anything! 

[Translation] 

SHRI MOHAN SINGH : Mr. Chairman, Sir, he has 
not clarified the point. ... (InterroptJons) 

SHRI SATYA PAL JAIN: I request for a discussion 
on this issue In the House. A lot of discusaion has alreedy 
taken place In this House regarding the appointment ard 
transfer of Judges. This is a very serious issue 
... (InterruptiQns) 

MR. CHAIRMAN : It is dlfflcult- to decide anything If 
so many members speak simultaneously ... (Intarroptlons) 

[English] 

SHRI V. DHANANJAYA KUMAR: I have a point of 
order. 

[Translation] 

SHRI MOHAN SINGH ~ Hon'bIa Chairman, please 
listen to me first. The hon'ble Minister did not clarify the 
point raised by us. The point raised was whether minister 
can give a statement on the subject which Is under 
consideration of the Cabinet. The matter relating to 
appOintment of few judges is pending with the Cabinet at 
present. A particular minister has publicly stated that the 
Govemment is in a fix on five or six names recommended 
by the Chief Justice of India in regard to the appointment 
of judges. 

MR. CHAIRMAN : He has raised e point of order. 

SHRI MOHAN SINGH : The Prime Minster has . 
... (Interruptions) repudiated this statement and said that 
the Govemment disasaociate Itself from this statement. 
The point is as to WheU1er e minister and the Prime 
Minister can give two distinct statements on the same 
subject? .. . (Interruptions) 
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MR. CHAIRMAN : Please maintain orderl Please take 
Y04l' seat. 

SHRI MOHAN SINGH : The question before this 
House and the Government. ... (lnterruptions) The hon'ble 
Minister has nol given a reply to it. 

MR. CHAIRMAN : He has a point of order. 

[English) 

SHRI V. DHANANJAYA KUMAR: My point of order 
is. il has been the practice' in this House that after a 
statement is made by the hon. Minister, no discussion 
can take place on that. 

[Translation} 

SHRI MOHAN SINGH : That is not applicable to 
Zero Hour. It relates to Zero Hour. 

SHRI V. DHANANJAYA KUMAR Be it Zero Hour 
or any other Hour. 

[English! 

After the statement is made by the hon Minister, 
there will not be any further discussion on that in this 
House. 

[Translation} 

SHRI MOHAN SINGH : This is not a suo motu 
statement. Hon'ble Chairman. Sir, .this is an issue which 
relates to Zero Hour. 

MR. CHAIRMAN : Please listen. I am going to give 
some ruling on the point raised by him. 

... (Intl1rruptions) 

MR. CHAIRMAN : Please maintain order. He has 
raised a Point of Order. You have conveyed your pOint. 
Now kindly listen to him. 

... (Interruptions) 

SHRI V. DHANANJAYA KUMAR: My submission is 
that it has been the practice in the House. Kindly suggest 
a way out ... (lnterruptions) 

MR. CHAIRMAN : Please maintain order. Kindly listen 
to him. He has raised a Point of Order. A decision hI'S 
to be taken on that. 

... (Interruptions) 

SHRI MOHAN SINGH : This is just a reaction 01 
Zero Hour. This is not a statement. 

MR. CHAIRMAN : When some hon. Members raised 
a point in this regard during the Zero Hour, the 
Parliamentary Affairs Minister assured tha House that 
hon'ble Minister Shri Jethmalaniji wilt submit his personal 
explanation in this regard. On this the hon'ble Minister ... 

. .. (Interruptions) 

SHRI BASU DEB ACHARIA : No such usurance 
was given at that time. 

MR. CHAIRMAN : What was that? 

SHRI BASU DEB ACHARIA : He gave assurance 
when we raised this point. 

MA. CHAIRMAN: It was not like that. On the request 
of Parliamentary affairs Minister he has responded. He 
has responded tt:' the Point raised by the Hon'ble 
members and 1:.1:; gil/Eon personal explanation. There is 
no scope now for further discussion on this issue. 

"'nterruptions) 

SHRI MOHAN SINGH : He has not clarified the point 
raised by the Members. The point was whether a minister 
can give any statement in regard to the statute of India. 
... (Interruptions) 

SHRI RAJENDRA AGNIHOTRI (Jhanai) : Why are 
they not honouring the ruling given by you ... (Interruptions) 

SHRI BASU DEB ACHARIA : The matter related to 
the appointment of Judges and he has not given 
explanation on statement given against the Chief Justice . 
... (Intem,ptions) the point which h::: 100 to this controversy 
... (Interruptions) Even the Prime Minister's office 
. .. (Interruptions) 

[English] 

The Prime Minster's Office has distanced itself from 
the statement made by the Minister of Urban Affairs and 
Employment. He has not clarified the point relating to the 
Chief Justice of the Supreme Court . ... (Interruptions) 

[Translations] 

He has not given any explanation to thaI. 

MR. CHAIRMAN : We have heard you kindly take 
your seat now. 

[English] 

SHRI BASU DEB ACHARIA : Our demand is aIIIo 
for the appointment of a National Judicial CommiS&ion. 
let a National Judicial Commission be constituted. 
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[Translation] 

MR CHAIRMAN: Kindly take your seat. There is a 
limit to it. 

[English] 

SHRI SATYA PAL JAIN: I want to draw you attention 
towards rule 352 which talks about discussion on judicial 
matters. The hon. Minister has made it very clear that 
somebody has filed a petition in the Supreme Court. The 
rule says and I quote: 

"A member while speaking shall not refer to any 
matter of fact on which a judicial decision is 
pending." 

This matter has gone to the Supreme Court. I agree 
with my colleagues that this issue is a serious issue. 

[Translation] 

MR. CHAIRMAN: It does not require any support. 

[English] 

SHRI SATYA PAL JAIN: The issue of appointment, 
transfer and impeachment 01 judges is a serious issue. 
... (Interruptions) Let this House discuss this rising above 
party considerations. This is a very serious issue. We do 
not want to interfere with the judicial appointments. But 
the way the judges are also behaving, it becomes a very 
serious mailer. Let us discuss this whole issue. We cannot 
discuss this matter at the moment. ... (Interruptions) 

I Translation] 

SHRI PRABHUNATH SINGH (Maharajganj) : Hon'ble 
Chairman, Sir. the hon'ble Minister has clarified his 
position but the issue which is before us is quite important. 
We fully agree with the opinion of the hon. Membe'" 
that matters relating the appointment, transfer and poatings 
of judges. which keep coming to our notice time and 
again, should especially be debated in the House end 
the views of the membAfS should be given due weightage 
and action should be taken accordingly. 

MR. CHAIRMAN : It's all right. You have expressed 
your views. Hon'ble Minister please move the Bill. 

SHRI KONIJETI ROSAIAH (Narasaraopet) : Sir, 
have a small point to make. I want to seek a clarification 
on the statement. 

[Translation] 

MR. CHAIRMAN : It was not a statement. The hon. 
Minister just responded. It was personal explanation. 

(English] 

SHRI KONIJETI ROSAIAH : I am not on a point of 
order but kindly allow me to seek OM clarification from 
the hon. Minister. Shrl Ram Jelhmalani hall now confirmed 
what has appeared in the Press . ... (Interruptlons) 

[Translation] 

MR. CHAIRMAN : You have expreued your views. 
Kindly take your seat now. 

{Eng/Ish] 

SHRI KONIJETI ROSAIAH : Sir, you will h.". to 
pr!)tect our rights. 

He has confinned what he has laid in the p,... 
earlier. That is contrary to the law existing today. As a 
Minister, if he wants to influence his own Govemnent, 
this is not the method. He cannot influence his 
Govemment through the Press, Public meetings and 
seminars. He has got the right to argue his case within 
the Cabinet. 

{Engish] 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMAlANI) : Thie 18 a 

. matter between me and the Prime Minlater, not you. 

[Translation} 

SHRI LALU PRASAD (Madhepur) ~ Mr. Chairman, 
Sir, hon'ble Ram Jethmalaniji has ... 

SHRI V. DHANANJAYA KUMAR: Now Lalooji has 
started speaking. It will not~. You must give your ruling 

MR. CHAIRMAN : But you are aiso on your legs. 
Kindly maintain order. 

SHRI LALU PRASAD : Hon'ble Ram Jethmalanlp had 
given a statement earlier now he has come out with 
another statement. The Union Govemrnent has repudiated 
his statement at both the levels. But can a Minister or 
any other person be checked or stopped from making a 
statement? Yesterdey I:lon'ble Jethm_lanip had stated that 
he does not belong to _!lY party. 

"Expunged as Ordered by \he Chair 
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{English} 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMALANI) : Sir, I do not 
want to have the last word on it 

15.15 hrs. 

ELECTRICITY LAWS (AMENDMENT) BILL 

{English} 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : I beg to move: 

"That the Bill lurther to amend the Indian Electricity 
Act. 1910 and the Electricity (Supply) Act, 1948, 
be taken into consideration". 

Sir. I rise to move the Electricity Laws (Amendment) 
Bill. ; 998. An eartier Bill which was introduced in the Lok 
Sabha on 13th March, 1997 was relerred to the Standing 
Commmee on Energy on 20th March, 1997. The Standing 
Committee on Energy was constituted under the 
Chairmanship 01 Shri Jagmohan, Member 01 Lok Sabha, 
The Standing Committee on Energy held detailed 
consultations with experts in the power sector and 
submitted its report to Speaker, Lok Sabha on 3rd 
December, 1997. The Standing Committee had made 
several important recommendations and suggested 
modifications to the Bill. The major recommandatJons were: 

(i) Overall planning 01 the transmission system should 
be under the scope 01 CEA, POWERGRID and SEBs. 

(ii) There should be only one main transmission 
agency in each Stete and at RegionallNational level. For 
the transmission system within a Stete it should be the 
respective SEB, or its successor organisation. At the 
regional/national level it should be POWERGRID. 

(iii) There main transmission agencies indicated at 
(ii) should continue under Govemment ownership. 

(iv) The main transmission agencies should decide 
which part of the required transmission augmontation 
within their responsibility should be entrusted to the private 
sector. 

(v) The private transmission company should be 
required to enter into a transmission service agreement 
with the concerned SEB/POWERGRID lor making 
available its transmission assets to the latter. The private 
company should not be concerned with wheeling and 
third party access issues. 

(vi) The transmission company should operate and 
maintain its 888818 in accordance with the directions of 
the Regional load diapatch CantrelState load dispatch 
centre. The RLOCISLDC should be under POWERGRIDI 
SEB (its successor organisation). 

(vii) The private transmission company should be 
given a license on the buis of a recommendation of the 
concemed main transmission agency. 

The Government has accepted all these 
recommendations of the Standing Commmee on Energy 
and these have now been incorporated in the Electricity 
Laws (Amendment) Bill, 1998. 

The Bill will rrovide a legal framework for recognising 
transmission as a distinct activity and for regulating 
transmission through licensing and for fixation of 
transmission tariff. This is necessary since transmission 
entities have been established at the national/state level 
(POWERGRID, GRIDCO) and some States are proposing 
to create separate transmission entities. Under the existing 
Electricity Laws, Transmission can be taken up only in 
conjunction with generation or distribution and not 88 an 
independent activity. 

Before dealing with the salient feature of the Bill, I 
will briefly review the development of the transmission 
sector. With the enactment of the Electricity (Supply) Act, 
1948 the State Electricity Boards become the nodal 
organisations for expansion of the transmission and 
distribution network. In the mid-6O&, the Regional Electricity 
Boards were established and the process of linking the 
power system of the individual States within the region 
was initiated. From the mid-70s onwards the Government 
of India started establishing Cantral generating stations 
(thermal and hyde I) in the regions along with their 
associated transmission system. The Central sector 
transmission system was designed to deliver power to 
the States based on their share of power from the Central 
generation stations. In 1989, the POWERGRID 
Corporation of India Ltd. was set up to move blocks of 
power from the Central generating agencies and also 
transfer surplus within and across regions. 

An extensive network 01 transmission system with 
over 1,10,000 circuit kilometre 01 extra high voltage lines 
at 220 KV and higher voltage including HVDC are in 
operation today. Apart from these 1,30,000 circuit kilometre 
of sub-transmission lines of 66 KV and 110 KV or 132 
KV have also been established. 

A critical problem in the power sector is the 
inadequacy of the transmi88ion and distribution network. 
The sort of power blackouts and failure that we a,., seeing 
are Invariably due to the weakness In this sector. The 
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two major areas of weakness actually are (I) lack of 
power Integration of transmission and distribution system 
with the generation plant as a result of which generation 
capacity cannot be fully utilised and (ii) inadequate 
investment in transmission and distribution as compared 
to generation. 

The expenditure incurred in generation as compared 
to that on transmission and distribution has been of the 
order of 1 :0.46. In other words, when we spend Re. 1 
generation, we spend only 46 paise for transmission and 
distribution. This is much below the recommended 
standard norm of 1 : 1. This was the norm that was 
recommended by the Rajyadhyaksha Committee on 
Power. It is necessary to correct the imbalance by 
providing a legal framework under which private 
investment can supplement the efforts of POWERGRID 
Corporation and the SEBs. 

An important area of concern relates to the manner 
in which integrated operation of the regional or the State 
Grid would be ensured when licences are sought to be 
granted to private transmission licences for putting up 
transmission projects on Build-Own-Operate-Maintaln basis. 
The responsibility of the transmission licensee will be only 
to construct and maintain the transmission lines and 
associate substations in good working conditions so that 
the lines are available for transmission of power. 

The scheme under this Bill is in that order. The 
transmission licensee will not be concemed with the 
amount or the quantum of energy that would be 
transmitted on the lines. The POWERGRID or the SEBs, 
under an agreement with the transmission licensees, will 
have the exclusive use of the transmission system. The 
decisions with regard to power flows will be taken by the 
regional load dispatch centres at the regional level and 
the State load dispatch centres at the State level. The 
regional load dispatch centre presently under the control 
of the POWERGRID shall issue directions which will be 
binding on the State Electricity Boards, generating 
companies, bulk distribution licensees and transmission 
licensees to ensure integrated grid operation. 

Similarly, the directions of the State load dispatch 
centre presently under the SEBs will be binding on all 
licensees-transmission licensees and generating 
companies-for the smooth operation of the State Grid. 
If I may submit, this is essentially required to come as 
a Bill so that we understand that transmission is no longer 
an activity that can be said to be either part of generation 
or of distribution. It is a distinct activity for which there 
are distinct incomes and distinct relevance. 

We have one major problem, in fact, in the 
transmission arena, in addition to what I have mentioned 
and that is, redundancy. We need to create redundancy 

In the transmiuion arena eo that in the event of any 
mishaps or any unfortunate situation that arIsea, circuiting 
power away thl'OUAh anoIher route would aIIo be poIIIbIe. 

We have a situation today where we have about 
2,000 MW of surplus power In the Eastern region and 
there is a market available for it In the South. But 
unfortunately, due to lack of proper tranamiaelon links, 
we are not able to move thie power down to the South. 
The Investment that is required Just to do thie one ema. 
activity of moving 2,000 ~ Ie 80 subetantlal that we 
are taking about tens and thousands of kilimetres of circuit 
to be put into place. We have managed to put In a 
couple of large circuits and we are in the proce.. of 
doing more. But until we achieve a altuation where, 
nationally we can How power trom one pert of the country 
to another part of the country where there Is a shortage, 
we really would not be meeting the demand of a modem 
growing nation. 

Therefore, in the light of this, as it is often 
misunderstood, I want to make it clear that we are not 
privatising transmission totally. On the contrary, what we 
are doing Is only bringing or maJcing available or facilitating 
investment in the transmlRsion sector but the investment 
so baaed will be investment to build and maintain but 
the real operation will remain ~ the control of the 
Government and its agencies and not under control of 
any private body. This is the sum and substance of the 
Bill. 

I commend that the Bill be now considered by the 
House with all the Inputs that are there. 

MR. CHAIRMAN : Motion moved. 

"That the Bill further to amend the Indian Electricity 
Act, 1910 and the Electricity (Supply) Act, 1948, 
be taken Into conslderation.-

SHRI PRITHVIRAJ D. CHAVAN (Karad) : Sir, I stand 
to support the Electricity Law (Amendment) Bill which 
has been moved by the hon. Minister. 

Electricity Is a key input for overall socto-economlc 
development of our society. The State has the ultimate 
responsibility for ensuring adequate supply of electricity 
at economic cost and ensuring the quality and the 
reliability. Unfortunately, the State has not been able to 
adequately meet its responsibility. 

A little overview would be In order " we compare 
India and China. B41th India and China started with the 
same capacity In 1950. India had an InstaRed capacity of 
1560 megawatts as against China's Installed capacity of 
1850 megawatts. If we look at the situation after four-
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and-a-haH decades, in March, 1998, India has an installed 
capacity of nearly 90,000 MW while Chine had 
galloped to an installed capacity of 2,20,000 MW. Our 
consumption of electricity is 350 units par capita per yeer 
as against the world average of 2200 units. Electricity 
consumption is an important parameter of socia-economic 
development. It is well documented that there is an energy 
shortage of about 11.5 per cent and the peaking shortage 
of over 18 per cent. Inadequacy in infrastructure started 
engaging our attenion after we initiated the economic 
reforms. We started reforming our electricity by laws and 
these efforts have had some effect. If you look at the 
overall generation scenario further, we may find that 
peaking shortage is met by hydro generation. Ratio of 
thermal and hydro generations, as against the ideal ratio 
of 40 per cent hydro generation and 60 per cent thermal 
generation. Today we have only 25 per cent hydro 
generation and 75 per cent thermal generation, nuclear 
generation being very marginal. Out of about 1,30,000 
MW of hydro potential, we have been able to exploit 
only 14 per cent. We are still beset with high transmission 
and distribution losses which are well above the world 
average. We are running losses at about 21-23 per cent, 
although efforts at improving the electricity scenario 
over the last seven to eight years have resulted In 
improved plant load factor from 55 per cent to about 65 
per cent. 

We have had growth in electricity generation on a 
regular basis. But a lot more needs to be done. We all 
know that electricity has three main aspects, namely, 
generation, transmission and distribution. The reforms, 
which were carried from 1991 onwards focussed mainly 
on generation aspect of the electricity scenario. Because 
of inadequacy of State funding, the entry of private sector 
was sought. The electriCity loss were amended. We send 
delegations all over the world inviting private participation 
in our power sector. Some people did venture to come 
In. We gave them special facilities. We call them fast 
track projects. 

The experience of these fast track projects over the 
last seven years has beell very dismal. Firstly, we 
focussed on generation and neglected the other important 
aspects, that is, the transmission and the distribution 
aspect. Even in generation, the situation is pathetic. In 
the Eighth Plan, against a target of over 30,000 MW, we 
could achieve only 16,400 MW. Against an expectation 
of the private sector participation to the extent of 2,800 
MW, we could get only 1,400 MW. The private sector is 
not rushing headlong to invest in this country unlike what 
my friends in the Left or the Swadeshi Jagran Manch 
might think. The investment will go only where there IS 
a reasonable return. Therefore. having neglected the 
important transmission and distribution sectors, there have 

been serious distortions. In the present set-up of electricity 
availability there are frequent outages. The frequency and 
voltages are off the standard resulting in equipment, 
burning out. Timely power Is not being given to 
Industrialists and agricu~riats. A major ditItortion haa corne 
in. Just now, the Minister informed us that there is an 
availability of surplus power and availability of generating 
capacity In certain parts of the country. But we are not 
able to evacuate that power because of lack of adequate 
bulk transmission facilities. Therefore, major Initiatives are 
needed. 

Even the last Govemment, In their Common Minimum 
Action Plan for Power set out certain priorlttas. One of 
the priorities of that document was that transmission sector 
would be considered as an independent activity and then, 
we would see that private investment comes In 
transmission. 

The Ninth Plan also looked at the overall energy 
scenario, energy being a very important sector of the 
infrastructure. They laid emphasis on completing the 
incomplete projects, improving the plant load factor, 
reducing the transmission and distribution 10ss8l, reforms 
in electricity laws, institutional reforms and also sought to 
improve the hydel and thermal mix. 

An important focus was also on creation of high 
capacity inter-regional transmission lines. The Important 
objective of the Ninth Plan was to shift the emphaals 
from regional and State level grid control to national 
integrated grid operation. Of course, the laws were sought 
to be made for simplifying Investment through private 
sector-both indigenous and foreign. And captive power 
generation was also to b~ encouraged. All these were 
good objectives. But unfortunately, the Ninth Plan 
document is In doldrums. I think, the BJP is now again 
looking at It and wants to review and reform It. I am 
afraid, it may not S88 the light of day. 

The Working Group of the Planning Commission 
wants to add a capacity-there is a requirement of 57,000 
MW in the next five year-of about 40,000 MW Is 
planned. This 40,000 MW of additional capacity would 
require an Investment of something like Rs. 1,60,000 
crore at an average cost of rupees four crore per MW. 

According to the Rajadhakshya Committee, about 
which the hon. Minilter has referred to, the Ideal 
investment mix is, for every rupee that you spend for 
generation, a rup&!' should be spent for transmission and 
distribution In equal proportion. But unfortunately, right 
from the Fourth Plan-we need not go beyond that-the 
investment In transmission and distribution which has 47 
per cent of the total investment in the Fourth Plan, has 
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been coming down steadily for the FIfth Plan onwards. In 
the Fifth Plan, it was 39 per cent. In the Sixth, Seventh 
and Eighth Plans, it has been steady at about 33 per 
cent. A great distortion has set in. 

Now, availability of funds have been the main 
problem. Given the Tariff Policy and the way In which 
our State Electricity Boards are functioning, there is no 
chance of any intemal resource generation. The net rate 
of return the SEBs is estimated to be a negative 18 per 
cent. If we want to have a zero per cent rate of retum, 
then we will have to increase the average tariff by 38 
paise. We know the pOlitical will for Increasing the power 
tariff. II we want go get a rate of return of three per 
cent, then the average rate per unit would have to be 
increased by 43 paise. The Electricity Law amendments 
about the Regulatory Commission, which this House 
passed recently, is a step in this direction. But I do not 
think that this Govemment has been able to generate 
the political will across the Party lines, the entire polity, 
to agree to a reasonable tariff policy. I think, the 
Government must continue to take the initiative so that 
the tariffs are not distorted. 

Sir, only 40 per cent of the energy that is produced 
earns revenue. The rest 60 per cent of ttle energy goes 
either as uncalled for losses or commercial l08Ses, which 
are nothing but euphemism for theft, or as unmetered 
supply to various sectors. The high T&D losses, the 
technical losses are because of inadequate transmission 
and distribution network. Therefore, upgrading transmission 
and distribution network to achieve optimum Plant Load 
Factor has to be the top priority keeping the overall power 
scenario in this country in view. 

15.38 hrs. 

(MR. SPEAKER in the Chai" 

The formation of the POWERGRID in the year 1989 
was major step in this direction. Now, what is the 
investment that is required in the Ninth Plan? Some 
documents say that an investment of Rs. 56,000 crore is 
required. Now, if they talk of generating a capacity of 
40,000 MW and also of an investment of rupees four 
crore per MW, meaning thereby an investment of Rs. 
1,60,000 crore in the generating sector, then they have 
to be spending a similar amount in transmission and 
distribution by their own argument. So, the need is 
anything between Rs. 56,000 crore, as per documents, 
and about Rs. 1,22,000 crore according the former Chief 
of the POWERGRID has talked about. So, the need is 
enormous. The POWERGRID alone and the SEBs 
together can only invest something like Rs. 20,000 crore 
through their internal resource generation. The rest has 
to come from the private sources. 

Sir, the present provisions of the electricity laws, the 
two laws that we have the Indian Electricity Act of 1910 
which deals with the rights of the licensees and the 
Electricity Supply Act 01 1984 which defines the role of 
the Central Electricity Authority and the State Electricity 
Boards, as amended from time to time, does not provide 
for transmission to be an exclusive and a separate entity 
as against generation and distribution which could an 
exclusive entity. 

In the Act, for transmission, there are no provisions 
for a Independent organisation. Therefore, as the present 
law provides, transmission lines can only be provided 
alongwith generation by a generating company or smallel 
low voltage sub-transmission lines can be provided 
alongwith distribution by a licensee of a distribution 
system. 

This Bill seeks to define transmission as a separate 
activity and permits private sector participation exclusively 
in the field 01 transmiSsion as a licensee. The Govemment 
had set up an Expert Group under the Chairmanship of 
Shri Shankerguruswamy. The Group submitted its Report 
last year and it has the guidelines for private investment 
in transmission and distribution. This Bill has by and large 
(;ome out of the recommendatiol\8 of that Expert Group. 
Therefore, focusing on the Bill and focusing on the 
transmission aspect of the power scenario, we have about 
1,10,000 circuit Km. worth of extra high voltage, that is 
400 KV and 220 KV of AlC transmission lines and about 
1700 circuit Km. of high voltage DIC transmission lines 
of 500 KV. There are plans to go to the next higher 
level because losses would be much less. The next higher 
level is 765 KV AlC. I do not Know when the project is 
going to start. Sooner we go to the higher level better it 
is. I know money Is required for that. 

Coming to the specific aspect of the Bill. It Is a well-
accepted fact and the Shanker Guruswamy Report 
highlights it, that transmission is a natural monopoly and 
it should remain a State monopoly. Transmission activity 
should not be handed over to a private sector 
organisation. Therefore, what is being sought is that will 
have a Central level Transmission Utility and a State 
level Transmission Utility. The Act provides for the creation 
of these utilities. Both the Elect~clty Acts have sought to 
be modified. These utilities would then licence Independent 
power transmission companies (IPTC) which will work 
under the Regional Load Despatch Centre and the State 
Load Despatch Centre. They will not be responsible for 
operation of the grid, therefore, they are not responsible 
for the grid parameters. They would only offer the 
infrastructure which they would engineer, design, construct 
and maintain. They will operate it under the directions of 
the Load Despatch Centres. 
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Coming to Clause 3 of the Bill which seeks to amend 
Section 27(b), I have some worries. The State 
Transmission Utility can be SEBs or the State 
Government. First of all, it is accepted that the 
transmission utilities will be the State Government's 
monopoly. It is said in the amendment of Section 27(b) 
that the State Transmission Utility can be a State 
Electricity Board and in the same breath It is also said 
or a successor ·organisation". Now, the Govemment is 
planning to privatize the State Electricity Boards.· In Orissa, 
the State Electricity Board is privatized. In Haryana, there 
is some initiative in this regard. Therefore, are you 
contemplating a privatized State. Electricity Board to 
become the State Transmission Utility? If it is so, you 
are going against the concept of transmission being a 
State monopoly. I would like to seek this clarification. 
Otherwise you will have to remove from Section 27 (b), 
sub-clause 1, reference to State Electricity Boards or 
mention that 'State Electricity Board as long as it is 
Govemment-owned'. I am afraid, wht.n you say a 
'successor' organisation, it need not be a Govemment 
organisaiton. 

Where the State network of transmission is already 
in existence, does the Act permit that network could be 
sold to an Independent Power Transmission Company 
(IPTC) or will the IPTC necessarily have to create a new 
infrastructure? Is leasing of existing infrastructure to the 
IPTC is permitted? 

'The third point I would like a clarification on is, if 
IPTC are not responsible for maintaining grid parameters 
like voltage and frequency and if those parameters are 
not met because of may be non-availability of a perfect 
working grid, ~ow are the disputes ongoing to be settled? 
What is the dispute settlement mechanism? WUI the 
Central Transmission Authority or thfl Central Regulatory 
Commission settle disputes? We do not know. The Bill 
does not clearly talk about it. 

The next aspect of the Bill is this. How is private 
sector participation going to be decided? The Committee 
very clearly states that a negotiate route Is not preferred. 
The Committee has said that the State Commission or 
the Central Transmission Utility should design the grid, 
the network and the speCifications, draw bid documents 
and finally should go for open competitive bidding and 
not for negotiated route as we had gone for in the case 
of the fast track projects. The Minister has not spelt out 
whether giving entry to private sector will be only through 
an open competitive bidding process or not. That needs 
to be clarified. Otherwise, tomorrow he could go beck to 
the negotiated route and we know as happened to the 
now famous Enron project in my State. 

SHRI MURLi DEORA (Mumbai South) : Is it famous 
or notorious? 

SHRI PRITHVIRAJ D. CHAVAN : The project Itself 
is not notorious because we need that power. The 
negotiations, both by the Govemment which started the 
project and the Govemment that look over from the 
previous Govemment, and the entire negotiating proceas 
was totally opaque. We have apprehensions that the 
power which would flow from Enron will be very 
expensive. 

We do not want to go for an opaque negotiation 
roule but we wanl to go for Iransparent competitive 
bidding route. 

My next point is, the Minister has stated that the 
State and Central Transmission Utilities will be working 
transparently. But, will there be public hearings? Tariffs 
will, of course, come out of public tenders. Supposing 
you want to modify, supposing somebody complains te 
either the Central Transmission Utility, will an open public 
hearing be held? There Is no such provision In the BII. 
I was member of the Standing Committee on Energy In 
the last Lok Sabha which went Ihrough this Bill. I think 
this issue had also come up that whenever Tariffs are 
being fixed, whenever contracts have been aWarded, 
whenever a private transmission operator Is to be 
selected, il should go through a public hearing. I think 
the Bill does not clearly menlion that is should be done. 

I have a little worry about Section 27(c), sub-clause 
5 and Section 27(d), Sub-clause 5. I think, thia is in 
clause 3. Why are eX9mptions being granted? The 
Minister says that under certain very special 
circumstances, it need nol be necessary to take lieencaa. 
Why ia this clause there? I do not know what are the 
intentions behind this. this clauee worrias me becaIse it 
Is an escape route. Tomorrow, Without going through the 
process of obtaining a proper licence, a Slate or boI!I 
the State and the Central Govemments can permit 
somebody to transmit power without obtaining a licence. 

I do not understand why this exemption route is kept 
there. 

The new amendment to Section 27(6) ia regarding 
the role of Parliament. It says that any new notification 
or any new contract has to be presented before the two 
Houses of Parliament and the State Legislature within a 
certain time. It is a good suggestion. Do you need 
ratification from Parliament within a certain time-frame? " 
that is the purpose, then I think, perhaps, the way 
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Parliament is functioning now, it may not·be able to ratify 
with .a given period of 30 days. I do not know the 
intension. Of course, going to Parliament Is good. You 
must keep the two Houses of Partlament Informed about 
what is going to happen. 

The proposed law does not indicate the time for 
which the Hcence will be granted. In the first case, it 
shall be 20 or 30 years with an option of review it for 
a certain period of time. I think, initially, this should have 
been included in the law. It should not to be left to the 
rule-making or delegated legislation because we are 
treading into a new area. As Shankarguruswamy Report 
has indicated, there is no adequate experience in 
independent transmission companies anywhere. Here, we 
do not have at all. But even intematlonally, there is no 
adequate experience in the independent power 
transmission companies. We should tread very carefully, 
otherwise we could be taken for a ride. 

Regarding the draft agreements, I know and the 
Mlniste.r knows, how long it took to get into the Power 
Purchasing Agreements in the case of IPPs and now 
you have got, what you call, the Transmission 
Agreements. We would like to know, whether any work 
has been done on the Draft Model Transmission 
Agreement.. I do not think that anything has been 
mentioned here There is a chapter in the Report where 
it talks about the Transmission Agreements. But this Is 
an area which one has to go through very carefully . .., 

What are you going to do about land acquisition or 
what "'e you going to do about forest clearances? 
Because when you are going to set up Inter· State and 
Intra-State Transmission lines, and a private company is 
going to come and set up a line, say from Bihar to 
Orissa or say in the Chicken's neck or connecting 
Maharashtra and Kamataka, you have the problem of 
land acquisition. If towers have to be set up at particular 
clltances, about half an acre of land !s required for each 
tower. You know the land acquisition procedures. Unless 
forest clearance and other procedures are Simplified and 
there is a fresh look at these laws, I think, many foreign 
transmission companies which otherwise are willing to 
invest in this area, will be discouraged. 

Finally, it is a welcome legislation, but the experiltnce 
of privatising generation has not been very good. Even 
our Fast Track projects took years and years before the 
first unit of electricity starts flowing. Perhaps, this year 
we might see some energy flowing out of the private 
generating projects. If you are going the same way as in 
the transm.sion proj6CIs, the purpose will be defeated. 
Transmission lines need all the investments that we can 
get so that the distortion which has been there for a 
long time can be corrected. 

With these words, I support the 8i11 with the worries 
and objections that I have underlined. The hon. Minister 
In his reply, I am sure, wHI cianfy some of the doubts 
that we have raised. 

I conclude by saying that we have a very dynamic: 
Minister-In charge. He has rightly been trained politically. 
But I am afraid, whether he will be allowed to work In 
thle present scenario, where Govemment does not seem 
to be working. Let us, at last, get some legislations 
through before the Govemment which is already tottering 
finally collapses. Thank you. 

SHRI V. DHANANJAYA KUMAR (Mangelaore) : Mr. 
Speaker Sir, I stand In support of the BiU. 

The Bill seeks to amend certain provisions of the 
Indian Electricity Act, 1910 and the Electricity Supply Act 
of 1948 to empower the Central Govemment or the 
Central Electricity Regulatory Commission to have effective 
transmission of power, either inter·State; or the State 
Government or the State ElectriCity Regulatory 
Commission to have Intra·State transmission. 

Sir, for the first time, the Govemment wants to 
consider transmission of power as a distinct activity. In 
fact, generation, transmission and supply or distribution 
are three different and distinctive activities. As soon as 
we put on a switch and the light starts glowing or a 
motor starts running at a distant place, the power which 
is generated at another comer will have to travel 
thousands and thousands of kilometres. 

We know the situation of power that is energy, jn 
his country. Very often, it is being quoted as 'miserable'. 
It Is estimated that there is a shortage of 11 per cent of 
power on the whole in the country and the shortage 
during peak hours is about 18 per cent. It is alarming to 
note that the average loss in transmission and distribution 
at the national level is estimated at 16 to 22 per cent. 
Had proper attention been given to improve the 
transmission system and also the distribution aystam, 
probably there would not have been a shortage in power 
supply. The system will have to be improved. 

Recently, we have passed the Central Electrtclty 
Regulatory Authority Act. We must empower that Authority 
to effectively participate in improving the power IUPPIy 
pOSition. As I have already submitted, generation of power 
is one thing and before it is put to actual use, it will 
have to be transmitted 'either in bulk or in amall quantities 
from one place to another place. It also Involves 
transmission of high tension power from one place to the 
other place. 
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It is said very often, the loss in transmission is caused 
because of conversion from high tension to low tension. 
After ~II, we will have to convet1 thl' power from high 
1enslon to low tension before it is actually put to use. 
The only solution for this is to improve the transmisaion 
system. 

We have a very old system of transmission. The 
. hon. Minister was mentioning a while ago that we have 
constructed thousands of kilometres of circuit. We have 
transmission towers. We have transmission lines. 

16.00 hr •• 

We have also the transformers to store energy. Then. 
we have to improve the supply from a particular point to 
another point. Unless the whole system is improved, the 
power which is generated at an enormous cost, cannot 
be put to proper use. Very often, the inefficiency of the 
transmission system has been the subject of discussion 
in this House also. Whenever a question is raised, the 
Minister would stand up and give a reply saying that 
though power is available yet we are not effectively able 
to transmit it. Just a while ago, the Minister was making 
a mention about that. We have about 2000 MW of more 
power in the Eastern sector while there is shortage in 
the South, but we are not effectively able to transmit that 
power to the Southern sector. 

We have the concept of grid. We have the national 
grid system. We have the regional grids. But still, we are 
finding it very dillicult to properly transmit the power from 
one point to the other effectively and that will add to the 
cost of the power at the point of the consumer. When it 
is being utilised by the consumer, he will be burdened 
with more cost. In this Bill, the Government intends to 
entrust the rights of transmission to a Central Transmission 
utility. In the States, for intra-State transmission, the State 
Transmission Utilities are to be set up. They are also 
empowered to fix the tariff lor transmission. 

As rightly pointed out by my lriend. Shri Prithviraj D. 
Chavan, there is a doubt regarding the authority being 
coni erred on these transmission utilities in the matter 01 
lixation 01 fee lor transmission. Fixation 01 licensing lee 
is one thing but the charges that are being levied, or, 
are being collected lor actual transmission of the power, 
is another thing. Care will have to be taken while lixing 
the tarill. As rightly pointed out, it should be transparent. 
There should be a proper discussion or deliberation before 
fixing the tariff. Otherwise, again, I am alraid that will 
add to the cost, and that Will impose a heavy burden on 
the consumer. 

So lar as the improvement of the transmission system 
is concerned, the materials which are already used for 
construction of the towers and for the transmission lines 

have become very old. Maintenance is not properly done. 
As rightly pointed out, for the proper maintenance of the 
system, we require a lot of money. On the one side, we 
require inv8ltment for generallon 01 power and on the 
other side, we require a lot 01 funds for the improvement 
01 the transmission system. Over a period of time, there 
has been a step-motherly treatment, rather, the 
transmission sector has been neglected, In lact. 
suggestions were made that equal investments would have 
to be made lor generation, transmission as well as 
distribution. Since the transmission and distribution sector 
have been neglected, today, we are running up with a 
shortage of power. 

The Minister will have to clarify how by authorising 
this central transmitting utility or the State transmission 
utilities, how they propose to augment the resources which 
can be re-invested in improving the transmission system; 
except that there is a mention about granting the licence 
by the collecting a prescribed feo here is no other 
provision which entaila augmentation of resources of re-
investment in this sector. Then it will also have to be 
ensured that the resources mobilised by granting licences 
for transmission and by leaving the operation for 
transmission the entire resources will have to be re-
invested for the improvement and upkeep 01 the 
transmission system. 

And today as we see, like the example we have In 
my State, Karnataka, we have two different bodies, one 
for generating the power, that is, the Kamataka P,ower 
Corporatfon, then the State Electricity Board· for 
transmission and distribution. It is seen that the generating 
company is always making prollts, but not to the tune to 
which it ought to have made, because the other entity. 
that is. the Electricity Board which involves transmission 
and distribution has to give a lot of money to the 
generating company. Why does this problem come? Why 
can the transmission and distribution not be properly 
compensated, why can resources not be mobilised by 
ensuring a proper transmission distribution of the system? 
We will have to improve the transmission system, no 
doubt, .because everybody would like to have quality 
power supply at the point of payment. 

So, proper attention will have to be paid to the 
transmission system as well as the distribution points. 
We hope that with the authority being conferred with 
various Government agencies and with the proposed 
participation, of course in a limited way, the situatton 
may improve. My friends from the Left may have 
reservations for the participation of the private sector in 
the transmission and distribution of power, but we know 
it very well-Shri Basudeb Acharia also knows-that in 
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Mumbai we do not have a shortage of power because 
the generation as well as transmission Is entirely in the 
hands of a private company. Even in Calcutta for that 
matter it is so. So, we cannot entirely put the blame on 
private parties and private participation will help in 
augmenting the generation as well as maintaining a proper 
supply of quality power. 

Care will have to be taken to see that the 
consumer is not exploited and they live up to the 
expectation. Wherever we have seen it, after all the 
private parties are also citizens of this country and 
they will have to participate along with the Government 
in the building up of the infrastructure of the nation. It 
is after all a nation building activity. From Generating 
sources we can get money for investment in the 
infrastructure sector. We will have to invite and tap 
that source and we will have to allow them to come 
and participate in building up the infrastructure, the 
basic infrastructure of the nation. 

So, I hope, with the passing of this Bill, the 
Government will be fully empowered to set up proper 
transmission system in the entire country and power can 
be transmitted from one corner to the other comer of the 
country ellectively and the losses which are found in the 
transmission as well as in the distribution system are 
minimised to the lowest and quality power is supplied to 
the consumers. 

With these few words, I, once again, support the 
Bill. I thank you for the opportunity given. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : Sir,' 
I oppose the Bill. I oppose it on the simple reason that 
this is an attempt to privatise the entire electricity supply 
of the nation. 

The first attempt was made when the Electricity 
Regulation Act was passed. At that time, we had pointed 
out that that was an attempt to privatise this sector. The 
hon. Minister was pleased to deny our allegation. He 
said that it will not be an encroachment on the powers 
of the State. Subsequently, he brought in one or two 
amendments to the Bill which he had moved first and 
those amendments made it optional. The States may 
follow the Electricity Regulations Act or may not follow 
the same. So, it was made purely an optional matter as 
far as States were concerned and that too was done 
after much critiCIsm from this side. The hon. Minister's 
attempt was to make it compulsory on all States. But I 
am sorry to point out that only after intervention by this 
side that he brought in two amendments to make it 
optional. 

Now, this is in continuation of the Electricity 
Regulation Act. The Bill which he had brought and passed 

as Electricity Regulation Act of 1998. But what prompted 
the hon. Minister to bring In such a legislation? After au, 
we have the Indian Electricity Act of 1910, which was 
subsequently modified and we have another Electricity 
(Supply) Act of 1948. These two acts were there and 
they were functioning In the nation without much difficulty. 
Moreover, It is admitted that our production of power has 
Increased every time, as per the provlaions of the Five 
Year Plans. I do not want to go into the details of Ihoae 
matters. 

We are in the Ninth Plan but even now we are 
deficit in the matter of power supply. In my State also 
everyday there is power cut for half-an-hour Irrespective 
of the fact whether there Is a rain or not. That Is the 
situation. So, everywhere there Is power shortage. In spite 
of the fact that we made serious attempts to increase 
the generation of power, we have not been able to 
succeed in this mater. That may be due to many reasons. 
the reason is that power infrastructure was far below the 
standard. The hon. Minister would also admit that power 
sector infrastructure Is very much below the standard and 
hence it results in huge transmission loss. Every year we 
have been losing crores of rupees by way of transmission 
loss which we could not prevent. This could have been 
prevented provided our infrastructure was strongly built 
up. But that we could not dQ. Moreover, most of the 
State Electricity Boards were mismanaged. That we all 
know. They were mismanaged due to various reasons, 
such as, occasional interference by State Govemments, 
occasional interference by political parties, If I may put it, 
and so on. There are interferences which did not give a 
free hand to the State Electricity Boards to function in a 
proper way. That we all do admit, But that will not be a 
reasons for privatisation. This Is a clear case of 
privatisation, that is very much admitted, Like our national 
agenda where there is a hiding programme, here also 
we have a hidden programme of privatlsing the entire 
electricity system. That is very definite. Why it Is definite 
is because the Central Transmission Utility is a authority 
which will come into effect after this Bill is passed. There 
is no doubt about it. It also provides for State 
Commissions and State Transmission Utilities as well. 
There Is a provisions that the licensee can be a private 
individual. There is no bar on that, The State Electricity 
Board need not be the State Utility Commisaion. It need 
not be the Commission for State Utility, It can be private 
individual. That is self-evident from the provisions of this 
Bill which my learned friend has Introduced before this 
House. 

In the definition clause, it Is mentioned that 'State 
Transmission Utility" means the Utility notified by the 
State Government under sub-section (1) of section 278. 
Similarly, 'transmission license' means a licence granted 
under Part IIA to transmit energy. There is a clear 
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provision that the licensee shall be a person who can be 
a private individual. It need not be the State Electricity 
Board. So, the real attempt would be to hand over the 
entire KSEB or Karnataka State Electricity Board-rny 
learned friend is not here-to a private individual. 
Moreover, I have a report which I got from my leamed 
friend. The title is 'Framework to Facilitate Private 
Investment in transmi~ion Projects'. There also what they 
are educating is that there should not be a joint venture 
because it will not lead to anywhere else. The joint 
venture will not be proper. Either the private agency 
should take up the transmission or the State agency 
should take up the transmission. There cannot be any 
scope for joint venture. That is what the report says. If 
that be the caso, it is definite that the State agency will 
be eliminated from the picture and private agency will be 
instituted in its place. 

This is an attempt tb do that. The hon. Minister may 
deny my allegations, but the fact remains undisputed that 
once this Act comes into force and those States which 
incorporate the provisions of this statute will definitely 
have to obey the directions given by the Central 
Transmission Utility. That authority will be issuing 
directions in every way. So, the entire position is that it 
is a clear attempt on the part 01 the Minister to bring in 
privatisation in electricity or power sector which I cannot 
agree to because by doing this, thousands 01 workers, 
employees, engineers and all technical hands are left at 
the mercy of some private finns. PeOlJie who have earned 
credence from universities abroad are working under the 
Electricity Boards. All these engineers and technical men 
who are working in the State Electricity Boards will be 
forced to work under a private individual who can 
terminate their services at his whims and fancies, without 
any difficulty. That is the position. That will create a 
situation in which exploitation by private individuals will 
be the order of the day. 

We have our own experience that the private 
distribution system or the private transmission system will 
not do any good. ElectriCity, as you know, is a service 
sector. Of course, I do agree that it is an industry, but 
there must be a community service so far as electricity 
is concemed. We will have to bear some losses lor 
providing electricity to the fanners. We are giving them 
power connection at a very high rate. The agriculturists 
are getting connections at a very high rate and they will 
be forced to be exploited by the agency or by the licence 
who is to be appointed under the provisions of this 
Electricity Laws (Amendment) Bill . ... {lnterruptions) 

He is not listening because he is sure that he can 
get it passed without listening to what we say. We are 
all proposing certain things. He must, at least, show the 
courtesy of listening to what we say. 

SHRI P.R. KUMARAMANGALAM : Mr. Speaker, Sir, 
his voice without the headphone, overrlda everything IIOd 
with the headphone It will definitely override. 

SHRI VARKALA RADHAKRISHNAN : Sir, he Ie not 
Interested In any Parliamentary discuulon. If this Ie his 
attitude, wha c an we do? 

SHRI P.M. KUMARAMANGALAM : Mr. Speaker, Sir, 
want to E ssure him that without the headphone his 

voice will override everything. He has got a clarion call 
and with the headphone I cannot think lIOything else. So, 
I can assure that I am listening to him. 

SHRI VARKALA RADHAKRISHNAN : Sir, he knows 
why I am submitting these things because his father had 
a tradition, though he may not claim to be a traditional 
fellow. His father and his farther's farther had a tradition. 
But his tradition may be otherwise; maybe opportunism 
or otherwise, I do not know. But I know his father said 
his farther's father in Madras . ... (Interruptions) I am sorry, 
it is Chennai now. There is a passion for the word that 
we should use onty Mumbal for Bombay. If we say 
Bombay in Mumbai we will be put to difficulties and It 
we say Madras in Chennai, we will be put to difficulties. 
Shri Bal Thackeray will not meet a person if he is saying 
Mumbel as Bombay. That is my own experience. He will 
not talk to that person who uses the word Bombay. He 
is very particular that the word Mumbal must be used. 

DR. T. SUBBARAMI REDDY (Visakhapatnam) : What 
about Kerala? 

SHRI VARKALA RADHAKRISHNAN : In Kerala there 
is no such thing. But I will point out one Instance about 
Kerala. Our Capital is Trivandrum. That was the word 
used by the Englishmen. But Thiruvananthapuram is the 
official word now. 

MR. SPEAKER : Shri RadhakrishnllO, what about 
the Electricity Bill? 

SHRI VARKALA RADHAKRISHNAN Sir, I am 
coming back to the Bill. 

I would like to invite Ihe attention of the Minister to 
the salient features 01 the Committee of Expert. 
constituted to suggest guidelines regarding private 
investment In transmission projects. What are the 
recommendations of that Committee? One of the 
recommendations of that Committee says: 

"The above main transmission agencies should 
continue under Govemment ownerahip.· 

The Expert Committee was headed by Shri D. 
Sankaraguruswamy. He was asked to prepare a report 
and submit showing that facta leading to prlvatisation. 
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But what he actually recommended was that in the matter 
of . power transmission. I! at all any agency should be 
allowed, the above main transmission agencies should 
continue under Govemment ownership. Does the Minister 
agree with that recommendation? The present legislation 
will not lead to such a situation. He is surrendering or 
submitting the entire process to a private agency. That is 
seH-evident. 

The next recommendation of the Expert Committee 
says: 

"The above main transmission agencies have to 
decide as to which part of the new transmission 
augmentation within their responsibility they would 
like to entrust to private sector." 

They have said that the decision-making authority 
should remain with the State Electricity Boards. Another 
recommendation says: 

"Even in the case of transmission system to be 
entrusted to private company, the SEBI 
POWERGRID should continue to responsible fOI 
preparation of FeaSibility Report/Detalled Project 
Report and obtaining necessary clearances, the 
procedure for which should continue to be generally 
as followed at present." 

So, he has recommended that the present system 
should continue without any hindrance. But I would say 
that the Minister's Bill, when it is passed and implemented, 
will definitely change the entire system. I am very sure 
about it, because the Bill Is framed in such a way as to 
give the entire transmission to private agencies. 

The Expert Committee further says: 

"The main transmission agency should then issue 
a specific-ation and obtain offers from private 
companies lor taking up the construction 01 new 
transmission facilities on ownership basis." 

The Expert Committee was very particular that entire 
ownership should be with the State Govemment or with 
the Central Govemment, as the case may be. That is 
the recommendation of he Expert Committee. I am sorry 
to. submit that the hon. Minister bringing out a legislation 
which will not lead us to the recommendations 01 the 
Expert Committee and after all.-I am not convinced-he 
is not in a position to explain as to why ttlis legislation 
is necessary. We have sufficient legal safeguards. Our 
position is sale. The 1910 Act is sufficient. The Electricity 
Supply Act is sufficient. But he has brought forward 
another legislation. Now, to complement that legislation 
he is bringing this Bin and this will lead to 'complete 
privatisation. That is why, I oppose this move. 

The next that I would liks to make Is about the tariff. 
Who will determine the power tariffs? It the Government 
or this agency? He must tell UI as to who is the 
determining authority. AIJ per the provisiOns of this Bill, It 
is the agency or the licencee who Is reeponelble for fixing 
.up the tariff. Suppose the matter is taken to a court of 
law, then the court will decide. " this Bin Is passed In 
terms of the provisiOns now contained, I am sure that 
they will succeed in establishing that the tariff can be 
determined and ~d by the agency or by the licencee 
who Is appointed under the provisions of this statute. 
can he deny that? Otherwise, there must be sufficient 
safeguards in the Bill. 

Sir, he may say that he would refer to the provfslona 
in the Electricity Supply Act and also to the 1910 Act. 
But he has amended all those sections. In the matter of 
transmission he is making very drastic changes. If you 
enunciate drastic changes, 'there must be sufficient 
safeguards in determining the tariff. There Is a very 
burning issue in Tamil Nadu about concessions to 
agriculturists and farmers. The State Govemment is giving 
them power at a very concessional rate. This will not 
continue if this Bill comes into operation. Shri Muthiah, I 
may tell you that after the enactment of Electricity Laws 
(Amendment) Bill, It will not be possible for Tamil Nadu 
to supply power at conce88ional rates. 

MR. SPEAKER: Shri Radhakrishnan, please conclude 
because you have already taken 20 minutes. Your party 
is allotted 30 minutes and there is another epeaker also 
lrom you party. 

SHRI VARKALA RADHAKRISHNAN Sir, Section 
·27B says: 

"( 1) The State Government shall, by notification in 
the Official Gazette, specify the State Electricity Board 
or any Government company. as the State 
Transmisaion Utility. 

(2) The functions 01 the State Tranamisaion UtIlity 
shall be to-

(a) undertake transmission of energy through 
Intra-State transmission system; 

(b) discharge all functions of planning and 
coordination relating to intra-State transmission system 
with-

(i) Central Transmission Utility; 

(ii) State Govemm,nts; 

(Iii) generating companies; 
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(iv) Regional Electricity Boards; 

(v) Authority; 

(vi) licensees; 

(viii) transmission licensees; 

Now, the transmission licensees are there In the 
picture. The transmission licensees will not be the State 
Electricity Board. It will be or can be a private agency 
because the option is there. The State Transmission UtIlity 
shall exercise supervision and control over the intra-State 
transmission system. 

Now, what about the exemption that is granted? The 
Central Commission has the power to grant exemption to 
a licensee. Why should it be there? What purpose will 
be served if you allow to continue this provision in the 
Bill? Now, Section 27C(1) says: 

"Until the Central Commission is established, the 
Central Government and thereafter the Central 
Commission may, subject to the provisions' of sub-
section (4), grant a transmission license to any 
person." 

Therefore, thai provision is there. That is why, I hold 
the view that it is a clear-cut case of privatisation. 

Sir, before I conclude, I may point out that in our 
State as well as throughout the nation the buming issue 
i~ power production and power supply. I do concede 
this. Especially in these matters, we should not strictly 
follow a policy of commercialisation. Of course, 
commercialisation is there, but the policy must have 
'service' as its motto. The farmers should be given all 
possible concessions in the matter of their profesaion. As 
you know, more than 60 per cent population belong to 
agricultural sector. So far, we were not giving them proper 
consideration, proper power supply and proper welghtage 
also. 

So, whenever any new legislation is brought in, the 
primary question to be discussed is as to how far we 
can help the farmers. Now-a-days, commercialisation is 
the order of the day and, that is why, we are speaking 
about multinationals and llberallsation. When we speak 
about these aspects, I would submit that we always forget 
one aspect and that is the 'service moto' behind all these 
action~. We should help the farmers and there should 
not be any attempt to destablise the "lachlnery that is 
giving concessions to the farmers, and that must be 
continued. 

Moreover, another. hlctor which I woula like to 
emphasise is about the household connections. A majority 

of the population is far below the poverty line. A power 
connection is not a pleasure or a rich man's convenience, 
but it Is being used by almost all sections. Just we take 
our food, we should have power connections in our 
houses. That is why, we mtat give maximum cancesaiona 
to the household consumers. They must be given the 
maximum concessions when we give eHeet to this 
legislation. If we can do some Justice to these people, 
then, definitely, we can be proud that we are doing • 
service by producing the electricity 

With these words, I oppose this Bin. 

[T/'IJIIsllltionJ 

SHRI PRABHU DAYAL KATHERIA (Flrozabad).: 
Hon'ble Speaker, Sir, I support the Bill moved by the 
hon. Minister. 

First and foremost I would like to say that electrtclty 
Is the prime concem of ~uman life. There are many States 
in the country where supply of power for agriculture and 
industrial sector Is not adequate. The previous 
Govemment had also brought a Bill in this regard. I would 
like to thank this Govemment for bringing Ihls Bill In Lok 
Sabha so early. The hon. members have expressed their 
views on this Bill. A number of members have opposed 
it also but my friends from Ihe Congress have extended 
their support 10 this Bill. Electricity is an important subject. 
PI. Jawahar La! Nehru had once stated that had the 
supply of power been adequate, there would have been 
network of Industries allover the country. Today aimOlt 
26 lakh small scale Industries In tllia country are eIck 
due to Inadequate supply of power. Had the Industries 
been managed property It would have provided Jobe to 
all the educaled unemployed particularty in the small IICaIe 
sector. Those Industries are also lying sick due to erratic 
supply of power. If supply of power had been regular 
after independence then so many industries would not 
have gone sick. 

If you look at the agricultural sector you will find that 
most of the State do not get adequate supply of power. 
There are many villages in the country where there is no 
electricity at all. II Is all happening beeause of the 
discriminatory policy of the Govemment. On the one hand 
we find ample supply of electricity in the citiea like DelhI, 
Mumbal and Calcutta which are always bright lit and on 
the other hand our 65 percent population living in rural 
areas Is deprived of this basic facility even. If the supply 
of power had been good such a situation would not have 
arisen. 

If the distribution system had been proper there 
wouldn't have been shortage of power In the rural areas. 
Even today there Is no auppIy of power in those vllages 
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where peasants are engaged in cultivation. If there is 
power supply better irrigational facilities, can be provided 
to them. There Is no supply of electricity even for drinking 
water which is also a big problem for the agriculturists. 
Likewise the figures given by the Government. 
... (Interruptions) I am t'llking about Uttar Pradesh. APl!rt 
from Uttar Prl:ldesh, Rajasthan, M.P. and even Hindi 
spe.king areas have shortage of power supply. The 
situation there is quite miserable as well as deplorable. 
There is no proper distribution of power. I would like to 
give some figures regarding the position of electricily. I 
would like to tell you that the percentage of electricity of 
public sector has docreased from 21.8% in 1992·93 to 
20.9 per cent in 1994-95. If we compare these figures 
with the developed countries we will find that the above 
percentage is dismal. Mere statistics will not solve the 
problems. All such Bills which were brought in Lok Sabha 
have got to be monitored. Theft of electricily should be 
stopped. This country is losing crores of rupees due to 
the theft of electricity. Electricily meant for consumers is 
not being supplied to them. The Govemment bring a 
number of bills in this regard but leave it at the mercy 
the Slates after implementing it. Electricity worth crores 
of rupees is being pilfered in the States. I think every 
consumer will get electricity if this pilferage is checked. 
There win be enough electricity if they succeed in checking 
theft. All these points have been mentioned in 1994·95 
figures. It is stated that the total consumption of electricity 
Is around 800 MW but electricity worth 50 crores of 
rupees is being pilfered every year in the country. I feel 
there will be drastic improvement in distribution and 
transmiasion of electricity if they succeed in checking this 
theft I have already stated about the conditions prevailing 
in rural areas and industries. In support of this Bill I just 
want to say that steps be initiated to check the theft in 
order to provide electricity to the people. With these words 
I support the Bill. 

SHRI MOHAN SINGH (Oeoria) : Hon'ble Speaker, 
Sir, the Bill presented by the hon'ble Minister before the 
House seeks to amend certain provisions of the Electricity 
Act, 1910 and the Electricity Supply Act of 1948. All the 
Parties on the basis of their experience gained from being 
in power in the States now hold this view, that if the 
problem of power Is to be solved the role of private 
sector cannot be ignored and their participation alongwith 
the Government is equally important. Therefore, I am not 
going to oppose this Bill. While moving the Bill hon'ble 
minister has slated something which created some doubts 
in my mind and in order to clear those doubts and seek 
clarification, I wish to submit a few words. I have gone 
through the Bill. It is mentioned in C(1) that-

[English} 

"A transmission lieence granted under sub·Section 
(1) may authorise the transmission licensee to 
construct. maintain and operate any inter·State 

transmission system under the direction, control and 
supervision of the Central Transmission Utility. Every 
application under sub'section (1) shan be subject 
to such terms and conditions in such form 
accompanied by such fees as may be notified by 
the Central Government or by the Central 
Commission, as the case may be.· 

{Translation} 

After going through the entire Bill it appeared to me 
that the Govemment is going to give licence to the Private 
Sector for transmission only. But after listening to the 
views of hon'ble minister, I come to understand that the 
Government is also going to give authority for distribution 
of power. also to the Private Sector. If It is so, whether 
any Bill or law is proposed in this regard. ... (Interruptions) 
If the Hon'ble Minister wants to say something, I have 
no objection. 

[English} 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : I would like to clarify that this 
Bill deals with only transmission. With regard to 
distribution, the existing law permits the StLte 
Govemments to give licences for private distributors. It is 
the State Government which has the authority to give 
licences for distribution. 

{Translation} 

SHRI MOHAN SINGH: Hon'ble Speaker, Sir, that is 
why I got little confused and I wanted to know whether 
the hon. Minister, besides, this Bill is going to bring 
another Bill through which management of distribution 
nelwcrk will be given to the private sector. If this authority 
for distribution power is already there then he should do 
something to amend this Electricity laws. But as far my 
individual opinion is concemed I am against giving the 
distribution rights to the Private Sector. 

Hon'ble Speaker, It Is further statedo in Article 6 of 
this Bill that: 

[English] 

"Whoever, in contravention of the provisions of this 
Act or regulations of license conditions, engages in 
the business of transmission of energy shall be 
punishable with fine which may extend to three 
thousand rupees and in case of a continuing 
contravention, with a daily fine which may extend 
to three hundred rupees." 

{Translation] 

Hon'ble Members bave drawn the allention of the 
hon. Minister towards the problem of transmission which 
is a serious problem. The definition of transmission has 
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nD! yet been. s~ified. The Electricity Board and their 
officers conSider It as transmission loss whereas the 
complainants feel that theft of electricity has a lion's srlare 
in this transmission loss. If It is a part of theft of electricity 
then how will it be decided under this Act? If it is detected 
that th~r~ is theft of electricity on a large scale, during 
tra~smlsslon then a fine of Rs. 3000 will be imposed 
whICh I feel is quite inadequate. Therefore, this section 
of the Bill has got to be re-defined and the Govemment 
should clarify its stand in this regard. 

Hon'ble Speaker, Sir, it i" stated in sub-section 1(} 
of Article 11 of this Bill. 

[English} 

·Until the Central Commission is established, the 
Central Government and thereafter the Central 
Commission in the case of Regional Load Despatch 
Centre and until the State Commission is 
established, the State Govemment and thereafter 
the State Commission in the case of the State 
Load Despatr.h Centre of that State, may. by 
notification, specify the fees and char!Jes to be paid 
to the Regional Load Despatch Centres and the 
State Load Despatch Centres, as the case may 
be, for undertaking the local despatch functions 
entrusted by the Central Govemment or by the 
State Govemment, as the case may be." 

{Translation} 

What will be the norms for fixation of tariff? When a 
person from private sector enters transmiSSion sector he 
will also consider expenditure incurred at the point of 
generation and distribution. Will he undertake transmission 
of electricity without profit? It is, therefore, necessary to 
have a well-thought out view in order to solve this problem 
and also to frame a clear cut regulations under this act. 
This is my submission which got to be paid attention. 

Hon'ble Speaker, Sir, besides there are some other 
basic problems too which are related to the employees 
and officers working in the Power sector. Engineers of 
Electricity Board of U.P. are, on strike from today onwards 
and the Assitt. Engineers and Jonior Engineers are going 
on strike from tomorrow and day after tomorrow 
respectively, thereafter all the employees of the Board 
will go on strike. When the Govemment of India and the 
State Govemment has agreed to give a fresh look to 
transmission, generation and the distribution of power . It 
is also required that a fresh approach be adopted in 
respect of the terms and conditions of the employees 
working in the Power sector. Separate rules and 
regulations should be framed for their salaries, and other 
allowances because if their terms and conditions are not 
(jecided right now, then I think we will have to face a 

turbulent times ahead. There will be disputes between 
the workers and the management. If we will have such 
clashes in the power sector ti'en instead of solving 
problem of power we will be confr.lnted with a lot of new 
problems and difficuhies. 

The fourth point is related to the revenue collection 
which is a serious problem and almost daily we read 
about it in the newspapers. The High Court has issued 
a directive in this regard. The name of sitting and ex' 
members and leaders on which electricity bills amounting 
to rupees 2.50 lakhs to 3.00 lakhs are due have been 
published in the newspapers. This is the state of our 
leaders and the Members of Parliament. Same is the 
story of the big industrial houses, big capitalists, big 
commercial organisations who not only indulge in th"lt of 
electricity in connivance with Vidut Board but also tamper 
with the metre readings. 

They ignore the tariff on electricity due against them 
and try for a cut in it. The revenue collection is a big 
problem. If you are going in for privatisation of 
transmission then which agency will collect he revenue 
and how will you pay them? What about the Amount 
due against them? How will it be collected? The hon'ble 
Minister should think over it as it is a serious problem, 
because of this problem we have not been able to illv.tst 
the amount in power generation and power transmission 
which we should have actually done. The hon'ble 
members have cited the example of China, where power 
generation has gone up substantially. Indeed we are far 
behind China in power generation but Pakistan too is in 
a better position whom we take very lightly. There was 
a time when Pakistan was it a position to supply us 
power and we were ready to take it had we been able 
to have better relations with them. We are lagging behind 
Pakistan in Power generation, power transmission and 
power distribution. China is far ahead. 

I would urge upon the hon'ble Minister to bring a 
comprehensive bill in this regard taking into account all 
these points. That will be much better. I am not opposing 
the bill, I intend to support it. With these words, I 
conclude. 

SHRI PRABHU NATH SINGH (M.lharajganj) : 
Speaker, Sir, I rise to support this amendment bill moved 
by the hon. Minister. The whole country is facing the 
problem of power. Farmers, industries or organisation 
working for the cause of eradicating unemployment all 
are faCing this problem. Wherever we look, we find the 
power crisis. I do not say that efforts have not been 
made in this direction, but I would like to mention that 
now when we are celebrating the 50th anniversary of 
independence, the achievement in power sector has 
not reached the extent it should have been during these 
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50 years. In this connection a meeting was called on 
3.10.96 and 3.12.96 of Chief Ministers of States under 
the Chairmanship of the Prime Ministers. and in that 
meeting it was decided that it is not possible to supply 
power through public resources. Laws should be framed 
and permission' shoL:ld be granted for participation of 
private sector in the field of transmission and distribution 
of power. Hon'ble Minister has brought this bill in the 
same context in the House. Members of all parties are 
giving their suggestions in this regard and expressing 
their views. It is said that no State Electricity Board in 
the country gets profit, in generation of power. Why such 
a Situation arises? During 1996·97, 19 states as 
mentioned in the report, incurred losses. The loss was to 
the tune of 37 paise per unit and the total loss to 19 
states was of Rs. 7420 crores. On one hand the lOllS of 
37 paise per unit and on the other hand pilferage of 
power, these two aspects contribute to the closure of 
state electricity boards. So far as its privatisation is 
concerned. Commercially three factors viz generation, 
transmission and distribution are most important. 
Besidd . providing security to the grid ensuring 
efficiency iooking after management performance and 
control Bn; also important. We are going to provide 
licenses to private investors on commercial basis. I have 
apprehensions. about its success for the reason that we 
cannot ignore the political and social aspects. As per 
existing practice surplus power generated in a State is 
supplied to the other States with the intervention of the 
Central Government. But when we will transfer it to the 
private sector we will not be able to do so and hence 
we will have to face problems. Therefore a strict vigil will 
have to be kept through law. We think that the previous 
Govemment were not willing for it. Had it been so, super 
thermal power project at Nabi Nagar in Bihar would not 
have been left in lurch lor which the State Govemment 
sent the proposal in the year 1988, and a survey team 
was sent by the Central Government which submitted its 
report with the recommendation that land is available at 
the site, coal is also easily available, there is no problem 
with regard to water; even environmentally this project 
can be established there. Thereafter, Central Govemment 
lIoated the tenders for it but unlortunately no party was 
inducted into it and till today the Central Government is 
keeping mum. Hon'ble Minister is presenl here-we will 
request him to start the Nabi Nagar Super Thermal Power 
Project. We are saying this because due to the national 
agenda in Bihar, a new crisis is about to come up. I am 
saying this because you have talked about the division 
01 the state in the national agenda and the day you will 
divide the state all the power generating plants situated 
in South Bihar will to 'go that part only and Norjhern 
Bihar will reel under darkness. 

16,59 hra. 

(SHRI BAsuoEB ACHARIA in the Chair') 

Thus is the face of new crisis Nabl Nagar Thermal 
Power Projects in Central Bihar should be started 
... (Interruptions) I am saying that it should not be divided. 
... (lnterruptions) that is what I am saying. 

17.00 hrs 

As far as power is concemed, it is inked with the 
Ministry 01 Coal. One thermal power plant is in Kantl In 
North Bihar. One rake of coal was supplied to the Kant! 
thermal power which was full of stones and husk. With 
the intervention of Government of Bihar the coal was 
lilted back after many days but accounts have not been 
settled as yet. Therefore, I would request the hon. Minister 
of contact the Ministry of Coal and talk to them. Stones, 
while damage the plant on one hand, on the other stop 
the generation of power. This is not just a tell tale, this 
has happened in Thermal Power station situated at 
Muzaffarpur. Therefore I would request the hon. 'YIinister 
to talk to the Ministry of Coal and pay atlention to aU 
these things. 

PROF. RITA VERMA Same problem will be there 
in Nabi Nagar also. 

SHRI PRABHU NATH SINGH : This is what I say. 
Government should have the will to do so. 
... (lnterruptions) I want that the Govemment should exhibit 
its will power strongly . ... (Interruptions) I will not apeak 
at length. I will conclude within two to four minutes. I 
just say that where~r there is a colliery, the officers of 
the Department of Coal are setting the coal in connivance 
with each other to eam their own profit, which could 
have generated the power. In Dhanbad and Hazaribagh 
in Bihar, two private persons had applied and they were 
given sanction too. I feel that by generating power the 
problem of power of the area could be solved. Therefore, 
I would like to ask the hon. Minister to discuss it In 
detail with the Ministry of Coal. Keeping this need in 
view, if such an arrangement is made that the coal which 
was pillered WId sold clandestinely to pocket the money 
so received by the Coal employees of the Department of 
coal, is used in power generation, the problem of one 
part of Bihar will be solved. 

I would request the hon'ble Minister for one more 
thing. I have written a letter to the hon'ble Minister. I 
wrote in the letter that I am from such an area which 
has no district headquarters. I come from area between 
Siwan and Chhapra. In fact, Mir grid station is located at 
Chhapra and the power grid Station at Siwan. They serve 
the needs of both of these districts but the arell, from 
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where I come, remains untouched. Therefore, a pClwer 
sub station be set up at Baniapur, Masrat or Basatpur in 
Maharajganj constituency, so far as availability of land is 
concerned we would provide it. We will get your name 
inscribeCl on a big stone, you just lay the foundation 
stone. You have written in reply that this work will be 
done after receiving the proposal from the State 
Government. You are a Minister in the Central 
Government. Please make arrangements to get the 
proposal from the Stat~ Government and approve it and 
provide money for the same. I will put a big marble 
stone there and tell that private money and not the funds 
provided by you will be spent on it. Thank you very 
much. 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : 
Mr. Chairman, Sir, hon'ble Minister has brought the 
amendment to the Electricity Laws Bill. We see that 
position of transmission is in bad shape. Amendment Bill 
seeks to improve the position of transmission. This has 
been indicated in the objectives of the bill. 

Today no development is possible without power. 
There is crisis of power in the country. There are no two 
opinions about the fact that various. States, particularly 
Delhi is facing acuate shortage. The powErr system can 
be divided into four-lirst is generation, second 
transmiSSion, third distribution and the fourth electrification 
and in this regard there is a fixed principle in our as well 
as other countries of the World thai. 

(English) 

The investment on generation, transmission, distribution 
and electrification has to be in the ratio of 4.2:1:1. 

{Translation] 

It means that four parts have to be spent on 
generation, two parts on transmission one part on 
distribution and one part on electrification. You have 
brought this bill to improve the transmission syste;n but 
generation system is very poor. Therefore, firstly there 
should be improvement in generation and then in 
distribution and electrification. Presently, we have a 
capacity 01 84,000 megawatt. All States of the country 
are reeling under power crisis. In the next 7-10 years the 
country would require additional one lakh MW of power, 
then only the requirement of power can be met. Thereiore 
first, improvement should be made in generation only. 
Today in order to generate a single megawatt of electricity 
a capital of Rs. 4 crores is invested, and if an additional 
capacity of one lakh megawatt Is to be ins~alled, we 
would require 4 lakh crore of rupees. According to the 
above formula 2 lakh crores will be needed for 

transmission and 1 lalch crore for distribution and one 
lakh crore rupees will be required for electrification. In 
total 8 lalch crores of rupees are required then only we 
would be able to come out of this crisis. Then, India 
would be able to go forward and there will be overall 
development. 

In the present era development of any country or 
State without energy is Impossible. Not only In the praeent 
era but since earlier times power has been worshipped 
in India. Power has been given the status of Goddels. 
In Bengal idol of Mae Durga is worshipped 8S a goddess 
of power. Reference of worshipping Shakti can be found 
in our Shastras and Puranas, it is preslJmed that nothing 
is possible without shaktl. Today electricity, energy and 
power are forms of Shaktl and no development Is posaible 
without It. Generation has been neglected and the size 
of ninth five year plan shCIWS that thare can't be any 
improvement in the gene/ation. If any govemment wants 
the solution of power crisis and development, top priority 
should be given to power, otherwise development can't 
be though about. 

You have brought the legislation regarding 
transmission of electricity you think that a ftttIe amendment 
in Electrification Act, 1910 and Electricity Supply Act 1948 
and privatisation of the transmission, would bring us out 
of the crisis. It is a fact that in the absence of a proper 
system of transmission generation of power even upto 
2000 mw would not solve the problem. Possibility to store 
the power produced has not been explored as yel. The 
electricity produced requires to be transmilled immediately 
and If the generation is more the arrangements for 
transmission should be made accordingly. I agree with 
the views of hon'ble Minister and acknowledge his worry 
about transmission, but why is he thinking about 
transmission first, leaving generation asides. Therefore as 
has just been said by Mohan Singh ji that a 
comprehensive Bill should be brought. Therefore the laws 
relating to generation be amended firat. He says that 
private investment is inevitable but has there been only 
investment? 

We want to know about the investment made by 
private ,ector in the field of generation? Now It Is said 
that there wiN be private investment In transmiaslon. It 
should be made clear whether the transmission wlH be 
owned by private parties. I doubt that private investment 
may not make them full fledged owner. It will be 
dangerous to transmit from one place to another. Recently 
they were worried about the transmission 01 surplus 
electricity In eastem region because they didn't have the 
capacity for transmission of power from eestem region to 
every where .'se. It was thought that national grlel will 
be constructed and it will be connected to all parts 01 
the country. Whenever power would be surplus it would 
be supplied to the other parts of the country. Now It has 
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been seen that in Deihl, Punjab, Haryana or whenever 
coal is not available, thermal power stations are being 
set up and where there is coal there it Is not being set 
up. The coal alongwith ash content should be carried by 
train to the nearby areas where it is not available and 
then power should be generated there. Therefore for 
political reasons power station should be set up at distant 
place ·."Ihere coal and ash has to be brought and not at 
coal pit station or coal pit head station. 

Sir I would like to ask one question pertaining to 
economics. Please tell me whether transportation of coal 
is cheaper or transmission of power is cheaper. We will 
not transmit power but we will transport coal and ash 
and will satisfy all. Where there is coal there is no thermal 
power station. A" these manipulations are just to set up 
a thermal power station here. 

Mr. Chairman, Sir, I would like to give an example 
that it has been the practice all over the world in 
department of power that in order to ensure better supply 
01 power, thE! ratio should be 60:40.60 per cent thermal 
power and at least 40 per cent hydro electric, otherwise 
there could not be any power supply because power is 
not consumed during all the 24 hours. Amount 01 
consumption during night and day is different. " you use 
1 00% Thermal power then it is possible that at time 
when you will require more electricity, you will have no 
supply of electricity and for the period provision of 40 
per cent hydel power is necessary. Just now it was told 
that the ratio of hydro electricity is 25 per cent and in 
Bihar it is 6-7 per cent. But in the Koyalakaro project 
725 megawatts is generated. It is the biggellt project of 
the country. In 1980 it was submitted to Central 
Government. In 1998 it was approved by the sub-
committee and cabinet committee. II was accorded 
approval by Central Electricity Authority also. All formalities 
were over. But the Central Government . ... (lnterruptlons) 
• Due to that it has not been implemented so far. 
... (Interruptions) 

(Translation] 

SHRI CHANDRASHEKHAR SAHU (Mahasamund) : 
He is referring to Central Government. ... (Interruptions) 

MR. CHAIRMAN : It is an unparliamentary word. 

(English] 

SHRI P.R. KUMARAMANGALAM : The only sma" 
issue is that he is using it in the normal sense as used 
by Bengali or Bihari. It is because the word. . .. changes 
according to the usage. 

• Expunged as ordered by the Chair. 

[Translation) 

SHRI RAGHUVANSH PRASAD SINGH : I did not 
use the word for the Hon'ble Minister, I used it for the 
Govemment. 

Mq. CHAIRMAN : Any how the word is not proper, 
it will be expunged. 

... (Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH: Sir, when 
Mr. Salve was the Minister of power, he had laid three 
conditions. The first condition was that whatever electricity 
wi" be generated, State Govemment wHI have to purchase 
it at a prescribed rate. The second condition related to 
providing employment opportunities to the displaced 
persons. As per the verdict of Supreme Court 75% jobs 
were to be provided by the NHPC and the remaining 
25% were to be provided by the State Govemment to 
the displaced persons. But NHPC did not agree to it and 
stated that they can't provide even one per cent jobs. It 
was then decided that cent percent jobs will be provided 
to the displaced persons by the State Govemment Itsell 
and the third condition was that maintaining law and order 
will be the responsibility of the State Govemment. At that 
time it was said that the State Government who are 
ready to accept these conditions wi" be provided Rs. 10 
crore and when the State Govemment accepted a" the 
three conditions, it was said that they had no funds. The 
Govemment has been providing thousands 01 crores of 
rupees for various projects of the country but are not 
providing funds to the State Govemment but they do 
raised point of law and order ... (Interruptions) 

To my knowledge an amount of Rs. one thousand 
crore was provided where a helicopter was shot at, but 
the places where just some slogans were raised they 
said that the law and order situation was bad. An enquiry 
should be conducted as to why tho work of 'Karo Project' 
is lying pending. It is not in the interest of the country 
and the State to carry on work of 'Karo Project'? 
Transmission will only be possible once power is 
generated there. II there is no power generation what 
will they transmit? Therefore, Govemment should take 
steps to rectify the system of electricity generation, 
transmission, distribution and electrification. 

MR. CHAIRMAN : You have covered all the points, 
Now you please take your seat. 

SHRI RAGHUVANSH PRASAD SINGH : Now the 
Government have brought this Electricity Law 
(Amendment) Bill. Investment will be needed for electricity 
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transmission from one part to another part of the country. 
In Bihar there is already a power grid, even then I don't 

. know why they are not constructing transmission lines in 
Bihar. When Shri Kalpanath Rai was the Minister of 
Power, transmission line was laid from Mau to Muzaffarpur 
and Muzaffarpur to Bihar Sharief. We request that a 
technical survey should be conducted. We would like to 
know why the Powergrid Corporation, responsible for 
planning of transmission system in the entire country, 
want to connect only South Bihar with the transmission 
network and not the North Bihar. Therefore, a transmission 
line should be constructed from Mau to Muzalfarpur and 
Muzaffarpur to Mokamghat in Bihar Sharief. There is 
regular Power supply in South ~ihar whereas situation Is 
quite different in North Bihar. The power supply is quite 
erratic there and therefore there is a need to set up a 
National Power Grid so that power from surplus States 
could be transmitted to other States which are facing 
shortage of power. Similarly, the Power Grid Corporation 
should be made responsible to ensure proper transmission 
links so thaI power can flow from one part to another 
part in the State. 

Laslly, I would like to emphasize that Thermal Power 
stations should be set up near the coal fields. There 
should be transmission of power all over the country 
from there. Only then the objectives of this Bill will be 
achieved. . .. (Interruptions) We can overcome the power 
crisis only by determination and not through any other 
means. 

{English} 

SHRt PRABHAT KUMAR SAMANTARAY 
(Kendrapara) : Mr. Chairman, Sir, we are now discussing 
the Electricity Laws (Amendment) Bill, 1998, to further 
amend the Indian Electricity Act, 1910 and the Electricity 
(Supplv) Act, 1948 .. The proposed Bill aims to remove 
the obstacles in the transmission of the power genera!ing 
units in this country. Shri Raghuvansh Prasad Singh has 
righlly pointed out that if you have proper power 
generation but could not transmit it, there will be a 
problem. We have production of wheat and rice in different 
parts of the country and without any obstacles. They 
move from one part of the country to another as per the 
demand. Likewise, I welcome the introduction of this Bill 
wherein the Power Minister has aimed to remove the 
bottlenecks in improving the power supply system which 
at present is very adversely affecting the consumers at 
large including the rural areas. It ensures quality and 
reliability of supply of power thus reducing the burden on 
the exchequer which is caused due to verI' heavy 
transmission and distribution losses. 

To my knowledge, the Govemment could not achieve 
even 50 per cent of the target in power generation in the· 
Eighth Plan. This shcrtfall alongwith the requirements for 
the Ninth Plan and also taking the GOP into consideration 
will require about 60,000 megawatts of additional power 
generation. Investment required to achieve this generation 
will be about Rs. 2.40 lakh crore which comes to Rs. 4 
crore per megawatt of generation. This may be achieved 
by hydro-power generation or through power generation 
by coal sector or atomic sector. If there are obstacles in 
the transmission system and does not reach consumers, 
then the whole achievement will become futile and wHi 
not help the development of the industry as well as other 
sectors of our country. 

There is a need of investment from overseas and 
Indigenous sources with private sector assistance In 
achieving a portion of the proposed outlay. But at present, 
there is no scope of private sector and joint sector 
entering into power transmission sector until the propoeecl 
Bill is passed by the Parliament. 

As a rough estimate, about Rs. 1,20,000 orora would 
be required to deliver the proposed generation of 60,000 
MW at the door steps of the consumers. It will be, 
therefore, appropriate to allow private and joint sectors to 
enter transmiSSion sector so that at least tranlmilslon 
facilities can be achieved. 

In my State, I have observed that the tra08ml18ion 
and distribution network is so poor that when power Is 
available even for a short time, the voltage ia so low that 
it is not possible to read. There are also long lines in 
the range of 11 KV and 33 KV. Extra high voltage lines 
of 132 KV will solve the problem. It will not only see to 
it that there is quality and reliability of supPly but also 
see that the transmission system is improved. Similar 
difficulties are faced in urban areas where distribution 
network Is in a mess. In my State, a few private sector 
entrepreneurs showed their interest to generate about 
10,000 MW but due to inadequate transmission lines, the 
stations are not coming up. The proposed Bill will provide 
opportunity for the private sector and joint sector to come 
up with ttie proposal to take up the tra08m!ssion network. 
At present. power cut continues in Andhra Pradesh, 
Karnataka and Tamil Nadu even after the rains. This 
problem can be totally solved if there is transmission of 
high quality reaching the consumers. As I underetllnd, 
coal Is being despatched from Bihar and Orissa to the 
Southern Grid. 

Because of this long range despatch of coal, tho 
cost is about Re. 1 per unit. If the proposed Bill is paseed 
by the Parliament, it will reduce the total cost on pit unit 
of coal, despatched from one destination to the other 
destination, to the extent 01 50 per cent. 
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Once the extra high voltage transmission system is 
established, the cost of despatch on energy per unit will 
drastically come down by more than 50 per cent. Besides, 
at a national plan. about 50.000 MW of hydro potential 
in the North and North-Eastern Region and 40,000 MW 
in the Southern Region are available. These projects can 
only come up after the transmission system is 
strengthoned. The present Bill will go a long way to solve 
the above problems. The domestic consumers and the 
industry will be benefited by these transmission facilities. 

With these words, I support the Bill. 

{Translation} 

SHRI RAM NARAIN MEENA (Kota) : Mr. Chairman, 
Sir, Hon'ble Members have apprised this House of their 
valuable views, regarding the Electricity Law (Amendment) 
Bill. I would like to inform this House through you about 
the intention of the proposed Bill and the section of this 
bill that should have been amended. The hon'ble Members 
have been drawing the attention of the House towards 
the great disparity between the poor and the rich. During 
Nehru's era, hon'ble members, particularly Dr. Ram 
Manohar Lohia, used to say in this House that the ratio 
of wealth between the poor and the rich should not be 
more than 1:10 in our country. Today electricity is beyond 
the reach of 25 per cent population in India. The Bill 
seeks to make provisions for privatization. As a matter of 
fact, everybody knows that after privatization electricity 
tariff will go up. Still lakhs and crores of people are 
deprived of this basic facility of electricity in our country. 
Electricity is out of their reach. We have not been able 
to erect even electricity poles for them. 

Mr. Chairman, Sir, the hon. Minister is not present in 
the House, I wanted to toll him that in Rajashan the 
farmers have not got agricultural connections even after 
thirteen years of their applying for a connection whereas 
industries get electriCity connection immediately after 
submitting application. I would like to reiterate the fact 
that in Rajasthan, the farmers who had applied for 
electriCity connection in the year 1986-87 have not been 
provided with electricity connections so far. You are talking 
about privatization. There is a need to revamp the System. 
I do not intend to talk about the hidden-agenda of this 
Govemment. but it clearly reflects their intentions towards 
the poor. 

Mr. Chairman, wherever privatization has taken place, 
the interest of labourers and employees have been 
ignored. I would like to share my experience with you 
'which I had about privatization. Once, I stayed overnight 
at Baran Rest House of Rajasthan. In the morning a 
class IV employee told me, though he has been employed 

on a salary of rupees six hundred per month for working 
eight hours daily but in fact he is made to work for 24 
hours and even then he has not got his salary. When I 
brought It to the notice of the District Collector then only 
he could get his salary. Therefore, the Govemment will 
have to take care of all such things. I am not accusing 
the BJP Govemment that It is a party of capitalists and 
is against the poor. But this matter is related to 
infrastructure and industries. 

We have to see whether better amendments could 
be brought than the proposed amendments In the 
Electricity Laws (Amendment) BiD. At least a clause should 
have been included in the Bill to control any increase In 
tariff after privatisation. Hon. ~inister might have seen 
the clause imposing penalty on the defaulters. In case of 
default a cultivator who is not In a position to pay Rs. 
500 as monthly electric.ity rent of a tubewell shall have 
to pay an amount of Rs. 3000 as penalty the same 
amount which a millionaire running a factory has to pay. 
On the other hand you have said about loss in reply to 
question No. 238 datea 7th July, 1998. You have given 
data of 1995-96 and have told that maximum loss In 
Delhi Electric Supply Undertaking. 60 per cent of theft of 
electricity is reported from the posh colonies whereas in 
agricultural sector it is not even 2 per cent. In Delhi 60% 
of the theft of electricity is reported from posh colonies 
whereas you claim it as merely 48 percent: Jammu and 
Kashmir comes second in north region. You cannot check 
the loss of Oelhi Electricity Board. All state electricity are 
running in loss but in Delhi the loss Is maximum which 
will further increaso after privatization. 

Mr. Chairman, Sir, I have never wasted the time of 
the House. You have given me an opportunity to spetak 
for the first time but ringing of the bell as a reminder of 
the time limit is irritating. But your wish is supreme. 

Sir, I visited· Kola dam. I found that you want to 
augment the transmission of power by erecting the power 
lines or by rectifying the Grid Stations or whatever is the 
means of transmission. Hydel power is generated in Kota 
dam and it is the cheapest one. If the channels are 
repaired the speed of the circulation of tha reactor will 
increase which will further increase the generation of 
power. No attention is being paid on this aspect. More 
than half of the total generation of Hydel power of India 
can be generated in Utarakhand Itself but no attention is 
being paid In this direction. You would have observed 
that whenever an electric pole comes down in the village 
nobody comes to repair it. If one cultivator In village 
does not pay the electricity bill then the power supply of 
the whole village is stopped whereas on the other hand 
in cities if a person does not pay the electricity bill, the 
supply of the whole area is not stopped. You should 
convey this point to the Minister of Power of the States. 
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The gap between generation and distribution of electricity 
cannot be bridged with the same pace even after 
privatization. The GoV!. should also think over this matter. 
Privatization does not mean that the GoV!. will no do any 
decision. The Hon. Minister should inlorm the House 
regarding the steps the GoV!. is taking to increase the 
generation and meet the shortage 01 electricity. The 
electricity boards 01 Delhi and other states are running in 
loss. The condition 01 the electricity boards is deteriorating. 
The hon'ble Minister should pay attention to improve the 
conditions 01 the boards and to check the loss. 

I would like to say to the hon. Minister that there is 
too much power cut these days. It is reported in the 
newspapers that rural areas remain out of powe, of 6 
months in a year. If the transformers go out of order, 
tbey are not replaced even upto six months in the village. 
The Minister should visit the village and send their 
representative to the village. The power there is lor name 
sake only. I am not talking about Rajasthan, condition of 
Uttar Pradesh is also bad. I am talking about the rural 
areas of Madt,ya Pradesh. There is no body to attend to 
your complaint in village. You will see power lines, but 
there is no current in these lines. Nobody will attend to 
your complaints lor months. The situation 01 the rural 
areas is deteriorating There is some fault in our system. 
There is need to rectily it. 

I want to talk about Rajastilan. There are no meter 
readers in the state. There are only 50 per cent 
employees 01 the required strength in the State Electricity 
Board. The Govt. should take steps to improve the 
condition of the board so that they could check the theft 
01 power and can do other necessary work also. 

Mr. Chairman, Sir, I would like to conclude by making 
a request. We talk about the generation of Conventional 
energy. You s!lould give that amount to electricity boards 
for the generation 01 power which we are spending on 
the purchase 01 equipments and other means of solar 
energy. Delinitely such a scheme can be lormulated. 
further I would like to request the hon'ble Minister to 
bring certain amendments in this Bill so that something 
can be done in lavour 01 the peasants and poor people 
alter privatisation. You can also bring some amendments 
to provide similar rights to the agriculturists as being 
provided to the industrialists. Poor people should also 
get these rights so that they can get their electricity 
connections. With these words I support the Bill with the 
hope that you will bring such amendments in this Bill 
which will provide electricity at the doorsteps 01 poor 
people, will provide regular electricity supply to the 
peasants and will also ensure that the transformers, which 
are out of order and not get replaced lor e' en six months 
period by the Electricity Board, get replaced at the earlies!. 

SHRI JAUL ORAM (Sundargarh) : Hon'ble Chairman, 
Sir, I rise to support the Bill. Hon'ble Minister should 
have brought this Bill earlier as it Is an important Bill 

which seeks to separate the generallon, tran.mi88ion end 
distribution system 01 power. As you know Ori •• a 
Legislative Assembly has passed the Electricity Reform 
Bilt in 1992 which had a provision for Electricity Regulatory 
Commission, a quasi-judiciary body. When transmission, 
distribution and generation 01 electricity were handled 
under the same authority, it had often been seen that 
whenever problem arises with the transmission, distribution 
and generation of electricity, they kept shifting their blame 
on each other. Now they will get separate identity 

You will see that a lot of data have been given but 
I do not want to delve deep into those details. In our 
cQuntry transmission loss is shown to the highest level 
but in fact it is not that much. Most 01 the 1088 is the 
resu" 01 power theft. Those employees who are engaged 
in the distribution work are indulging in a lot of 
malpractices. This transmi88ion loss is a pretext. The bill 
introduced by the hon'ble Minister to improve the 
Iransmission system is quite a good Bill. There is not 
much to be critisized in this Bill. There are three sections 
in this Bill. They are: The Indian Electricity Act, 1910 and 
sections 41 and 55 01 the Indian Electricity (Supply) Act, 
1948 in which you are going to have major amendments. 
I want to draw his attention towards clause 41 01 the 
original Act. 

[English} 

Penalty for unauthorised supply 01 energy by non-
Iicencee' 

[Translation} 

There is a provision In the Bill which states. 

[English} 

"Whosoever, in contravention of this provISIOn of 
Section 28, engages in the business of supplying 
of energy shall be punishable with fine which may 
extend to Rs. 3000, and in the case 01 continuing 
contravention, with a daily fine which may extend 
to Rs. 300." 

[Translation} 

You have brought the same thing in the amendment 
and you are adding 41(a) therein. YC'J are giving the 
same thing there also. I am unable to understand this 
point. I urge that while giving reply please clarify the 
point whether you will ask to regulate the transmiSSion 
after incorporating this clause. Will it be sufficient. For 
the purpose where there is theft or illegal use, there is 
a provision lor imposition 01 a penalty 01 As. 3000/- end 
a penalty of Rs. 300 a day, but it is too low. 

[English} 

because it is a distribution system. But In ca.. of 
transmission. 
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[Translation} 

and the loss or theft in transmission 

{English] 

would be of a high magnitude. 

[Translation} 

You cannot regulate it by just adding this small 
clause. Secondly you have written that you will create 
State load centre and Aegional load centre SLOC and 
ALOC. I would like to tell you that initially they are 
working. They were almost working. Transmission will be 
done through these. But you have incorDorated a proviso. 
The powers which are given to them through this and 
the arrangement that is made, it appears if the private 
lJarties who will see the affairs do not agree to it 

{English} 

then, you do not have sufficient power to control them. 

[Translation] 

In this regard there is no sufficient provIsion in it. 
Therefore I would like to say that the bill which you have 
brought is all right because you have brought this on the 
recommendation of the Standing Committee. It is very 
good but after further study' if further amendments are 
required to be brought, please incorporate those 
amendments also. 

Mr. Chairman, Sir, through you I want to bring one 
thing to the notice of Hon'ble Minister that since some 
time back we are not paying much attention to captive 
generation. There are so many large organisation such 
a.. SAIL, NALCO, or other organisations to whom we 
could not provide power. Therefore, they started installing 
captive power plants and some organisations have 
installed the power plants and are generating power. Many 
organisations in private sector are also in favour of 
installing captive power plants. 

{English] 

Medium sector companies are also interested to have 
their own captive power plants. 

[Translation} 

I would like to say that it is not proper on the part 
of Govemment to create problem for this by imposing 
strict rules and regulations. It should be liberallsed. The 
Govemment should make arrangement for installation of 
captive power plants by them on easy terms. The figures 
given to us regarding electricity are not actual. The 
requirement 01 power in future will be actually much 
higher. At present we are able to meet only 75 per cent 
ot required power. I understand, actuany we meet less 
than this. 

{English} 

We are able to meet only 60 per cent of the demand. 

[Translation} 

The thing is that we just provide figures and nothing 
else. You can see any rural area. There ill a cut in 
power supply for six to eight hours a day. But figures 
show that the cut in power supply is for two hours or 
one hours only. But actually it is for more than that 
duration. Therefore, more attention should be paid towards 
captive generation. 

Mr. Chairman, Sir, secondly I want to submit that 
our attention towards generation through hydel plants Is 
not as much as is being given to thermal power 
generation. The Govemment should pay more attention 
to hydel power generation. Thirdly we are not paying 
enough attention to the new technology for the existing 
plants, whether they are hydel or thermal power plants. 
If we use old technology in old plants and mode mise the 
plants, 

[English} 

it can give additional installed capacity of power and 
generation of additional megawatts of power. 

[Trans/ation] 

Attention should be paid towards this. 

Thirdly, the electricity regulation ill not proper. There 
had been so many disasters. I would like to refer to the 
Baripara fire accident. There was huge camp of 
Nigmanand Bhakta at Baripara wherein he had been 
supplied with a special transformer with the supply of 
electricity through overhead lines. But when the provision 
of overhead lines were made, residential accommodations 
for the devotees was constructed. Had the electricity 
inspector or regulatory authority paid foufficient attention 
on it that disaster would not have taken place. At present 
there is ample provision of electricity licence but it is 
used very casually. Several organisations are not ulling 
Indian Standard Installation. Consequently grid Is also 
being affected and problems are also being faced In 
maintaining the frequency. Hon'ble Minister should give 
an assurance for doing it strictly. 

Now I would like to say something about my state. 
You know that American Electric Supply has given licence 
to construct three phase for generation of electricity in IB 
valley. The proposal for three phases consists of 

{English] 

Two units of 500 mw gtlneration capacity for the first 500 
mw and again two units for the next phase of 500 mw 
each generation capacity. There is also the third stage. 
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[Transition} 

But in agreement for power purchase. the rates are very 
high. When we were MLAs in Orissa we raised this issue 
frequently. 

{English} 

Even Shri Srikant Jena who was Kendrapara MP at that 
time, 

[Translation} 

was saying that there has been a lot of bungling. But 
when he became a Minister then he accepted the power 
purchase agreement and the memorandum as it was. I 
would like to urge that it requires a review. 

{English} 

It is in the larger interest of the State. 

[Translationl 

Because the power tariff there 

{English} 

will be more than Rs. 2.50 to Rs. 2.80 per unit. According 
to that, I would request the hon'ble Minister to review it. 

(Translation] 

A lot of thanks for giving me the opportunity to spt··:k. 

SHRI R.L. JALAPPA (Chikballapur) : Mr. Chairman, 
Sir, at the outset, I have stood up to support the Bill. 
The hon. Minister may be surprised . ... (Interruptions) 

Sir, I am from Kamataka where there is a paucity of 
electricity supply. Our entire agricultural population is put 
to a lot of inconvenience, and they are unable to pay 
even the loans they have borrowed to install the pumpsets 
because of non-supply of power regularly. We are not 
even getting power for three to fllur hours in a day hereby 
agricultural production has come down. Not only 
ligriculturists, but educated youth also are coming to towns 
in search of jobs .. 

Wherever these NRWS are there, the villagers are 
not getting even drinking water because of non-supply of 
power. Even if they supply power for two or three hours, 
there will be no voltage. This is the position Uf the power 
supply. The agriculture is now losing its charm and 
agriculturists are trying to migrate to cities and towns in 
search ot work. 

Secondly, we are trying \0 get power from the 
National Grid. There also the voltage is very flexible and 
very low. Ultimately, I have come to the conclusion that 
not only this transmission but generation and distribution 

also should be privalised. I want el8l:tric power and you 
supply me power; whichever way you want. As a farmer 
I wanl to survive. In my own farm, I have got two 
generators of 25 KV. each. But how long can I auatain? 
It is not possible. 

The managemont of Electricity Boards is highly 
callous in all the States. They have fixed Rs. 300 or 
Rs. 500 per HP per year staling that we do not have 
meters for our pump sets. Whatever thelts of power that 
take place in the industry, they say that it is transmission 
loss. Thllt comes to about 25 per cent to 28 per cent. 
This is how they have been defrauding the people and 
when we question them. they say that the farmers are 
using so much of power and all that. When the power is 
not available and when we cannot run the molors for 
three hours a day, how r;an we consume so much of 
power and from where does the question of _wastage 
comes? 

looking into all these things, when I was a Cabinet 
Minister, I used to tell them that they were not able to 
manage these things, so let It be given to private 
agencies. This is what I have been advocating from the 
very beginning. That is why, in the beginning, I said that 
J am supporting this Bill. 

Yes, I do support il but my only apprehension Is 
whether It will be beyond politics or not. There should 
not be any politics in approving this legislation and there 
should not be any red-tapism. 

Sir, I have some important thing to bring to the notice 
of the hon. Minister. An MoU was signed with regard to 
Congentrix 1000 MW power project when Shri Bangarappa 

• was the Chief Minister about seven or eight years back. 
For the last seven years nobody questioned those 
transactions but now somebody has flied a writ petition 
stating the bribe has been given in this case. It hal not 
been stated In the petition to whom It II given and how 
much bribe has been given and all that. The High Court 
has said that let there be • CBI enquiry. Then the State 
Govemment filed a writ petition in the Supreme Court 
and there was a stay on that. 

I would request the hon. Minister not to take shelter 
of this litigation and tel: us that this should be cleared 
only after the clearance of the litigation. What has it to 
do with the litigation? If anybody has taken any bribe, let 
there be a CBI enquiry and let him go to jail. But till this 
case is over in the Supreme Court, I do not think that 
you would be able to give clearance to this Congentrlx 
project in your term as Minister for Power. 

You know you are surviving by the power supplied 
by the AIADMK grid from Tamil Nadu ! Sometimes. the 
voltage drops ! Sometimes, the voltage will very hlghl 
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... (Interruptions) You are suffering because of it! 
Sometimes, you are suffering because of the low voltage I 
... (Interruptions) 

AN HON. MEMBER : Shri Kumaramangalam can 
manage anybody I 

SHRI R.L. JALAPPA : When such is the position, I 
would request you to kindly see that this is cleared as 
early as possible. Please do not mix politics in this. In 
addition to that, there are several projects that are pending 
with you. They are (1) the MoU in regard to Crude Liquid 
Fuel Project, that Is, 200 MW Hassan Power Company 
Project, (2) 100 MW Peenya Power Company project, (3) 
115 MW India Power Partners project, and (4) 100 MW 
IPS Power Corporation project at Nanjangud. I do not 
know why· they should be withheld. Please clear them as 
earty as possible. When you are interested in improving 
the position of power in this country, there is no reason 
to withhold those projects. This is also a part of the 
country. Please clear them. 

Secondly, I do not know why the barge-mounted 
projects should be withheld. There are two barge-mounted 
projects near Mangalore. They have come. They are 
pending with the Ministry of Environment and Forests. 
There is no pollution. There is nothing. This power will 
be produced in the sea, keeping at the generators and 
all that. You know very well than me. Please see that 
these are cleared. 

Then, there is a 350 MW coal-based project at 
Bijapur. It is pending with the CEA. Can you use your 
influence and see that that is cleared? I have a list of 
many more such projects which are pending with you. If 
you permit me, I will come and discuss with you 
personally. I will bring all these things to your kind notice. 

SHRI P.R. KUMARAMANGALAM : The hon. Member 
is always welcome if he find time. 

SHRI R.L. JALAPPA : At Kudremukh, they want to 
produce 60 MW of their own power. It is yet to be 
cleared. Then there are hydroelectric projects. They are 
Sivasamudram and Mahadayi projects. We are already 
generating power at Sivasamudram. If we want to 
enhance it by 40 MW, unfortunately, the Government of 
Tamil Nadu is objecting to it. ... (lnterruptions) 

SHRI T.R. BAALU (Madras South) : Mr. Minister, 
kindly react on his remarks. 

MR. CHAIRMAN : Shri Baalu, please sit down. 

SHRI R.L. JALAPPA : After producing power, where 
does the water go? I do not know why they will be so 
cruel on this. I cannot understand that. 

SHRI T.R. BAALU : It is detrimental to the riparian 
areas. At first, you settle the Cauvery issue. You cannot 
go further. 

SHRI R.L. JALAPPA : You are not repaired to settle 
it. After production of power, where does the water go? 
It will come to you. On the other hand, it acts as a 
reservoir for you. Even the Kudremukh project and all 
that will act as reservoirs. 

SHRI P.R. KUMARAMANGALAM : The real problem 
is that you· could separate the problem of water with 
generation of power. There are two projects. They are 
Sivasamudram and Hogenakal. It could be discussed 
between the two Chief Ministers and sorted out. But the 
approach has to be positive. It is not one of snatching. 

SHRI T.R. BAALU : At first, you settle the lasU8 of 
Cauvery. Without that, how can they clear? What 
happened to Sivasamudram project? 

SHRI R.L. JALAPPA : Both of us should survive. 
For years to come, we cannot go on fighting with each 
other by dastroying our own property and human lives. It 
is not possible. It has to be settled. 

MR. CHAIRMAN : Shri Jalappa, pleased conclude. 

SHRI R.L. JALAPPA : I have already requested the 
hon. Minister to allow us to come and discuss things 
with him. With these few words, I will support this Bill. 
The hon. Minister should see that such projects are 
expedited as earty as possible. Thank you. 

18.00 hrs 

DR. SAROJA V. (Rasipuram) : Hon. CRairman, at 
the outset let me welcome this Bill and at the same time 
I urge that the people of Tamil Nadu, the farmers' 
community, should be given free electricity. 

Secondly, the Scheduled caste and Scheduled Tribe 
community should be provided free electricity for their 
one line system. 

Thirdly, the long pending Jayagundam Project should 
be taken up. 

MR. CHAIRMAN : Now we will have to take the 
sense 01 'he House because there are 18 Members more 
to speak. 

SOME HON. MEMBERS : We can continue 
tomorrow. Please adjoum the House. 

MR. CHAIRMAN : We may allow a few Members to 
speak. 

SHRI P.R. KUMARAMANGALAM : The Members 
seem to be of the· olIiew that they should go into the 
matter in depth. We can continue tomorrow. 

18.02 hrs. 

The Lok Sabha then adjourned till Eleven of thll 
Clock on Tuesday, July 21, 19981Asadha 3D, 

1920 (Sa~a) 
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